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 LOK  SABHA

 Friday,  March  26,  965/Chaitra  5,  887
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair]

 ORAL~ANSWERS  TO  QUESTIONS

 International  Geological

 +
 (  Shri  R.  G.  Dubey:

 Strimati  Savitri  Nigam:
 Shri  Onkar  Lal  BerWa:

 =307
 ;

 Shri  Hukam  Chand
 Kaciihavalya:

 Shri  Bade:
 Shri  Ram  Sewak:
 Shri  P.  6.  Sen:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state:

 (a)  whether  the  22nd  International
 Geological  Conference  was  held  in
 December,  964  in  Delhi;

 (b)  if  so,  the  number  of  Delegates
 and  the  number  of  countries  irom
 which  they  attended  this  Conference;
 and

 (c)  whether  any  far-reaching  deci-
 sions  were  taken  at  this  Conference,
 if  80,  the  broad  features  thereof?

 Conference

 The  Parliamentary  Secretary  to
 the  Minister  of  Steel  and  Mines  (Shri
 Thimmaiah):  (a)  Yes  Sir.

 (b)  646  delegates  from  88  countries
 attended  the  conference.

 (c)  The  International  Geological
 Congress  is  devoted  to  the  advance-
 ment  of  scientific  knowledge  so  far  as
 it  relates  to  the  study  of  the  earth
 from  a  geological  point  of  view.  ‘This
 Congress  affords  a  forum  to  Geolo-

 2601  (Ai)  LSD—.
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 gists  from  all  over  the  world  to  ex-
 change  views  on  various  _  scientific
 issues  of  common  interest,  through
 Councif  Meetings-and  Symposia  ete.
 The  experiences  of  the  various  Geo-
 logists  and  the  results  of  their  re-
 search  become  available  to  other
 scientists  engaged  on  research  on
 more  or  less  similar  problems.  It  is  not
 the  aim  of  the  Congress  to  reach  any
 conclusive  decisions  on  any  scienti-
 fic  theory  or  practice  of  geology.
 Accordingly,  the  question  of  any  far-
 reaching  decisions  to  be  taken  by  this
 Session  did  not  arise.

 Shri  R.  6.  Dubey:  May  I  know
 whether  any  specia]  literature  was
 issued  by  the  Indian  geologists  and
 what  was  the  reaction  of  the  foreign
 visitors?

 Shri  Thimmaiah:  For  this  Congress
 the  Geological  Survey  of  India  brought
 out  eight  brochures  dealing  with  the
 different  aspects  of  Indian  geology
 and  minerals.  In  addition,  they
 brought  out  revised  geological  maps
 of  India  and  also  tectonic  maps  of
 India  and  other  things,  which  were
 very  much  appreciated  by  foreign
 visitors.

 Shri  R.  G.  Dubey:  May  I  know
 what  were  the  subjects  discussed  and
 what  was  the  special  contribution
 from  the  foreign  geologists  from
 which  we  could  draw  some  lesson?

 Shri  Thimmaiah:  Many  papers  were
 discussed  and  presented  to  the  sec-
 tional  meetings.  The  papers.  that
 were  of  special  interest  to  India  were
 about  the  possibilities  of  oil-bearing
 formations  in  India,  India’s  recent
 efforts  to  fing  oi)  flelds,  uranium  de-

 posits,  about  structural  control  of
 mineralisation  for  copper  in  Khetri
 and  Singhbhum  and  also  about  gold
 in  Hatti  gold  mines.  They  have  also
 discusseg  about  the  exploratory  work
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 done  by  us  about  ground  water  in
 India.

 Shrimati  Savitri  Nigam:  What  was
 the  main  recommendation  of  this  con-
 ference  regarding  the  exploration  of
 ground  water  8700  also  various  other
 minerals  which  have  been  found  in
 great  quantities  in  India?

 Shri  Thimmaiah:  The  foreign  scien-
 tists  brought  out  a  paper  about  ground
 water  prospects,  which  was  very  im-
 portant  from  the  point  of  view  of
 ground  water  investigations  in  India
 Our  scientists  noted  it  with  great
 interest.

 श्री  हुक्म  बन्द  कछवाय  :  इन  विशेषज्ञों
 ने  भारत  में  ऐसे  कितने  स्थान  बतलाये  हैं  जहां
 पर  कि  हम  को  कुछ  तेल  प्राप्त  हो  सकता  है
 शौर  जिस  से  कि  हमारी  आवश्यकता  की

 पूति  हो  सकती  है  ?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  They  discus-
 sed  in  general;  I  do  not  think  they
 Picked  up  any  particular  spot  and
 analysed  it,

 Shri  Kapur  Singh:  Did  the  learned
 geologians  assembled  here  indicate
 any  possibility  of  the  Himalayas  sub-
 merging  into  the  seas  out  of  which
 they  recently  emerged,  so  as  to  obli-
 terate  our  land  frontiers  with  China?

 Shri  Sanjiva  Reddy:  That  is  what
 we  read  in  the  Press.  I  do  not  think
 they  considereg  it.

 ft  wo  का  द्विवेदी:  जियोलाजिकल
 बक्स  के  सम्बन्ध  में  जो  विभिन्न  स्थानों  पर

 झनुसंघान  चल  रहे  हैं  उस  के  प्रतिवेदन  या
 उस  के  सम्बन्ध  में  कोई  विचार  इस  कान्फ्रेंस
 में  हुआ  था,  यदि  हां,  तो  किन  किन  विषयों
 के  सम्बन्ध  में  किया  गया  था  और  उस  पर
 क्या  निर्णय  लिया  गया  ?

 Shri  Sanjiva  Reddy:  My  friend  ex-
 plained  in  detail  the  subjects  they
 discussed.  After  all,  it  is  an  interna-
 tional  conference  represented  by  88
 countries.  You  cannot  expect  them
 to  go  into  details.
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 sit  gto  mo  तिवारी:  उन  प्रति-

 निधियों  का  यह  मत  था  कि  हिन्दुस्तान
 भ्र पनी  धुरी  से  दूर  हट  गया  है  तो  क्‍या  उन

 की  राय  में  यहां  की  जलवायु  में  भी  कोई

 अन्तर  पड़ा  है  या  नहीं  ?

 Shri  Sanjiva  Reddy:  I  am  not  in  a
 Position  to  explain  the  scientific  ap-
 proach  to  it  and  say  whether  it  has
 gone  2,000  miles  or  not.  I  do  not
 think  they  discussed  these  details.

 Shri  Sree  Narayan  Das:  May  I  know
 whether  besides  the  officers  of  the
 Geological  Survey  of  India  experts
 from  universities  were  also  invited  to
 participate  in  the  deliberations,  ४
 so,  how  they  were  selected?

 Shri  Sanjiva  Reddy:  A  large  num-
 ber  of  Indiang  came  there  as  obser-
 vers.  There  were  about  36  delegates.
 The  delegates  were  chosen  by  the
 Geological  Survey  of  India;  they  were
 the  organisers  and  they  were  in  charge
 of  the  whole  conference.

 Shri  Sree  Narayan  Das:  I  want  to
 know  whether  experts  from  the  uni-
 versities  were  also  invited?

 Shri  Sanjiva  Reddy:  I  am  not  very
 sure  about  it.

 आरोप  वाणिज्य  दूत
 +

 ि  म०  ला०  देवी  :

 श्री  स०  वयं  सामन्त  :
 +

 598.
 4

 शो  यद्रापाल  सिह  :

 श्री  टिम्सतसिहका  :

 (श्री  रामेशवर  डांडिया  :

 कपा  वाणिज्य  मंत्री  यह  बताने  कफ  कपा
 करेंग  कि  :

 (क)  विदेशों  में  स्थित  भारतीय

 दूतावासों  में  वाणिज्यिक  दूतों  के  किये  की

 देखरेख  की  क्‍या  व्यवस्था  है  तथा  जिन

 दूतावासों  बा  काम  संतोषजनक  नहीं  है,
 उनके  काय॑  में  सुधार  करमे  के  लिए  क्‍या

 कदम  उठाये  गये  हैं  ;  प्रौढ़

 (ख)  इन  दूतावासों  को  मुख्य  खुद

 से  क्‍या  काम  सौंपा  गया  है  ?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Kama-
 swamy):  (a)  Our  Commercial  Offices
 abroad,  which  form  an  integral  part  of
 the  Indian  missions,  come  under  the
 direct  control  of  the  heads  of  mis-
 sions.  The  work  of  the  Commercial
 Representatives  is  directed  and  super-
 vised  by  the  various  territorial  divi-
 sions  of  the  Ministry  of  Commerce
 which  are  headed  by  Joint  Secretaries
 or  Directors.  The  territorial  divisions
 in  the  Ministry  ensure  that  the  Com-
 mercial  Representatives  effectively
 discharge  the  duties  assigned  to  them
 according  to  instructions  issued  to
 them  periodically.  While  no  adverse
 reports  on  the  working  of  our  UCom-
 mercial  offices  abroad  have  come  to
 our  notice,  it  has  been  the  cunstant  en-
 deavour  of  the  Ministry  to  guide  our
 Commercial  Representatives  in  their
 work  in  order  to  make  them  effective
 instruments  in  implementing  Govern-
 ment’s  foreign  trade  policy  in  gene-
 cal  and  promotion  of  exports  in  par-
 ticular.  The  Commerce  Minister  dur-
 ing  his  visits  abroaq  usually  calls
 meetings  of  Commercial  Representa-
 tives  in  the  regions  to  discuss  with
 them  problems  relating  to  their  work
 and  advise  them  on  the  general  ques-
 tion  of  promotion  of  exports.  Senior
 officers  in  the  Ministry,  during  -heir
 visits  abroad.  take  the  opportunity  of
 guiding fhe  Commercial  Representa-
 tives  in  the  area  in  their  work.

 (b)  A  statement  on  the  main  func-
 tions  of  our  Commercial  Represen-
 tatives  abroad  is  placed  on  the  Table
 of  the  House.  [Placed  in  Library,  see
 No.  LT-4073(65].

 Shri  M,  L,  Dwivedi:  I  want  to  know
 if  the  functions  of  these  Consuls  aiso
 include  sending  of  timely  informa-
 tion  to  the  Government  ang  the  pub-
 lic  here  about  the  new  devices  and
 machineries  which  are  being  invented
 in  other  countries  so  that  our  coun-
 try  may  be  able  to  learn  and  pre-
 Pare  something  here?
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 Shri  Ss.  V.  Ramaswamy:  They  are
 expected  to  do  that.  They  are  ex-
 pected  to  send  periodical  reports  on
 the  economic,  financial  and  commer-
 cial  coriditiong  in  their  area.

 Shri  M.  L.  Dwivedi:  I  want  to  know
 whether  any  such  information  of  gut-
 standing  merit  has  been  received  re-
 cently;  if  so,  whether  any  advantage
 has  been  taken  out  of  it?

 Shri  S.  V.  Ramaswamy:  I  would
 not  be  able  to  say  that  off-hand;  I
 want  notice  for  it.

 Shri  S.  C.  Samanta:  May  I  know
 whether  there  is  any  proposal  to  in-
 crease  the  number  of  trade  Consuls
 as  some  of  them  have  to  attend  to
 more  than  one  Mission?

 Shri  S.  द  Ramaswamy:  Sometimes
 it  is  so,  depending  upon  the  nature
 of  the  work.  Depending  upon  the
 quantum  of  work  they  may  be  look-
 ing  after  one  or  two  missions.

 aft  aware  सिह  :  यह  हमारे  वाणिज्य
 मंत्रालय  के  मातहत  काम  करते  हैं  या  हमारी
 फौरन  मिनिस्टरी  के  मातहत  काम  करते

 हैं  ?

 मध्यक  महोदय  :

 है

 Shri  S.  V.  Ramaswamy:  I  have  said
 that  they  are  immediately  under  the
 heads  of  Missions  there.  Therefore,
 so  far  ag  the  service...

 यह  तो  उन्होंने  कहा

 Mr.  Speaker:  He  has  already  answ-
 ered  it.

 Shri  Himatsingka:  There  is  a  gen-
 era]  complaint  that  proper  informa-
 tion  is  not  supplied  by  our  represen-
 tatives  there.  Does  the  Government
 propose  to  give  instructions  that  if
 any  enquiries  are  made  by  the  trade
 here  the  information  should  be  sent
 soon?

 Shri  S.  V.  Ramaswamy:  I  cannot
 subscribe  to  the  view  that  there  are
 any  genera]  complaints.  I  have  myself
 been  abroad  and  seen  the  working  of
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 several  of  these  establishments.  There
 are  no  complaints,

 st  सरजू  पाण्डेय  :  विदेशों  में  जो

 व्यापारी  व्यक्तिगत  तौर  पर  जाते  हैं  भौर

 उन  मुल्कों  से  व्यापार  सम्बन्धी  वार्ता  व

 सलाह  आदि  करते  हैं  तो  उस  पर  वाणिज्य

 दूतावास  का  कोई  कंट्रोल  होता  है  या  वे
 आज़ाद  तौर  से  इसे  करते  हैं  ?

 Shri  S.  V.  Ramaswamy:  Private
 traders  are  also  entitled  to  go  and
 negotiate  trade  plans,  but  they  gen-
 erally  seek  the  advice  of  the  com-
 mercial  Attaches  of  the  respective
 missions  abroad  which  is  readily
 given.

 Shri  Warior:  May  I  know  whether
 the  Commerce  Ministry  has  set  up  a
 particular  machinery  to  screen  and
 scrutinise  all  these  reports—consular
 reports---petraining  to  new  inventions
 and  discoveries  in  foreign  lands  on  a
 commercial  basis  so  that  they  may
 be  used  by  commercial  firms  here?

 Shri  S.  ९,  Ramaswamy:  I  may  sub-
 mit  that  the  Ministry  of  Commerce
 deals  only  with  trade.  So  far  as
 inventions  are  comcerned,  ‘perhaps
 they  are  sent  to  the  Ministry  of  In-
 dustry  also.

 Shrimati  Savitri  Nigam:  Is  it  not
 8  gneral  complaint  that  when  the
 Consuls  send  information  and  give
 suggestions  or  advice  to  our  business-
 men  here,  they  do  not  respond  and
 when  the  businessmen  want  any  parti-
 cular  information  about  some  useful
 work  they  do  not  get  it  in  time?
 What  steps  are  the  Government  going
 to  take  to  have  better  co-ordination
 between  these  two  agencies?

 Shri  S.  V.  Ramaswamy:  As  far  as
 possible.  our  Missions  are  very  help-
 ful.  If  they  cannot  supply  the  infor-
 mation  immediately,  they  collect  it
 and  supply  it.  I  do  not  think  the
 charge  that  there  is  lack  of  coordi-
 nation  is  correct.

 Shri  D.  C.  Sharma:  I  have  visited
 several  embassies  abroad,  one  of  them,
 Sir,  under  your  leadership.  But  I
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 have  not  found  any  show-room  any-
 where.  Which  are  the  Embassies  to
 which  show-rooms  are  attached?

 Shri  8.  ्  Ramaswamy:  We  .have
 about  7  show-rooms.  They  are
 located  at  important  places.  But
 every  Embassy  has  got  show  caSes  ex-
 hibiting  prominently  some  of  our  im-
 portant  products.

 Shri  R.  G.  Dubey:  May  I  know  how
 the  Trade  Consuls  are  selected?  Is
 the  Ministry  of  Commerce  or  Indus-
 try  consulted  to  know  whether  they
 have  the  capacity  to  handle  matters
 belonging  to  trade’

 Shri  S.  V.  Ramaswamy:  I  could  not
 follow  the  question,

 Mr.  Speaker:  He  wants  to  know
 whether  the  Ministry  of  Commerce  is
 consulted  about  the  selection  and  ap-
 pointment  of  Trade  Consuls  to  ensure
 that  they  are  equipped  with  those
 qualifications  which  will  make  them
 fit  for  the  work  they  have  to  dis-
 charge?

 Shri  8.  V  Ramaswamy:  There  il  a
 joint  council  the  Foreign  Service
 Board  in  which  the  Ministry  of  Com-
 merce  is  also  represented.

 Shri  Biswanath  Roy:  May  I  know
 whether  the  Government  have’  ever
 received  complaints  trom  any  Indian
 or  foreign  traders  to  the  effect  that
 the  Trade  Consuls  of  the  Indian  Em-
 bassies  do  not  fully  co-operate  with
 them  and,  if  so,  whether  any  step
 has  been  taken  to  remedy  the  situa-
 tion?

 Shri  5.  V.  Ramaswamy:  It  ig  a  very
 broad  question.

 Mr.  Speaker:  Were  any  complaints
 received?

 Shri  S.  V.  Ramaswamy.  »o  far  as  I
 know,  there  has  not  been  any.

 Shri  Basumatari:  To  what  ex-
 tent  is  the  information  correct  that
 the  private  businessmen  who  go
 abroad  to  meet  foreign  traders  do  not
 pet  the  necessary  help  from  the  Trade
 Consuls  attached  to  our  Embassies?
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 Shri  S.  ्,  Ramaswamy:  I  repeat
 that  our  Embassies  abroad  and  our
 Commercial  Attachees  are  very  help-
 ful.  To  the  extent  it  is  possible  for
 them,  they  render  all  possible  help.

 Shri  Sheo  Narain:  May  I  know
 whether  these  Consuls  are  working
 under  the  guidance  of  the  Ambassa-
 dor?

 Shri  S.  V.  Ramaswamy:  As  I  said,
 they  are  immediately  under  the
 Heads  of  Missions.

 st  मु  लिमये  :  मेरा  प्रश्न  यह  है  कि

 हमारे  विदेशी  दूतावासों  में  जो  व्यापारिक
 प्रतिनिधि  होते  हैं,  वे  झपना  काम  ठीक  ढंग
 से  नहीं  कर  रहे  हैं  -  कुछ  दिन  पहले  ख़बर
 झाई  थी  कि  पूर्वी  जमाने  में  जो  एक  श्रौद्यो-
 'गीत  मेला  रखा  गया  था,  वहां  हमारा  प्रसिद्ध
 का  जो  सामान  था,  किताबें  वगैरह  थीं,  वे
 सारी  अंग्रेजी  भाषा  में  थीं  n  क्‍या  हमारे

 दूतावासों  के  प्रतिनिधि  यह  समझते  हैं  कि
 मनी  में  भी  प्रंग्रेज़ी  बोली  जाती  है  कौर
 रस  में  भी  अंग्रेज़ी  बोली  जाती  है  ?  मैं  इस
 तथ्य  की  शोर  माननीय  मंत्री  का  ध्यान
 खींचना  चाहता  हूं  ।

 प्रत्यक्ष  महोदय  :

 केवल  ध्यान  खींचा  है  ।

 शी  सु  लिये  :  प्रश्न  भी  पूछा  है  |

 झिझक  महोदय :  प्रश्न  तो  कुछ  नहीं
 हुमा।

 Amalgamation  of  Collieries
 +

 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shrimati  Savitri  Nigam:
 Shri  Yashpal  Singh:
 Shri  Bhagwat  Jha  Azad:

 9599.  4  Shri  Surendra  Pal  Singh:
 Shri  C.  K.  Bhattacharyya:
 Bari  Indrajit  Gupta:
 Shri  P.  R.  Chakravert!:
 Shri  R.  Barua:
 Shri  Himatsingka:

 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  state:

 (a)  whether  the  eommittee  set  up  to

 माननीय  सदस्य  ने

 ©
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 promote  voluntary  amalgamation  of
 small  and  uneconomic  collieries  have
 been  able  to  persuade  them  for  amal-
 gamation;

 (b)  the  number  of  collieries  which
 have  agreed  to  do  so;

 (c)  whether  Government  propose
 to  bring  forward  a  legislation  for  the
 compulsory  amalgamation  of  all  the
 uneconomic  collieries;  and

 (d)  if  so,  when  a  final  decision  will
 be  taken  in  this  regard?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel  and  Mines  (Shri
 Thimmaiah):  (a)  Yes,  Sir.

 (b)  1  collieries  have  agreed  to
 amalgamate  and  the  Voluntary  Amal-
 gamation  Committee  approved  their
 amalgamation  into  54  units.

 (c)  and  (d).  A  Bill  to  provide  for
 compulsory  amalgamation  is  in  the

 drafting  stage  and  the  details  of
 various  provisions  to  be  made  under
 it  are  presently  under  the  considera-
 tion  of  Government,

 Shri  Subodh  Hansda:  May  I  know
 whether  any  of  the  unecomonic  col-
 lieries  have  been  closed  since  this

 amalgamation  scheme  hag  been  taken

 up  by  Government  and,  if  so,  how

 many  workers  are  affected  by  this
 closure?

 Mines The  Minister  of  Steel  and
 (Shri  Sanjiva  Reddy):  Some  uneco-
 nomic  holdings  might  have  closed
 down.  I  do  not  have  the  figures  with
 me.  But  this  amalgamation  scheme
 will  help  uneconomic  mines  to  become
 economic  by  becoming  bigger.

 Shri  Subodh  Hansda:  I  wanted  to
 know  how  many  workers  are  affected

 by  their  closure.

 Shri  Sanjiva  Reddy:  I  want  notice.

 Shri  Subodh  Hansda:  Since  the
 Minister  stated  that  l]  are  unecono-
 mic  coal  mines  that  require  to  be
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 amalgamated,  I  would  like  to  know
 how  many  are  still  to  agree  on  this
 point  of  voluntary  amalgamation  and
 if  they  are  not  agreeing,  what  is  the
 reason  for  the  same.

 Shri  Sanjiva  Reddy:  The  number
 of  mines  which  have  agreed  for  volun-
 tary  amalgamation  is  very  small.
 Therefore,  we  have  to  bring  forward
 a  legislation  for  compulsory  amalga-
 mation.

 Shri  C.  Samanta:  May  I  know
 whether  all  the  recommendations  made
 by  the  Balwantrai  Committee  have
 been  tried  and  whether  Government
 has  come  to  the  conclusion  that  they
 have  to  bring  forward  a_  legislation
 for  compulsory  amalgamation?

 Shri  Sanjiva  Reddy:  Yes,  Sir,  when
 we  undertake  the  legislation,  we  will
 consider  all  the  aspects  of  the  ques-
 tion  and  take  into  consideration  what
 the  Balwantrai  Committee  has  recom-

 mended.  The  officials  had  a  discussion
 with  the  colliery  owners  at  Calcutta
 and  in  view  of  what  they  have  said,
 we  will  certainly  include  all  the  pro-
 visions  in  the  Bill.

 Shrimati  Savitri  Nigam:  May  I
 know,  when  this  amalgamation  scheme
 was  put  before  the  colliery  owners,
 whether  they  were  also  given  a  clear
 picture  as  to  what  would  be  the  bene-
 fits  of  the  amalgamation  and  whether
 they  have  also  been  given  promises
 that  their  points  of  view  will  be  taken
 into  consideration?

 Shri  Sanjiva  Reddy:  Yes,  Sir.  All
 that  has  been  explained  to  them.  We
 are  having  consultations  with  them.
 Their  opinions  are  also  being  consi-
 dered.  It  is  only  after  that  we  witl
 draft  the  Bill.

 की  चदापाल  सिह  :  एक  तरफ़  तो

 जिसे  टला  इलेवन  की  बात  कही  जाती  है  कौर

 दूसरी  तरफ़  छोटों  को  मिटा  कर  बड़ों  में

 मिलाया  जा  रहा  है।  कुछ  लोग  तो  धब्बे-

 वाइफ़ल  आफ़  दि  फ़िटेस्ट  के  सिद्धान्त  को

 मानते  हैं,  लेकिन  हम  तो  सर्वोदय  के  सिद्धान्त

 को  मानते  हैं  -  एक  तरफ़  सरकार  कहती  है
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 कि  डिमांड  नहीं  है,  सप्लाई  ज्यादा  है  भौर
 ढेर  लगे  पड़े  हैं  कौर  दूसरी  तरफ़  वह  छोटी
 खानों  को  खत्म  कर  रही  है  भ्रमर  ढेर  लगे

 पड़े  हैं,  तो  फिर  विलीनीकरण  की  क्‍या
 जरूरत  है  ?

 अध्यक्ष  महोदय  :  नगर  छोटी  का लिय रीज़
 डरपना  काम  न  चला  सकें,  तो  उन  को  बड़ों
 के  साथ  मिलाना  पड़ता  है  |

 Shri  Sanjiva  Reddy:  The  difficulty
 is  not  about  the  coal  production.
 These  mines  are  fineconomic§  and,
 therefore,  they  are  not  able  to  go  in
 for  mechanisation.  If  it  is  too  small
 a  colliery,  they  will  not  be  able  to
 sink  a  large  amount  of  muney  in  mec-
 hanisation.

 Shri  P.  R.  Chakraverti:  May  I  know
 whether  the  Government  has  consi-
 dergd  the  specific  arguments  advocat-
 ed  by  the  collieries  which  were  not
 going  in  for  voluntary  amalgamation
 and  also  the  question  of  giving  sub-
 sidy  to  them  in  order  to  make  them
 workable?

 Shri  Sanjiva  Reddy:  That  is  exactly
 why  a  conference  was  called  at  Cal-
 cutta.  We  are  taking  into  considera-
 tion  their  opinions  also  and  then  only
 we  wil]  undertake  the  legislation.

 Shri  R.  Barua:  Apart  from  the
 coal  being  used  as  fuel,  may  I  know
 whether  an.  alternative  scheme  is
 being  evolved  to  have  coal-based  in-
 dustries  so  that  coal  is  not  wasted?

 Shri  Sanjiva  Reddy:  Coal  cannot
 go  waste.  After  all,  if  there  is  over-
 production  we  will  control  the  pro-
 duction.  It  will  not  be  wasted.

 Shrimati  Ramdulari  Simha:  May  I
 know  on  what  terms  and  conditions
 the  proposal  for  amalgamation  of  col-
 lieries  has  been  mooted?

 Shri  Sanjiva  Beddy:  There  is  no
 question  of  terms  and  conditions.
 When  a  Bill  comes  before  Parftatnent,
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 we  will  take  into  consideration  their
 opinions  and  we  will  try  to  accom-
 modate  them.  After  all,  we  learn
 from  their  experience  also.

 श्री  रा०  स०  तिवारी  :
 प्रभी  मंत्री

 जी  ने  बताया  है  कि  वह  111  खानों  को

 सेंट्रलाइज़  करने  जा  रहे  हैं  -  मैं  यह  जानना

 चाहता  हूं  कि  क्‍या  उन  में  मध्य  प्रदेश  की

 कोयले  की  खाने  भी  शामिल  हैं  ।

 Shri  Sanjiva  Reddy:  No,  Sir.  We
 have  not  taken  Madhya  Pradesh.

 श्री  बड़े  :  जो  एमलगमेशन  हो  रहा
 है,  क्‍या  उस  में  यह  दृष्टिकोण  रखा  जा

 रहा  है  कि  स्टेट-वाइज़  अलग-लग  कमल-
 गमेशन  हो  ?

 Shri  Sanjiva  Reddy:  Most  of  the
 small]  mines  are  concentrated  in  Jhurla
 area.  Therefore,  they  are  being  con-
 sidered  now  and  iafer  on  it  could

 be  extended  to  other  areas  also.

 Shri  Bade:  My  question  was  whe-
 ther  it  would  be  State-wise.

 Shri  Sanijiva  Reddy:  When  we
 take  up  work  in  any  particular  State,
 that  State’s  views  will  also  be  consi-
 dered.

 Production  of  Scooters

 +
 Shri  M.  L.  Dwivedi:
 Shri  M,  R.  Krishna:

 |  Shri  S.  C.  Samanta:
 7600.  Shri  Yashpal  Singh:

 }  Shri  Bhagwat  Jha  Azad
 Shri  Himatsingka:

 [  Shri  Rameshwary  Tantia:

 Will  the  Minister  of  Imdustry  and
 Bupply  be  pleased  to  state:

 (a)  whether  Govcrnment  have  taken
 a  decision  to  increase  the  productior
 of  scooters  in  the  country;

 (b)  the  number  of  new  firms  licen-
 sed  to  manufacture  scooters;  and

 (c)  the  extent  to  which  the  exist-
 ing  firms  have  been  helped  to  increase
 their  production  capacity?

 The  Minister  of  Heavy  Engineering
 and  Industry  in  the  Ministry  of  In-
 dustry  ang  Supply  (Shri  T.  N.  Singh):
 (a)  to  (c).  Government  have  decid-
 ed  to  license  additional  capacity  for
 the  manufacture  of  scooters.  For  this

 purpose,  interested  parties  including
 the  existing  producers  have  been  in-
 vited  to  submit  the  necessary  applica-
 tions  by  the  3lst  May,  1965.

 भी  qo  था  दीदी:  स्कूल  को

 बढ़ती  हुई  मांग  को  दृष्टि  में  रखते  हुए  सरकार

 इनके  उत्पादन  की  क्षमता  कितने  प्रतिशत

 बढ़ाने  के  लिए  प्रस्तुत  है  जोर  यह  काम  कब

 तक  स्वीकृत  हो  जायेगा  ?

 श्री  जि०  नाठ  सिंह  :  क्षमता  बढ़ाने  के

 लिए  हमेशा  उद्योग  हम  लोग  करते  रहते

 हैं.

 टीम  ला०  हिलेरी  :  मैंने  पूछा  है

 कितने  प्रतिशत  ?

 शी  भरी  ना०  सिंह:  963  4  जहां

 26,500  सकट  बनाये  गये  थे  वहां  i964

 में  7,000  बनाये  गये  ।  इस  तरह  से  चालीस

 प्रतिशत  की  वृद्धि  एक  वर्ष  में  हो  गई  ।  यही

 कोशिश  बराबर  की  जा  रही  है  |  ज्यों  ज्यों

 इनके  इंडिजिनस  कम्पोनेंट्स  बढ़ते  जायेंगे

 त्यों-त्यों  सुविधा  होती  जायेगी  1

 शी  म०  ला०  दि वेदो  :  ज्यों-ज्यों  देश

 में  बने  हुए  पुर्जे  बिक  मात्रा  में  उपलब्ध

 होते  जाते  हैं  त्यों-स्वां  यहां  उत्पादित  स्टर्ज
 प्रौढ़  कारों  के  दामों  में  भी  बृद्धि  होती  जा

 रही  है  7  उदाहरण  के  लिए  एम्बैसेडर  कार

 के  दाम  आर  मौ  रुपये  के  करीब  बढ़ाये. .

 अध्यक्ष  महोबा  :  उदाहरण  की  जरूरत

 नहीं  है  ।

 की  to  mo  हिचेवी :  मैं  जानता

 चाहता  हूँ  कि  स्क  के  दामों  में  नौ  इसी

 प्रकार  बडे  होमे  की  क्‍या  शम् भाव नों  है  ?
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 श्री  त्रि०  नाम  सिंह:  जहां  तक  एंसीलरी
 कौर  स्पेयर  पाटस  की  बात  है,  हम  उन  की

 प्राइस  के  बारे  में  जांच  तो  करते  ही

 रहे  हैं।  लेकिन  मेरे  खयाल  में  उन  पर  जरूरत

 है  ज्यादा  दोषारोपण  किया  जा  रहा  है  ।

 लो  स०  लाठ  त्रिवेदी  :  दाम  बढ़ने  जा

 रहे  हैं  या  नहीं,  इस  का  उत्तर  नहीं  दिया

 है।

 श्री  त्रि०  लाठ  सिह :  यह  भविष्य  के

 गर्भ  में  है  it

 sit  स०  ला०  त्रिवेदी  :  प्रमी  एलान
 किया  है  मैं  जानना  चाहता  हूं  कि  ये  बढ़ाये
 जा  रहे  हैं  या  नहीं  ?

 अध्यक्ष  महोदय  :  जवाब  दिया  जा

 चुका  है,  दुबारा  नहीं  पूछा  जा  सकता  है  ।

 Shri  S.  0,  Samanta:  May  I  know
 the  percentage  of  parts  that  are  im-
 ported  at  present,  and  what  arrange-
 ments  are  being  made  to  manufacture
 them  in  the  country?

 Shri  T.  N,  Singh:  It  varies  fron
 make  to  make.  For  instance,  in  re-
 gard  to  the  Lambretta  scooter.  the
 percentage  is  cnly  9  per  cent;  that
 is  the  imported  content;  in  the  case
 of  others,  the  indigenous  content  is
 80  per  cent.  75  per  cent.,  60  per  cent.
 and  so  on.  But  in  no  case  is  the  inii-
 genous  confént  less  than  60  per  cent.
 So  40  per  cent  in  some  cases  and  9
 per  cent  and  so  on  in  some  _  other
 cases  is  being  imported,  so  far  as
 foreign  componentg  are  concerned.

 ot  यहा पाल  सिह :  एक  तरफ  तो

 बाप  कहते  हैं  कि  मिडिल  क्लास  के  लोगों  के

 लिए  हम  स्कूट्जे  बना  रहे  हैं  भौर  दूसरी  तरफ

 छापने  पांच  सौ  रुपये  माहवार  से  कम  थाने
 बालों  को  कैद  कर  रखा  है  ।  बड़े  प्रादमी

 वो  स्कूटर  भी  ले  लेते  हैं  कारें  भी  ले  लेते

 हैं  ।  लेकिन  जो  छोटे  लोग  हैं  उनके  हिस्से
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 में  कुछ  नहीं  जाता  है  t  मैं  जानना  चाहता  हूं
 कि  सरकार  उनके  बारे  में  कया  कर  रही

 है?

 क्रि  त्रि०  ला०  सिह:  स्कूटर  शौर

 मोटर  साइकिल  शौर  इसके  साथ  साथ  छोटा

 भ्राटो  साइकल,  इन  तीनों  के  बारे  में  हम
 कोशिश  कर  रहे  हैं  a  हम  कोशिश  कर  रहे  है
 कि  कम  कीमत  वाली  चीजें  आयें  ताकि
 कम  आमदनी  वाले  अधिक  फायदा  उठा

 सकें  ।  इसी  वजह  से  हमने  यह  खयाल  रखा

 है  कि  नए  नए  लाइसेंस  दिये  जायें  ताकि

 इस  किस्म  की  चीजें  बनाई  जा  सकें  ।

 श्री  यशपाल  सिह  :  कब  तक  हो  जाएगा  ?

 श्री  fro  ato  सिंह:  यह  कहना  बड़ा

 मुश्किल  है  ।

 Shri  A,  P.  Jain:  It  has  been  a  com-
 mon  malaise  of  the  engineering  in-
 dustry,  particularly  in  regard  to  motor
 cars,  tractors  and  scooters  that  far
 too  many  units  are  license  which  pro-
 luce  gmall  quantities  in  an  unecono-
 nic  manner,  Will  there  be  an  end
 of  this  disastrous  policy,  and  in  the
 ‘ase  of  scooters,  will  the  hon.  Minis-
 ter  please  take  care  to  see  that  thes
 units  are  not  multiplied  but  they  sre
 increased  in  size?

 Shri  T  N.  Singh:  I  think  my  hon.
 friend  would  have  been  very  much
 satisfieq  if  he  had  just  cared  to  see  the
 totification  issued  for  inviting  applica-
 tions  for  new  licences.  We  have  em-
 phasised  the  need  for  larger  units  for
 this  purpose  so  that  there  would  be
 “eonomy  of  scale.

 Shri  A,  P.  Jain:  The  hon.  Minister
 should  do  it,  because  he  is  not  doing  it
 now.

 श्री  Wo  ला०  तिवारी  :  समाचार  पत्रों

 में  यह  बात  भाई  है  कि  स्कूटर  धौर  मोटर

 बाइक्स  बनाने  के  लिए  जो  लाइसेंस  दिये

 जाले  हैं  उनकी  श्व  जरूरत  नहीं  पड़ेगी  भोर

 जो  लोग  बनाना  चाहेंगे  बना  सकेंगे  |  भ्रमर

 इस  तरह  से  होता  है  तो  उनके  लिए  फारेन
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 एक्सचेंज  की  जो  जरूरत  होगी,  उसका  क्‍या

 इंतजाम  होगा  ?

 शी  स्त्री  ना०  सिंह :  किसी  विशेष

 अखबार  की  बात  जो  कही  गई  है,  इसका

 मुझे  ज्ञान  नहीं  है  1  मगर  मुझे  मालूम  हो

 जाए  तो  मैं  देख  कर  बता  सकता  हूं  ।

 Woollen  Yarn  Spinning  Mills
 Ludhiana

 +
 Shri  P.  R.  Chakraverti:
 Shri  P,  0.  Borcoah:

 |  Shri  R.  Barua:
 *60l  <  Shri  Yashpal  Singh:

 |  Shri  Ramachandra  Ulaka:
 |  Shri  Dhuleshwar  Meena:
 |  Shri  Maheswar  Naik:

 Will  the  Minister  of  Commerce  he
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 000  workers  were  recently  laid  off
 following  the  suspension  of  work  in
 the  woollen  yarn  spinning  mills  in
 Ludhiana,  Punjab,  because  of  shortage
 of  raw  materials;

 (b)  if  so,  the  number  of  mills  which
 had  suspended  work;  and

 (c)  the  steps  taken  to  supply  ade-
 quate  raw  materials  to  those  mills?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  8.  V.  Rama-
 swamy):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.

 Statement

 (a)  400  workers  are  reported  to
 have  been  laid  off  consequent  on  some
 woollen  spinning  mills  having  partial-
 ly  or  fully  closed  down  recently  in
 Ludhiana  because  of  the  shortage  of
 wool  tops.

 (b)  Except  for  two  mills  which  have
 eompletely  suspended  work,  no  other
 mill  in  Ludhiana  ig  completely  out  of
 work  at  present.

 (९)  The  problem  of  shortage  of  raw
 material  viz.  imported  raw  wool  is  of

 _a@  general  nature  arising  out  of  the
 difficult  foreign  exchange  situation
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 ang  is  not  related  only  to  these  two
 mills.  As  a  result  of  sustantial  reduc-
 tion  in  the  foreign  exchange  alloca-
 tion,  the  actual  users  quota  for  import
 of  raw  materia]  has  been  reduced  in
 the  case  of  all  the  mills  in  the  woollen
 industry.  Mills  could  improve  their
 raw  material  position  by  taking  ad-
 vantage  of  the  Export  Promotion
 Scheme  and  also  by  using  larger
 quantities  of  Indian  wool  and  by  uti-
 lising  gynthetics  for  admixture  with
 wool.

 Shri  P.  R.  Chakraverti:  In  view  of
 the  difficult  foreign  exchange  situa‘,on,.
 inay  I  know  whether  Government  have
 asked  the  spinning  mills  concerned  to
 take  advantage  of  the  export  promo-
 tion  scheme,  and  if  so.  with  what  re-
 sults?

 Shri  8.  V.  Ramaswamy:  They  know
 that  there  Is  an  export  promotion
 ticheme  under  which  they  will  gct  en-
 litlements,  but  they,  the  concerned
 mills  are  not  interested  in  exports.

 Shri  P.  R.  Chakraverti:  What  steps
 have  been  taken  to  see  that  the  use  of
 imported  wool  is  now  replaced  by  che
 use  of  indigenous  woo]  so  that  synine-
 tics  for  admixture  with  wool  may  be
 used  here  for  profitable  employment  to.
 the  employees  concerned?

 Shri  S.  V.  Ramaswamy:  Thz2  policy
 is  to  encourage  the  use  of  indigencus
 wool.  Ag  a  matter  of  fact,  it  has  in-
 creased  from  9  million  Ibs  in  1961-62
 fo  63  million  Ibs  in  1962-63  and  so  on.
 But  there  is  a  limitation  to  it.  We
 have  got  a  production  of  only  about
 72°75  million  lbs  in  this  country,  and
 efforts  are  being  made  to  increase  the
 production  and  supply  of  indigenous
 wool.

 Shri  R.  Barua:  From  the  statement,
 I  find  that  the  mills  are  requested  to
 use  more  of  Indian  woo].  What  is  the
 supply  position  of  Indian  woo]  vis-a..
 vis  the  demand?

 Shri  8.  V.  Ramaswamy:  The  supply
 Is  limited  by  the  quantity  produced  in
 the  country.  Ag  I  said  earlier,  it  is
 about  72/75  millon  lbs.  We  are  trying
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 to  increase  the  supply.  With  more  ar-
 rangements  for  combing  wool,  the
 grading  will  be  improved  and  more  can
 be  used  in  our  spinning  mills.

 श्री  यज्ञ पाल  सिह  :  जो  लोग  इस  तरह
 से  मिलों  को  बन्द  कर  के  बैठे  हुए  हैं  स्रोत

 देश  को  नुकसान  पहुंचा  रहे  हैं,  उनकी  मिलों

 को  सरकार  टेक  ओवर  क्यों  नहीं  करती

 है  ?  क्‍यों  वह  इस  काम  में  देरी  कर  रही

 है?

 Shri  S.  V.  Ramaswamy:  Suggestion
 for  action.

 Shri  Wartor:  Has  Government’,  at-
 tention  been  drawn  to  the  great  dis-
 parity  between  the  cost  of  imported
 wool  and  the  cost  of  the  manufacture
 of  yarn  and  woollen  fabrics?  If  80,
 what  steps  have  been  taken  to  remove
 it?

 Shri  8S.  V.  Ramaswamy:  We  are  wel!
 aware  of  this  disparity.  It  cannot  be
 reduced  unless  the  quantity  available
 is  increased,  The  quantity  available  is
 restricted  by  the  amount  of  foreign  ex-
 change  available.  From  Rs.  0.25
 crores  in  96l-62,  it  has  come  down
 to  Rs.  5  crores  this  year.  Naturally,
 therefore,  there  is  a  limitation

 at  हश्म  चन्द  कछु बाय  :  संकटकालीन
 स्थिति  को  ध्यान  में  रखते  हुए  ये  जो  मिलें
 बन्द  पड़ी  हैं  जौ  मजदूरों  का  जो  नुक़सान
 हो  रहा  है,  इन  दोनों  प्रकार  के  नुकसानों
 को  ध्यान  में  रखते  हुए  क्‍या  सरकार  कोई
 विशेष  कदम  उठायेगी  ताकि  ये  मिलें  चालू
 ड्  जायें  ?

 Shri  S.  द  Ramaswamy:  They  have
 three  alternatives:  to  export  and  earn
 entitlements;  to  mix  the  woo)  with
 ‘synthetics;  or  use  Indian  wool.  They
 are  prepared  to  take  neither  of  theac.
 They  are  waiting  for  the  actual
 users  quota  of  the  raw  material,  and
 when  it  is  not  coming,  some  mills  have
 to  be  closed.

 Shri  Sham  Lal  Saraf:  In  the  pas:,
 it  wag  suggested  that  attempts  are
 being  made  to  produce  woo!  tops  and
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 also  lustrous  wool.  To  what  extent
 have  these  attempts  succeeded,  and  if
 so,  to  what  extent  has  this  reduced  the
 need  for  import?

 Shri  S.  V.  Ramaswamy:  Actually,
 this  will  be  dealt  with  in  the  Minis-
 try  of  Agriculture.  Broadly,  there
 are  four  different  types  of  wool  pro-
 duced.  Attention  is  being  paid  by
 that  Ministry  for  the  development  of
 these  things.

 Shrimati  Ramdulari  Sinha:  Has
 any  compensation  been  given  to  the
 workmen?  If  so,  at  what  rate’

 Shri  S.  V.  Ramaswamy:  This  is  a
 private  factory  run  by  the  Presi-
 dent  of  the  local  Woollen  Mills  Asso-
 ciation.  He  is  not  doing  anything  that
 we  have  suggested.  The  workers  may
 have  got  a  claim  against  him,  not
 against  us.

 Camera  Manufacturing  Plant

 *603.  Shri  P.  R.  Chakraverti:  Will
 the  Minister  of  Industry  and  Supply
 be  pleased  to  state:

 (a)  whether  Government  have

 approved  the  proposal  to  set  up  a
 Camera  manufacturing  plant  in  Durga-
 pur  during  the  Fourth  Five  Year  Plaz;

 (b)  whether  it  is  a  fact  that  an  in-
 ternationally  famous  Japanese  firm

 has  agreed  to  construct  the  plant;  and

 (c)  if  so,  the  terms  of  settlement?

 The  Minister  of  Heavy  Engineering
 and  Industry  in  the  Mimistry  of  Inmdus-
 try  and  Supply  (Shri  T.  N.  Singh):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 Government  have  under  considera-
 tion  a  scheme  for  manufacture  of  two

 types  of  cameras  in  Durgapur  by
 M/s  National  Instruments  Ltd.,  which
 is  a  Government  of  India  undertaking.
 When  this  project  was  taken  up  for
 consideration  early  in  4960  the  tech-
 nieal  collaboration  agreement  signed
 by  the  Government  with  a  Japanese
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 firm  covered  the  fabrication  of  the
 machinery  for  the  preduction  of  one
 type  of  camera.  As,  however,  a  pro-
 ject  for  the  manufacture  of  only  one
 type  of  camera  would  not  be  economi-
 cal,  further  negotiations  are  in  hand
 with  the  same  Japanese  firm  with  a
 view  to  securing  their  collaboration
 for  the  integrated  scheme  now  under
 contemplation  for  producing  both  35
 mm  cameras  as  originally  envisaged
 and  a  cheaper  one.

 Shri  P.  R.  Chakraverti:  Has  any  esti-
 mate  been  made  of  the  cost  of  this  in-
 tegrated  project?  If  so,  to  what  extent
 wil]  India  participate  in  the  collabora-
 tion  with  Japan?

 Shri  T.  N.  Singh:  Jt  was  to  be  an  en-
 tirely  public  sector  project,  the  entire
 investment  being  made  by  the  Gov-
 ernment.  When  the  project  report
 was  received,  it  was  of  the  order  of
 60.60  lakhs.

 Shri  P,  R.  Chakraverti:  What  is  the
 latest  stage  of  the  negotiations  bein2
 carried  on  with  the  Japanese  firm  in
 connection  with  the  integrated  scheme?

 Shri  T.  N.  Singh:  We  have  felt  that
 the  camera  of  the  value  of  Rs.  230
 which  was  first  planned  wag  costlier
 and  therefore,  we  must  have  a  cheap-
 er  camera  also.  For  that  we  are
 negotiating.  It  will  take  some  time.
 I  cannot  say  offhang  how  long.

 Shri  Bishwanath  Roy:  In  view  of
 this  proposal  for  production  of
 cameras,  may  I  know  whether  India
 will  be  self-sufficient  in  this  respect
 by  the  end  of  the  Fourth  Five  Year
 Plan  period  when  its  full  target
 would  be  achieved.

 Shri  T.  N.  Singh:  I  cannot  say  yet
 because  the  total  requirements  as
 assessed  by  the  Planning  Commission
 in  this  regard  are  not  yet  available.
 ¥  can  give  that  information  alittle
 later.

 थी मयु  स्क्मिये :  इस  कारखाने  के

 लिए  दुर्गापुर  को  ही  क्‍यों  चुना  गया  है  भ्र ौर

 क्या  इस  कारखाने  में  सिनेमा  धंधे  के  उपयोग
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 में  कराने  वाले  कैमरों  का  भी  उत्पादन  होगा  ?

 श्री  जि०  नाम  सिंह :  सिनेमा  के  कैमरे
 से  यह  कोई  सम्बन्ध  नहीं  रखता  ।  यहां
 इस  वास्ते  किया  गया  कि  दुर्गापुर  में  ग्लासेज
 बनाने  का  एक  कारखाना  है  ।

 शी  द्वारा  तिवारी:  इस  का  प्राथमिक
 व्यय  कितना  होगा  ?

 श्री  भरी  ना०  सिंह:  प्रिया  होगा
 मेरी  समझ  में  t

 लो  gto  ना०  तिवारी  :  मेरे  समाल
 का  जवाब  नह  दिया  गया  ।

 सीमेंट  को  बोरियों  थे  बन्द  करता

 +607.  भी  मधु  लिये  :  क्‍या  उद्योग
 तथा  सम् भरण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  कया  यह  सच  है  कि  सीमेंट  को
 बोरियों  में  भरने  से  सीमेंट  बाहर  निकल
 कराता  है  तथा  बरसात  के  दिनों  में  भीग  जाता

 है  जिससे  काफी  हानि  होती  है  ;

 (ख)  क्‍या  सरकार  ने  प्राय  देशों  में
 सीमेंट  के  पैक  करने  के  प्रचलित  तरीकों  का
 ग्रध्ययन  किया  है  ;  शौर

 (ग)  क्या  हमारी  राष्ट्रीय  प्रयोग-
 शालाओं  ने  भारत  में  सीमेंट  पैक  करने  का

 कोई  नया  पदार्थ  बलाया  है  ?

 उद्योग  तथा  सम् भरण  सन् बाल पय  में  भारी

 इंजीनियरिंग  तथा  लोग  सर त्री  (ली  fire

 ला०  सिह):  (क)  क्‍योंकि  सीमेंट  बहुत
 बारीक  पिसा  होता  है  भत:  जाने  ले  जाने
 में  उसका  कुछ  शझंश  बोरियों  में  से  निकल
 जाता  है  वर्षा  ऋतु में  यह  स्वत:  ही  मिला
 नहीं  होता  लेकिन  ममी  वाले  स्थानों  सें
 देर  तक  रखने  से  इसमें  खराबी  भरा  जाती

 है  |
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 (a)  सरकार  को  दूसरे  देशों  द्वारा

 सीमेंट  को  पैक  करने  के  लिए  व्यवहार  में

 बाये  जाने  वाले  तरीकों  क!  ज्ञान  है  ।

 (ग)  भारत  में  सीमेंट  रखने  के  लिए
 पैकिंग  के  नए  प्रकार  के  सामान  को  मालूम
 करने  के  लिए  राष्ट्रीय  प्रयोग शा लाशों  द्वारा

 कोई  कायें  नहीं  किया  गया  है  ।

 भी  साधु  लिमये :  क्‍या  सरकार  ने

 इस  बात  की  कोई  खोज  की  है  कि  कितने

 प्रतिशत  नुकसान  इस  कारण  होता  है  क्योंकि

 सीमेंट  का  घोर  प्रभाव  इस  समय  देश  में

 है  1

 श्री  fio  wo  fag:  इस  तरह  का

 नुकसान  मेरी  समझ  में  बहुत  कम  है  ।  प्रति-

 शत  बतलाना  तो  मेरे  लिये  मुश्किल  है  ।

 शी  मु  लिये  :  कुछ  लोगों  का  प्रदान

 है  कि  यह  i0  प्रतिशत  है  ।

 श्री  त्रि०  ना०  सिह:  मैं  इसे  नहीं
 मान  सकता  |

 श्री  मधु  लिये  :  राष्ट्रीय  प्रयोगशाला भों

 पर  हम  लोग  इतना  पैसा  खच  कर  राहें,
 क्या  उनको  हम  यह  काम  नहीं  दे  सकते  हैं
 कि  वे  एसा  लिमिटेड  मैटीरियल  बनायें
 जिससे  यह  नुकसान  रुक  सके  ।

 थनी  त्रि०  मा०  सिह :  इसके  बारे  में

 यहां  वहां  हमारे  देश  में  रिसर्च  की  गई  है
 शोर  लेभिनेटेड  विटामिनाइज्ड  ऐंड  पोलि-

 बीज  स्टेंग्येंड  बनाने  की कोशिश  की  गई  है  ।

 लेकिन  मेरे  खयाल  में  उसका  दाम  बहुत
 महंगा  पड़ेगा  ।  बहरहाल  अभी  इस  पर
 लोग  हो  रही  है  भ्रमर  कुछ  नतीजा  निकलेगा
 तो  देखा  जायेगा  ।

 थी  झोंककर  लाल  बैरवा  :  कुछ  समय

 पहले  ऐसे  कागज  के  थैले  चल  रहे  थे  जिना
 के  नीचे  क्रिस  लगा  होता  था।  मैं  जानना

 चाहता  हूं  कि  उनके  बन्द  कर  देने  का  क्‍या
 कारण  है  1
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 sit  fro  ato  सिंह  कागज  की  यहां
 पर  बड़ी  कमी  है  |  इसलिये  उसका  उपयोग

 करना  ठीक  नहीं  है  ।  जूट  हमारे  यहां  काफी
 तादाद  में  पैदा  होता  है  ।  इसलिये  उस  का

 इस्तेमाल  करना  ज्यादा  शभ्रच्छा  है  |

 शनी  हुकम  चरण  कछवाय  :  क्‍या  सरकार
 के  ध्यान  में  यह  बात  भाई  है  कि  जो  सीमेंट

 फैविट्रयां  हैं  उन  के  द्वारा  थैलों  में  कम  सीमेंट
 भरा  जाता  है,  भौर  जो  बेचने  वाले  हैं  वह
 भी  उन  में  से  पटक  पटक  कर  काफी  सीमेंट
 गिरा  लेते  हैं  ।  इस  तरह  से  हर  थैले  मेंस

 कम  से  कम  पांच  किलोग्राम  सीमेंट  कम

 होता  है  ।  क्‍या  इस  तरह  की  कोई  शिकायत
 सरकार  के  ध्यान  में  भाई  है  ।

 श्री  त्रि०  ato  सिंह:  मुझे  जाती  तौर

 पर  इस  शिकायत  का  कोई  पता  नहीं  है  ।
 मगर  मुझे  इसके  बारे  में  इतला  दी  जायेगी
 तो  मैं  बहुत  सख्त  ऐक्शन  लूंगा  |

 शी  यहा पाल  सिंह:  यह  चीज़  वजन
 के  हिसाब  से  क्‍यों  नहीं  जाती  ।  जब  यह
 ठेकेदारों  को  दी  जाती  है  तो  बंग  के  हिसाब
 से  दी  जाती  है,  भगर  वजन  के  हिसाब  से  दिया
 जाये  तो  करप्शन  रुक  सकता  है  ।

 मध्यक  महोदय  :  यहां  सवाल  पैकिंग
 का  है,  करप्शन  का  सबाल  नहीं  है  ।

 Shri  Sham  Lal  Saraf:  The  hon.
 Minister  said  that  it  had  not  come  to
 his  notice  that  cement  was  lost  in  the
 way.  May  I  know  if  it  has  come  to  hia
 notice  that  in  a  number  cf  cases  in
 Government  sector  contracts,  a  lot  of
 cement  was  lost  because  of  seepage
 in  the  stocks  left  with  store-keepers
 and  if  so,  will  Government  see  that
 something  ig  done  in  regard  to  this?

 Shri  T.  N.  Singh:  What  I  said  was
 that  there  was  some  loss  by  seepage,
 but  the  large  percentages  quoted  here
 are,  according  to  me,  not  correct.

 Shrimati  Savitri  Nigam:  May  know
 whether  any  steps  have  been  taken
 to  advise  the  gunny  bag  producers  to
 make  a  special  type  of  cement  bags,
 so  that  this  sort  of  loss  of  such  a
 scare  commodity  may  not  occur?
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 Shri  T.  N.  Singh:  The  jute  bags
 made  in  India  are  one  of  the  best  in
 the  world.  It  should  also  be  remem-
 ‘bered  that  jute  bags,  once  useq  fer
 cement,  cannot  be  used  tur  anything

 else.

 Purchase  of  Maize

 +
 {  Shri  D.  C.  Sharma:

 609.4  Shri  V.  K.  Ramaswamy:
 Shri  M.  P.  Swamy:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  a  purchase  of  one  mil-
 lion  bushels  of  maize  has  been  made
 from  the  United  States;  ang

 (b)  if  so,  the  particulars  thereof?

 The  Deputy  Minister  in  the  Mints-
 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  and  (b).  Contracts  for
 the  purchase  of  one  million  bushels
 (about  25,000  tonnes)  of  maize  from
 the  U.S.A.  have  been  entered  into  by
 the  All  India  Starch  Manufacturers’
 Association,  Bombay,  and  M/s.  Maize
 Products,  Ahmedabad.  The  first  ship-
 ment  of  maize  is  likely  to  take  place
 during  this  month.

 Shri  D.  C.  Sharma:  May  I  know
 why  it  is  that  for  everything  like
 wheat,  rice  or  maize  we  go  to  the
 United  States?  May  I  know  if  any
 other  country  was  also  contacted  from
 which  we  could  get  maize  on  econo-
 mic  terms?

 Shri  S.  V.  Ramaswamy:  It  is  a  broad
 question.  With  regard  to  maize  I
 can  say  that  this  starch  is  for  textile
 industry  and  it  can  be  obtained  either
 from  tapioca  or  from  maize.  Since
 the  tapioca  industry  would  not  supply
 the  necessary  starch,  we  have  to  im-
 port  from  the  United  States.  As  re-
 gards  the  other  countries,  it  is  most
 advantageous  to  us  to  get  from  United
 States  because  it  does  not  involve
 foreign  exchange  as  it  come;  under
 PL  480.

 Shri  D.  C.  Sharma:  What  attempts
 are  being  made  to  see  to  it  that  this
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 starch  is  distributed  equitably  over
 all  the  States  of  India  and  does  not
 remain  confined  to  Ahmedabad,  Bom-
 bay  or  Gujarat?

 Shri  Ss  झ,  Ramaswamy:  This  indus-
 try  is  an  auxiliary  to  the  textile  in-
 dustry  and  the  centres  of  textile  in-
 dustary  are  in  Bombay  and  Ahmedsa-
 bad.  Historically  that  is  tne  reason
 why  starch  industry  should  also  be
 there.

 Shri  M.  P.  Swamy:  May  [  know
 if  starch  indlstry  is  a  protected  one
 and,  if  so,  whether  protection  includ-
 es  tapioca  also:  and,  if  so,  why  is  the
 Government  allowing  the  import  of
 maize?

 Shri  S  लि  Ramaswamy:  I!  do  not
 think  there  is  any  protection  for  this
 industry.

 Shrimati  Ramdulari  Sinha:  What
 wil]  be  the  landing  of  maize  price  per
 quital  and  what  additional  costs  will
 be  added  to  it  when  it  reaches  the
 consuméfs?

 Shri  S.  ्,  namaswamy:  I  could  not
 tell.  The  private  parties  have  en-
 tered  into  an  agreement.

 Shri  Muthu  Gounder:  In  view  of
 the  availability  of  indigenous  tapioca
 starch  in  huge  quantities,  will  the
 Government  consider  the  stoppage  of
 maize  import  under  PL  480,  or  will
 the  Goverfiment  consider  its  reduc-
 tion  by  at  least  fifty  per  cent?  There
 ig  a  huge  quantity  of  tapioca  indigen-
 ously  produced.  It  is  a  product  of
 the  rural  small-scale  industry.

 Mr.  Speaker:  He  is  giving  infor-
 mation.

 Shri  S.  V.  Ramaswamy:  The  hon.
 Member  has  been  in  correspondence
 with  me.  He  has  met  me.  eeveral
 times.  He  comes  from  my  own  dis-
 trict  of  Salem  where  there  is_  this
 industry.  I  have  been  trying  to  tell
 him  that  any  quantity  of  tapioca
 starch,  if  it  is  available,  will  be  rea-
 dily  purchased  by  the  textile  Indus-
 try.
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 Mr.  Speaker:  I  would  advise  both
 the  hon.  Members  to  go  to  their  home
 district  and  settle  Tt.

 भरी  बड़े  :  क्या  माननीय  मंत्री  जी  बतलाने
 का  कष्ट  करेंगे  कि  स्टार्च  की  डेफिसिट  की  वजह
 से  पिछले  महीनों  में  कितनी  मिलें  बन्द  पड़ी
 थीं  कौर  उन  के  वास्ते  शासन  ने  क्या  किया  ?

 Shri  S.  V.  Ramaswamy:  There  are
 five  mills  dealing  with  starch  produc-
 tion  out  of  maize,  All  of  them  have
 closed  since  January,  but  they  are
 likely  to  function  again  as  soon  as
 maize  arrives  from  the  United  States.

 शी  सर  फबष्छेव  :  अभी  माननीय
 मंत्री  जी  न ेबतलाया  कि  जो  मक्का  क  खरीद

 हो  रह  है  वह  प्राइवेट  कम्पनियों  के  जरिये

 हो  रही  है  ।  मैं  जानना  चाहता  हूं  कि  प्राइवेट
 कम्पनियां  जो  मक्का  खरीद  रह  हैं  ध्रौर  जिसे
 मे  उपभोक्ताओं  के  हाथ  बेचेंगी,  उन  के  मूल्यों
 पर  नियंत्रण  करने  क  सरकार  कोई  व्यवस्था
 कर  रही  है  या  नहीं  कि  वे  महंगी  बेच  रही
 हैं  या  सस्ती  बेच  रही  हैं"

 Shri  8.  V.  Ramaswamy:  They  are
 not  likely  to  sell  maize  at  all  because
 their  own  factories  are  being  starved
 for  want  of  this  raw  material  as  also
 the  textile  industry,  Besides,  this
 kind  of  starch  can  be  used  only  for
 industrial  purposes,  not  for  consump- tion  purposes.

 Allotment  of  Scooterettes

 +
 (  Shri  Warior:

 Shri  S.  M.  Banerjee:
 Shri  Daji:
 Shri  Vasudevan  Nair:
 Shri  Abdul  Ghani  Goni:
 Shri  Hukam  Chang

 Kachhavaiya:
 Shri  Onkar  Lal  Berwa:
 Shri  Brij  Raj  Singh:
 Shri  Jagdev  Singh

 Siddhanti:
 (Shri  Omkar  Singh:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  962

 *610.
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 permits  were  issued  by  his  Ministry
 for  the  allotment  of  scooterettes  on
 priority  basis  out  of  the  Central  Gov-
 ernment  quota;

 (b)  if  so,  the  total  number  of  Gov-
 ernment  employees  who  were  alloted
 scooterettes  in  962  out  of  the  Central
 Government  quota;

 (c)  whether  it  is  also  a  fact  that  all
 the  holders  of  scooterette  permits
 have  not  been  given  delivery  of  the
 vehicles  as  the  production  of  scooter-
 ettes  was  subsequently  stopped;  and

 (d)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Heavy  Engineering
 and  Industry  in  the  Ministry  of  Indus-
 try  and  Supply  (Shri  T.  N.  Singh):
 (a)  Yes,  Sir.

 (b)  174,

 (c)  Scooterettes  have  not  been  deli-
 vered  to  99  allottees.

 (d)  No  action  can  be  taken  in  the
 matter  since  the  production  of  scooic-
 rettes  has  been  discontinued.

 Shri  Warior:  To  the  previous  ques-
 tion,  the  hon.  Minister  was  pleased  to
 say  that  they  are  encouraging  the
 production  of  scooters  and  that  they
 are  issuing  new  licences  for  its  pro-
 duction.  May  I  know  why  this  pro-
 duction,  which  is  already  in  existence,
 has  been  stopped?

 Shri  T.  N.  Singh:  This  is  a  model
 which  the  principal  manufacturers
 have  discontinued.  The  scooterette
 has  been  discontinued  by  the  princi-
 pal  manufacturers  and  they  therefore
 cannot  get  the  components  to  carry  on
 their  further  production  programme.

 Shri  Warior:  Has  the  Government
 investigated  the  reasons  for  these
 manufacturers  to  stop  that  and  has  it
 taken  any  steps  to  let  them  renew
 this  production?

 Shri  T.  N.  Singh:  I  have  already
 stated  that  the  production  of  these
 scooterettes  was  in  collaboration  with
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 some  foreign  party  and  that  foreign
 party  has  given  up  this  model  and,
 therefore,  the  components  are  not
 available  to  keep  up  the  production
 here.

 Shri  Daji:  Is  it  not  a  fact  that  the
 production  of  this  type  of  scooters  was
 stopped  because  the  Government  re-
 fused  to  give  foreign  exchange  for
 the  components  for  this  type?

 Shri  T.  N.  Singh:  Nothing  like  that.
 I  think  the  information  is  incorrect.

 st  हुकम  नन्द  कछवाय  :  में  यह  जानना

 चाहता  हूं  कि  इनके  बन्द  होने  का  विशेष
 कारण  क्‍या  है  ?

 प्रत्यक्ष  महोदय  :

 कहा  |

 भी  मधु  लिया  :  स्ट्रगल  यह  कम्पनी
 तैयार  नहीं  है  तो  क्या  कोई  दूसरी  कम्पनी

 सामने  प्रा  रद्दी  है?  मगर  नहीं,  तो  क्‍या

 सरकार  स्वयं  इस  काम  को  करमे  के  लिए
 तैष पार  है  ?

 प्रत्यक्ष  महोदय  :  जो  कम्पनी  यह  काम

 कर  रही  थी  वह  खुद  करे  ।

 थ्री  झोंकार  लाल  बैरवा:  मैं  यह  जानना

 चाहता  हूं  कि  जिन  कम्पनियों  ने  स्कूटर  बनाने
 का  लाइसेंस  देने  के  लिए  दरख़ास्तें  दे  रखीं  थीं,
 शौर  जो  नम्बर  में  लगीं  थीं,  क्या  फिर  जब
 काम  शुरू  होगा  तो  उनका  नम्बर  कायम

 रखा  जाएगा  या  नहीं  ?

 श्री  त्रि  ना०  सिंह  :  जो  कम्पन बनाती
 थी  उस  ने  बन्द  कर  दिया,  तो  उसको  कैसे

 मजबूर  किया  जा  सकता  है  |

 यह  तो  उन्होंने

 श्री  ओंकार  लाल  बैरवा  :  जिन्होंने
 दरख़ास्तें  दे  रखी  हैं  श्राप  उनको  नम्बर  में

 लगोगे  या  नहीं  ?

 अध्यक्ष  महोदय  :  आप  उन  का  नम्बर

 लगा  दीजिए  ।
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 Shri  Ranga:  In  view  of  the  fact  that
 so  much  capital  has  got  locked  up  in
 the  scooter  factory,  what  is  it  that  the
 Government  has  tried  to  do  in  order
 to  help  these  people  and  make  use
 of  this  much  capital  there,  and  even
 though  the  foreign  partner  has_re-
 fused  to  collaborate  with  these  peo-
 ple,  are  the  Government  trying  to
 help  these  people  to  get  into  touch
 with  another  foreign  collaborator  in
 order  to  be  able  to  develop  this  manu-
 facture?

 Shri  T.  N.  Singh:  They  had  a  pro-
 duction  programme  in  which  this  was
 included  ag  one  of  the  items—-scoote-
 rettes.  There  are  other  varieties  al-
 ready  which  they  are  manufacturing
 and  that  production  is  continuing.

 Steel  Re-rolling  Units  in  Madras

 +
 {  Shri  Yudhvir  Singh:

 |  Shri  Utiya:
 Shri  Lahri  Singh:
 Shri  Onkar  Lal  Berwa:

 *612.  Shri  Yashpal  Singh:
 }  Shri  Krishnapal  Singh:

 |  Shri  Mate:
 |  Shri  P.  H.  Bheel:
 (  Shri  Bade:

 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 small  scale  steel  re-rolling  industrial
 units  in  Madrag  State  are  not  being
 issued  quotas  for  the  allotment  of
 basic  raw  material  like  M.S.  Billets;

 (b)  whether  it  is  also  a  fact  that
 for  want  of  raw  material,  the  afore-
 said  small-scale  units  are  lying  idle;
 and  if  so,  the  action  Government  pro-
 Pose  to  take  in  this  matter;

 (c)  whether  it  is  also  a  fact  that
 the  small-scale  units  are  not  being
 enrolled  as  members  by  the  Steel  Re-
 rolling  Association  of  India;  and

 (d)  if  so,  the  reasons  therefor?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel  ang  Mines  (Shri
 Thimmaiah):  (a)  and  (b).  The  small
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 scale  re-rolling  units  both  in  Madras
 and  the  rest  of  India,  had  come  up  as
 ‘a  result  of  the  relaxation  of  the  pro-
 visions  of  Iron  and  Steel  (Control)
 Order  announced  in  960  and  on  the
 ‘specific  understanding  that  these  units
 were  to  use  locally  available  reroll-
 able  scrap  and  no  raw’  material,
 namely,  billet/scrap  was  to  be  allotted
 to  them  from  the  controlled  sources.
 As  such,  the  question  of  allotting  bil-
 lets  to  these  units  does  not  arise.

 (c)  and  (d).  The  Steel  Re-rolling
 Mills  Association  of  India  igs  a  private
 body  and  the  Government  has  no
 control  over  their  enrolment  of  mem-
 bers.

 श्री  युद्धपोत  सिह  कभी  सरकार  ने

 बताया  कि  मद्रास  में ध्रौर  दूसरी  जगह  छोटे

 उद्योगों  को  जो  लोहे  का  काम  करना  चाहते  थे

 झालर  दे  दिया  गया  था  कि  झगर  थे  भ्र पने

 कारखाने  खोलेंगे  तो उनको  कच्चे  माल  के

 लिए  लोकल  सप्लाई  पर  निर्भर  रहना  होगा  ।

 कुछ  समय  पहले  सरकार  ने  बार्डर  दिया  था  कि

 जो  बड़ी  बड़ी  मिले  हैं  कौर  जिन  पर  स्टील

 डिपार्टमेंट  का  कंट्रोल  है  वे  खुले  बाजार  में

 भ्र पना  माल  बेचने  के  लिए  नहीं  श्री  सकेंगी,
 बल्कि  उनको  जैसा  शभ्रादेश  दिया  जाएगा
 उस  के  अनुसार  वे  अपना  माल  बेचेंगी,
 शौर  छोट  मिलें  खुले  बाजार  में  शा  सकेंगी  ।

 लेकिन  जब  जब  भ्रापने  यह  भार  दिया  है
 कि  बड़ी  मिलें  भी  खुले  बाजार  में  भा  सकती  हैं,
 तो  छोटी  मिलों  के  साथ  सौतेली  मां  का  सा

 व्यवहार  क्‍यों  किया  जा  रहा  है  |

 झ्रध्यक्ष  महोदय  :  पांच  मिनट  सवाल

 करने  में  लगे  हैं  तो दस  मिनट  इसका  जवाब

 देने  में  लगेंगे  ।

 The  Minister  of  Steel  and  Mines
 «Shri  Sanjiva  Reddy):  I  do  not  know
 what  finally  he  wanted!

 An  hon.  Member:  About  the  step-
 motherly  treatment.

 Shri  Sanjiva  Reddy:  It  is  not  so.
 When  they  started  this  industry,
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 these  smal]  re-rolling  units  gave  a
 guarantee  that  they  do  not  need
 billets  at  all  and  that  they  would  de
 it  from  scrap.  That  assurance  was
 there.  Therefore,  now,  there  is  diffi-
 culty,  and  we  are  not  able  to  supply
 even  the  registered  re-rollers.  Only
 25  per  cent  is  supplied  to  the  register-
 ed  re-rollers.  Therefore,  we  have
 not  been  able  to  extend  it  to  the  other
 people,

 sit  युद्धवीर  सिह  :  आपने  बताया  कि

 बड़ी  मिलों  की  एक  रि रोलिंग  मिल्स  एसो-

 सिएशन  है,  जो  कि  एक  इंडिपेंडेंट  बाड़  है
 कौर  उसकी  नीति  यह  है  कि  जब  टक  कोई

 मिल  उसकी  मेम्बर  नहीं  बनेगी  तब  तक  उसको

 कोटा  नहीं  मिलेगा  क्‍या  यह  नीति  आपकी
 छोटे  उद्योगों  को  प्रश्नय  देने  की  नीति  के  विप-

 रीत  नहीं  जाती,  शोर  क्या  इस  कारण  छोटी

 मिल  वालों  के  दिलों  में  शिकायतें  नहीं  पैदा

 होतीं  ?

 Shri  Sanjiva  Reddy:  There  is  no
 question  of  giving  preference.  They
 were  specifically  started  on  the  cor-
 dition  that  they  would  depend  on
 scrap  and  scrap  is  available  in  the
 country.  So,  they  can  continue  work-
 ing  on  scrap.  When  the  position  be-
 comes  easy,  we  will  give  them  the
 raw  materials.

 aft  भो कार लाल  बे  रवा  मैं  जानना

 चाहता  हूं  कि  क्‍या  मद्रास  के  इस्पात  मंत्री

 ने झ्रापकों  «=:  8-0-962e7  नोटिस

 दिया  था  कि  मिलें  कच्चे  माल  के  प्रभाव  में

 बन्द  पड़ी  हैं,  यदि  हां,  तो  उस  पर  श्राप
 ने  क्या  किया  ?

 Shri  Sanjiva  Reddy:  We  have  been
 able  to  supply  only  25  per  cent  to
 most  of  them  and  naturally  there  is
 a  complaint  from  all  the  States  and
 not  only  Madras.

 aft  यदा पाल  सिंह  :  क्‍या  सरकार  के  पास

 ऐसा  कोई  हिसाब  है  कि  इन  छोटी  यूनिटों  के

 बन्द  हो  जाने  से  निर्माण  कार्य  में  कितना

 नुकसान  पहुंचा  है  ?
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 Shri  Sanjiva  Reddy:  Naturally
 when  we  supply  only  25  per  cent  and
 the  capacity  being  00  per  cent,  to
 that  extent  it  is  a  loss.  In  course  of
 time,  when  we  have  the  raw  mate-
 rials,  we  would  increase  the  supplies.

 श्री  बढ़े  :  भागने  सन्‌  i964  में  मद्रास

 में  यह  बार्डर  निकाला  था  कि  इन  मिलों  को

 रि रोलिंग  स्क्रेप  का  एक  तिहाई  कोटा  दिया

 जाएगा  ।  झापने  श्री  यह  आडंबर  रिवर्स
 कर  दिया  है  जिस  की  वजह  से  मिलें  बन्द  हैं
 और  मजदूरों  में  प्र संतोष  पैदा  हो  रहा  है  ।
 मैं  जानना  चाहता  हूं  कि  श्रापने  यह  कोटा

 का  आर्डर  रिवर्स  क्यों  किया  ?

 ‘Shri  Sanjiva  Reddy:  I  do  not  know
 whether  he  is  speaking  about
 small-scale  industry  re-rollers,

 Shri  Bade:  Yes,  Sir;  that  is  the
 question.

 Shri  Sanjiva  Reddy:  There  is  no
 question  of  giving  them  any  raw
 materials,  because  they  were  to  work
 on  scrap.  I  have  repeated  this  thrice.

 Shri  Bade:  They  have  given  the
 assurance  that  the  re-rollers  will  be
 given  one-third  the  quota.

 Mr.  Speaker:  He  says,  Government
 did  not  give  any  assurance,  but  they
 gave  the  agsurance  that  they  would
 depend  on  scrap  and  would  not  ask
 for  this  quota.

 Shri  Sanjiva  Reddy:  And,  scrap  35
 @econtrolled;  it  is  available.

 Shri  Sham  Lal  Saraf:  ls  it  not  a
 fact  that  even  today  products  from
 re-rolling  mills  are  not  available  in
 the  country?  That  being  so,  may  I
 know  whether  licences  were  issued
 after  scrutiny  at  the  time  of  starting
 these  mills  and  if  so,  the  natural  ex-
 pectation  was  that  they  would  get  the
 raw  materials;  may  I  know  why  raw
 materials  are  not  made  available?

 Sari  Sanjiva  Reddy:  In  1960-61
 billets  were  surplus,  when  the  steel
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 mills  were  not  rolling  them.  The  posi-
 tion  was  easy.  Later  on,  when  the
 steel  mills  began  rolling,  it  is  not  so
 easy.  We  are  not  licensing  any  re-
 rolling  mills  anew  now.

 Shrimati  Savitri  Nigam:  There  is
 great  scarcity  of  raw  materials  that
 is  causing  the  closure  of  many  gmall-
 scale  industries.  On  the  other  hand,
 there  are  the  evils  of  monopoly  pur-
 chase  as  well  as  profiteering  preva-
 lent  in  the  scrap  market.  What
 solution  does  the  minister  suggest  to
 the  small  factory  owners  to  get  sup-
 ply  of  scrap  and  to  keep  them  going?

 Shri  Sanjiva  Reddy:  My  hon.  friend
 seems  to  have  misunderstood  it.  No
 fresh  licences  have  been  given  for  re-
 rollers.  The  re-rollers’  association  is
 there.  The  available  billets  will  be
 distributed  to  the  registered  re-rollers
 there  is  no  question  of  any  discrimi-
 nation.  Regarding  unrecognised  re-
 rollers  scrap  is  not  controlled.  They
 can  purchase  it  and  continue  work-
 ing  as  they  have  been  doing.  They
 have  not  started  recently;  they  have
 been  working  for  gometime.

 Shrimati  Savitri  Nigam:  Is  mono-
 poly  purchase  prevalent  in  the  mar-
 ket  or  not?

 Shri  Sanjiva  Reddy:  When  there  is
 no  control,  where  is  the  monopoly?

 श्री  हुकम  चंद  कछवाय  :  कया  सरकार

 इन  कारखानों  को  यह  प्राश्वासन  देगी  कि

 उन्हें  रामैटीरियल  बराबर  मिलता  हे  |

 अध्यक्ष  महोदय  :  वह  नहीं  देते  ।

 शी  हुकम  चन्द  कछवाय  :  कच्चा  माल

 मिलेगा  इसका  भ्राश्वासन  सरकार  को

 देना  चाहिए  ।

 Shri  Sanjlva  Reddy:  The  available
 raw  material  will  be  distributed,  [
 cannot  guarantee  anything  more  than
 that.

 उन्हें नह
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 Price  of  Hard  Coke

 +
 (  Shri  Subodh  Hansda:

 *6I3
 ‘

 Shri  P.  C.  Borooah:
 Shri  S.  0.  Samanta:

 L  Shri  Balmiki:

 Will  the  Minister  of  Stcel  and  Mines
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  lift  the  price  control  on  hard
 coke  and  have  rejected  the  _  steel
 plants’  plea  for  increase  in  the  price
 of  hard  coke  produced  by  them;

 (b)  if  s0,  the  date  from  which  the
 control  is  being  lifted;  and

 (c)  the  factors  rendering  continu-
 ance  of  control  redundant?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel  ang  Mines  (Shri
 Thimmaiah):  (a)  to  (c).  No  such
 decision  has  been  taken  so  far.  How-
 ever,  the  price  structure  of  hard  coke
 is  presently  under  the  considera-
 tion  of  Government.

 Shri  Subodh  Hansda:  May  I  know
 whether  it  is  a  fact  that  the  cost  of
 production  of  hard  coke  is  much
 higher  than  the  controlled  price  to-
 day?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  The  prices
 are  controlled.  They  have  fixed  the
 prices  at  Bhilai,  Rourkela,  Durgapur
 and  other  places.

 Shri  Subodh  Hansda:  May  I  know
 whether  it  is  not  a  fact  that  the
 management  of  Durgapur  steel  project
 hag  asked  the  Government  to  in-
 crease  the  prices  of  hard  coke  due  to
 high  cost  of  production?

 Shri  Sanjiva  Reddy:  Naturally,
 they  do  repeatedly  ask  us  for  raising
 the  prices.

 Shri  8S.  C.  Samanta:  May  I  know
 what  plea  was  put  forward  by  these
 steel  plants  for  the  further  increase  in
 the  price  of  hard  coke?
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 Cost  of  pro-
 materials  and

 Shri  Sanjiva  Reddy:
 duction,  cost  of  raw
 various  other  things.

 Shri  Ranga:  How  is  it,  when  these
 are  state-owned  enterprises,  they  say
 that  their  cost  of  production  is  higher
 than  the  price  that  is  fixed  here?  Are
 we  to  understand  that  there  is  no  co-
 ordination  at  all  between  the  Govern-
 ment  ang  their  own  Steel  Corporation
 and  they  are  not  able  to  fix  these
 things  in  a  harmonious  manner?

 Shri  Sanjiva  Reddy:  In  addition  to
 the  steel  factories  that  are  producing
 hard  coke,  there  is  also  private-sector
 production.  There  is  not  much  of
 surplus  here.  The  steel  plants  now
 and  then  ask  for  a  rise  in  price.  We
 examine  the  cost  production  and
 either  increase  it  or  decline  it.

 हबी  इलेक्ट्रिकल्स  लिमिटेड,  भोपाल

 +

 श्री  मधु  लिये  :

 श्री  बागड़ी  :

 श्री  इन्द्रजीत  गुप्त  :

 [भी  बटा  सिंह  :

 क्या  उद्योग  तथा  सम्भरण  मंत्री  यह  बताने  &
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पिछले  वर्ष

 हैवी  इलेक्ट्रिकल्स  लिमिटेड,  भोपाल  के  08

 कर्मचारी  सेवा  से  हटा  दिये  थे  ;

 *615.

 (ख)  यदि  हां,  तो  क्या  यह  सच  है  कि

 इनमें  से  लगभग  40  कर्मचारी!।  भारत  प्रति-

 रक्षा  नियमों  के  भ्रन्तगंत  गिरफ्तार  किये  गये  थे

 कौर  रिहाई  के  बाद  उन्हें  इस  कारण  सेवा  से

 हटा  दिया  गया  कि  वे  एक  महीने  से  भ्रधिक

 समय  तक  पने  काम  पर  नहीं  पाए  ;

 (ग)  क्‍या  उन्होंने  उन  कर्मचारियों
 के  प्रतिनिधिमंडल  को  ,  जो  इस  सम्बन्ध  में
 उनसे  मिला  था  यह  आश्वासन  दिया  था  कि

 उनकी  मांगों  पर  शीष  ही  निर्णय  किया  जायगा  ;
 कौर



 Oral  Answers 6059

 (a)  यदि  हां,  तो  इस  मामले  में  सरकार
 का  क्‍या  कार्यवाही  करने  का  विचार  है  ?

 उद्योग  तथा  सम्भरण  मंत्रालय  में  भारी

 इंलजोनिर्यारेग  तथा  उद्योग  स्त्री  (श्री  fto
 ato  सिह)  :  (क)  भोपाल  स्थित  हैवी

 इलेक्ट्रिकल्स  कारखाने  में  पिछले  वर्ष  84

 मजदूरों  को  नौकरी  से  हटाया  गया  था  ।

 (ख)  मध्य  प्रदेश  सरकार  ने  भारत
 प्रतिरक्षा  नियमों  के  अंतगर्त  37  कर्मचारियों
 को  नज़रबन्दी  किया  था  ।  36  कर्मचारियों

 'को  उन  पर  लागू  होने  वाले  स्थाई  प्रदेश/
 सेवा  नियमों  के  भ्रन्तगंत  गर  कानूनी  तरीके
 से  गैर  हाज़िर  रहने  के  कारण  सेवा-मुक्त
 किया  गया  है  ।

 (ग)  जी  ,  नहीं  ।

 (घ)  प्रश्न  ही  नहों  उठता  ।

 भरी  मु  लिमये  :  मेरा  प्रश्न  है  कि  जब

 गिरफ्तारियां  की  जात!  हैं  भारत  सुरक्षा  कानून
 के  प्रकार  शौर  उन  के  ऊपर  कोई  मुकदमा
 नहीं  चलता  है  उन  को  बाहर  झरने  का  मौका

 भी  नहीं  मिलता  है  और  जब  इस  बिना  पर

 उन  को  काम  पर  से  हटाया  जाता  है  कि  वह

 गैरहाजिर  रहे  तो  यह  घोर  अन्याय  है  ।  अगर

 स्टैंडिंग  भ्रार्डर  के  भ्रन्दर  होता  है  तो  उस  के

 बारे  में  जरा  कोई  मानवीय  दृष्टिकोण  रहना

 चाहिए  तो  मेरा  सवाल  है  कि  उस के  बारे  में

 सरकार  क्या  कर  रही  है  ?

 अ्रध्यक्ष  महोदय  :  माननीय  सदस्य  सवाल

 करें  ।

 श्व  मु  लिमये  :  सवाल  यहां  यह  है  कि

 क्या  उन  मजदूरों  को  काम  पर  वापिस  लेने  के  लिए
 सरकार  कोई  कदम  उठा  रही  है  या  यह  मामला

 किसी  ट्रिब्यूनल  के  पास  भेज  रही  है  ?

 शी  त्रि०  ना०  सिंह  :  जिन  लोगों  ने  छुट्टी
 तक  की  दरख्वास्त  नहीं  द।  थी  कौर  जो  इस

 तरह  से  भवानी  डयूटी  से  गैर  हाजिर  रहने  की
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 बात  हैं  मैं  उस  के  सम्बन्ध  में  सुप्रीम  कोर्ट  के

 जजमैंट  को  पढ़  कर  सुनाना  चाहता  हूं  जो  कि

 एक  दूसरे  इंडियन  बायरन  ऐंड  स्टील  के  केस
 के  सम्बन्ध  में  दिया  गया  था  :

 “It  is  true  that  the  arrested
 men  were  not  in  a  position  to
 come  to  work  because  they  had
 been  arrested  by  the  Police,  This
 may  be  unfortunate  for  them;
 but  it  would  be  unjust  to  hold
 that  in  such  circumstances,  the
 Company  must  always  give  leave
 when  an  application  for  leave  is
 made.  Tf  a  large  number  of
 workmen  are  arrested  by  the
 authorities  in  charge  of  law  and
 order  by  reason  of  their  question-
 able  activities  in  connection  with
 a  labour  dispute,  as  in  this  case,
 the  work  of  the  Company  will
 be  paralysed  if  the  Company  is
 forced  to  give  leave  to  all  of
 them  for  more  or  less  an  indefinite
 period.”

 मौजूदा  केस  में  तो  इन  लोगों  ने  छटी
 की  भ्रमणी  भी  नहीं  भेजी  थी  ।

 श्री  मधु  लिमये  :  प्रध्यक्ष  महोदय,  मैं

 श्राप  का  संरक्षण  चाहता  हूं।  यह  कोई  मामूली
 कम्पनी  नहीं  है  बल्कि  यह  सरकारी  योजना  है
 समाजवाद  की  हम  बात  करते  हैं  कौर  इस

 तरह  से  गरीब  मजदूरों  के  साथ  भ्र न्याय  होता

 है  कौर  अगर  मंत्री  महोदय  से  इस  तरह  का

 जवाब  मिलेगा  तो  हम  लोग  क्या  करेंगे  ?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  इस
 पर  बहस  की  मांग  कर  सकते  हैं,  भ्र लग

 'से  उस  के  लिए  नोटिस  दे  सकते  हैं  ?

 कभी  मथ  लिमये  :  मैं  श्राप  की  मौत  उन

 से  जवाब  मांगता  हूँ  कि  क्या  वह  इनका  मामला

 ट्रिब्यूनल  के  पास  भेजने  के  लिए  तैयार

 हैं  ?

 शमी  भरी  ना०  सिंह  :  :  ट्रिब्यूनल  के  पास

 जा  सकता  है  अगर  वे  इस  के  लिये  दरख़्वास्त
 दें
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 Shri  Buta  Singh:  What  action  do
 Government  propose  to  take  against
 those  responsible  for  the  political
 victimisation  of  the  workers  in  the
 undertakings  of  the  Government  of
 India?

 Shri  T,  N.  Singh:  I  beg  to  submit
 that  there  is  nothing  like  political
 victimisation  in  this  case.  The  in-
 ference  of  the  hon,  Member  is  entire-
 ly  wrong.

 Shri  Nath  Pai:  Does  the  hon.  Minis-
 ter  realise  that  there  is  a  special
 heavy  responsibility  on  Government
 as  the  principal  pace-setter  in  labour
 relations  and  as  the  biggest  employer
 in  this  country  that  on  occasions  at
 least  it  does  not  try  to  be  as  vindi-
 ctive  as  employers  in  the  private  in-
 dustry,  even  assuming  that  the
 workers....

 An  hon.  Member:  Question.

 Shri  Nath  Pai:  Who  says  “Ques-
 tion’?  श्राप  कुछ  जानते  नहीं  ।  What  do

 you  know  of  the  matter?

 अध्यक्ष  महोदय  :  मैं  भी  अगर  वही  कह

 =

 Shri  Nath  Pai:  I  hope  he  has  grasp-
 ed  at  least  half  of  what  I  have  said.
 If  they  butt  in  unnecessarily,  thev
 will  get  it  back.  I  will  submit  to
 you,  Sir,  but  not  to  others.

 Mr.  Speaker:  Is  that  all?  Is  the
 question  over?

 Shri  Nath  Pai:  In  view  of  what  I
 have  said,  may  I  know  if  the  hon.
 Minister,  instead  of  reproducing  the
 reply  of  his  bureaucratic  Secretary,
 evolve  a  better  pattern  of  industria!
 relations  in  the  public  sector?

 Mr.  Speaker:  Government
 take  that  into  consideration....
 terruptions)

 should
 (In-

 Shri  Kapur  Singh:  He  should  clarify
 that.

 Mr.  Speaker:  He  has  followed  the
 question.
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 at  हुकम  चन्द  कछवाय  :  यह  बड़ा  महत्व-
 पूर्ण  सवाल  है,  मेरे  प्रान्त  का  सवाल  है,
 मुझे  सवाल  करने  की  इजाजत  दी  जाय  |

 Mr.  Speaker:  No,  please.

 Shri  Kapur  Singh:  Why  do  you  not
 allow  more  supplementaries  so  that
 the  position  can  be  clarified?

 Mr.  Speaker:  Does  he  propose  to
 take  that  aspect  into  consideration
 that  Government  is  the  largest  em-
 ployer?

 Shri  T,  N.  Singh:  In  this  particular
 case,  as  the  House  is  well  aware,  in
 early  964  rowdyism  was  indulged  in
 and  all  kinds  of  things  were  done  in
 the  factory  itself,  endangering  pub-
 lic  property....

 Shri  Daji:  No.  I  question  it.  Have
 an  enquiry.  The  management  bungl-
 ed  it.

 Shri  T.  N,  Singh:  At  this  stage,  we
 should  take  just  and  fair  action  in-
 stead  of  being  guided  by  mere  senti-
 mental  considerations.

 Shri  Nath  Pai:
 siderations?

 Mr.  Speaker:  Next  question.

 Sentimental  con-

 Paper  and  Pulp  Industries

 *6l6.  {  Shri  Vidya  Charan  Shukla:
 Shri  Ravindra  Varma:
 Shrimati  Renuka  Barkataki:
 Dr.  Chandrabhan  Singh:
 Shri  Uikey:

 |  Shri  Chandak:
 Will  the  Minister  of  Industry  and

 Supply  be  pleased  to  state:

 (a)  whether  the  Development  Coun-
 cil  for  Paper,  Pulp  and  Allied  Indus-
 tries  met  in  New  Delhi  on  the  i8th
 January,  1965;  and



 6०63  Oral  Answers

 (b)  if  80,  the  decisions  taken  by  it
 for  the  development  of  paper  and
 allied  industries  under  the  Fourth
 Five  Year  Plan?

 The  Minister  of  Heavy  Engineering
 ang  Industry  ip  the  Ministry  of  Indus-

 try  and  Supply  (Shri  T.  N.  Singh):
 (a)  and  (b).  A  gtatemnt  is  laig  on
 the  Table  of  the  House.

 STATEMENT

 (a)  Yes,  Sir.

 (b)  The  Development  Council  dis-
 cussed  the  problems  both  of  techni-
 cal  and  financial  nature  faced  by  the

 paper  industry  such  as  maintenance  of
 steady  growth  during  the  Fourth  Plan

 period,  reduction  in  the  cost  of  pro-
 duction,  foreign  exchange  allocation
 to  paper  industry  etc.,  and  decided  to
 set  up  two  Committees  to  recommend
 suitable  remedial  measurs,

 They  further  considered  the  ques-
 tion  of  availability  of  raw  material
 for  paper  industry  and  recommended
 ag  follows:—

 (i)  All  State  Governments  should
 be  urged  upon  to  adopt  a  uni-
 form  policy  in  respect  of

 granting  long-term  leases  of
 forest  areas  at  reasonable  rate

 to  the  Paper  Industries.
 (ii)  Pulping  of  mixed  hard  woods

 to  be  encouraged.
 (iii)  Plantations  of  fast  growing

 species  of  timbers  to  be  taken

 up  by  the  States  as  well  as  by
 the  Paper  Industries.

 (iv)  Bagasse,  which  is  a  bye-pro-
 duct  of  sugar  industry  should

 ‘be  diverted  for  the  manutfac-:
 ture  of  paper.  Problems
 arising  out  of  this  viz.,  subs-
 titution  of  bagasse  by  alter-
 nate  fuel  in  the  Sugar  Mills,
 the  necessity  to  improve  the

 efficiency  of  the  Sugar  Mill
 boilers  etc.  have  to  be  solved.
 The  Council  set  up  a  separate
 Committee  to  lock  into  thes

 problems.

 stato  ato  तिवारी:  डेवलपमेंट

 कौंसिल  ने  तीन  नई  समितियों  का  गठन  किया

 है  तो  क्‍या  इन  तीन  नई  समितियों  ने  अब
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 काम  करना  शुरू  कर  दिया  है,  यदि  नहीं
 तो  कब  तक  वे  काम  करना  शुरू  कर  देंगी  ?

 ही  जि०  ना०  सिंह  :  यह  तीनों  समितियां
 गठित  हो  गयी  हैं  भ्र ौर  वह  भ्रपना  काम  भी

 कर  रही  हैं  ।

 ही  gto  ना०  तिवारी  :  बगाज़  के  सम्बन्ध
 में  जो  कमेटी  गठित  की  गई  है  उस  ने  श्री
 तक  कोई  भ्रंतरिम  रिपोर्ट  दी  है  या  नहीं
 कौर  प्रखर  देंगे  तो  कब  तक  देंगे  ?

 श्री  त्रि०  सा०  सिह  3  एन०  झाई०  डी०
 सी०  के  जरिए  कमेटी  बिठाई  गई  है  और
 उस  की  रिपोर्ट  करीब  करीब  तैयार  है  ।

 Shri  Bishwanath  Roy:  In  view  of
 the  sufficient  availability  of  raw  mate-
 rials  like  forest  grass  and  bagasse,
 may  I  know  whether  any  proposal  or
 suggestion  was  made  in  this  confer-
 ence  regarding  the  setting  up  of  fac-
 tories,  specially  in  Uttar  Pradesh  and
 Bihar?

 Shri  T.  N.  Singh:  All  these  matters
 are  under  examination.

 Shri  Vidya  Charan  Shukla:  As  the
 question  list  is  over,  may  I  suggest
 that  we  may  take  up  Starred  Ques-
 tion  No.  608?

 Mr.  Speaker:  If  there  is  time,  it
 might  be  answered.

 Diamond  Mining  in  Panna

 +
 (  Shri  Vidya  Charan  Shukla:

 +608.
 Dr.  Chandrabhan  Singh:
 Shri  R.  S.  Pandey:
 Shri  Uikey:

 Wil:  he  Minister  of  Steel  and  Mines
 be  pleased  to  refer  to  the  reply  given
 to  Starreq  Question  No.  230  on  the
 27th  November,  964  and  state  the
 efforts  being  made  by  Government  for
 mining  in  Panna  area  in  Madhya  Pra-
 desh  wih  a  view  to  extracting  the  best
 of  diamonds  for  export  to  foreign
 markets  and  thus  earning  foreign  ¢x-

 change?
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 The  Parliamentary  Secretary  to  the
 Minister  of  Steel  and  Mines  (Shri
 Thimmaiah):  The  Government  has
 sanctioned  a  scheme  for  the  develop-
 ment  of  an  open  cast  mine  at  Majh-
 gawan  in  Panna  area  in  Madhya  Pra-

 desh  by  the  National  Mineral  Deveiop-
 ment  Corporation  Limited.  The  esti-
 mateg  annual  production  of  diamonds
 will  be  15,000  carats  initially,  rising  to
 22,500  carats  ultimately.  Simulta-
 neously,  underground  sampling  work
 in  the  Majhgawan  area  is  being  under-
 taken  by  the  Corporation,  and  if  the
 results  are  found  to  be  encouraging,
 underground  mining  will  also  be  un-
 deraken.  Government  has  also  sanc-
 tioned  another  scheme  for  prospecting
 of  the  Ramkheria  area  in  Panna,  which
 work  is  expected  to  be  completed  by
 June  1965.  If  the  results  are  favour-
 able,  the  question  of  developing  an
 open  cast  mine  in  that  area  will  be
 considered.

 40  per  cent  of  the  total  production
 of  diamonds  from  Majhgawan  is  likely
 to  be  of  the  industrial  variety,  which
 will  be  consumed  by  the  indigenous
 industries,  while  the  rervaining  60  967
 cent  of  the  production  is  likely  to  be

 of  the  gem  variety.  The  prospect  of

 exporting  the  good  quality  gem  dia-
 monds  will  be  considered  after  the

 mine  goes  into  actual  production.

 Shri  Vidya  Charan  Shukla:  It  it

 was  such  a  long  reply,  it  should  have

 been  laid  on  the  Table.

 Mr.  Speaker:  The  Question  Hour  is

 over.  Thanks  to  the  absentees  we

 have  completed  the  list.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 विदेशों  के  साथ  सहयोग

 *595.  क्रि  प्रकाशवीर  शास्त्रों  :

 क्या  थानीय  मंत्री  यह  बताने  की  पा

 करेंगे  कि  ;

 (क)  क्‍या  मारीशिश  तथा  कुछ  अन्य

 देशों  ने  झपने  यहाँ  भारतीय  सहयोग  से  कुछ
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 उद्योग  स्थापित  करने  के  लिय  भारत  सरकार  से

 अनुरोध  किया  है;

 (ख)  क्‍या  यह  सच  है  कि  इस  प्रकार  के
 उद्योगों  के  लिए  प्रारम्भिक  सर्वेक्षण  करने  के

 लिए  भी  कुछ  देशो  ने  भारत  से  अनुरोध
 किया  है;  और

 ४  £  (ग)  यदि  हां,  तो  उस  पर  सरकार  की

 क्या  प्रतिक्रिया  है  ?

 वाणिज्य  मन्त्रालय  में  उपसन्‍्त्री  (  श्री
 सें०  Wo  रा मस् थामो)  :  (क)  कौर  (ख).
 जी  हां

 (ग)  भारत  सरकार  सम्बद्ध  देशों  की
 यथा  सम्भव  अधिकतम  सहायता  करने

 को  उत्सुक  है।

 सम्भावना  सम्बन्धी  सर्वेक्षण  तथा
 अन्य  प्रारम्भिक  कार्य  जहां  कहीं  जरूरी

 होता  है  किया  जाता  है  ।

 Publicity  of  Indian  Products  Abroad

 Shri  Koya:
 Shri  P.  C,  Borooah:
 Shri  D.  C.  Sharma:

 [  Shrimati  Maimona  Sultan:

 *596.

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  have  a
 scheme  to  improve  the  publicity  of
 Indian  products  abroad  to  increase  ex-
 ports,  through  the  A..R.  and  other-
 wise;

 (b)  if  so,  the  salient  features  of  the
 scheme;  and

 (c)  the  action  taken  in  pursuance
 thereof?

 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  s.  V.  Rama-
 swamy):  (a)  to  (0.  A  statement  is

 placed  on  the  Table  of  the  House.

 [Placed  in  library,  see  No.  LT-4074/

 65].
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 Central  Sericultural  Research  Institute,
 Berhampore

 “602.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  requi-
 sition  made  by  the  Government  of
 ‘West  Bengal  to  the  Central  Sericultu-
 ral  Research  Institute,  Berhampore,
 West  Bengal,  for  ६००१  silk-worm
 breeds  has  not  been  met  and  the  races
 previously  evolved  by  the  Station  are
 deteriorating:  and

 (b)  the  reasn  for  the  static  state
 of  research  work  although  budget  for
 the  station  has  increased  fourfold?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  No,  Sir.,  The  Govern-
 ment  of  West  Bengal  has  not  made  any
 specific  requisition  to  the  Central  Seri-
 cultural  Research  Station,  Berham-
 pore,  for  good  silk-worm  breeds.  It
 is  also  not  correct  that  the  races  pre-
 viously  evolved  by  the  Station  are
 deteriorating.

 (b)  The  research  work  at  the  Re-
 search  Station  is  not  at  a  static  state.
 On  the  contrary,  the  Research  Station
 has  steadily  increased  its  activities  in
 all  spheres.

 तृतीय  श्रेणी  की  सेवाशर्तों  में  भर्ती

 *  604.  श्री  Wo  To  शर्मा  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  रेलवे  में  तीसरी  श्रेणी  की  सेवायों

 में  भर्ती  के  लिये  जो  खण्डवार  परीक्षायें  की

 जाती  हैं  उन  को  उन  राज्यों  में  अंग्रेजी  के

 माध्यम  से  करने  के  क्‍या  कारण  हैं  जहां
 शिक्षा  हिन्दी  के  माध्यम  से  दी  जाती  है;
 और

 (ख)  इस  दिशा  में  सरकार  क्या  कार्य-

 वाही  कर  रही  है  ?

 रेलवे  मन्त्रालय  में  राज्य  स्त्री  (डा०
 शाम  सुलग  सिह):  (क)  भ्र ौर  (ख).  इस  समय
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 रेलवे  सहित  सभी  केन्द्रीय  सेवाशर्तों  के  तीसरे

 दर्जे  में  भर्ती  के  लिए  अंग्रेजी  के  माध्यम  से

 परीक्षायें  ली  जाती  हैं  ।  रेलवे  में  तीसरे  दर्जों
 के  पदों  पर  भर्ती  के  लिए  हिन्दी  के  माध्यम
 से  परीक्षा  ले  कर  इस  सम्बन्ध  में  एकतरफा

 कार्यवाही  करना  रेल  मंत्रालय  के  लिए
 ठीक  न  होगा  ।

 Royalties  from  Manganese  and
 Chromite  Mines

 Will  the
 Mines  be

 *605.  Shri  P,  K.  Deo:
 Minister  of  Steel  ang
 pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  carried  on  again  distraining
 proceedings  in  some  manganese  and
 chromite  mines  for  recovering  royal-
 ties  assessed  in  violation  of  the  Mines
 and  Minerals  (Regulation  and  Deve-
 lopment)  Act,  957  and  the  rules  made
 thereunder  for  subsequent  period,
 even  though  there  was  an  earlier  stay
 order  from  the  Central  Government
 and  yevision,  petitions  in  respect  of
 subsequent  assessment  were  pending
 before  the  Central  Governmnt;  and

 (b)  if  so,  the  action  taken  thereon
 by  the  Central  Government?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  and  (b).
 The  information  asked  for  has  been

 calleq  for  from  the  Government  of

 Orissa  and  will  be  laid  on  the  Table  of
 the  House,  when  received.

 Sankar  Saran  Tribunal

 #606.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  recommendations  of
 the  Sankar  Saran  Tribunal  have  been

 implemented  in  full,

 (b)  if  not,  the  reasons  for  the  abnor-
 mal  delay;  and

 (c)  the  number  of  recommendations
 actually  implemented?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag



 Simgh):  (a)  to  (c).  On  all  the  nine
 recommendations  made  by  the  Sankar
 Saran  Tribunal,  orders  have  been  issu-
 ed  by  the  Railway  Board  accepting
 them  in  toto.
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 Railways  have  initiated  action  on
 all  these  decisions  and  they  are  at
 various  stages  of  implementation.

 Delay  in  finalising  is  mainly  due  to
 the  fact  that  the  recommendations
 were  given  retrospective  effect  from
 i-0-962  an  dalso  due  to  redistribu-
 tion  of  posts  according  to  revised  per-
 centages  pin-pointing  the  upgraded
 posts,  locating  the  holders  thereof,
 calculation  and  settlement  of  arrears.

 Smal)  Car  Project

 (  Shri  P.  Venkatasubbaiah:

 *611  Shri  Ravindra  Varma:
 Shri  K.  C.  Pant:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Renault,  the  French  Motor  Corpora-
 tion  has  agreed  to  submit  a  revised
 project  report  for  the  manufacture  of
 small  car  in  India;

 (b)  if  so,  when  it  will  be  submit-
 ted;  and

 (c)  whether  any  ad  hoc  project  re-
 port  is  being  submitted  indicating  the
 approximate  cost  of  the  smal]  car?

 The  Minister  of  Heavy  Engineering
 and  Industry  in  the  Ministry  of  Indus-
 try  ang  Supply  (Shri  T.  N.  Singh):
 (a)  Yes,  Sir.

 (b)  Within  2  to  3  months:

 (c)  No,  Sir.

 Subsidies  to  Handloom  Indastries

 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 {Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  handloom

 in  the  country  received

 1591.

 industries
 subsidies
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 from  the  Central  Government  during
 ‘1964-65;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Ss.  V.
 Ramaswamy):  (a)  Yes,  Sir.

 (b)  The  Central  Government  gives
 subsidies  through  the  State  Govern-
 ments  for  the  development  of  hand-
 loom  industry  in  the  form  of  loans
 and  grants  for  different  schemes.
 The  details  of  these  are  given  in  the
 statement  laid  on  the  Table  of
 the  House.  [Placed  in  _  Library.
 See  No.  LT-4075/65].  The  actual
 amount  of  money  disburseq  on  these
 schemes  during  1964-65,  will,  how-
 ever,  be  known  only  after  the  close
 of  the  financial  year.

 Foot-wear  Industries

 1592  J  Shri  Dhuleshwar  Meena:
 me  Shri  Ramachandra  Ulaka:

 Wil)  the  Ministér  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  there  is  any  decline  in
 the  production  of  shoes  jn  the  country
 during  1964-65  as  compared  to  the
 production  during  the  year  ‘1963-64;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  amount  of  foreign  exchange
 earned  during  1964-65  bv  the  pro-
 ducts  of  the  foot-wear  industries?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  Statistics
 of  production  in  the  smal]  scale
 sector  are  not  maintained.  There
 has  been  no  decline  in  production  in
 the  large  scale  sector.

 (b)  Does  not  arise.

 (९)  Footwear  worth  Rs.  322°59  lakhs
 were  exported  during  April-Decem-
 ber,  1964,

 Trains  on  Diese]  Traction

 1593.  Shri  Jagdev  Singh  Siddhanti:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  total  number  of  trains  being
 run  on  diesel  traction  on  the  Northern
 Railway  at  present;
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 (b)  the  number  of  diesel  engines
 lying  out  of  order;  and

 (c)  the  steps  being  taken  to  repair
 and  press  them  into  service?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  The  total  number  of
 trains  being  run  on  diese]  traction  on
 the  Northern  Railway  at  present  are
 as  under:

 BROAD  GAUGE

 Passenger  service  (Shuttle)—
 train  in  each  direction.

 Through  Goods  Service—72°5  trains
 in  each.  direction  over  the
 various  sections.

 NARROW  GAUGE

 Passenger  Service—l  train  in  each
 direction.

 (b)  The  total  number  of  ineffective
 diesel  locomotives  on  the  Northern
 Railway  is  as  given  below:

 BROAD  GAUGE —6  locomotives  of
 shunter  type.

 NARROW  GAUGE-—NIl.
 (c)  Steps  are  being  taken  urgently

 to  repair  the  ineffective  locomotives
 and  press  them  into  service.  One
 shunter  type  locomotive  is  under
 overhaul  and  is  expected  to  be  com-
 missioned  by  the  end  of  this  month.
 The  remaining  locomotives,  also  of
 shunter  type,  will  be  put  into  com-
 mission  on  receipt  of  certain
 materials  from  abroad  for  which
 orders  have  already  been  placed.

 Gambling  in  Railway  Compartments
 1594,  Shri  Jagdev  Singh  Siddhanti:

 Will  ‘the  Minister  of  Railways  be
 pleaseq  to  state:

 (a)  the  steps  being  taken  to  stop
 open  gambling  in  railway  compart-
 ments  on  the  Northern  Railway;  and

 (b)  the  number  of  theft  cases  of
 Railway  property  registered  on  the
 Northern  Railway  in  964  and  the
 number  out  of  them  pending  investi-
 gation?  ’

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
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 Singh):  (a)  The  Government  Rail-
 way  Police  who  are  responsible  for
 checking  gambling,  conduct  surprise
 checks,  carry  out  extensive  patrolling
 and  organize  raids  in  the  railway
 premises.  As  8  result  of  these  steps,
 only  one  case  jn  a  railway  compart-
 ment  was  detected  by  them  during
 1964.

 (b)  639  cases  of  theft  of  railway
 property  were  registered  by  the  Gov-
 ernment  Railway  Police,  out  of  which
 only  6  cases  are  pending  investiga-
 tion.

 Retiring  rooms  at  stations

 1595.  Shri  Chuni  Lal:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  construct  retiring  rooms  at  import-
 tant  stations  on  Delhi-Kalka  Section
 of  the  Northern  Railway;  and

 (b)  if  so,  the  names  of  the  stations
 and  the  number  of  retiring  rooms  to
 be  constructed  and  the  time  by  which
 they  are  to  be  constructed?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subbag
 Singh):  (a)  and  (b).  Proposal  for
 providing  a  retiring  room  at  Ambala
 Cantt.  is  under  the  consideration  of
 the  Railway  administration.  The
 actual  construction  of  the  retiring
 room,  would,  however,  be  subject  to
 availability  of  funds.

 Drinking  water  on  Delhi-Kalka
 Section

 1596.  Shri  Chuni  Lal:  Will  the
 Minister  of  Railways  be  pleased  to
 to  state:

 (a)  whether  it  is  a  fact  that  there
 are  some  stations  on  the  Delhi-Kalka
 Section  of  the  Northern  Railway
 where  drinking  water  available  for
 passengers  gives  bad  smell  and  taste;

 (b)  whether  any  complaint  in  this
 connection  has  been  received;  and

 (c)  if  so,  the  action  taken  thereon?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  to  (ce).  Complaints
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 were  received  in  the  past  with  regard
 to  the  drinking  water  supplied  from
 the  wells  at  Badli  and  Amin  stations
 on  the  Delhi-Kalka  Section.  The
 wells  at  these  stations  have  been
 thoroughly  cleaned  by  pumping  out

 the  water.  Remedial  measures  have
 been  taken  to  improve  the  guality  of
 drinking  water.  Pottassium  Per-
 manganate  is  being  regularly  used  for
 disinfecting  the  wells  ang  there  have
 been  no  further  complaints.

 Exports

 1597,  Sbri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  tact  that  the

 quantum  of  exports  in  January,  965
 was  much  Tower  as  compared  to  that
 of  January,  1964;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  loss  of  foreign  exchange  to
 Indian  on  this  account?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Rama-

 The  value  of swamy):  (a)  and  (Cc).
 exports  including  re-exports  in
 January,  965  is  Rs.  64  crores  as
 against  Rs.  65  crores  in  the  same
 month  last  year;  the  decline  being
 rupees  one  crore  only.

 (b)  The  gecline  in  exports  is  due
 to  the  ban  imposeg  on  the  export  of
 vegetable  oils  and  quota  reductions
 imposed  on  the  export  of  sugar.

 Import  of  Newsprint

 (  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 1598.  Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:

 Will  the  Minister  of  Commerce  be

 pleased  to  state:

 (a)  the  total  quantity  of  newsprint
 imported  and  produced  in  the  coun~-
 try  during  1964-65;  and

 (b)  the  total  amount  of  foreign  ex-
 change  spent  for  importing  the  news-
 print  during  the  same  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  s.  ष्  Rama-
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 swamy):  (a)  and  (b).  A  total
 quantity  of  70,675  tonnes  of  news-
 print  valued  at  Rs.  509  lakhs  was  im-
 ported  during  1964-65  (upto  Decem-
 ber,  1964).  The  quantity  of  News-
 print  produced  during  ‘1964-65  (Upto
 January,  .965)  was  24,048  tonnes.

 Nangi  Railway  Station  Incident
 1599.  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Railways  0९
 pleased  to  state:

 (a)  whether  a  large  number  of  in-
 furiated  passengers  raided  and
 damaged  the  Nangi  Railway  Station,
 a  couple  miles  away  from  Cal-
 cutta  on  the  Sealdah-Budge  Budge
 Section  of  the  Eastern  Railway  on  the
 night  of  the  6th  March,  1965;

 (b)  if  so,  reasons  therefor;  and
 (c)  the  details  of  the  damage  done

 to  the  Railway  Station  and  the  esti-
 mated  cost  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  and  (०).  On  6-3-65,  at  about  i9-
 43  hrs.  passenger  train  No,  S-223  Up
 was  received  at  Nangi  Railway  Station
 on  (Main)  line  No.  l.  Simultane-
 ously,  train  No.  S-224  Down  was  also
 coming  towards  Nangi  station  from
 Akra_  side.  Since  there  is  single
 line  working,  the  railway  authorities
 decided  that  the  crossing  should  be
 done  there.  Accordingly  the  train
 No.  S-224  Down  was  to  be  received
 on  (loop)  line  No.  2.  The  _  point
 which  was  to  be  operated  for  this
 purpose,  could  not  function  and  as
 such  Down  train  No.  S-224  hag  to
 be  stopped  at  Signals.  Meantime  the
 Asstt.  Station  Master  on  duty  in
 consultation  with  Sealdah_  Traffic
 Control,  arranged  to  shunt  the
 train  No.  S-223  on  to  the  loop
 line.  In  making  this  arrangement  the
 train  No.  S-223  Up  had  to  enter  into
 the  single  line  in  face  of  the  other
 train  No.  S-224  Down  which  was
 standing  at  Signals.  Apprenhending
 a  head-on-collision,  the  passengers  of
 train  No.  S-224  raised  shouts  and
 many  of  them  detrained.  The  train
 was  shunted  safely  and  the  S-224
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 train  was  also  received  safely  on  the
 main  line.  On  arrival,  the  passengers
 of  train  No.  S-224  in  their  nervous
 state  got  furious  and  rushed  to  the
 station  to  attack  the  railway  staff  who
 had  to  flee  for  safety.  The  mob  ex-
 pressed,  incorrectly  though,  that  due
 to  the  negligence  and  careless  work-
 ing  of  the  railway  staff,  there  would
 have  been  collision  which  was  avert-
 ed  by  their  timely  shouts.

 There  was  a  loss  of  Rs.  536°75  P
 in  cash.  Damage  to  railway  property
 is  estimated  at  Rs.  442.  The  Govern-
 ment  Railway  Police,  Sealdah  regis-
 tered  a  case  U|s  146|380/427  IPC  and
 41(5)  Defence  of  India  Rules  and
 arrested  3  persons.

 Trade  Delegation  from  Tunisia

 1600.  Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Trade  Delegation  from  Tunisia  has
 arrived  in  India;  and

 (b)  if  so,  the  outcome  of  their  visit?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  and  (b).  Yes,  Sir.  A
 Tunisian  trade  delegation  visiteq  India
 to  participate  in  the  meetings  of  the
 Joint  Indo-Tunisiam  Commission  pro-
 vided  under  article  V  of  the  current
 Indo-Tunisian  Trade  Agreement
 held  in  New  Delhi  from  3-3-65  to
 9-3-65,  to  review  the  working  of  the
 Trade  Agreement.  At  the  conélu-
 sion  of  talks,  understanding  was
 reached  between  the  two  Govern-
 ments  to  double  the  level  of  trade
 exchanges  between  the  two  coun-
 tries  during  1965,  as  compared  to
 1964.

 Contractor  of  Jagadhari  Workshop

 Shri  Onkar  Lal  Berwa:
 60.4  Shri  Hukam  Chand  Kach-

 havatya:

 Will  the  Minister  of  Raflways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 three  lakh  rupees  have  been  paid  as
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 arbitration  award  to  one  contractor
 of  Jagadhari  Workshop  in  Northern
 Railway;

 (b)  if  so,  the  grounds  therefor;

 (c)  the  total  amount  of  actual  work
 done  by  the  Contractor  against  which
 the  claim  has  been  preferred;

 (d)  whether  any  extension  of  time
 was  allowed  beyond  the  target  date
 of  completion  and  i¢  so,  the  reasons
 therefor;  and

 (e)  the  action  taken  for  the  non-
 fulfilment  of  the  terms  of  the  Con-
 tract?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.  An  amount  of  Rs.  2:96
 lakhs  has  been  paid  to  one  of  the  con-
 tractors  in  fulfilment  of  the  arbitra-
 tion  award.

 (b)  In  accordance  with  the  contract
 conditions  certain,  disputes  with  the
 contractor,  which  could  not  be  resolv-
 ed  by  agreement,  had  to  be  referred
 to  arbitration.

 (c)  Approximately  Rs.  20°67  lakhs,
 including  the  payments  under  the
 award  of  the  Arbitrators.

 (d)  Yes.  The  intricate  gesigns  for
 the  new  R.C.C.  sheds  took  consider-
 able  time.  Also  making  available
 different  sections  of  the  existing
 sheds  for  extension  without  affecting
 normal,  work,  involved  delays.  There
 were  also  delays  in  supplies  of  steel
 and  cement,  beyond  the  control  of
 the  Administration.  Taking  account
 of  these  various  factors,  extensions
 were  granteq  from  time  to  time.

 (९)  As  the  circumstances  necessi-
 tating  extension  in  the  date  of  com-
 pletion  of  the  work  were  beyénd  the
 control  of  the  contractor,  the  ques-
 tion  of  taking  action  for  non  fulfilment
 of  the  terms  of  the  contract  did  not
 arise.
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 wer  are  में  पानी  से  नमक  तैयार  करना

 S
 aft  झंकार  लाल  बैरवा  :

 |  श्री  हुकम  बन्द  कछवाय  :

 क्या  उद्योग  तथा  सम् भरण  मंत्री  यह
 बताने  की  क्वीन  करेंगे  कि  :

 (क)  क्‍या  सरकार  गुड़गांव  जिले  के
 फरूख  नगर  में  खारे  पानी  से  नमक  तैयार
 करने  की  योजना  पर  विचार  कर  रही  है;
 शौर

 1602.

 (ख)  यदि  हां,  तो  वह  मामला  इस  समय
 किस  दशा  में  है  कौर  नमक  बनाने  के  कारखाने
 संभवत:  कब  तक  स्थापित  किये  जायेंगे  ?

 उद्योग  तथा  सम् भरण  सन् यालय  में  उप-

 सब्जी  (थी  विभुधेज  मिथक:  (कमजोर  (ख).
 फरुखनगर  में  साल्ट  वर्क्स  को  पुन:  चलाने
 को  एक  योजना  पर  पंजाब  सरकार  विचार  कर

 रही  है।  राज्य  सरकार  ने  नमक  विभाग  के
 परायण  से  प्रारम्भिक  जांच  पड़ताल  करनी

 शुरू  कर  दी  है  शौर  बहू  चल  रही  है  ।  इस  जांच-

 पड़ताल  का  परिणाम  उपलब्ध  हो  जाने  के  बाद

 ही  इस  सम्बन्ध  में  दौर  आगे  कार्यवाही  की
 जा  सकेगी  1

 Fertiliser  Factory  at  Rourkela

 1603.  Shri  D.  N.  Tiwary:  Will  the
 Minister  of  Steel  and  Mines  be
 pleased  to  state:

 (a)  whether  the  fertilizers  factory
 at  Rourkela  is  so  designed  as  not  to
 reach  full  production  at  its  rated
 capacity  for  want  of  sufficient  gas  at
 Rourkela;

 (b)  if  so,  the  steps  taken  to  remove
 the  shortcomings;  and

 (c)  the  annual  output  and  losses?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  No,  Sir.
 The  Plant  is  designed  for  four  stream
 operation  for  the  production  of
 580,000  tonnes  of  Calcium  Ammonium
 Nitrate  Fertilizer  annually.  However,
 due  to  shortage  of  coke  oven  gas
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 and  its  lower  hydrogen  content,  it
 has  been  possible  to  operate  only
 two  of  the  four  streams  so  far.

 (b)  Proposals  for  rectifying  the
 deficiency  mentioned  above  so  as  to
 secure  operation  at  optimum  capa-
 city  are  being  formulated  on  _  the
 basis  of  the  report  of  an  Expert  Com-
 mittee  headed  by  Dr.  Hussain  Zaheer,
 Director,  CSIR,  which  has  been
 veceived  recently.

 (c)  The  output  of  Calcium  Ammo-
 nium  Nitrate  from  April  964  to
 January  965  was  1,41,020  tonnes  anc
 the  loss  during  the  same  period  was
 Rs.  9.437  million.

 Sonepat-Jind  Rail  Link

 1604,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  survey  was  made
 during  964  for  laying  a  new  railway
 line  from  Sonepat  to  Jind  via  Gohana
 on  the  Northern  Railway;

 (b)  if  so,  the  further  steps  taken
 by  Government  in  the  matter;  and

 (c)  the  estimated
 be  incurred  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  No.

 (b)  and  (c).  Do  not  arise.

 expenditure  to

 Production  of  Rubber

 1605.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  total  production  of  raw
 rubber  during  1964;

 (b)  whether  the  production  was
 slightly  increased  as  compared  to  that
 in  962  and  1963;  and

 (c)  the  steps  taken  to  improve  the
 ‘production?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S,  V.  Rama-
 swamy):  (a)  44,248  tonnes.
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 (b)  The  production  in
 about  18.9%  over  963
 over  1962.

 964  was
 and  41.1%

 (c)  The  following  steps  have  been
 taken  for  improving  production  of
 natural  rubber  in  India:—

 I.  Replanting  Subsidy  Scheme:

 A  subsidy  of  Rs.  1,000  per  acre  for
 replanting  the  old  uneconomic  rubber
 areas  is  being  granted  by  the  Rub-
 ber  Board.

 Small  growers  whose  total  area
 under  rubber  does  not  exceed  15
 acres  are  given  the  following  conces-

 ‘sions  in  addition  to  subsidy—

 (i)  Supply  of  planting  materials
 free  of  cost;

 (ii)  Supply  of  manure  at  half  the
 cost;

 Gii)  Subsidy  for  contour  terrac-
 ing  and  construction  of  ‘edak-
 kayyalas’  subject  to  a  maxi-
 mum  of  Rs.  30/-  per  acre;
 and

 (iv)  Subsidy  for  making  silt
 trenches  or  silt  pits  subject
 to  a  maximum  of  Rs.  20/-
 per  acre.

 Tl.  Planting  Loan  Scheme:

 This  loan  is  granted  by  the  Rubber
 Board  to  assist  small  growers  hav-
 ing  less  than  5  acres  of  rubber  to
 extend  their  existing  areas  to  5
 acres  and  above  upto  5  acres.  The
 scheme  provides  for  grant  of  interest
 free  loan  of  Rs,  750/-  per  acre  pay-
 able  in  7  annual  instalments  com-
 mencing  from  the  tenth  year  after
 planting.

 III.  Loans  for  wpkeep  of  Immature
 Areas:

 Loans  are  granted  to  small  growers
 having  l  to  5  acres  of  rubber  for  the
 upkeep  of  their  immature  areas
 planted  with  hjgh  yeilding  planting
 material.  The  loan  is  interest  free.
 This  loan  is  also  repayable  in  annual
 instalments  from  the  tenth  year.

 IV.  Long-term  loans  for  Rubber
 Planting:  2

 The  Agricultural  Refinance  Cor-
 poration  has  agreed  to  advance  long-
 term  loans  to  rubber  growers  who
 cultivate  rubber  in  an  area  of  5
 acres  or  above.  Tie  loan  scheme  is
 intended  to  finance  the  first  year  of
 planting  and  also  its  unkeep  and
 maintenance  for  the  succeeding
 years.

 V.  Distribution  of  Planting  Material:

 The  Board  is  also  supplying  high
 yielding  planting  materials  to  rub-
 ber  growers.

 Besides  the
 Board  is  also:

 above  schemes,  the

 i.  distributing  plant  protection
 equipments  to  check  incidence
 of  diseases  etc.,

 2.  giving  training  for  tappers  on
 scientific  tapping  methods,
 and

 3.  conducting  demonstration
 -  trials  in  various  centres  to

 show  how  the  yield  can  be
 increased  from  existing
 plantations  by  proper  cultu-
 ral,  manurial  and  plant  pro-
 tection  practices.

 The  Rubber  Board  has  opened  a
 technical  advisory  and_  extension
 service  which  aims  at  educating  rub-
 ber  growers  on  improved  _  scientific
 rubber  cultivation.  Enquiries  receiv-
 ed  from  rubber  growers  on  different
 aspects  of  rubber  cultivation  are
 attended  to  by  this  section.

 Water  Coolers  on  Rajpura-Bhatinda
 Section

 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavatya:
 [  Shri  S.  L.  Verma:

 1606.

 Will  the  Minister  of  Railways  ha
 pleased  to  state  the  names  of  the
 stations  on  Rajpura-Bhatinda  section
 of  the  Northern  Railway  where  water
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 coolers  are  likely  to  be  installed  upto
 3lst  March,  1965?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  On  the  Rajpura-Bhatinda
 section,  water  coolers  have  been  pro-
 vided  at  Bhatinda,  Dhuri,  Patiala
 and  Rajpura  Railway  Stations.  The
 installation  of  water  coolers  at  other
 stations  is  held  in  abeyance  as  water
 coolers  involve  foreign  exchange
 expenditure,

 Vending  Contractors

 (  Shri  Hukam  Chand
 |  Kachhavalya:

 |  Shri  Onkar  Lal  Berwa:
 1607.  <  Shri  8.  L.  Verma:

 Shri  Buta  Singh:
 Shri  Gulshan:
 Shri  P.  H.  Bheel:

 Will  the  Minister  of  Railways  te
 pleased  to  state:

 .

 (a)  whether  it  is  a  fact  that
 Northern  Railway  Administration
 has  issued  termination  notices  to
 those  Vending  Contractors  who  are
 working  for  more  than  eight  years;
 and

 (b)  whether  fresh  applications
 will  be  invited  for  allotment  of  such
 vending  cOntracts  or  these  will
 again  be  allotted  to  the  old  vending
 contractors?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  Instructions
 issued  sometime  earlier  regarding
 calling  for  fresh  applications  in  the
 case  of  catering  and/or  vending
 contracts  on  completion  of  the  conti-
 nuous  period  of  9  or  0  years,  as
 the  case  may  be,  since  the  first  award
 of  the  contract,  have  been  cancelled.
 As  before,  renewal  of  contracts  will
 be  decided  by  Railways  in  accordance
 with  the  normal  rules.
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 Training  in  Job  Costing

 {  Shri  Hukam  Chand
 Kachhavalya:

 Shri  Onkar  Lal  Berwa:
 {Shri  S.  L.  Verma;

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 1608.
 4

 (a)  the  total  number  of  Assistant
 Accounts  Officers  of  the  Northern
 Railway  Accounts  department  who
 took  training  in  Job  Costing  at  Gov-
 ernment  expenses  from  -l-l962  to
 31-12-1964;  and

 (b)  the  manner  in  which  _  their
 services  have  been  utilized?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Three.

 (b)  Two  are  presently  in  charge  of
 the  Workshop  Accounts  Officers  tt
 Jodhpur  and  Amritsar,  the  third  is  on
 deputation  to  the  Audit  Department.

 Import  of  Photographic  Goods

 1609.  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:.

 (a)  the  total  amount  of  licences
 granted  and  imports  made  of  photo-
 graphic  goods  falling  under  serial
 numbers  303  and  305  of  part  IV  of  the
 Import  Trade  Contro)  Schedule  sepa-
 rately,  licensing  period-wise  and  from
 different  currency  areas  from  January/
 June  945  to  the  last  licensing  veriod;
 and

 (b)  the  number  of  importing  firms
 whom  such  licences  were  granted  cate-
 gorywise  such  as  Established  Impor-
 ters  ang  Actual  Users?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  5S.  V.  Rama-
 swamy):  (a)  and  (b).  Two  state-
 ments  showing  category-wise  and
 currency-wise  number  and  value  of
 licences  issued  for  the  import  of  pho-
 tographic  goods  falling  under  8.  Nos.

 ‘308}IV.  and  305|IV  of  the  Import  Trade
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 Control  Schedule  for  the  periods  from
 January—June  95l  to  April—March
 965  (upto  5-12-1964)  are  laid  on  the
 table  of  the  House.  [Placed  in  Lib-
 rary,  see  No,  LT-4076/65].  Licensing
 figures  for  earlier  periods  and  figures
 of  actual  imports  of  photographic
 goous  effected  against  the  licences
 given  in  the  statements  are,  however,
 not  available.

 Photographic  Papers

 1610.  Dr.  L.  M.  Singhvi:  Wil!  the
 Minister  of  Industry  and  Supply  be
 Pleased  to  state:

 (a)  the  total  amount  of  photogra-
 phic  papers  manufactured  in  India  (in
 square  meters  as  well  as  in  weight);

 (b)  whether  these  papers  are  only
 coated  on  imported  raw  base  papers;
 if  so,  the  source  of  supplies  country-
 wise  and  details  of  c.if.  prices  paid
 for  in  square  metres  and  in  weight;

 (c)  the  total  import  of  finished  pho-
 tographic  paper  for  the  last  ten  years
 in  terms  of  c.i.f.  value;  and

 (d)  the  ex-factory,  wholesale  and
 retail  prices  of  Indian  made  papers
 brandwise  together  with  difference
 in  prices  between  imported  and  indi-
 genous  products?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri  Bibu-
 dhendra  Misra):  (a)  to  (d).  The  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House.

 बिहार  के  लिये  लग  रेलवे  सेवा  प्रयोग

 दी  विभूति  असर:

 I6ll.  <  श्री  क०  मा०  तिवारी  :

 [  श्री  Ho  Mo  फार्मा:

 क्या  रेल  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  के

 संसद्‌  सदस्यों  ने  मांग  की  है  कि  बिहार  के
 लिये  एक  श्रलग  रेलवे  सेवा  प्रायोग  नियुक्‍त
 किया  आय  ;  कौर
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 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 का  क्या  विचार  है  ?

 रेल  मन्त्रालय  में  राज्य  मन्त्री  (डा०
 राम  सुभग  सिह)  :  (क)  जी  हां  t

 (ख)  इस  समय  चार  रेल  सेवा  आयोग

 हैं  जिनके  मुख्यालय  इलाहाबाद,  बम्बई,
 कलकत्ता  कौर  मद्रास  में  हैं  ।  ये  भ्रायोग

 देश  के  6  राज्यों  में  फैली  हुई  सभी  भारतीय
 रैलों  की  भर्ती  सम्बन्ध  प्राथमिकताओं  को

 पूरा  करते  हैं  ।  जाहिर  है  कि  रेल  प्रणाली

 की  संगठनात्मक  व्यवस्था  विभिन्न  राज्यों
 की  भौगोलिक  सीमाओं  के  अनुरूप  नहीं  हो
 सकती  कौर  इसलिए  सरकार  की  यह  नन  गति

 नहीं  है  कि  संघ  के  किसी  एक  राज्य  में  स्थित
 रेलवे  के  सेक्टरों  की  आवश्यकता  को  पूरा
 करने  के  लिये  सेवा  आयोग  की  स्थापना  की
 जाय  ।  मिसाल  के  तौर  पर,  बिहार  राज्य
 में  तीन  प्राग-प्रलय  रेल  प्रणालिया  हैं  और

 इन  प्रणालियों  की  भर्ती  सम्बन्धी  श्रावश्यकता
 कलकत्ता  और  इलाहबाद  के  सेवा  आ्लायोगों
 द्वारा  पूरी  होती  है  -  रखी  भारतीय  स्तर
 की  ये  व्यवस्थाएं  सन्तोषजनक  ढंग  से  काम

 कर  रही  हैं  कौर  मौजूदा  व्यवस्था  में  किसी

 तरह  का  हेर-फेर  करने  का  विचार  नहीं
 है  ।

 Coal  Wagons

 46l2.  Shri  D.  N.  Tiwari:  Will  the
 Minister  of  Railways  be  pleased  ‘o
 state:

 (a)  whether  it  is  a  fact  that  the
 supply  of  coal  wagons  for  brick  burn-
 ing  purposes  and  fuel  consumption,  is
 still  inadequate  in  North  jhar  spe-
 cially  in  four  districts  of  hut  Divi-
 sion;  and

 (b)  if  so,  the  reasons  for  the  res-
 tricted  allotment  of  coal  carrying
 wagons  in  North  Bihar?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  Coal  consumers  in  North
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 Bihar  obtain  their  supplies  of  coal
 from  the  Bengal|Bihar  field  via  Man-
 duadih,  Garhara  and  Bhagalpur
 transhipment  pcints.  Prior  to  Octo-
 ber,  1964,  the  demand  for  movement  of
 coal  to  North  Bihar  was  met  in  full.
 In  fact,  there  was  considerable  wast-
 age  of  transhipment  capacity  due  to
 paucity  of  demands.  Thereafter  the
 demand  suddenly  increased  much  in
 excess  of  transhipment  capacities
 necessitating  regulation  of  coal  allot-
 ments  to  suit  the  capacities  available
 for  transhipment  of  coal  at  Mandua-
 dih,  Garhara  and  Bhagalpur  which  to-
 gether  transhipped  13,866  wagons  of
 public  coal  for  consumers  in  North
 Bihar  and  Uttar  Pradesh  during  the
 period  October,  964  to  January,  965
 as  compared  to  ,7l3  wagons  during
 the  corresponding  months  of  the  pre-
 vious  year,  representing  an  increase  of
 383  per  cent.  in  the  transhipment  of
 coal  for  consumers  served  by  these
 transhipment  points.

 ‘Latrines  and  Urinals  in  Electric  Trains

 J  Shri  Subodh  Hansda:
 |  Shri  Daljit  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 1613,

 (a)  whether  it  is  a  fact  that  there  is
 no  provision  for  latrine  or  urinal  in
 the  passenger  bogies  of  electric  trains
 on  the  Sealdah  Section  of  the  Eastern
 ‘Railway;

 (b)  whether  it  is  also  q  fact  that  tne
 platform  latrines  and  urinals  have
 ‘become  unserviceable  since  the  trains
 have  been  electrified  on  that  section;
 and

 (७)  if  so,  the  steps  Government  pro-
 pose  to

 tae
 in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhas
 ‘Singh):  (a)  Yes.

 (b)  No.

 (c)  So  far  as  the  question  has  refe-
 rence  to  part  (a)  above,  it  is  proposed
 40  continue  with  the  existing  practice
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 of  not  providing  latrines  or  urinals  in
 the  Electric  Multiple  Unit  coaches  of
 suburban  trains.

 The  question,  so  far  as  it  has  refe-
 rence  to  part  (b)  above,  does  not  arise,

 Ambala  Cantt-Nangal  Dam  Night
 Train

 6i4.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  re-
 presentation  was  made  by  the  Fancha-
 yat  of  Kirat  Pur  Sahib  and  the  Hima-
 chal  Pradesh  people  for  two  minutes
 stoppage  at  Kirat  Pur  Sahib  on  North-
 ern  Railway  of  night  train  from
 Ambala  Cantt  to  Nangal  Dam  when  it
 arrives  at  Anandpur  Sanib  ten  minutes
 before  the  crossing  with  the  express
 train;  and

 (b)  if  so,  the  Government's  reac-
 tion  thereto?

 The  Minister  of  State  in  the  Mimis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  ]  URN  Ambaia
 Nangal  Dam  Passenger  was  provided
 a  halt  at  Kiratpur  Sahib  with  effect
 from  15-12-1962  as  an  experimental
 measure.  In  view  of  the  poor  traffic’

 offering  at  Kiratpur  Sahib  station  by
 this  train,  the  stoppage  was  withdrawn
 with  effect  from  15-7-1983.,

 Representations  have  been  received
 for  restoration  of  the  stoppage.  The
 matter  has  been  re-examined  and  it

 is  observed  that  there  is  no  traffic  jus-

 tification  for  restoration  of  the  halt.

 Steel  Exporters’  Association

 Shri  R.  S.  Pandey:

 6i5.  Shri  Uikey:
 Shri  Radhelal  Vyas:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state:

 (a)  whether  the  Steel  Exporters’
 Association  has  been  set  up  by  Gov-
 ernment;  and

 (b)  if  so,  its  composition  and  scope
 of  functions?
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 The  Minister  of  Steel  and  Mines  (Shri
 Sanjiva  Reddy):  (a)  and  (b).  The
 Main  Producers,  the  re-rollers  of
 steel  and  the  steel]  traders  have  set
 up,  with  Government  sponsoring,  the
 Steel  Exporters’  Association  as  a
 registered  company  with  limited  lia-
 bility.  The  Company  includes  repre-
 sentatives  of  these  interests,  ana  its
 membership  will  be  open  to  indivi-
 duals  and  organizations  interested  in
 the  export  of  steel,  subject  to  such
 terms  and  conditions  as  the  company
 may  provide  for  qualifying  for  mem-
 bership.  The  principal  objectives  of
 the  Company  are  as  follows:_—

 (l)  to  support,  protect,  maintain,
 increase  and  promote  the  exports  of
 iron  and  steel  by  such  methods  as
 may  be  necessary  or  expedient  and
 without  prejudice  to  the  generality  of
 the  premises  by-—

 (i)  undertaking  market  studies
 in  individual  foreign  coun-
 tries  on  regular  as  well  as  ad
 hoc  basis;

 (ii)  sending  out  trade  missions
 to  foreign  countries,  etc.

 (2)  to  keep  in  constant  communi-
 cation  with  Chambers  of  Commerce
 or  other  mercantile  and  public  bodies
 throughout  the  world  with  a  view  t9

 taking  appropriate  and  necessary  mea-
 sures  for  maintaining  or  increasing
 the  exports  of  iron  and  steel,  etc.

 Diesel  Training  School,  Bondamunda

 (  Shri  S.  on  Samanta:
 1616.  4  Shri  M.  L.  Dwivedi:

 |  Shri  Subodh  Hansda:

 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  when  the  Diesel  Training
 School  at  Bondamunda  was  establish-
 ed  and  how  it  is  working  at  present;

 (b)  the  type  of  training  imparted
 there;
 260  (Ai)  LSD—3.
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 (c)  whether  employees  from  all
 zones  are  admitted  there;

 (d)  whether  officers  and  supervi-
 8078  are  proposed  to  be  trained  there;
 and

 (e)  if  so,  whether  the  location  will
 be  changed  to  suit  all  sorts  of  em-
 ployees?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  The  Diesel  Training
 School  at  Bondamunda  was  establish-
 ed  on  14-11-1962.  It  is  working  ac-
 cording  to  the  scheduled  piogramme.

 (b)  Training  in  the  School  is  pri-
 marily  intendeq  for  Artisan  _  staff,
 Drivers  and  Assistant  Drivers.  For
 the  present  training  is  also  imparted
 to  the  Supervisory  staff  required  for
 the  Diesel  Organisation.

 (c)  The  School  is  mainly  intended
 to  cater  for  the  Diesel  staff  require-
 ments  of  South  Eastern  Railway.
 Assistance,  has  however  been  given
 to  other  Railways  when  requested.

 (d)  It  is  not  proposed  to  train  Offi-
 cers  in  this  school.  Supervisors  are,
 however,  being  trained  at  present
 pending  setting  up  of  additional  train-
 ing  facilities  at  Khargpur.

 (e)  Does  not  arise  in  view  of  reply
 to  part  (d)  above.

 Pension  Scheme  for  Railway
 Employees

 ‘1617.  Shri  Sivamurthi  Swamy:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  any  representation  ask-

 ing  for  the  extension  of  the  benef‘t  of
 the  Pension  Scheme  to  those  Railway
 employees  who  retired  before  957  has
 been  received;  and

 (b)  if  so,  the  action  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 *
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 (b)  The  request  for  extending  the
 pension  scheme  to  cover  Railway  ein-

 ployees  who  retired  prior  to  1-4-1957
 has  been  considered  by  the  Govern-
 ment  thoroughly  on  more  than  one
 occasion,  and  the  Governmen.:  have
 come  to  the  conclusion  that  the  re-
 quest  cannot  be  agreed  to.  Represen-
 tations  on  this  subject  from  retired
 employees  or  on  their  behalf  have
 been  replied  to  accordingly.

 Railway  Workshop,  Gorakhpur

 1618.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  employees  at  pre-
 sent  working  in  the  Railway  Work-
 shop  at  Gorakhpur,

 (b)  the  number  of  old  employees
 promoted;

 (c)  the  number  of  trade  ana  other
 apprentices  recruited  during  the  iast
 five  years  (year-wise);  and

 (d)  the  amount  being  spent  annu-
 ally  on  the  training  of  Trade  Appren-
 tices  during  the  above  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  8439.

 (b)  1326.

 (c)  Trade  Apprencies-  -Nil.

 Other  Apprentices—l9f0  ai
 96L  24
 3962  30
 7963  34
 984  =Nil

 (d)  Does  not  arise.

 N.E.  Railway  Hospital,  Gorakhpur

 1619.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 North-Eastern  Railway  Hospital  at
 Gorakhpur  only  four  chapaties  are
 given  to  a  patient;
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 (b)  whether  it  is  also  a  fact  that  a
 patient  cannot  satisfy  his  hunger  with
 such  less  number  of  chapaties;  and

 (c)  if  so,  whether  the  number  of
 chapaties  would  be  increased  or  the
 existing  diet  schedule  revised?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.  Six  chapaties  07
 three  chapaties  with  rice  for  lunch  as
 well  as  for  dinner  and  2  slices  of  bread
 with  4  ounce  of  butter  with  tea  as
 breakfast  in  the  morning  are  given  to
 a  patient.  The  total  quantity  of  cer-
 eals  per  adult  patient  per  day  is  ap-
 proximately  435  gms,

 (b)  Does  not  arise.

 (c)  Does  not  arise.

 Irregular  Promotions  on  N.E.  Railway

 1620.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  any  cases  of  irregular
 promotions  in  the  case  of  employees
 other  than  Station  Masters  and  Assis-
 tant  Station  Masters  on  the  North
 Eastern  Railway  have  come  to  his
 notice;

 (b)  whether  it  is  a  fact  that  such
 complaints  are  on  the  increase  on  the
 North  Eastern  Railway;  and

 (c)  if  so,  whether  Government  have
 conducted  any  enquiry  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  to  (c).  Information  is

 being  collected  and  will  be  laid  on
 the  table  of  the  Sabha.

 Tron  Ore  near  Gwalior

 62i.  Shri  Parashar:  Will  the  Minis-
 ter  of  Steel  and  Mines  be  pleased  to
 state:

 (a)  whether  there  are  any  difficul-
 ties  in  getting  the  belt  of  land  with  a
 width  of  50  miles  and  ranging  between
 Gwalior  and  Guna  towns  in  Madhya
 Pradesh  for  exploring  the  possibility
 of  finding  iron  ore;  and



 6091  Written  Answers  CHAITRA  5,  887  (SAKA)  Written  Answers  6092

 (b)  whether  any  survey  has  been
 made,  and  if  so,  the  result  thereof?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy)  (a)  No,  Sir.

 (b)  Yes  Sir.  The  iron  ore  occurs
 in  thin  bands  and  is  of  such  a  nature
 that  exploitation  on  a  large  scale  may

 not  be  an  economic  proposition.

 Derailment  of  Goods  Train  on
 S.  Railway

 1622.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  6]0  on  the
 27th  November,  964  and  state:

 (a)  whether  the  report  on  the  en-
 quiry  into  the  derailment  of  a  goods
 train  between  Sanasandra  ang  Sam-
 Pige  Road  on  the  Bangalore-Arsikera
 Section  of  the  Southern  Railway  on
 the  28th  July,  964  has  been  finalised;
 and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  According  to  the  findings  of  the
 Enquiry  Committee  the  derailment
 was  due  to  defective  springs  on  a
 goods  wagon.  Suitable  action  has
 been  taken  against  the  staff  held  res-
 ponsible  for  passing  the  defective
 ‘wagon.

 Specializea  Steel

 1623.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Steel  and  Mines  be  pleas-
 ed  to  state:

 (a)  the  existing  requirements  of
 specialized  steel  in  the  country;

 (b)  the  quantities  met  from  indige-
 nous  production  and  from  the  imports;
 and

 (c)  whether  any  scheme  is  under
 consideration  to  attain  self-sufficiency
 in  this  direction?

 The  Minister  of  Steel  ang  Mines
 (Shri  Sanjiva  Reddy):  (a)  The  de-
 mand  for  alloy  and  special  steels  in
 1965-66  as  estimated  by  the  Nationa:
 Council  of  Applied  Economic  Re-
 search  is  461,600  tonnes  which  _in-
 cludes  electrical  sheets  amounting  to
 approximately  101,000  tonnes.

 (b)  Current  indigenous  production
 is  about  53,000  tonnes  of  which  about
 24,000  tonnes  is  electrical  sheets.  Im-
 ports  during  1963-64  were  60,529  ton-
 nes.

 (c)  A  Capacity  of  about  600,000  ton-
 nes,  including  electrical  sheets,  has
 been  licensed  for  the  manufacture  of
 alloy  and  special  steels  in  the  public
 and  private  sector  and  a  number  of
 schemes  are  under  implementation.

 मुगलसराय  में  डिवीजनल  हेडक्वार्टर

 1624.  श्री  श्र०  प्र०  फार्मा:  क्‍या  रेलवे

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  पूर्व
 रेलवे  का  डिवीजनल  हेडक्वार्टर  मुगलसराय
 में  स्थापित  करने  का  है  ;  शौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या

 कदम  उठाये  गये  हैं  ?

 रेलवे  मन्त्रालय  में  राज्य  मन्त्रों  (डा०
 राम  सुभग  सिंह)  :  (क)  जी  नहीं

 (ख)  सवाल  नहीं  उठता  t

 Cement  Requirement  of  Orisss

 (  Shri  Ramachandra  Ulaka:
 ‘1625,  {  Shri  Dhuleshwar  Meena:

 Shri  Rama  Chandra  Malick:

 Will  the  Minister  of  Industry  ana
 Supply  be  pleased  to  state:

 (a)  the  present  requirement  of
 Orissa  for  cement;  and

 (b)  the  quantity  of  cement  actually
 allotted  to  Orissa  during  1964-65?

 The  Deputy  Minister  in  the  Mints-
 try  of  Industry  and  Supply  (Shri
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 Bibudhendra  Misra):  (a)  The  Gov-
 ernment  of  Orissa  have  indented  for
 2,75,322  tonnes  of  cement  for  the  pe-
 riod  April—June,  1965.

 (b)  2,00,150  tonnes  of  cement  was
 allotted  to  Orissa  during  1964-65  un-
 der  the  State  Quota.

 Manufacture  of  Polyester  Fibre

 1626,  JS  Shri  Ramachandra  Ulaka:
 \  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Commerte  ०८
 pleased  to  state

 (a)  the  number  of  applications  for
 the  manufacture  of  Polyester  Fibre
 in  India  pending  at  present  with  Gov-
 ernment  for  consideration;  and

 (b)  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  and  (b).  Three  appli-
 cations  received  recently  are  pending
 at  present.  The  availability  of  the  in-
 digenous  raw  material  required  for
 the  manufacture  of  polyester  fibre
 being  uncertain,  these  applications  will
 be  rejected,

 Private  Industrial  Undertakings

 Sf  Shri  Bibhuti  Mishra:

 au  Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 1627.

 (a)  whether  Government  have  de-
 cided  to  assume  powers  to  cxtend
 period  of  contro]  or  management  of
 a  private  industria]  undertaking  taken
 over  by  Government  under  the  In-
 dustries  (Development  and  Hegula-
 tion)  Act,  by  ten  years;  and

 (b)  if  so.  the  main  legal  provisions
 to  effect  this?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Wibudhendra  Misra):  (a)  and  =  (b).
 A  Bill  has  been  passed  by  the  Rajya
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 Sabha  on  23-3-1965  with  a  view  to
 amend  the  proviso  to  Sub-section  (2)
 of  Section  4848  of  the  Industries
 (Development  and  Regulation)  Act,
 1951,  so  that  the  period  of  extension
 under  the  proviso  does  not  exceed
 two  years  at  a  time  and  the  total
 period  of  such  extensions  does  not
 exceed  ten  years,  Bill  as  passed  by
 Rajya  Sabha  will  be  moved  for  con-
 sideration  and  passing  during  the  cur-
 rent  Session  of  the  Lok  Sabha.

 Spinning  Mill  in  Madhya  Pradesh

 1628.  Shri  Parashar:  Will  the
 Minister  of  COmmerce  be  pleased  to
 state:

 (a)  whether  any  application  has
 been  received  for  the  grant  of  a
 licence  for  establishing  a  co-opera-
 tive  spinning  mill  in  Madhya
 Pradesh;

 (b)  if  so,  the  place  where  the  Mill
 is  proposed  to  be  located;  and

 (c)  whether  necessary  licence  has
 been  issued?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Kama-
 swamy):  (a)  Yes,  Sir.  Jour  appli-
 cations  have  been  received  for  grant
 of  licences  for  establishing  co-opera-
 tive  spinning  mills  in  Madhya  Pra-
 desh.

 (b)  The  proposed  locations  of  the
 co-operative  Spinning  Mills  are
 Chhindwara,  Jabalpur,  Ratlam  and
 Ujjain,

 (c)  Since  the  Government  of
 Madhya  Pradesh  have  yet  to  make
 the  necessary  provision  for  share-
 participation  in  the  proposed
 co-operative  spinning  mills  and  ascer-
 tain  the  availability  of  financial
 assistance  from  financing  institutions,
 no  licences  for  these  four  mills  have
 been  issued  so  far.
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 सीमेंट  को  कमी

 1629.  श्री  डा०  ना०  चतुर्वेदी  :  क्‍या
 उद्योग  तथा  सम्भरण  मन्त्रों  यह  बताने  की  कृपा
 करेंगे  कि  !

 (१)  क्‍या  सरकार  को  ऐसी  शिकायत
 मिली  है  कि  उपभोक्ताओं  को  सीमेंट  के
 परमिट  जारी  न  करके  सीमेंट  की  कृत्रिम
 कमी  उत्पन्न  की  गई  है  जब  कि  उत्तर  प्रदेश  में
 सीमेंट  व्यापारियों  के  गोदामों  में  काफी  बड़ी
 मात्रा  में  सीमेंट  भरा  हुआ  है  ;  और

 (ख)  जुलाई  से  दिसम्बर,  1964  तक
 प्रत्येक  महीने  कितना  सीमेंट  स्टाकिस्ट्स  के
 पास  था  और  कितना  बिक्री  हुआ  ?

 उद्योग  तथा  सम्भरण  मंत्रालय  में  उप मन्त्री

 (  श्री  विभुषेनतर  मिरी:  (क)  कौर

 (ख).  उत्तर  प्रदेश  की  सरकार  जानकारी
 संकलित  कर  रही  है  जो  प्राप्त  हो  जाने  पर
 सदन  की  मेज  पर  रख  दी  जायेगी

 Newsprint  Factory  in  Mysore

 4630  J  Dr.  Mahadeva  Prasad:
 me  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  a  newsprint  factcry
 has  been  Jicensed  for  being  set  up
 in  the  private  sector  in  Mysore  with
 Canadian  collaboration;  and

 (b)  if  so,  the  details  of  the  scheme
 including  its  foreign  exchange  con-
 tent?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a8)  and  (b).
 Attention  of  the  Hon'ble  Members  is
 invited  to  the  answer  given  to  Lok
 Sabha  Unstarred  Question  No,  3l4
 asked  on  the  9th  March,  1965,  There
 has  been  no  change  in  the  position.

 Traffic  Potential,

 Shri  P.  C.  Borooah:
 1631.  {  Shri  Himatsingka:

 |  Shri  Rameshwar  Tantia;

 Will  the  Minister  of  Kailways  be
 pleased  to  state:

 (a)  whether  the  latest  study  of
 Possible  traffic  potentiat  in  ‘1965-66  in-
 dicates  that  the  Railways  are  not  ex-
 pected  to  carry  more  than  235  million
 tonnes  of  originating  freight  in  ‘1965-
 66;

 (b)  the  estimated  requirement  of
 the  country  for  such  service  during
 the  year;  and

 (c)  the  steps  being  taken  to  aug-
 ment  the  freight  capacity  by  Railways
 and  other  means  of  traffic?

 The  Deputy  Minister  in  the  Mints.
 try  of  Railways  (Shri  Sham  Nath):
 (a)  to  (c).  The  latest  study  of  the
 rail  freight  traffic  demand  during  the
 year  1965-66  shows  that  the  additional
 freight  traffic  expected  to  be  offered
 for  movement  on  the  Railways  will
 aggregate  about  0  million  tonnes
 over  and  above  the  1984-65  level.  The
 total  aggregate  originating  freight
 traffic  expected  to  be  carried  on  the
 Railway  system  during  1964-65,  is
 about  96  million  tonnes.  The
 traffic  to  be  carried  on  the  Railways
 depends  on  the  actual  growth  of  over-
 all  industrial  and  economic  activity
 in  the  country  and  in  planning  for
 augmentation  of  rail  freight  transport
 capacity  it  has  been  assumed  that
 even  though  the  aggregate  traffic
 lifted  in  1965-66  may  be  lower,  the
 demand  may.  during  the  calendar
 year  1966,  operate  at  a  rate  of  nearly
 225  million  tones  and  rai]  transport
 capacity  is  being  augmented  uccord-
 ingly.  Augmentation  of  tra‘tic  by
 means  other  than  rail  is  nct  within
 the  purview  of  the  Ministry  of  Rail-
 ways.
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 रेलवे पटेल  नगर  रेलवे  स्टेशन

 1632.  श्री  हकम  चन्द  कछवाय  :

 क्या  रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  यह  सच  है  कि  राजधानी

 में  पटेल  नगर  स्टेशन  को  अपने  वर्तमान  स्थान

 से  हटा  कर  प्रेम  नगर  कालोनी  के  निकट

 बनाया  जा  रहा  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  प्रेम

 नगर  से  स्टेशन  पहुचने  वाली  सड़क  पर

 दिल्ली  दुग्ध  योजना  ने  कब्जा  कर  लिया  है  ;

 कौर

 (ग)  यदि  हां,  तो  क्‍या  उक्त  कालोनी
 के  मकानों  तथा  भूमि  को  वहां  पर  स्टेशन

 बनाने  के  लिए  अ्रधिगृहीत  किया  जा  रहा

 है?

 रेलवे  मन्त्रालय  में  राज्य  मन्त्री  (डा०
 राम  सुभग  सिह)  :  (क)  जी  हां।  दिल्‍ली

 प्रशासन  के  क्रोध  पर  ऐसा  किया  जा  रहा

 है  1

 (ख)  जी  हां  ।

 (ग)  रेलवे  के  इस्तेमाल  के  लिए
 दिल्‍ली  विकास  प्राधिकारी  द्वारा  भूमि  का

 अ्रधिग्रहण  किया  जा  रहा  है  ।

 Geophysical  Survey  of  Madras

 1633.  Shri  M.  Malaichami:  Will  the
 Minister  of  Steel  and  Mines  be  pleas-
 ed  to  state:

 (a)  whether  any  geophysical  survey
 has  been  undertaken  in  Madras  State:
 and  '

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  Yes,  Sir.

 (9)  As  a  result  of  geophysical  in-
 vestigations,  the  Geological  Survey  of
 India  has  been  able  to  find  occur-
 rences  of  sulphur  ores  near  Polur
 (North  Arcot)  copper-lead-zinc  at
 Mamantur  (South  Arcot)  and  lignite
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 in  the  fresh  areas  adjacent  to  the
 South  Arcot  Lignite  Field.  Subse-
 quent  drilling  operations  were  carried
 out  by  the  Geological  Survey  of
 India  as  a  result  of  which  reserves
 of  the  sulphur  ore  are  estimated  at
 24,400  tonnes  with  an  average  sulphur
 content  of  25  per  cent.

 As  a  result  of  test  drilling,  reserv-
 es  of  copper-lead-zinc  have  been  ten-
 tatively  estimated  at  0.9  million
 tonnes  to  a  depth  of  50  meters.  The
 average  metal  in  the  ore  is  .75  per
 cent  lead,  .56  per  cent  zinc  and  0.65
 per  cent  copper.

 Geophysical  investigations.  carried
 out  between  96]—64  in  the  South
 Arcot  lignite  field,  to  delineate  the
 southern  and  western  boundaries  of
 the  field  indicate  an  extension  of
 the  lignite  to  the  south  of  the  fleld.

 Geophysical  investigations  carried!
 out  in  960—64  in  Ramanathapuram
 District  have  enabled  the  determina-
 tion  of  the  depth  of  bed  rock  and  de-
 lineation  of  the  different  geological
 formations  which  have  a  bearing  om
 ground  water  conditions  in  the  area.

 Survey  of  Export  Potential

 1634,  Shri  M.  Malaichami:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  there  is  «ny  proposal
 *

 to  undertake  a  State-wise  survey  of
 export  potential  in  the  country;  and

 (b)  if  so,  whether  it  will  include
 mineral  wealth  and  its  export  possi-
 bilities  also?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  There  is  no  such  pro-
 posal!  at  present,

 (b)  Does  not  arise.

 Export  of  Tinned  Fruit  Juice

 635  y  Shri  Subodh  Hansda:
 "  Shri  S.  0.  Samanta:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  new  markets  other
 than  U.S.S.R.  have  been  explored  for
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 exporting  tinned  fruit  juice  and  fruit
 slices;

 (b)  if  so,  the  particulars  thereof;
 and

 (c)  when  the  export  to  those  coun-
 tries  will  start  and  the  basis  of  pay-
 ment  for  the  exports?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  Yes,  Sir.

 (b)  Concerted  efforts  are  being
 made  to  export  fruit  juices  and  fruit
 products  to  West  Germany  and  other
 West  European  countries  besides
 U.S.S.R.  and  East  European  countries.
 Mr.  Wrobleswki,  EUFODA  expert
 from  West  Germany,  visited  India  in
 April,  964  to  advise  on  the  techniques
 of  marketing  Indian  processed  fonds
 in  West  Germany.  As  8  result  of
 this  visit  orders  have  already  been
 received  for  mango  pulp  from  West
 Germany.

 (c)  Shipments  are  expected  to  start
 from  July.  Payment  against  exports
 to  West  European  countries  will  be
 in  free  convertible  currency  and  in
 Rupees  against  exports  to  U.S.S.R.
 and  East  European  countries,

 Export  of  Cotton

 62  Jf  Shri  Subodh  Hansda:
 6.

 ‘|  Shri  8.  0.  Samanta:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 export  of  raw  cotton  declined  during
 ‘1964-65;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  countries  in  respect  of
 which  marked  decline  was  noticed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V,  Rama-
 swamy):  (a)  Yes,  Sir.

 (b)  Partly  due  to  the  equivalent
 grades  from  other  countries  being
 competitively  priced  and  partly  due

 to  the  buying  countries  using  more  of
 man-made  fibres.

 (९)  Mainly  Japan.

 frog  इस्पात  कारखाना

 1637.  भरी  हुक्म  शरद  कछवाय  :

 क्या  इस्पात  और  खान  मन्त्र  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  कया  यह  सच  है  कि  भिलाई

 इस्पात  कारखाने  के  चिकित्सा  तथा  स्वास्थ्य

 विभागों  के  कर्मचारियों  ने  25  जनवरी,
 965  से  5  फरवरी,  965  तक  हड़ताल

 की;

 (ख)  क्‍या  यह  भी  सच  है  कि  उक्त

 कर्मचारियों  ने  हड़ताल  करने  से  पहले  भ्र पनी

 मांगों  के  बारे  में  सरकार  को  सूचित  किया

 था  ;  और

 (ग)  यदि  हां,  तो  सरकार  ने  इस
 सम्बन्ध  में  क्‍या  निर्णय  किया  ?

 इस्पात  और  खान  मन्त्रों  (भरी
 संजीव  रेड्डी)  :  (१)  25  जनवरी,  965  से
 सामान्यतः  चतुर्थ  श्रेणी  कर्मचारी,  यद्यपि

 सभी  नहीं,  काम  पर  नहीं  शराबे  V  इन  में  से

 कुछ  4  फरवरी,  i965  को  शौर  कुछ
 I6  फरवरी,  965  को  काम  पर  वापिस

 छपरा  गए  |

 (ख)  एक  निकाय  ने,  जो  भ्र पने  आपको

 भिलाई  इस्पात  संयंत्र  चिकित्सा  कौर  स्वास्थ्य

 कर्मचारी  संघ  बताती  है,  सरकार  को  एक
 अ्रभ्यावदन  दिया  था  जिसमें  भिलाई  इस्पात
 संयंत्र  के  चिकित्सा  और  स्वास्थ्य  विभागों

 के  कर्मचारियों  से  सम्बन्धित  कुछ  मांगें  थीं  ।

 (ग)  इस  मामले  में  सरकारी  स्तर

 पर  कोई  नीचे  करना  आवश्यक  नहीं  समझा

 गया  क्‍योंकि  ऐसे  श्रभ्यावेदनों  को  निपटान

 करने  के  लिए  संयंत्र  में  ही  पर्याप्त  प्रस्वीकृत
 प्रक्रिया  है  v
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 Train  Examiners

 yf  Shri  Balmiki:
 I638.

 >  Shri  Sadhu  Ram:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Railway  Board  decided  on  the  2lst
 July,  964  to  revise  the  scale  of
 Train  Examiners;

 (b)  if  so,  when  the  decision  is
 going  to  be  implemented;  and

 (c)  the  reasons  for  not  implement-
 ing  the  same  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  to  (c).  The  whole  ques-
 tion  of  recruitment,  training,  scales  of
 pay  and  distribution  of  posts  in  vari-
 ous  grades  relating  to  Train  Exami-
 ners  is  under  consideration  of  the
 Railway  Board.

 Seniority  of  Clerks  Grade  II

 |  Shri  Balmiki:
 1639.  Shri  Sadhu  Ram:

 Shri  P.  L.  Barupal:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Ministry  of  Railways  have  now  tna-
 lised  the  question  of  seniority  of
 Clerks  Grade  II  working  in  the
 Northern  Railway;

 (b)  whether  it  is  also  a  fact  that
 the  claims  of  seniority  vf  Scheduled
 Caste/Tribe  candidates  according  to
 the  roster  positions  have  been  denied;
 and

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No,  as  the  question  was
 not  under  consideration,

 (b)  No.

 (c)  Does  not  arise.
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 Export  of  Refrigerator

 |  Shri  D.  J.  Naik:
 <  Shri  C.  M.  Kedaria:
 [  Shri  Balmiki:

 1640,

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  has  been  decided  to
 export  refrigerators  to  foreign  coun-
 tries;  and

 (b)  if  so,  the  amount  of  foreign  ex-
 change  likely  to  be  earned  thereby
 during  ‘1965-66?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Ss.  V.  Rama-
 swamy):  (a)  The  export  of  refrigera-
 tors  is  not  controlled,

 (b)  It  is  not  possible  to  indicate
 with  any  certatnty  the  likely  exports
 of  refrigerators  during  1965-66,

 Accumulation  of  unsold  cloth  in
 Textile  Mills

 64l.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an  un-
 usually  large  stock  of  unsold  cloth
 has  accumlated  in  textile  mills;  and

 (b)  if  so,  the  extent  thereof  and  the
 reasons  for  such  accumulations?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Ss.  V.  Rama-
 swamy):  (a)  and  (b).  No,  Sir.  Cur-
 rent  unsold  stock  amounts  only  to  a
 little  over  a  fortnight’s  average  pro-
 duction  of  mill  cloth.

 NCDC  Collieries

 1642.  Shri  M.  Rampure:  Will  the
 Minister  of  Steel  and  Mines  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  as
 against  the  estimated  capacity  of  pro-
 ducing  8  million  tonnes  of  coal  per
 year  the  collieries  under  NCDC  are
 producing  only  8  million  tonnes;  and

 (b)  if  so,  the  reasons  therefor?
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 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy);  (a)  and  (b).
 The  present  level  of  production  in
 the  mines  of  the  Corporation  is  bet-
 ween  8  and  9  million  tonnes  per
 annum,  The  main  reason  for  less
 production  as  compared  to  capacity  is
 that  the  demand  for  coal  has  not
 picked  up  to  the  expected  level.

 Private  Sector  Collieries

 1643,  Shri  M.  Rampure:  Will  the
 Minister  of  Steel  and  Mines  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 public  sector  undertakings  prefer  to
 buy  coal  from  private  collieries;  and

 (b)  -if  so,  the  reasons  therefor?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  and  (०).
 It  is  not  correct  to  say  that  public
 sector  undertakings  have  a  general
 preference  for  buying  coal  from  fri-
 vate  collieries.  Some  of  them,  how-
 ever,  do  take  their  coal  supplies  from
 private  sector  collieries  either  be-
 cause  such  coals  are  not  available
 ‘with  public  sector  collieries  or  because
 it  costs  them  less  to  procure  supplies
 from  the  former,

 Industrial  Co-operative  Societies  in
 Kerala

 sf  Shri  Pottekkatt:
 1644,

 4  Shri  A.  ve  Raghavan:
 Will  the  Minister  of  Industry  and

 Supply  be  pleased  to  state:

 (a)  whether  the  Government  of
 Kerala  have  constituted  a  standing
 committee  for  Industrial  Co-operative
 Societies  to  review  the  activities  of
 the  societies;  and

 (b)  if  sg,  the  composition  of  the
 committce?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  Yes,  Sir.

 (b)  The  composition  of  the  Com-
 mittee  is  as  follows:

 Chairman

 _  Industries  Secretary,  Govern-
 ment  of  Kerala.

 Members

 2.  Director  of  Industries  and
 Commerce,  Government  of

 Kerala,
 3.  Registrar  of

 Societies,
 Kerala.

 Co-operative
 Government’  of

 4.  Director,  Smal]  Industries  Ser-
 vice  Institute,  Trichur.

 5.  Chairman,  Kerala  State  Co-
 operative  Bank  Ltd.,  Trivan-
 drum,

 6.  Chairman,  Kerala  State  Co-
 operative  Union,  Trivandrum.

 7.  The  President,  Kerala  State
 Handloom  Weavers’  Co-
 operative  Society  Ltd.  Tri-
 vandrum,

 8.  The  President,  Kerala  State
 Handicrafts  Apex  Co.opera-
 tive  Society  Ltd.  Ernakulam.

 9.  The  President,  Alleppey  Cen-
 tral  Coir  Marketing  Co-
 operative  Society  Ltd.,  No.  l,
 Alleppey,

 10.  The  Secretary,  Kerala  Khadi
 and  Village  Industries  Board,
 Trivandrum.

 The  Deputy  Director  of  Industries
 and  Commerce  (Co-operation)  (Gov-
 ernment  of  Kerala  will  be  the  Con-
 vener  Secretary  of  the  Committee.

 fora  लोकोमोटिव  कारखाता,  वाराणसी

 1645.  श्री  बालकृष्ण  सिह  :  कया

 रेलवे  मन्त्र  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  डीज़ल  लोकोमोटिव  कारखाना,

 मरवाडीह-वाराणसी  में  उन  परिवारों  के
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 सदस्यों  को,  जिनकी  भूमि  ली  गई  है,  नौकरी

 शादी  देने  के  मामले  में  क्‍या  सुविधायें  प्रदान

 की  गई  हैं  ;

 (ख)  क्‍या  उन  परिवारों  के  आवश्यक

 योग्यता  प्राप्त  सदस्यों  को  प्राथमिकता  दी

 जाती  है;  और

 (ग)  उक्त  कारखाने में  भर्ती  किये

 गये  चपरासी,  पलकों,  तकनीकी  कर्मचारियों

 ग्रोवर  शिशुओं  की  अलग-अलग  संख्या

 क्या  है  और  उनमें  इन  विस्थापित  परिवारों

 के  कितने  व्यक्ति  हैं  ?

 रेलवे  मन्त्रालय  में  राज्य-मन्त्री  (डा०
 राम  सुभग  सिह:  (क)  शौर  (ख).
 उन्हें  अपने  नाम  रोजगार  दफ्तर  में  दर्ज  नहीं
 कराने  पड़ते  हैं  ।  उनके  लिए  इसका  प्रबन्ध

 प्रशासन  द्वारा  किया  जाता  है  ।  जमीन

 देने  वालों  में  से  जिन  लोगों  ने  अर्जी  नदी  थी

 उन  सब  को  विभिन्न  पदों  के  लिए  उपयुक्तता
 परीक्षा  (  suitability  test)  के  लिए

 बुलाया  गया  था।  जिन  लोगों  को

 उपयुक्त  पाया  गया,  उन्हें  नोकरी  में  रख

 लिया  गया  |

 (ग)  सूचना  मंगाई  जा  रही  है  और

 सभा  पटल  पर  रख  दी  जायेगी  ।

 Faster  Trains

 ‘1646.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  set  up
 an  Investigation  Unit  to  go  into  the
 question  of  introducing  faster  trains;
 and

 (b)  if  so,  the  details  thereot?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes,

 (b)  The  Research,  Designs  and
 Standards  Organisation  of  the  Rail-
 way  Board  has  been  asked  to  set  up
 a  unit  and  to  investigate  this  matter.
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 एल्यूमीनियम  की  कमी

 भी  मधु  लिसये  :
 1647.

 !  भरी  किशन  पट  नायक  :

 क्या  इस्पात  और  खान  मंत्री  यह  बताने

 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  कोई  रिपोर्ट
 या  शिकायत  मिली  है  कि  (एक)  एसयू-
 मिलियन,  वाणिज्यिक  श्रेणी  तथा  (दो)
 एल्युमिनियम,  ई०  सी०  ग्रेड  की  भारी
 कमी  है  ;

 (ख)  यदि  हां  तो  उसके  क्‍या  कारण

 है;  और

 (ग)  इस  कमी  की  इंजीनियरी  मशीन
 बनाने  वाले,  मोटर  गाड़ी  तथा  प्रतिरक्षा
 उद्योगों  पर  क्‍या  प्रभाव  पड़  रहा  है  ?

 इस्पात  झर  खान  सन्नो  (श्री  संजोए

 रेडियो)  :  (क)  से  (ग).  एसयूवी-
 नियम  की  बढ़ती  हुई  मांग  के  कारण  इन  सब
 मांगों  को  पूरा  करने  में  कुछ  कठिनाई  हुई  है  ।

 तथापि,  इजीनियरी  मशीन  बनाने  वाले,  मोटर

 गाड़ी  तथा  प्रतिरक्षा  उद्योगों  के  उत्पादन  में

 कोई  महत्वपूर्ण  विस्थापन  नहीं  हुआ  है  ।

 2  brs.

 PAPERS  LAID  ON  THE  TABLE

 G.S.R.  34l  UNDER  MINES  AND  MINERALS
 (REGULATION  AND  DEVELOPMENT)  ACT,
 957  anp  ANNUAL  Report  oF  HINpDUS-

 TAN  STEEL  Limrrep,  RANCHI

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  papers:

 (i)  G.S.R.  34  dated  the  6th
 March,  1965,  under  sub-sec-
 tion  (l)  of  section  28  of  the
 Mines.  and  Minerals  (Regula-
 tion  and  Development)  Act,
 1957.
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 {Placed  in  Library.  See  No.  LT-
 4066/65).

 (ii)  (a)  Annual  Report  of  the
 Hindustan  Steel  Limited,
 Ranchi,  for  the  year  1963-64,
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon,  under  sub-
 section  (l)  of  section  6l9A
 of  the  Companies  Act,  1956.

 (b)  Review  by  the  Government
 on  the  working  of  the  above
 Company.

 [Placed  in  Library.  See  No.
 4067/65.]

 RaILway  PROTECTION  Force  (SECOND
 AMENDMENT)  RULES  1964,

 The  Minister  of  State  in  the  Min-
 istry  of  Railway  (Dr,  Ram  Subhag,
 Singh):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Railway  Protection  Force
 (Second  Amendment)  Rules,  1964,
 published  in  Notification  No.  G.S.R.
 593  dated  the  7th  November,  1964,
 ax  corrected  by  Notification  No.  G.S.R.
 73  dated  the  9th  January,  ‘1955,  under
 sub-section  (3)  of  section  2]  of  the
 Railway  Protection  Force  Act,  1957.
 [Placed  in  Library.  See  No,  LT—

 4068/65.)

 ANNUAL  ReEporT  oF  HINDUSTAN  PHOTO
 Frums  MANUFACTURING  COMPANY  LI-
 MITED,  OQOTACAMUND  AND  ITs  REVIEW

 BY  GOVERNMENT

 The  Minister  of  Heavy  Engineernig
 and  Industry  in  the  Ministry  of  In-
 dustry  and  Supply  (Shri  T.  N.  Singh):
 Ibeg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers: —

 (i)  Annual  Report  of  the  Hindus-
 tan  Photo  Films  Manufactur-
 ing  Company  Limited,  Oota-
 camund,  for  the  year  1963-64,
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon,  under  sub-
 section  (l)  of  section  6l9A
 of  the  Companies  Act,  1956.
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 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Company.

 [Placed  in  Library.  See  No.  LT-
 4069/65.)

 KusBeR  (FourTH  AMENDMENT)  RULES,
 964  AND  COFFEE  BOARD  EMPLOYEES

 Pension  FuND  RULES,  VTFE.

 The  Deputy  Minister  in  the  Min-
 istry  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  I  beg  to  lay  on  the  Table—

 (i)  a  copy  of  the  Rubber  (Fourth
 Amendment)  Rules,  1964,
 published  in  Notification  No.
 G.S.R.  65  dated  the  9th  Janu-
 ary,  965  under  sub-section
 (3)  of  section  25  of  the  Rub-
 ber  Act,  1947.

 {Placed  in  L'brary.  See  No.  LT—
 4070/65.)

 (ii)  a  copy  of  the  Coffee  Board
 Employees  Pension  Fund
 Rules,  1965,  published  in
 Notification  No.  G.S.R.  337
 dated  the  8th  March,  ‘1965,
 under  sub-section  (3)  of
 section  48  of  the  Coffee  Act,
 1942.

 [Placed  in  Library,  See  No.  LT—
 4071/65.)

 2.2  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  receiveq  from
 the  Secretary  of  Rajya  Sabha:—

 (i)  ‘In  accordance  with  the  pro-
 visions  of  sub-rule  (by  of
 rule  86  of  the  Rules  cf  Pro-
 cedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I!
 am  directed  to  return  rere-
 with  the  Appropriation  (Rail-
 ways)  Bill,  ‘1965,  which  was
 passed  by  the  Lok  Sabha  at
 its  citting  held  on  the  5th
 March,  1965,  and  transmitted
 to  the  Rajya  Sabha  for  its
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 [Secretary]
 recommendations  ang  to  state
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  :o  the
 said  Bill.’

 ii)  ‘In  accordance  with  the  pro-
 visions  of  sub-rule  (8)  of
 rule  86  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I
 am  directed  to  return  herewith
 the  Appropriation  (Railways)
 No.  2  Bill,  1965,  which  was
 Passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  I5th
 March,  1965,  and  transmitted
 to  the  Rajya  Sabha  for  its  re-
 commendations  and  to  -tate
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the
 said  Bill.’

 —— जा:

 ‘2.23  hrs.

 ESTIMATES  COMMITTEE

 SixtTy-sIxTH  REPORT

 Shri  A.  C.  Guha  (Barasat):  I  beg
 to  present  the  Sixty-sixth  Report  of
 the  Estimates  Committee  on  the
 Ministry  of  Labour  and  Employment
 —Dock  Labour  Boards  of  Calcutta,
 Madras  and  Bombay.

 2.3  hrs

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Communications
 ‘and  Parliamentary  Affairs  (Shri  Sat-
 ya  Narayan  Sinha):  With  your  per-
 mission,  Sir,  I  rive  to  announce  that
 Government  Business  in  this  House
 during  the  week  commencing  29th  of
 March,  1965,  will  consist  of  discussion
 and  voting  on  the  Demands  for
 Grants  relating  to  the  following  Mi-
 nistrie-/Departments  of:—

 Social  Security.
 Defence.
 ‘Communications.
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 External  Affairs.
 Civil  Aviation.
 Commerce.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Sir,  I  have  a  four-folq  request
 to  make.  First,  yesterday,  as  ‘you  are
 aware,  89  the  House  is  well  aware,  the
 matter  with  regard  to  the  issue  of
 Kerala  was  raised  in  the  House  and  the
 House  agreed  that  it  is:a  serious  mat-
 ter  in  all  conscience,  It  was  said  yes-
 terday,  here,  and  rightly  so,  that  there
 has  been  slaughter  of  democracy  in
 that  State.  And  you  too  were  inclined
 to  agree,  as  far  as  I  could  gather,  that
 the  issue  should  be  discussed  by  the
 House  at  the  earliest  opportunity.  But,
 Sir,  because  of  the  Demands  for  Grants
 coming  up,  the  Government  wil]  not  be
 able  to  find  time  for  that.  I  venture  to
 suggest  that  it  is  not  merely  infanticide
 as  my  friend,  Shri  Ranga  de-cribed  it
 the  other  day  but,  I  think,  it  is....

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  Still  birth.

 Shri  Hari  Vishnu  Kamath:  Not  even
 still  birth,  It  ig  pre-natal  strangula-
 tion.

 Mr.  Speaker:  At  this  time,  he  might
 put  only  points.  No  speeches  are  to  be
 made  here.

 Shri  Hari  Vishnu  Kamath:  I  am  not
 making  a  speech—the  speech  would  be
 a  different  thing  altogether—but  I
 would  like  to  suggest  that,  to  do  justice
 to  this  matter,  it  merits  a  discussion
 at  the  very  earliest  opportunity  and
 that  there  should  be  a  special  s‘tting
 of  the  House.

 Mr.  Speaker:  All  right;  that  is  one
 thing.

 Shri  Hari  Vishnu  Kamath:  I  would
 suggest  as  I  have  qone  it  before  also
 during  the  last  so  many  years—that
 the  issue  of  Kerala,  deserving  as  it
 does,  should  have  a  special  sitting
 after  the  usual  hours  should  have  8
 night  sitting  which  will  invest  it  the
 special  significance  that  it  merits.
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 Secondly,  there  have  been  conflict-
 ing  reports  in  the  press  about  the
 Government's  decision  with  regard  to
 the  language  issue  and  I  would  like
 the  Minister  to  tell  the  House  today
 whether  the  Bill  in  this  connection,
 either  to  amend  the  Official  Langu-
 age  Act  or  the  Constitution,  which-
 ever  they  have  got  in  mind,  would
 be  introduced  in  this  session  an
 passed  in  this  session.

 Thirdly,  I  would  like  to  remind
 you,  if  I  may,  of  the  assurance  you
 gave  to  the  House  last  year  about  the
 same  date  as  now.  That  was.  with
 regarq  to  the  Demands  for  Grants  on
 account  of  the  two  Houses  of  Parlia-
 ment.  When  the  issue  was  raised
 here  last  year,  you  were  pleased  to
 announce  that  you  would  constitute  a
 small  committee  of  the  House  to
 scrutinise  the  Demands  for  Grants;
 they  would  not  be  discussed  in  the
 House,  we  do  not  want  a  discussion
 here—but  I  hope  that  the  committee
 will  be  constituted,  as  you  have  sug-
 gested.

 Mr.  Speaker:  I  had  constituted  the
 committee  and  they  have  examined
 the  estimates.

 Shri  Hari  Vishnu  Kamath:  I  would
 like  to  suggest  in  this  connection,  if
 the  matter  is  still  under  consideration,
 that  a  Member  of  the  Opposition  also
 might  be  associated  with  the  com-
 mittee.

 Mr.  Speaker:  I  shall  consider  that
 now.  But  this  year’s  estimates  have
 been  considered.  Next  time,  I  shall
 consider  the  point  raised  by  the  hon.
 Member.

 Shri  Hari  Vishnu  Kamath:  This
 year’s  estimates  have  been  examined?
 That  js  over?

 Mr.  Speaker:  Yes.

 Shri  Hari  Vishnu  Kamath:  I
 thought  that  the  matter  was_  still
 under  consideration.

 Mr.  Speaker:  is  his
 fourth  point?

 Now,  what
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 Shri  Hari  Vishnu  Kamath:  We  are
 soon  moving  into  the  stage  of
 Demands  for  Grants  and  next  week
 we  will  also  be  moving  into  April.
 Therefore,  I  would  like  the  hon.
 Minister  to  tell  the  House  categorical-
 ly,  definitely  and  firmly  about  the
 duration  of  this  session.  We  would:
 like  to  know  when  the  session  will
 conclude,  and  whether  it  is  going  to
 be  extended  by  a  week  or  ten  days
 or  less  or  more.  Will  the’  hon.
 Minister  be  able  to  tell  us  about  this
 next  week  when  he  will  be  making
 the  statement  about  the  business  of
 the  House  so  that  we  can  plan  our
 subsequent  programme  accordingly?

 Shri  Warior  (Trichur):  When  the
 Demands  for  Grants  in  regard  to  the
 Kerala  Budget,  both  Supplementary
 as  well  as  on  Account,  were  present-
 ed  here,  the  situation  was  quite
 different  from  what  it  is  today.  At
 that  time,  the  Proclamation  had  not
 been  issued.  So,  the  budget  was  not
 taken  seriously  at  that  time,  because
 only  some  Vote  on  Account  had  to  be
 passeq  and  we  thought  that  only
 general  things  could  be  said.  But
 now  there  is  no  other  body  and  no
 legislature  in  the  State  to  go  into  the
 details  of  the  Kerala  Budget  Demands.
 So,  I  suggest  that  more  time  must  be
 allowed  for  the  discussion  of  the
 Kerala  Budget.

 Mr.  Speaker:  The  hon.  Member
 can  take  up  that  question  afterwards.

 sh  fest  पटनायक  (सम्बलपुर )
 प्रत्यक्ष  महोदय,  अहद'  नों  ५र  बहस  के  लिए
 श्राप  ने  जो  समा  बटन  पिया  हैं,  उसक:

 लिस्ट  हम  लोगों  के  पास  आई  हैं  प्यार  हम

 चाहें  कि  हम  हर  एक  मंत्रालय  पर  ग्र पनी

 भ्र पनी  राय  रखें,  तो  उस  हिसाब  से  हमारे
 जैसे  दल  को  केवल  छः  सात  मिनट  का  समय

 मिलता  है।  थाह  जो  एरेंजमेंट  भ्रापने  किया  है,

 यह  पिछले  साल  से  कुछ  श्रलाहिदा  है  ।  यह

 सही  बात  है  कि  हिन्दुस्तान  में  विरोधी

 पक्ष  छोटा  है,  लेकिन  फिर  भी  हम  को  यहां
 जनतन्त्र  चलाना  है  श्राप  को  हमें  इतनी
 रियायत  देनी  चाहिए  कि  हम  हर  मंत्रालय

 पर  ठीक  ढंग  से  भ्र पनी  राय  रख  सके  t  इस
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 [a  क्रिया  पटनायक]

 लिए  मैं  श्राप  से  त्रय,  करूंगा  कि  जो  पूर्ण
 समय  है,  उर  का  साठ  परसेंट  कांग्रेस  पार्टी

 कोन  दे  कर  आधा  समय  कांग्रेस  पार्टी  को

 दीजिए  और  आधा  श्रापोजीशन  को  दीजिए  ।

 कछ  माननीय  सदस्य  :  नहीं  |

 अध्यक्ष  महोदय  :  नगर  यह  मान  भी

 लिया  जाये,

 श्री  हकम  खुद  कछवाय  (देवास)  :

 अध्यक्ष  महोदय,  देश  की  जनता  का  एक  बहुत
 बड़ा  भाग  जो  मज़दूर  वर्ग  है,  उस  से  सम्बन्धित

 एक  मसला  है  बोनस  कमीशन  की  रिपोर्ट  ।
 मैं  यह  जानना  चाहता  हूं  कि  मंत्री  महोदय
 कब  तक  उस  को  हाउस  में  लाना  चाहते  हैं।
 पीछे  कई  बार  हम  ने  इस  बारे  में  कहा  है,  लेकिन

 मंत्री  महोदय  ने  उस  को  टाला  है  |  हम
 जानना  चाहते  हैं  कि  वह  कब  उस  को  लाना

 चाहते  हैं  ।

 श्री  शिव  नारायण  (बांसी)  :  अध्यक्ष

 महोदय,  मैं  कहना  चाहता  हूं  कि  इस  हाउस

 मेहर  एक  आनरेबल  मैम्बर  के  ईश्वर

 राइटस  हैं--हर  एक  को  बराबर  अधिकार

 हैं।  लेकिन  हम  देखते  हैं  कि किसी  को  30,
 45  मिनट  का  समय  मिलता  है  और  किसी  को

 केवल  5  मिनट  का  समय  मिलता  है।  मान-

 नीय  सदस्य,  श्री  पटनायक्र  ने,  जिनके  दल  में

 लगभग  पांच  मैम्बर  हैं,  कहा  है  कि  आपो-

 किशन  को  पचास  परसेंट  टाइम  दिया  जाये

 और  कांग्रेस  पार्टी  को  भी  पचास  परसेंट

 टाइम  दिया  जाये  ।  यह  उचित  नहीं  है  और

 मैं  इस  का  विरोध  करता  हूं  1

 श्री  मघ  लिमये  =  (मुंगेर)  :  कांग्रेस

 को  45  परसट  वोट  मिले  हैं,  इसका  भी  खयाल

 कीजिए  ।  अगर  भप्रानुपातिक  प्रतिनिधित्व

 'की  व्यवस्था  होती,  तो  क्या  स्थिति  होती  ?

 “उसी  हिसाब  से  सब  दलों  को  समय  मिलना

 चाहिए।
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 Shri  Satya  Narayan  Sinha:  Certain
 points  which  have  been  raised  con-
 cern  you,  Sir,  more  than  they  con-
 cern  me.

 Mr.  Speaker:  There  is
 concerning  me,  and  I  shall  answer
 that.  Shri  Kishen  Pattnayak  had
 referred  one  point  to  me,  and  I  have
 answered  it  and  I  shall  answer  it
 also.

 only  one

 Shri  Satya  Narayan  Sinha:  The
 first  point  ang  the  last  point  raised
 by  Shri  Kamath  concern  you,  Sir,  I
 think.....  Tt.

 Shri  Hari  Vishnu  Kamath:  Only  one
 of  my  four  points  concerned  the
 Speaker;  the  other  three  were  for  my
 hon.  friend  to  answer.

 Shri  Satya  Narayan  Sinha:  In
 regard  to  the  Kerala  business,  yester-
 day,  some  kind  of  discussion  took  place
 in  the  House  which  remained  incon-
 clusive.  But  as  I  have  pointed  out
 already,  our  difficulty  is  that  accord-
 ing  to  the  present  schedule,  I  am
 afraid,  some  of  the  Demands  will
 have  to  be  guillotined  at  the  tnd.

 If  more  time  is  to  be  taken  for  any
 kind  of  discussion  during  these  dis-
 cussions  for  of  the  Demands  for
 Grants,  obviously  some  more  demands
 will  have  to  be  guillotined.

 Shri  Mari  Vishnu  Kamath:  Why
 not  have  a  night  sitting  for  discussing
 Kerala?

 Shri  Satya  Narayan  Sinha:  That  is
 for  you  to  decide.  My  objection  is
 that  there  will  be  a  hue  and  cry
 afterwards  when  the  Demands  start
 being  guillotined,

 Shri  Hari  Vishnu  Kamath:  Before
 long,  next  week,  let  us  have  ६  night
 sitting.

 Mr.  Speaker:  I  cannot  agree  to
 night  sittings  in  this  country.

 Shri  Hari  Vishna  Kamath:  Only
 one  night  sitting  in  a  whole  year.
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 Mr,  Speaker:  No.

 Shri  Hem  Barua  (Gauhati):  We
 would  like  to  know  the  reasons  for
 your  not  agreeing  to  even  one  night
 sitting,  in  a  whole  year.

 Mr,  Speaker:  Others  also  are  con-
 cerned  in  this  business.

 Shri  Hari  Vishnu  Kamath:  Let  it  be
 put  to  the  House.  J  am  sure  they  will
 agree.

 Shri  Satya  Narayan  Sinha:  As_re-
 gards  the  duration  of  the  session,
 there  is  no  doubt  it  will  be  extended.
 But  how  long,  I  shall  be  able  to  tell
 the  House  sometime  later.  It  is  too
 early  to  say  now,  But  one  thing  is
 certain,  that  the  session  will  be  ex-
 tended.  By  how  many  days,  I  would
 tell  the  House  later.

 Shri  Hari  Vishnu  Kamath:  Next
 week?

 ‘Then  about  the  Language  Bill?

 Shri  Satya  Narayan  Sinha:  As  re-
 ards  the  Language  Bill,  the  House
 knows;  scme  of  the  leaders  of  Oppo-
 sition  Groups  were  invited  the  other
 day  by  the  Prime  Minister.  We  are
 discussing  the  matter  still,  We  have
 not  come  to  any  decision.  The  mat-
 ter  is  still  under  consideration.  As
 soon  as  a  decision  is  reached,  cer-
 tainly  a  Bill  will  be  brought  forward
 before  the  House.  Whether  or  not  it
 will  be  brought  forward,  that  will
 also  be  according  to  the  decision
 taken.

 Shrimati  Yashoda  Reddy  (Kurnool):
 During  the  discussion  of  the  no-con-
 fidence  motion,  when  the  CBI  Report
 was  also  referred  to,  Shri  Daji  was
 making  some  allegations  against  one
 of  our  Ministers......

 Mr.  Speaker:  That  is  not  at  this
 moment  before  the  House.  Now  the
 discussion  ig  confined  to  the  business
 that  is  to  be  taken  up.
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 Shrimati  Yashoda  Reddy:  I  want  to
 know  whether  that  will  be  clarified
 during  this  session  or  not,  because
 there  are  challenges  from  all  sides
 and  charges  have’  been  levelled
 against  one  of  the  senior  Ministers.

 श्री  के०  दे०  मालवीय  (बस्ती)  :

 अ्रध्यक्ष  महोदय,  मैं  दो  बात  कहना  चाहता

 हूं  ।  पहली  बात  यह  है  कि  केरल  के  विषय

 में  सदन  में  बहस  होनी  चाहिए  ।  मगर

 समयाभाव  के  कारण  यह  विषय  यहां  नहीं
 श्मा  रहा  है  तो  मैं  समझता  हूं  यह  उचित  बात

 नहीं  है।  मेरी  राय  में  सरकार  को  समय

 निकालना  चाहिए  और  केरल  के  सम्बन्ध  में

 यहां  बहस  होनी  चाहिए  ।

 दूसरी  बात  यह  है  कि  यदि  कुछ  अनुदानों
 के  ऊपर  बहस  नहीं  होनी  है,  समयाभाव

 के  कारण  उन्हें  काट  देना  है  तो  उचित  यह

 होगा  कि  भ्रनुदानों  कों  उनके  महत्व  को  देखते

 हुए  लिया  जाए  ।  ज्यादा  महत्व  के  जो  मनु-
 दान  हैं,  उनको  पहले  लिया  जाए  ।  जो  अभी

 एलान  मंत्री  महोदय  ने  किया  है  उस  में  इस

 दृष्टि  से  रहोबदल  की  जानी  चाहिए  t  जो

 ज्यादा  जरूरी  भ्रनुदान  हैं,  उनको  ले  लिया

 जाए  शौर  जो  बाकी  रह  जायें,  जो  कम  जरूरी

 हों,  उनकी  कांट  छांट  कर  दी  जाए  |

 Shri  Hem  Barua:  I  would  like  to
 say  that  the  suggestion  that  came
 from  Shrj  Kamath,  to  have  a  night  sit-
 ting  to  discuss  Kerala,  is  a  very  ex-
 hilarating  suggestion.  Nights  are
 more  exhilarating  than  days.  Will
 you  please  put  it  to  the  House  and
 take  its  consensus?

 Mr.  Speaker:  Probably  it  might
 be  very  exhilarating  for  him,  but  it
 will  not  be  so  for  me.  That  is  the
 difficulty.  Night  sessions  are  ex-
 hilirating  for  younger  people,  not  for
 older  people.

 Shri  Ranga  (Chittoor):  I  have  only
 one  observation  to  make.  The  Minis-
 ter  of  Parliamentary  Affairs  was  in-
 clined  to  say  that  a  Bill  regarding
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 the  question  of  language  is  likely  to
 be  introduced  sometime;  but  then  he
 felt  some  doubt  and  began  to  fumble
 about  it.  I  wish  to  state  for  the
 benefit  of  the  Prime  Minister  as  well
 as  the  Government  that  if  they  keep
 this  matter  in  doubt  in  this  manner,
 they  will  only  be  inviting  trouble
 and  then  upsetting  things  which  are
 slowly  settling  down.

 Mr.  Speaker:  Government  might
 consider  it,  because  jt  js  greater
 trouble  for  me  than  for  the  Govern-
 ment.

 श्री  हुकम  चन्द  कछवाय  :  बोनस  कमि-
 शन  की  रिपोर्ट  के  बारे  में  कुछ  नहीं  बताया
 गया  है।

 श्री  किशन  पटनायक  :  मेरे  सवाल  का
 जवाब  नहीं  दिया  गया  है  ।

 श्री  साधु  लिमये  :  सर्वोक्ष  न्यायालय
 की  राय  पर  भी  होगी  ?

 प्रत्यक्ष  महोदय
 नैक्स्ट  वीक  आप  करिये  |

 इस  वक्‍त  नहीं

 32.5  hrs.

 ELECTION  TO  COMMITTEES

 (i)  Correz  Boarp

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S|  V.  Rama-
 swamy):  I  beg  to  move:

 “That  in  pursuance  of  sub-section
 (2)(b)  of  section  4  of  the  Coffee
 Act,  ‘1952,  the  members  of  Lok
 Sabha  do  proceed  to  elect,  in  such
 manner  a;  the  Speaker  may  divect,
 two  members  from  among.  th>m-
 selves  to  serve  as  members  of  the
 Coffee  Board”.

 Shri  Ranga  (Chittoor):
 put  it  to  the  House,  I  want  to
 something.

 Before  you
 say
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 There  is  a  lot  of  talk  about.  some
 decision  made  either  at  the  level  of
 the  Minister  of  Food  and  Agriculture
 or  at  the  level  of  the  Cabinet  that  all
 these  commodity  boards  are  going  to
 be  wound  up,  and  their  function:  are
 going  to  be  handed  over  to  the  Indian
 Council  of  Agricultura]  Research  ard
 so  on.  We  would  like  to  know  how
 much  of  truth  there  is  in  this  matter.

 From  time  to  time,  this  House  and
 the  previous  Houses  and  also  the
 Central  Legis!ative  Assemly  were’
 invited  to  co-operate  with  the  Gov-
 ernment  to  pass  legislation  in  order  to
 bring  many  of  these  commodity
 boards  into  existence,  and  we  have
 felt  that  these  are  miniature  parlia-
 ments  where  there  is  representation:
 given  to  all  interests  concerned,  pre-
 dominantly  to  the  growers  them-
 selves.  They  were  intended  to  make
 those  people  intere-ted  in  better  pro-
 duction,  larger  production.

 Therefore,  we  hegin  to  wonder  why
 there  was  this  proposal  at  all  to  wind
 up  all  these  things  and  hand  them
 over  to  the  Indian  Council  of  Agricul-
 tural  Research.  I  have  had  experi-
 ence  of  working  on  the  Indian  Coun-
 cil  of  Agricultural  Research  also.  I
 do  not  want  to  say  anything  dis-
 paraging  of  the  ICAR,  but  I  can  say
 this  much  anyhow,  and  I  am  sure
 quite  a  large  number  of  hon.  Mem-
 bers  who  have  taken  part  in  its  deli-
 berations  will  bear  me  out.  It  meets
 once  in  a  year  in  general  council,  and
 then  it  transacts  its  work  in  half  a

 day.  The  papers  submitted  are  sup-
 poseg  to  have  been  read  by  the  m2m-
 bers,  and  the  Vice-President  simply
 reads:  “From  such-and--uch  num-
 ber  to  such-and-such  number,  any
 comment?”  and  so  on.  In  that  de-

 sultory  or  cursory  or  indifferent  man-

 ner,  that  work  is  being  carried  on.

 Mr.  Speaker:  That  is  not  in  ques-
 tion  just  now.

 Shri  Ranga:  I  do  not  see  any  rea-
 son  why  the  work  of  this  Coffee
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 Board  and  simi'ar  boards  should  be
 handed  over  to  this  ICAR.  There-
 fore,  I  would  like  the  hon.  Minister
 concerned  to  make  a_  categorical
 statement  in  regard  to  the  future  of
 this  Coffee  Board.

 Mr.  Speaker:  Here,  the  proposal
 ig  for  election  of  two  Members  to
 the  Coffee  Board,  and  not  for  wind-
 ing  it  up.

 Shri  Ranga:  Why  is  this  House
 invited  to  go  through  this  farce  of
 elections,  if  it  is  going  to  be  wound
 up?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari:  Only  Parliament
 can  dissolve  it.  Nobody  else  can  do
 it.

 Mr.  Speaker:  It  is  8  statutory
 board.  Only  Parliament  can  dissolve
 it.

 Shri  Ranga:  But  then  they  have
 got  proposals,  I  am  to'd.  I  wou'd
 like  them  to  tell  us  what  the  latest
 position  is.

 Shri  A.  P.  Jain  (Tumkur):  Now
 that  the  matter  has  come  before  the
 House,  I  want  to  associate  myself
 with  the  observations  made  by  Shri
 Ranga.

 The  commodity  committees  have
 functioned  very  efficiently,  and  it  is  a
 matter  of  policv,  and  when  Parliament
 is  meeting,  I  think  it  was  but  ap-
 propriate  for  the  Minister  to
 have  first  consulted  Parliament  before
 taking  such  a  radical  step.  I  do  not
 want  to  cast  any  reflection  on  the
 ICAR,  but  nonetheless  the  fact  is  that
 we  have  been’  fo'lowing  a  system
 which  involves  a  number  cf  commo-
 dities,  and  I  trust  that  b2fore  this
 decision  is  finalised,  this  House  will
 be  taken  into  confidence.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gaba):  On  the  same,  rather  con-
 nected  matter.

 Mr.  Speaker:  It  is  not  any  ques-
 tion  of  winding  up.  It  is  only  that
 two  Members  be  elected.

 260(Ai)LS|LSD—4,
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 Shri  Hari  Vishnu  Kama‘h:  I  know
 the  motion  that  is  moved.  I  want  to
 comment  on  that.

 I  invited  your  attention  and  that  of
 the  House  the  other  day  to  this  mat-
 ter.  Will  you  kindly  look  at  the
 motion  in  Hindi,  Hindi  is  mongrelis-
 ed  again.  “Coffee  Board”  has  been

 translated  into  कहवा  बोर्ड  Board  is

 बोई '  but  coffee  is  'कहवा'

 Mr.  Speaker:  We  are  not  here  to
 comment  upon  translations.

 Shri  Hari  Vishnu  Kamath:  Why
 not?  It  is  before  us.  It  is  on  the
 Order  Paper.  It  should  be  eltner
 काफ  बोर्ड  ०  कहवा  मंडल  |

 Mr.  Speaker:  He  may  Tead  the
 English  one.  The  question  is:

 “That  in  pursuance  of  sub-section
 (2)  (b)  of  Section  4  of  the  Coffee
 Act,  1942,  the  members  of  Lok
 Sabha  do  proceeg  to  elect,  in  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among  them-
 selves  to  serve  as  members  of  the
 Coffee  Board.”

 The  motion  was  adopted.

 (ii)  CrenrraL  Suk  Boarp

 Shri  8S.  V.  Ramaswamy:
 move:

 Sir,  I

 “That  in  pursuance  of  sub-section
 (3)  (c)  of  Section  4  of  the  Central
 Silk  80900  Act,  1948,  the  members
 of  Lok  Sabha  do  proceed  to  elect,
 in  such  manner  as  the  Speaker  may
 direct  four  members  from  among
 themselves  to  serve  as  members  of
 the  Centra]  Silk  Board,  for  the  next
 term  commencing  from  the  3rd  May
 1965.”

 Mr.  Speaker:  The  question  is:

 ‘That  in  pursuance  of  sub-section
 (3)  (०)  of  Section  4  of  the  Central
 Silk  Board  Act,  1948,  the  members
 of  Lok  Sabha  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct,  four  members  from  among
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 themselves  to  serve  as  members  of
 the  Central  Silk  Board,  for  the  next
 term  commencing  from  the  3rd
 May,  1965."

 The  motion  was  adopted.

 Mr.  Speaker:  If  Mr,  Kamath  has
 objection  to  something  in  Hindi,  he
 may  read  the  Englith  version....
 (Interruptions.)

 Shri  Hari  Vishnu  Kamath:  I  have
 no  objection  to  English  words  being
 retained.  But  let  there  be  some  me-
 thod  in  our  madness.

 Mr.  Speaker:  We  have  just  begun.
 If  we  are  making  mistakes,  we  will
 profit  by  these  mistakes.

 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  This  is  a  paper  which
 comes  out  with  your  imprimatur.  I
 remember  that  he  was’  mentioning
 this  particular  equivalent  in  Hindi  for
 the  word  coffee  even  earlier.  Now,
 is  this  expression  ‘kahwa’  the  one
 used  for  coffee  by  the  Hindi  people
 in  this  country?

 Shri  Kapur  Singh  (Ludhiana):
 May  I  say  a  word  about  this  kahwa?

 Mr.  Speaker:  It  must  not  be  taken
 too  seriously.

 sit  किशन  पटनायक  (सम्भलपुर)  :

 काफ  को  सिर्फ  हिन्दसा-न  में  हं/  नहीं  बाहर
 गमा  कहवा  यह् ते  हैं

 Mr.  Speaker:  I  do  not  think  this
 kahwa  or  coffee  is  so  stimulating  to
 al]  members.  It  is  a  simple  matter.  It
 has  been  used  by  the  Law  Ministry  in
 some  Bill  and  we  had  to  follow  it.  If
 the  hon.  Members  can  suggest  us
 something  better,  we  would  adopt  it.

 Shri  Hari  Vishnu  Kamath:  Retain
 the  words  ‘coffee  Board’.  Board  is
 boarg  there.

 Shri  Hem  Barua  (Gauhati):  It  is
 a  hybrid  marriage  between  kahwa
 ang  board,  something  extraordinary.
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 Mr.  Speaker:  If  we  begin  to  criti-
 cise  and  comment  on  this,  there  would
 be  no  eng  to  it.  We  take  up  the
 Kerala  Budget  now.

 Shri  Kapur  Singh:  Since  so  many
 comments  have  been  made  about  this
 word,  may  I  be  permitted  to  say  a
 word  about  it?

 Mr.  Speaker:  I  do  not  think  it  re-
 quires  any  discussion  now.  The
 Kerala  Budget.  Shri  Kappen  may
 begin.

 Shri  Hari  Vishnu  Kamath:  Sir,  on
 a  point  of  order.

 Mr.  Speaker:  Let  him  begin.

 Shri  Hari  Vishnu  Kamath:  The
 motion  on  the  budget  is  not  in  order,
 he  cannot  begin.

 2.23  hrs.

 KERALA  BUDGET—GENERAI  DIS-
 CUSSION;  DEMANDS  FOR  GRANTS
 ON  ACCOUNT  (KERALA),  1965-66
 AND;  SUPPLEMENTARY  DEMANDS
 FOR  GRANTS  (KERALA),  964-65—
 contd.

 Mr.  Speaker:  Mr.  Kapur  Singh
 may  raise  his  point  of  order.  He  will
 have  preference  because  he  had  writ-
 ten  to  me  in  the  morning.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  I  have  no  objection.

 Shri  Kapur  Singh  (Ludhiana):
 May  I  refer  to  kahwa  board  now,  in
 the  first  instance,  Sir?

 Mr.  Speaker:  No.  He  may  proceed
 with  his  point  of  order  on  the  Kerala
 Budget.

 Shri  Kapur  Singh:  Sir,  I  wish  to
 raise  a  point  of  order  under  Rule  376
 of  the  Ru'es  of  Procedure  and  Con-
 duct  of  Business  in  Lok  Sabha  with
 regard  to  the  presentation  and  discus-
 sion  of  this  Budget  in  the  House.
 Under  article  358  of  the  Constitution
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 the  President  has  dissolved  the
 Kerala  State  Assembly  by  the  pro-
 clamation  of  presidentia)  rule  in
 Kerala  on  the  l0th  September,  1964.
 Normally  it  is  the  State  Assembly
 that  is  responsible  for  the  approval  or
 the  Budget  of  the  State  Exchequer
 and  the  Central  Government  only
 comes  into  the  picture  when  the
 State  Government  is  not  functioning
 under  the  emergency  provision.  lu
 was  under  article  356  that  the  Union
 Government  acquired  the  right  after
 0th  September,  964  to  introduce  the
 Kerala  Rudgct  in  the  Parliament  so
 that  necessary  sums  could  be  appro:
 priateqg  for  the  expenditure  of
 the  State  Government.  The
 Kerala  Budget  now  before  the
 House  wag  introduced  under  the  pro-
 clamation  dated  0th  September,  964
 which,  as  we  are  aware,  has  been  re-
 voked  on  the  24th  March,  1965.  Im-
 mediately  the  powers  come  back  to
 the  State  Assembly  when  such  a  re-
 vocation  is  made.  The  State  Assembly,
 however,  has  again  been  dissolved.
 (Interruption).

 Shri  Ranga  (Chittoor):  Not  dissolv-
 ed;  but  put  out  of  action.

 Shri  Kapur  Singh:  It  has  been  put
 out  of  action;  put  into  desuetude;  it
 has  been  killed;  it  has  been  prema-
 turely  strangulated,  or  whatever  hon.
 Members  would  like  to  say.  Conse-
 quently,  the  power  of  passing  the
 State  budget  comes  back  to  the  Centre
 but  only  under  the  new  proclamation
 dated  24th  March,  1965.  The  Kerala
 Budget  which  is  before  the  House  is
 under  the  olq  proclamation.  The
 moment  the  proclamation  of  0th
 September,  984  was  revoved,  all
 Bills,  ete.,  pending  before  the  Parlia-
 ment  automatically  lapse.  Hence  the

 budget  which  we  are  discussing  now
 has  already  lapsed,  I  therefore  ask
 for  your  decision  on  this  point  of
 order.

 Shri  Hari  Vishnu  Kamath:  By  your
 leave,  Sir,  I  would  like  to  reinforce
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 what  my  hon.  friend  Shri  Kapur
 Singh  has  so  ably  stated  before  the
 House.  May  I  also  invite  your  atten-
 tion  to  the  striking,  rather  the  shock-
 ing  fact  that  the  Kerala  Legislative
 Assembly  hag  been  dissolveq  even  be-
 fore  it  was  convened;  even  before  it
 was  duly,  formally,  legally  and  con-
 stitutionally  constituted?  The  pow-
 ers  of  dissolution  of  .any  legislature,
 and  the  issuance  of  the  proclamation
 by  the  President  with  regard  to  this
 can  be  exercised  only  when  the  parti-
 cular  legislature  is  in  existence,  has
 been  formally  constituted.  But  even
 before  it  was  constituted,  it  has  been
 dissolved.  That  means  to  say,  there
 was  nothing  for  the  President  to  dis-
 solve,  and  therefore,  I  think  that  the
 proclamation  of  the  President,  or  by
 the  Vice-President  discharging  the
 functions  of  the  President,  which  was
 issued  a  couple  of  days  ago.  dissolving
 the  legislature  is  not  in  order,  There-
 fore,  neither  under  the  first  proc]a-
 mation  which  has  been  revoked,  nor
 under  the  new  proclamation  which  ic

 illegal  or  unconstitutional,  has  the
 Government  got  any  powers  to  bring
 the  Kerala  Budget  before  the  House.

 Mr.  Speaker:  Would  the  hon.  Minis-
 ter  like  to  answer?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):

 May  I  submit  that  under  article  72
 of  the  Constitution,  the  life  of  a  State
 Legislative  Assembly  is  five  vears
 unless  sooner  dissolved.  The  Kerala
 Legislature  which  was  const'tuted
 after  the  recent  elections  on  the  4th
 March  was  dissolved—(Interruption).

 Some  hon.  Members  rose—

 Shri  Hart  Vishnu  Kamath:  Give  us
 the  date  of  its  constitution.

 Mr.  Speaker:  Order,  order.  The
 hon.  Minister  should  be  allowed  to
 speak.

 Shri  Nath  Pai  (Rajapur):  The  De-

 puty  Minister  knows  that  the  Assemb-
 ly  becomes  constituted,  it  is  consti-
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 tuted,  when  members  come  and  take
 the  oath,  when  the  Governor  addresses,
 and  so  on.  All  these  procedures  arc
 there.  The  Governor  must  summon
 the  Assembly,  We  have  al]  been  see-
 ing  these  functions.  The  Governor
 must  first  summon  the  Assembly  and
 then  the  members  come  and  take  the
 oath.  (Interruption).

 Mr.  Speaker:  Now  he  is  proceeding
 into  an  argument.  Let  the  Minister
 finish  hig  remarks.  Arguments  may
 be  wrong.

 ‘

 Shri  Jaganatha  Rao:  The  elections
 to  the  Keralg  Legislative  Assembly
 were  held  on  the  4th  March.  Members
 were  electeq  to  the  Assembly.  The
 Assembly  was  not  formally  sum-
 moned.  (Interruption).

 Shri  Hari  Vishnu  Kamath:  The  cat
 is  out,

 Shri  Jaganatha  Rao:  It  makes  a
 little  difference.  It  was  not  formally
 summoned  by  the  Governor.  Mean-
 while,  the  President  has  issued  a
 proclamation  under  article  356  of  the
 Constitution,  before  the  Assembly  was
 summoned  and......

 Mr.  Speaker:  He  has  only  to  argue
 whether  the  Assembly  has  been  duly
 constituted.

 Shri  Jaganatha  Rao:  I  can  say  that
 the  Assembly  was  not  summoned,  but
 the  constitution  of  the  Assembly,  ac-
 cording  to  me,  is  complete  the
 moment  the  elections  are  completed,
 and  the  notification  was  issued  by  the
 Election  Commission  as  required  un
 der  the  law,  Before  the  Assembly
 could  be  convened  for  any  purpose,  the
 President,  under  article  356,  hag  is-
 sued  a  proclamation.  Therefore,  there
 is  no  question  of  any  irregularity  क
 bringing  the  Kerala  Budget  before  the
 House.
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 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  It  seems  to  me  a  fantastic  argu-
 ment  which  the  Deputy  Minister  in  the
 Ministry  of  Law  has  chosen  to  make.
 (Interruption).  My  submission  is  that

 the  Legislative  Assembly  cannot  be
 conceived  to  have  been  constituted
 merely  by  the  fact  of  a  notification  by
 Government  of  the  election  of  cer-
 tain  members  to  that  body.  My  sub-
 mission  is  that  the  constitution  of  an
 Assembly  requires  that  after  the  elec-
 tion  of  the  members  to  that  body,
 there  should  be  a  meeting  of  the
 legislature  where  the  oath  or  affirma-
 tion  is  taken  by  the  members  concern-
 ed.  Before  the  oath  is  made  or
 affirmation  ig  made,  it  is  not  legiti-
 mate  for  a  member  to  call  claim  that
 he  is  a  full-fledgeq  member  of  the
 Assembly,  In  the  absence  of  full-
 fledged  members  of  the  Assembly  to
 claim  that  the  Assembly  has  been  con-
 stituted,  consisting  presumably  of  full-
 fledged  members  and  that  constiuted
 Assembly  can  be  dissolved  or  not
 dissolved  is  an  argument  which  seems
 to  imply  that  the  Minister  concerned
 does  not  seem  to  have  his  head  over
 his  shoulders.  There  must  be  some
 sensibility,  some  evidence  of  intel-
 ligence  ag  far  as  the  Government  is
 concerned.

 Mr.  Speaker:  He  should  not  go  80०
 far.  Supposing  subsequently  I  also
 hold  like  that?  The  Minister  has  to
 reply.  Then  suppose  he  says  something
 about  the  hon.  member?  What  is  the
 use  of  this  sort  of  exchange?

 Shri  H,  N.  Mukerjee:  Sir,  I  submit
 to  your  guidance  in  this  matter,  in
 so  far  as  the  possible  use  of  language
 a  little  too  surcharged  with  my  own
 feelings  on  this  matter  is  concerned.
 But  I  do  wish  to  submit  to  you  that
 after  all  when  we  are  trying  to  pro-
 ceed  in  a  manner  which  is  in  con-
 formity  with  the  law  of  the  land,
 thing,  should  be  done  in  a  more  ni-
 telligible  fashion,  If  it  is  the  claim
 of  Government  that  mercly  by  gazet-
 te  notification  of  the  election  of  cer-
 tain  members  to  a  Legislative  Assem-
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 bly,  that  Legislative  Assembly  can  be
 assumeq  to  have  been  constituted
 and  therefore  a  constitute,  A  sembly
 can  also  be  dissolved  by  Government
 order,  surely  that  goes  against  the
 grain.  That  is  my  submission.

 श्री  मत  लिमये  (मुंगेर)  :  भ्रध्यक्ष  महोदय,
 मैं  इस  पर  थोड़ी  रोशनी  डालना  चाहता  हूं  ।

 (हस  )  यह  हंसने  की  बात  नहीं  है।  आपु,  ने

 भ्रध्ययन  नहीं  किया  है  तो  सुनिए,  यह  क्‍या

 तरीका  है  ?  प्रत्यक्ष  महोदय,  श्राप  हमें  तो
 डांटते  हैं,  उन  को  भी  रोकिए  ।

 मैं  यह  दर्ज  करना  चाहता  था  कि  मैं  ने

 परसों  आप  का  ध्यान  संविधान  की  विभिन्न
 घरानों  की  तरफ  खींचा  था,  और  उस  वक्‍त
 मैंने धरा  372  का  भी  जिक्र  किया  था,
 कौर  मैं  ने  यह  कहा  था  कि  अगर  उस  को  जल्दी
 समाप्त  नहीं  किया  जाता  है  तो  विधान  सभा

 पांच  साल  तक  चल  सकती  है,  उस  की  प्रथम

 बैठक  के  बाद  t  कौर  फिर  मैंने  श्राप  की  तवज्जा
 धारा  374  की  ओर  भी  दिलायी  थी,  श्र

 कहा  था  कि  राज्यपाल  को  जो  अ्रधिकार  है
 विधान  सभा  को  समाप्त  करने  का  उस  का

 जिक्र  धारा  74(2)  में  है।  फिर  उस  के  बाद

 मैं  ने यह  कहा  था  कि  जो  धारा  176 है
 उस  में  यह  कहा  गया  है  कि जब  विधान  सभा  की

 प्रथम  बैठक  होती  है,  या  दोनों  सदनों  की

 होती  है,  तो  राज्यपाल  को  अपना  अभिभाषण

 देना  चाहिए।  अरब  मैं प्ाप  स ेयह  निवेदन  करना

 चाहता  हूं  कि  इन  धारा  में  कहीं  भी “नवीन”
 या  “इंस्टीट्यूट”  इन  शब्दों  का  प्रयोग

 नहीं  है  ।

 मैं  रिप्रेजेन्टेशनन  ग्राफ  पीपल्स  एक्ट  की
 तरफ  भी  आप  का  ध्यान  खींचना  चाहता  हूं
 कि  जिस  में  एक  धारा  में  कहा  गया  है  कि  चुनाव
 के  बाद  जो  चुने  हुए  सदस्य  हैं  उन  के  नाम  गजट
 में  प्रकाशित  किये  जाते  हैं,  इलेक्शन  कमीशन  के

 द्वारा,  भौर  यह  जो  प्रकाशित  करने  का  काम  है
 उसी  को  ही  कानून  में  विधान  सभा  को
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 कॉस्टीटयूट  करने  का  काम  कहा  गया  है

 जब  सवाल  यह  है  कि  विधान  सभा

 कांस्टीट्यूट  तो  हो  गयी  मेरी  दूषित  में  जब
 कि  वह  गजट  में  ऐलान  हो  गया,  लेकिन  कहीं
 भी  यह  साफ  नहीं  है  विधान  में,  श्रान्त  में,
 कि  क्‍या  केवल  कांस्टीटयूट  होने  से  इस  की
 भ्रावश्यकता  नहीं  रहती  है  कि  विधान  सभा  की
 बैठक  हो  ।  तो  प्रत्यक्ष  महोदय,  यह  मामला
 जितना  श्राप  साफ  समझते  हैं  उतना  साफ  नहीं
 है,  कौर  उस  पर  पहले  यहां  बहस  करने  का

 पूरा  मौका  देना  चाहिए  ।  प  ने तो  कहा  कि
 भाष  सुप्रीम  कोर्ट  के  पास  जाइए  ।  मेरी  समझ
 में  नहीं  जाता  कि  सुप्रीम  कोर्ट  के  पास  मैं
 कैसे  जा  सकता  हूं  क्योंकि  यह  कोई  मूलभूत
 भ्र धि कार  का  प्रश्न  नहीं  है  कौर  सुप्रीम  कोर्ट
 को  कोई  श्रौरिजनल  जुरिस्डिक्शन  भी  नहीं
 है।  हो  सकता  है  कि  केवल  विधान  सभा  के

 कुछ  सदस्य  टर्न! कुल  के  हाईकोर्ट  में  इस  बात
 को  रख  सकी  हैं,  लेकिन  मेरे  जैसा  श्रादमी

 नहीं  रख  सकता  ।  मैं  समझता  हूं  कि

 यह  पूरे  देश  का  सवाल  है  कौर  जो  जम्हूरियत
 के  हमारे  व्यापक  भ्रधिकार  हैं--गो  कि  वहू
 बुनियादी  अधिकार  नहीं  हैं-उन  की  जब  हत्या
 होती  है  तो  मेरे  लिए  क्या  चारा  रह  जाता  है।
 इसलिए  मैं  श्राप  से  नम्बर  निवेदन  करता  हूं  कि
 केरल  की  इस  समस्या  पर  श्राप  काफी  समय  दें
 शौर  आवश्यकता  समझें  तो  इस  के  लिए
 विशेष  सत्र  भी  बुला  सकते  हैं।  जो  कुछ
 श्राप  को  करना  है  श्राप  मंत्रियों  स ेबात  कर  के
 ते  कीजिये  कौर  इस  के  लिये  पूरा  मौका
 मिलना  चाहिए  ।  आप  ने  कहा  कि  सर्वोच्च
 न्यायालय  के  सामने  जाइये,  लेकिन  यह  राजनी-
 तिक  मसला  है,  संविधान  में  उस  के  ऊपर
 कोई  प्रकाश  नहीं  मिलता  है  हम  लोगों  को  ।
 मैं  न ेइस  के  जो  दूसरे  पहलू  हैं  वे  भी  भाप  के
 सामने  रखे  हैं।  इसलिये  समय  दिया  जाए
 यहीं  मुझे  शाप  से  कहना  है  ।

 श्री  बड़े  (खरगोन)  :  इस  में  दो  प्वाइंट
 साफ  झा डर  हैं  एक  तो  श्री  कपूर  सिह  जी  ने
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 [श्र'  बड़े]

 रखा  है  क्‍या  यह  केरल  की  सप्लीमेंटरी  ग्रांट्स  The  misapprehension  lies  in  this.

 हाउस  में  चल  सकती  हैं  क्योंकि  दूसरी  बरसे  म्बली
 कांस्टीटयूट  हो  चुकी  है।  दूसरे  मधु  लिमये

 साहब  ने  कहा  है  कि  पीपुल्स  रि प्रेजेन्टेशन

 एक्ट  के  अनुसार  गजट  में  सदस्यों  के  नाम
 प्रकाशित  होने  के  बाद  भ्रसेम्बली  कांस्टीटूयूट
 होती  है  -  अगर  आप  मधु  लिमये  साहब  की
 बात  को  ठीक  मानते  हैं  तब  तो  कानून  के  मनु-
 सार  इस  शिकायत  में  ज्यादा  जोर  नहीं  है  कि
 अ्रसेम्बली  कांस्टीट्यूट  नहों  हुई  ।  अगर
 पीपुल्स  रि प्रेजेन्टेशन  एक्ट  के  अनुसार
 असेम्बली  कांस्टीट्यूट  हो  चुकी  है  ते  श्राप  को
 देखता  चाहिए  कि  क्‍या  हम  इन  ग्रान्ट्स  को
 जैसी  वह  हैं  पास  कर  सकते  हैं  या  नहीं  t
 श्री  कपूर  सिह  ने  ड्राप  के  सामने  यह  प्वाइंट
 रखा  है  कि  ग्रुप  हाउस  में  सप्लीमेंट्री  ग्रान्ट्स
 तब  तक  नहीं  ला  सकते  जब  तक  कि  केरल  का
 नया  बजट  हमारे  सामने  न  आ  जाए।  इसलिए
 पहले  नया  बजट  यहां  प्रस्तुत  होना  चाहिए  1

 Shri  Tridib  Kumar  Chaudhury
 (Berhampur):  We  are  on  the  limited
 question  about  which  budget  we  are
 considering,  whether  the  budget  that
 was  presented  originally—-the  vote  on
 account  budget  when  the  previous
 proclamation  was  in  force  or  a  new
 budget,  whether  the  same  thing  con-
 tinues  or  not.

 Mr.  Speaker:  Does  the  Finance
 Minister  want  to  say  anything?

 The  Minister  of  Finance  (Shri  7.  T.
 Krishnamachari):  I  think  the  Educa-
 tion  Minister  might  perhaps  enlighten
 the  House,

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  I  do  not  know  whe-
 ther  I  will  be  able  to  enlighten  the
 House,  but  I  will  do  my  best  to  put
 before  the  House  the  legal  point  of

 jew.  There  is  a  definite  distinction
 between  the  constitution  of  the  State

 Assembly  and  the  convening  of  it.

 Various  articles  have  been  cited  like
 article  174,  Governor  should  address
 the  Assembly,  etc,  That  assumes  the
 convening  of  the  State  Assembly  and
 then  the  procedure  hag  got  to  be
 followed.  Article  356  over-rides  all
 this.  Section  74  of  the  Representation
 of  the  People  Act  says:

 “After  the  elections  held  in  pur-
 surance  of  the  notifications  issued
 under  section  5A  or  in  any  year
 in  pursuance  of  the  notifications
 issued  under  section  16,  there  shall

 .be  notified  in  the  appropriate
 authority  in  the  Official  Gazette
 the  names  of  the  members  elected
 for  the  various  Council  consti-
 tuencies  and  by  the  members  of
 the  Legislative  Assembly  of  the
 State  at  the  said  elections  to-
 gether  with  the  names  of  any
 persons  nominated  by  the  Gov-
 ermor....”

 Ag  soon  as  this  is  done,  the  Assembly
 has  been  constituted.

 Then  comes’  the  Constitution.  We
 have  various  articles  from  article  72
 onwards,  which  apply  to  a  legislature
 which  has  been  convened  after  it  was
 constituted,  But  between  the  constitu-
 tion  of  the  legislature  and  the  con-
 vening  of  it  article  356  has  come  in
 and  a  proclamation  has  been  issued
 dissolving  the  legislature,  So  what  has
 been  dissolved  is  not—I  think  Shri
 Ranga  said—something  which  never
 came  into  existence.  The  legislature
 came  into  existence.  The  elections
 took  place,  the  official  notification  was
 issued  and  the  legislative  assemblv
 was  constituted.  But  before  it  could
 be  conveneg  the  President  intervened
 and  issued  the  proclamation  under
 article  356

 With  regard  to  the  other  point  rais-
 ed  by  one  of  my  hon  friends  there
 about  the  budget  not  being  valid  he-
 cause  the  old  proclamation  has  been
 rescinded  and  @  new  proclamation  has
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 been  issued  the  answer  is  very  sim-
 ple.  Whatever  has  been  done  undr  the
 old  proclamation  cannot  be  invalidat-
 ed  by  the  fact  that  that  has  been  re-
 scinded  and  a  new  proclamation  has
 been  promulgated.  Therefore,  the
 budget  is  under  the  old  proclamation.
 Take  the  laws  that  have  been  passed
 under  the  old  proclamation.  Various
 Acts  have  been  passed.  They  cannot
 be  invalidated  because  the  proclama-
 tion  has  come  to  an  end,  Whatever
 new  things  we  do,  we  have  to  do  un-
 der  the  new  proclamation.

 Shri  Warior  (Trichur):  Sir,  may  I
 point  out  one  thing?

 Mr.  Speaker:  No,  Sir;  I  have  heard
 Many  Members.

 Shri  Warior:  This  is  a  relevant  fact.
 When  the  old  proclamation  has  been
 replaced  by  a  new  proclamation,  we
 the  constituted  members  of  the  Ad-
 visory  Committee  have  been  notified—
 we  got  the  notification  day  before
 ‘yesterday—that  that  Committee  has
 been  dissolved.  We  are  not  function-
 ing  now,  That  means  there  is  a  break
 in  the  whole  thing  and  it  is  not  a
 continuous  process,  We  were  notified
 ‘that  we  are  no  more  members  of  thc
 Advisory  Committee  for  matters  con-
 nected  with  Kerala.  So  the  Govern-
 ment  admits  that  there  is  8  break.

 Mr.  Speaker:  There  are  two  points
 of  orders  raised.  One  is  by  Sardar
 Kapur  Singh,  that  the  budget  was
 placed  here  under  the  old  notification
 and  because  that  has  been  reveked  it
 is  no  longer  here  and  it  laps:s,  He
 said  that  because  a  new  notification
 has  been  issued,  a  new  budget  must
 be  placed  under  the  new  notification.
 The  second  point  is  that  the  Aszembly
 had  not  been  constituted  and  there-
 fore  no  question  of  dissolution  could
 arise.  So  far  as  the  question  of  con-
 stitution  is  concerned,  whether  the
 Assembly  had  been  constituted  or  not,
 the  answer  hag  been  given  by  Shri
 Limaye  as  well  as  by  Shri  Chagla,
 that  under  the  Representation  of  the
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 People  Act  it  is  made  very  clear  un-
 der  section  73  that  after  elections
 have  taken  place  upon  the  issue  of
 such  notification  the  House  or  As-
 sembly  shall  be  deemed  to  be  duly
 constituted.  That  is  very  clear,  and
 so  far  as  that  is  concerned  there  is  no
 bar  in  the  Constitution.

 Shri  Nath  Pai  (Rajapur):  Even  if
 you  uphold  it,  Mr.  Speaker,  no  mem-
 ber  can  function  as  an  MLA  till  he
 takes  the  oath.

 Shri  Sezhiyan  (Perambalur).  Sir,  I
 want  to  bring  to  your  notice  one  point.

 Mr.  Speaker:  Order,  order.  I  am  not
 concerned  with  that.

 Shri  Sezh'yan:  Sir,  I  want  to  raise
 only  one  point.

 Mir.  Speaker:  Not  at  this  moment.
 Whoever  stood  up  then  I  have  heard
 him,  Let  me  give  my  decisions  on  the
 points  raised.

 Shri  Sezhiyan:  Please  refer  to
 article  72  of  the  Constitution.  Article
 l72  says  that  every  legislative  as-
 sembly  of  every  State......

 An  hon.  Member:  Sir,  this  is  highly
 objectionable.

 Mr,  Speaker:  Order,  order.  The
 recond  point  raised  is  that  the  budget
 was  presented  under  the  old  notifica-
 tion  and  therefore  everything  lapse:
 when  that  notification  is  revoked,  If
 this  had  been  before  the  Assembly  ०
 Kerala  then  everything  musi  have
 lapsed  by  the  revocation  of  the  pro-
 clamation.  But  this  House  was  seized
 of  that  item,  and  this  House  has  not
 been  dissolved  for  that  item  ७  busi-
 ness  to  lapse.

 Shri  Bade:  That  is  not  the  point.

 Mr.  Speaker:  This  House  continuus
 This  House  ig  already  svizeq  of  that
 item  of  business.  Simply  because  the
 old  proclamation  was  revoked  and  en-
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 [Mr.  Speaker]
 other  one  has  been  brought  in,  that
 does  not  automatically  result  in  the
 lapse  of  the  item  before  this  House  as
 well.  Therefore,  I  do  not  think  we
 should  stop  here.

 A  third  point  raised  by  Shri  Limuye
 was  that  I  should  give  a  decvion  after
 consulting  the  legal  advise~s  because
 he  thinks  that  the  Constitut‘on  is  be-
 ing  violated.  He  thinks  that  there  are
 certain  provis‘ons  against  which  this
 has  been  done.  He  thinks  tit  tuoce
 provisions  have  been  flouted  cy  this.
 I  told  him  that  day  also—mest  of  the
 points  that  he  has  raised  today  I  an-
 swered  on  that  dav—that  it  was  not
 for  the  Speaker.  The  Speaker  never
 takes  that  responsibility,  If  really  the
 Constitution  haz  been  violated,  then
 every  citizen  has  a  right  to  fo  to  the
 Supreme  Court  and  the  Sunrcime
 Court  shall  hear  it,  There  is  no  bar
 for  Shri  Limaye  even  to  go  to  the
 Supreme  Court.  He  can  do  that  ay
 moment.

 Shri  Hari  Vishnu  Kamath:
 want  to  clarify  certain  doubts.

 Sir,  I

 Mr.  Speaker:  No,  Sir.

 श्री  मु  लिम प्रे:  प्रत्यक्ष  महोदय  ,  .

 ह्य  महोदय  :  लिम  साहब  अब

 श्राप  माफ  क  पिये  ।

 क्रि  मधु  लिम :  प्राय  ठीक  तरह  समझे

 नहीं,  प्री  गलतफहनो  में  हैं  इसलिए  में

 जरा  सफाई  कर  देना  चाहता  हूं  ।

 झिझक  महोदय  नहीं,  भ्रम  प्राय

 कार्यवाह  चलते  द  जिये

 श्री  मधु  तीसरे  :  में  कोई  बहस  नहीं

 छेड़ना  चाहता  सहन  श्राप  ने  जो  हमारा

 एफ  बात  पलाश  हा  है  मगर  दूसरो  बात  को

 जरा  सफाई  कर  देता  चाहता  हूं  ।
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 भ्रध्यक्ष  महोनदय  :  कब  श्राप  बैठ
 जाये

 sit  साधु  लिये  :  मेरो  केवल  एक  बात

 सुन  लिये  |

 अध्यक्ष  महोदय  :  कब  कौर  कुछ
 नहीं  ।  श्र:  कैप्टन  ।

 Shri  Kappen  (Muvattupuzha):  Mr.
 Speaker,  Sir,  from  yesterday  onwards.
 IT  had  to  jump  so  many  hurdles  to
 stand  up  here  and  talk  today.  Yester-
 day  it  was  a  question  of  quorum  and
 today  there  were  a  number  of  points
 of  order.  Anyway,  by  the  Grace  of
 God  I  am  able  to  speak  today, fm...

 Shri  Hari  Vishnu  Kamath:  Sir,  it
 is  a  reflection  on  you.  He  is  question-
 ing  your  right  to  allow.  points  of
 order.

 Mr.  Speaker:  He  says  he  is  unfortu-
 nate  because  since  he  began  yester-
 day  the  question  of  quorum  was  rais-
 ed  an4  today  there  were  these  points
 of  order.  He  is  rather  blaming  him-
 self  that  he  is  not  lucky.

 Shri  Dali  (Indore):  Let  him  stop
 speaking  if  it  is  not  auspicious.

 Shri  Hari  Vishnu  Kamath:  He  is
 questoning  your  authority.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Sir,  what  about  the  time  fac-
 tor  that  we  raised.  Already  some  time
 has  been  taken  up  in  these  points  of
 order.

 Mr.  Speaker:  That  we  will  see.

 Shri  Kappen:  Sir,  I  am  grateful  to
 the  hon.  Members  of  this  House  for
 the  great  interest  they  are  taking  in
 the  Kerala  matter.  I  would  be  very
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 much  obliged  to  them  if  they  would
 take  at  least  50  per  cent  interest  in
 understanding  the  problems  of  Kerala
 and  finding  a  solution  for  them,  I  am
 going  to  place  before  the  House  what
 are  the  real  problems  that  agitate  the
 Kerala  mind  ang  suggest  remedies  for
 them.  I  hope  I  will  have  the  ear
 of  the  Members  of  this  House  for
 that  purpose,

 22.49  hrs.  .

 [Mr.  Depury-SpeaKer  in  the  Chair]

 Coming  to  the  budget,  I  fee]  that  it
 would  be  a  misnomer  to  call  this  a
 budget,  because  when  we  look  at  the
 budget  we  think  of  something  more
 than  a  mere  statement  of  receipts  and
 expenditure.  We  expect  to  find  in  it
 some  suggestions  and  proposals  for
 the  deve:opment  of  the  State.  Sir,  that
 is  the  tiniest  State  in  India  with  an
 area  of  only  .2  per  cent  of  the  entire
 area  of  India  but  with  3.8  per  cent  of
 the  total  population  of  India.  Not
 onty  the  density  of  population  is
 high—l025  per  square  mile—but  the
 rate  of  growth  is  also  high.  When  I
 speak  of  a  high  rate  of  growth,  it  may
 be  thought  that  the  birth  rate  is  high.
 On  the  other  hand,  the  birth  rate  is
 slightly  lower  than  the  all-India
 average.  The  basic  reason  for  this
 high  rate  of  growth  is  the  low  death
 rate.  Kerala  has  the  lowest  death
 rate  in  India.  This  is  due  to  the  high
 standard  of  hygiene  kept  up  by  the
 people.  Thijs  pressure  of  population
 has  its  impact  on  various  aspects  of
 the  economic  life  in  the  State.  It  is
 seen  in  the  urge  to  push  along  the
 margin  of  cultivable  area  to  the  maxi-
 mum  extent.  The  proportion  of  sown
 area  to  the  total  area  in  the  State  is
 as  high  as  47.8  per  cent  while  the  all-
 India  figure  is  39  per  cent.  The  ave-
 rage  land  holding  in  Kerala  is  only
 .5  acres  while  it  is  7.5  acres  for  the
 whole  of  India.  66  per  cent  of  the  land
 ho'dings  in.  the  Travancore-Coch'n
 area  are  below  |  acre.  This  pressure
 of  population,  again  produces  unem-
 ployment  of  a  magnitude  of  which
 perhaps  this  House  is  not  aware.  In
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 a  survey  conducted  on  the  eve  of  the
 Second  Plan  it  was  found  that  4.2  per
 cent  of  the  population  were  totally  un-
 employed,  while  the  figure  for  the
 whole  of  India  at  that  time  was  only
 .58  per  cent.  The  level  of  consump-
 tion  expenditure  in  any  regiog  ig  a
 good  indication  of  the  standard  of
 living  in  that  region.  The  average
 monthly  consumption  expenditure  in
 Kerala  is  on'y  Rs.  2l  whereas  it  is
 Rs,  34  for  the  whole  of  India.  A
 break-up  of  this  expenditure  reveals
 some  interesting  points.  Thus,  the  ex-
 penditure  on  foodgrains,  milk  and
 milk  products  is  not  only  low  but
 even  as  a  proportion  of  the  entire
 expenditure  it  is  very  low.  This  is
 because  of  the  non-availability  of
 foodgrains  and  mi‘k  and  milk  products
 in  the  States.  Indecd,  the  food  gap
 is  round  about  50  per  cent  which  has
 Jed  to  formulation  of  solutions  which,
 if  implemented,  would  retard  the
 growth.

 Every  economy  has  certain  growth
 leaders.  It  is  in  stimula  ing
 and  energising  those  growth
 leaders  that  development  and  im-
 provement  can  be  achieved.  Kerala,
 becaue  of  its  location  and  climatic
 conditions  is  best  suited  for  cultivation
 of  cash  crops.  Kerala  can  p'ay  the
 role  of  an  exchange  economy  in  which
 it  must  depend  for  its  foodgrains  on
 other  States  of  India  while  in  return
 he’ping  the  development  of  the  whole
 country  by  earning  valuable  foreign
 exchange  by  export  of  the  products  of
 eash  crops.  In  1957-58  Kerala  earn-
 eq  2  per  cent  of  the  total  foreign  ex-
 change  earned  by  India.  Therefore,
 by  any  standards,  Kerala  de-erves
 special  treatment  and  favourab'e  con-
 sideration  at  the  hands  of  the  Centre.

 In  fact,  Kerala  received  special
 treatment,  but  of  a  different  kind,  as
 I  shall  presently  show.  In  the  First
 Plan  the  total  investment  in  Kerala
 wa;  Rs.  30.03  crores.  On  a  per  capita
 basis,  the  public  sector  investment
 came  to  Rs.  34  while  it  was  Rs.  55
 for  the  whole  of  India.  In  ‘he  S-cond
 Plan  the  total  investment  in  Kerala
 was  R3.  87  crores  On  a  per  capita
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 [Shri  Kappen]
 basis,  this  again  came  to  Rs.  64  while
 it  was  Rs.  I8  for  the  whole
 of  India.  In  the  Secong  Plan,  the
 investment  by  the  Central  Govern-
 ment  in  the  public  sector  was  Rs.  657
 crores  of  which  Kerala  received  only
 Rs.  0.59  crores;  that  is,  a  per  cent  of
 the  total  investment.  In  the  Third
 Plan,  however,  some  public  sector
 projects  were  to  be  commissioned  in
 Kerala.  The  Cochin  Shipyard  is  one
 of  them,  the  collaboration  agreement
 for  which  has  just  been  signed.  God
 alone  knows  whether  this  generation
 will  see  ship-building  in  that  yard.
 The  second  project  was  the  oi]  refinery
 at  Cochin.  It  is  still  a  distant  glim-
 mer  of  hope  and  I  hope  it  wil]  be  rea-
 lised.  The  third  was  the  phyto-che-
 Mica]  project  at  Neriamangalam  for
 which  the  Kerala  Government  had  ac-
 quired  land  and  displaced  a  large
 number  of  families.  Today  it  has
 been  shifted  to  another  State  and  the
 Central  Government  alone  knows  the
 reasons  for  it.  The  only  project
 worth  mentioning  that  has  been
 started  is  a  unit  of  the  Hindustan
 Machine  Tools  at  Kalamasseri.

 During  the  priod  95!-6l  the  in-
 crease  in  the  income  of  the  State  i*
 calculateg  to  be  about  3.7  per  cent.
 The  per  capita  income  rose  from
 Rs.  234  to  Rs.  240  which  is  much  be-
 low  the  all-India  average.  Kerala,
 with  its  large  population,  with  its  huge
 unemployment  and  lack  of  industries
 and  various  other  problems,  requires  8
 much  higher  rate  of  growth.  But  can
 the  State  Government  find  the  resour-
 ces  for  this?  From  the  picture  I  have
 presented,  it  can  be  clearly  seen  that
 the  State  Government  is  not  capable
 of  finding  the  necessary  resources.  It
 leads  to  the  inevitability  of  Central
 aid  or  deliberate  deficit-financing.
 From  the  time  of  its  formation,  Kerala
 is  passing  through  a  period  of  financial
 stringency.  During  the  period  1958-
 59  and  1960-61,  Kerala  had  a  revenue
 deficit  of  59  crores  on  revenue  ac-
 count  alone  and  it  had  brought  down
 the  cash  balances  by  Rs.  24.9  crores.
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 Under  these  circumstances,  is  it
 possible  for  Kerala  to  increase  the
 taxes  to  find  resources  for  a  much
 larger  Plan  which  wil]  ensure  faster
 economic  growth?  No,  Kerala  ha;  no
 capacity  for  it.  As  I  do  not  have  the
 time,  I  shall  not  go  into  details.  If
 you  examine  the  tax  structure,  it  will
 be  seen  that  the  taxes  have  become
 inelasic.  The  only  elastic  source  of
 revenue  is  the  general  sales  tax.
 Another  smal)  item  is  vehicles  tax.
 There  also  difficulties  have  arisen  and
 motor  operators  have  stoppeq  plying
 their  vehicles  because  of  their  inability
 to  pay  the  taxes.  The  rate  of  taxa-
 tion  in  Kerala  has  reached  the  maxi-
 mum  possible  limit.  On  land  alone
 there  are  four  taxes—the  basic  tax,
 the  plantation  tax,  the  additional  tax
 and  the  agricultural  income-tax.  The
 middle  and  lower  middle  class  people
 are  crushed  by  the  burdens  of  these
 taxes  ang  they  are  forced  to  sell  their
 land  to  pay  taxes  and  meet  their  ne-
 cessary  expenditure.  That  is  the  con-
 dition  prevailing  in  Kerala  today.

 Now,  the  question  is,  will  the  Centre
 come  to  the  aid  of  Kerala?  Ido  not
 find  any  proposals,  or  any  indication
 whatever  to  that  effect,  in  this
 budget.  The  political  stalemate  of  that
 State,  of  which  much  was  heard  here,
 is  simply  due  to  the  economic  prob-
 lems  that  confront  that  small  State.
 Solve  the  economic  problems  of  that
 State;  or  put  me  at  the  heag  of  the
 administration  of  that  State  and  give
 me  Rs.  500  crores  over  a  period  of  ten
 years;  I  shall  show  you  how  Kerala
 ceases  to  be  a  problem  State.

 Shri  D,  0.  Sharma  (Gurdaspur):
 We  will  elect  you  as  Chief  Minister.

 Shri  Kappen:  Place  me  as  anything
 you  like  but  give  me  Rs.  500  crores
 during  the  next  ten  years:  I  will  see
 to  it  that  it  is  not  a  problem  State.

 You  must  remember  that  in  Kerala
 the  high  schools  are  turning  out
 50,000  matriculates  every  year  and
 also  a  sizeable  number  of  graduates.
 These  young  men  and  women  heve
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 no  grainful  emp!oyment  and  so  they
 become  an  easy  prey  to  th  machina-
 tiong  of  self-seeking  politicians.  That
 accounts  for  the  political  instability
 of  that  State.  The  people  there  have
 now  become  desperate.  Highly  lite-
 rate  and  intelligent  people  cannot  go
 on  suffering  like  this  for  long.  They
 become  desperate  and  they  try  every
 party  in  the  country.  They  have  tried
 Congress,  the  PSP,  the  Communists
 and  also  a  combination  of  PSP  and
 Congress.  Now  they  have  become
 tired  of  conventional  parties....

 Shri  Khadilkar  (Khed):  Is  there  a
 President’s  box  in  the  election  booths?

 Shri  Kappen:  If  Shri  Khadilkar
 comes  ard  ctands  there  for  election
 people  would  vote  for  him  also.  Now
 the  question  is  not  whether  the  Presi-
 dent  is  ruling  or  somebody  else  is
 ruling.  Let  there  be  a  devil  if  the
 devil  can  undertake  to  solve  the  real
 problems—give  us  enough  food,  give
 us  cheap  food,  give  us  employment.
 Well,  then  anybody  can  come  and  rule
 us.  We  have  absolutely  no  objection.
 If  these  problems  can  be  properly
 handled,  then  everything  will  be  ४१
 right.  Whether  Mr.  A.  P.  Jain  comes
 or  somebody  else  comes,  I  would  cay,
 “Well,  come  along  if  ‘you  can  solve
 these  problems.”  As  I  have  not  got
 much  time  at  my  disposal,  I  would  not
 go  into  the  details,  but  I  would  like  to
 point  out  certain  remedies  for  solving
 these  problem.

 3  hrs.

 First  of  all,  if  you  look  at  p.  08  of
 the  Explanatory  Memorandum,  you
 will  find  an  amount  of  R~.  14,400  lakhs
 as  Central  grant.  The  total  revenue
 of  the  State  is  Rs.  85  crores,  and  Rs.  5
 crores  have  to  be  given  to  the  Central
 Government  as  interest.  I  would  ask
 the  Finance  Minister  to  take  courage
 in  his  hands  and  write  off  5  lakhs.
 When  is  the  Kerala  Government  to
 pay?  It  will  only  mean  adding  of  in-
 terest.  But  then  he  will  a3k  me,
 “How  shall  I  write  it  off?”  It  is  for
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 him  to  see.  He  is  a  resourceful  man;
 he  can  find  some  method  of  doing  it.
 He  could  advise  the  Finance  Commis~
 sion  to  find  resources  for  that.  Some-
 how  or  the  other,  he  can  write  it  off.

 The  second  remedy  is  the  quick  in-
 dustrialisation  of  the  State.  Of  course,
 there  the  Finance  Minister  struck  a
 7०९  of  optimism  by  saying  that  the
 industries  have  been  started  there.  I
 have  shown  how  the  indusirics  have
 been  started.  The  quick  industriali-
 sttion  of  the  State  is  the  only  remedy.
 There  are  many  unemployed  persons.
 What  do  they  do?  They  get  up  in  the
 morning—there  is  no  work  for  them —
 go  to  the  tea  shop,  get  any  paper  that
 comes  there,  read  everything,  then
 absorb  it,  discuss  it,  criticise  it  and  all
 that.  There  are  all  sorts  of  politics,
 Communist;  politics,  S.S.P  politics,  ete
 There  is  absolute  confusion  in  the
 State.  I  say,  you  give  them  enough
 food,  you  give  them  employment,  and
 there  will  be  no  trouble  at  al).  That
 is  the  real  trouble;  that  is  the  real
 problem  of  my  State.  I  assure  the
 Government  that  if  all  that  is  done,
 there  will  be  no  trouble  at  all.  But
 then  what  stands  in  the  way  of  in-
 dustrialisation?  The  overhead  facili-
 ties  are  very  good  in  Kerala  87  com-
 pureg  to  other  States.  As  regards  the
 natural  resources,  Kerala  is  in  a  better
 state  than  other  States.

 Then,  with  regard  to  agriculture,  it
 has  devloped  agriculture  as  compared
 to  other  States.  But  the  difficulty  is
 that,  though  it  has  got  natura!  re-
 source:,  the  easy  accessibility  is  nit
 there.  Therefore,  I  would  suggest
 that  high  ranges  which  are  the  source
 of  foreign  exchange  and  the  resources
 of  the  rubber  industry  must  be  con-
 nected  with  the  Cochin  port  by  a  raifl-
 way  line  and  the  Earnakulam-Trivan-
 drum  railway  line  must  immediately
 be  made  a  broad-gauge  line  so_  that
 easy  accessibility  by  cheap  transport
 is  possible  to  the  sources  of  resources.

 Taking  the  factory  as  well  as  nom-
 factory  sector  in  Kerala,  so  far  as  the
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 exports  are  concerned,  coir  products
 exports  are  at  a  stand.till  and  coir
 yarn  has  to  meet  the  challenge  of
 sisal  fibre  so  that  the  conventional
 markets  are  not  there  now.  You  can-
 not  sel!  them  as  you  used  to  do  before.
 Therefore,  new  markets  should  be
 found  for  the  coir  products.

 Then,  Kera’a  produces  30  pcr  cent
 of  the  entire  fish  in  the  country  and
 there  is  a  good  scope  for  off-shore
 fishing.  We  have  only  touched  tie
 fringe  of  it.  Therefore,  you  should
 spend  the  necessary  money  and  mal:e
 all  necessary  things  to  se2  that  off-
 shore  fishing  is  developed  and  mecha-
 nised.

 Lastly,  with  regard  to  agricu'ture,
 any  attempt  at  self-sufficiency  in  food

 ‘in  Kerala  would  be  dangerous  for  tie
 plantation  industry  because  thcre  is
 no  Jang  or  the  Jand  has  been  cultivated
 with  cash  crops  and  it  wi'l  be  dyng2-
 rous  for  the  country  if  that  is  infrin-
 ged  in  any  manner.  The  only  possibi-
 lity,  of  course,  is  the  intensive  culti-
 vation.  That  may  be  done.  But  with
 regard  to  cash  crops,  I  want  to  say  one
 thing.  The  most  important  cash  crop
 is  rubber.  Of  the  total  quanmly  of
 25,000  tons  produced  in  1957-53,  22,009
 tons  were  produced  by  Kerala.

 So,  Kerala  almost  _  holds  a

 monopoly  there.  There  are  60.000
 small  holders  who  contribute
 to  the  production  mainly  but  they  876

 really  in  a  pitiable  state.  Something
 should  be  done  for  them.  The  prire
 of  rice  which  was  only  Rs.  42  per  sack
 has  risen  upto  Rs.  20  per  sack  and
 the  quantity  supplied  by  the  ration
 shops  is  so  small  that  the  people  have
 to  go  and  purchase  it  in  the  open
 market.  As  a  result  of  this,  agricul-
 tural  labour  cost  which  was  only
 Rs,  1]9]-  has  risen  to  Rs.  3.05  paise.
 The  price  fixed  for  natural  ruvber  is
 Rs.  305  for  00  kg.  and  that  is  to»
 sma'l.  I  would  request  that  for  the
 sake  of  security  in  the  State,  fur  the
 sake  of  peace  in  the  State,  for  the
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 sake  of  stability  in  the  State,  the
 price  of  rubher  should  be  raiseg  hy  at
 least  Rs.  00  per  00  kg.

 I  conclude  by  making  a  request  that
 the  Finance  Minister  wi!l  look  into  ail
 these  things.

 डा०  राम  सनोहर  लोहिया  (फर्रुखाबाद):
 उपाध्यक्ष  महोदय  .

 श्रीमती  यशोदा  रेड्डी  (करनूल)  :

 अंग्रेजी  में  बोलिए  ।  केरल  में  हिन्दी  नहीं
 समझते  हैं  ।

 डा०  राम  सनोहर  लोहिया  :  श्राप  तो

 समझती  हैं  ।  मैं  तो  श्राप  के  लिए  बोला

 करता  हूं  शौर  किसी  के  लिए  नहीं  बोला

 करता  हूं  ।

 करती  यशोदा  रेड्डी  :  फायदा  तो

 नहीं  होगा  t

 डा०  राम  मनोहर  लोहिया  :  कैप्टन

 साहब  ने  भ्र भी  फरमाया  कि  केरल  की  भ्रामक

 स्थिति  के  सबब  से  यह  मामला  बिगड़;  है  ।

 सब  से  पहले  मैं  यह  साफ  कर  देना  च  हता

 हूं  कि  बिहार  भौर  उड़ीसा  जैसे  प्रदेशों  का

 भारिक  स्थिति  शौर  ज्यादा  खराब  है।  इसलिए

 यह  मामला  मिला  जुला  है  मीर  इस  बात  का

 खतरा  है  कि  जो  कुछ  केरल  में  आज  हुआ  है

 वह  खाली  उस  तक  ही  सीमित  रहेगा,  ऐसी

 बात  नहीं  है  ।  जल्दी  ही  बाकी  सब  जगह  भी

 कब  वह  होगा  ।

 कोई  बात  कहने  के  पहले  मैं  एक  भ्रम  से

 बच  जाना  चाहता  हूं  भौर  बहू  भ्रम  यहां  बहुत
 फैला  हुआ  है।  भ्रम  यह  है  कि  वर्तमान  सरकार

 पिछली  सरकार  से  ज्यादा  खराब  है,  इसलिए

 कि  पिछली  सरकार  भ्रच्छी  थी  ।  मैं  साफ  कर

 देना.  चाहता  हूं  कि  इस  को  मैं  ज्यादा  खराब
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 तो  मानता  हूं  लेकिन  इसलिये  नहीं  कि  पहले
 वाली  अच्छी  थी  सच  पूछो  तो  वर्तमान  प्रधान

 मंत्री  को  पुराने  प्रवान  मंत्र:  का

 बोया  हुआ  काटना  पड़ा  है  उसी  तरह
 से  जिस  तरह  से  भीम  जो  कुछ  खाता  था,
 उस  के  खाये  हुए  को  शक्रुनि  को  पचाना  पड़ता
 था।  इस  वक्‍त  जो  हालत  हो  रही  है  वह  यह

 हो  रही  है  कि  पिछले  सतरह  बरसों  के  कुकर्मों
 कौर  जाल  से  अपने  को  छुड़ाने  वाला  इस

 कांग्रेस  पार्टी  में  या  सागर  में  कोई  आदमी

 निकल  नहीं  रहा  है  |  इसीलिये

 उपाध्यक्ष  महोदय  :  केरल  बजट  पर

 बहस  हो  रही  है  इस  वक्‍त  ।

 डा०  राम  मनोहर  लोहिया  :  केरल  में

 जो  कुछ  हो  रहा  है  वह  पुराने  सबब  से  हो  रहा

 है  मुझे  भी  श्र  लोगों  के  साथ  श्राप  भ्रम

 में  न  जोड़  दें  कि  मैं  यहां  पर  कोई  इस  वर्तमान

 प्रधान  मंत्री  या  इस  सरकार  को  खाली  कहता

 हूं  -  स्थिति  इन  के  कारण  भ्र ौर  ज्यादा  खराब

 हो  रही  है  क्‍योंकि  ये  पुरानी  नीतियों  से

 झपना  छुटकारा  नहीं  कर  पा  रहे  |

 इस  वक्‍त  राष्ट्रपति  शासन  वहां  लागू
 कर  दिया  गया  है  i  राष्ट्रपति  शासन  का  भ्रमण

 क्या  होता  है  ?  केन्द्रीय  कांग्रेस  के शासन  का

 मतलब  होता  है  न  ?  यह  केवल  एक  भ्रम  का

 शब्द  है।  साफ  साफ  कहना  चाहिये  कि  कांग्रेस

 की  जो  केन्द्रीय  पार्टी  है  उस  का  शासन  राज

 केरल  में  पिछले  दरवाजे  से  चल  रहा  है
 क्योंकि  जो  शासन  जनता  ने  च.हा  था  वह  नहीं

 ड्रा  ।

 श्रमी  जब  ऐसी  बात  है  तो  एक  तरफ

 कहा  जाता  है  कि  जो  लोग  ज्यादा  तादाद  में

 चुन  कर  जाये  वह  देशद्रोही  हैं।  मैं

 इस  सकें  को  बिल्कुल  साफ  कर  देना  चाहता  हूं।
 कई  कई  बार  यह  अ्रफवाड़े  उड़ाई  जाती  हैं
 कि  उन्होंने  यह  किया,  वह  किया  ।  कुछ

 हृद  तक  मैं  वामपन्थी  कम्यूनिस्टों  की विचार
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 धारा  को  खराब  समझता  हूं  7  उतनी  ह'  खराब

 समझता  हूं  जितनी  इस  वर्तमान  कांग्रेस  को,
 जिस  की  सरकार  है।  लेकिन  देशद्रोही  शब्द

 कहते  वक्‍त  कम  से  कम  उन्हें  एक  वामपन्थी

 कम्यूनिस्ट  का  नाम  तो  बतलाना  चाहिये  जिस  ने

 चीन  की  बढ़ती  हुई  सेनाग्र ों  क ेसाथ  रह  कर  इस
 देश  के  तख्ते  को  पलटना  चाहा  था  ।  ऐसा

 एक  नाम  तो  बतला  दो  t  यह  लाखों  हैं,  करोड़ों

 हैं,  लेकिन  एक  नाम  तो  बताओ  ।  नतीजा

 यह  होता  है  कि  मुझे  कई  दफे  शक  होता  है
 कि  भ्रमर  श्राप  ने  मुझे  आज  शाम  को  गिरफ्तार

 कर  लिया  रात  को  और  अ्रखबारों  को  कह  दिया

 कि  वह  फलानी  विदेशी  सरकार  के  साथ

 जुड़ा  हुआ  था,  तो  इस  देश  में  कुछ  लोग

 ऐसे  होंगे  जो  विश्वास  कर  लेंगे  कि  यह  सचमुच

 जुड़ा  हुआ  था,  हालांकि  इस  से  ज्यादा  सफेद

 झूठ  शर  कोई  हो  नहीं  सकता  ।

 पुनर्वास  मंत्री  (श्री  त्यागी)  :  श्राप  की

 बाबत  कोई  यकीन  नहीं  करेगा

 डा०  रास  सनोहर  लोहिया  :  यकीन  कर
 लेंगे  ।  श्राप  ने  जो  स्वर्ण  गोली  इस  देश  में

 छोड़  रखी  है  उस  की  सबब  से  बहुत
 से  लोग  इस  बात  पर  यकीन  कर  लेंगे  7  शायद

 बहुत  संख्या  में  नहीं  यकीन  करेंगे  लेकिन
 काफी  संख्या  में  इस  पर  यकीन  कर  लेंगे  ।

 इसलिये  एक  आदमी  का  नाम  बताओ,  सिर्फ

 एक  वामपंथी  कम्यूनिस्ट  का  ।  चीन  की  पलटने
 शझा गे  बढ़ी  थीं  दो  सं  ती।  सौ  मील  हिन्दुस्तान  में
 भागे  बह  पायी  थीं  तो  क्या  एक  भी  कम्यूनिस्ट
 नहीं  था  वहां  पर  |  भ्रमर  नहीं  था  तो  यह  लोग

 बहुत  डरपोक  हैं,  कौर  नगर  डरपोक  हैं  तो

 इन  से  आप  को  डरना  नहीं  चाहिए,  नहीं  तो
 उन  में  से  एक  शभ्रादमी  तो  जाना  चाहिये  था
 उस  पलटन  का  स्वागत  करने  को,  कम  से  कम
 उस  से  बात  करने  को  ।  यह  बात  चीत  करने
 की  किस  तरह  से  वापस  की  बात  चीत  से
 शौर  मदद  से  हम  दिल्‍ली  के  तख्त  पर  कब्जा

 कर  सकते  हैं।  या  यह  सब  बातें  फिजूल  हैं
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 [डा०  राम  मनोहर  लोहि  थ]

 इसलिये  मैं  प्राय  से  कहना  चाहता  हूं  कि

 जो  कुछ  इस  वक्‍त  केरल  में  हो  रहा  है  वह
 संविधान  की,  प्रजातन्त्र  की,  जनतन्त्र  की

 जबर्दस्त  हत्या  है।  आखिर  वहां  पर  जिम्मेदार

 हुकूमत  काम  कर  सकती  थी  या  नहीं  इस  का

 फैसला  कौन  करेगा  |  गजनेर  साहब  करेंगे

 या  जो  चुने  हुए  प्रतिनिधि  थे  वह  करेंगे  ।

 गवर्नर  साहब  को  या  राष्ट्रपति  को  या  इस
 सरकार  को  कोई  हक  नहीं  रहता  ।  जब

 विधान  सभा  चुन  जाती  है  तो  उस  के  बाद

 जो  पार्टी  सब  से  ज्यादा  तादाद  में  चुन  कर

 शाई  है  उस  को  बुलाना  चाहिये,  उस  को

 जिम्मेदारी  देनी  चाहिये  ।  मैं  इस  बात  को

 माने  लेता  हूं  कि  अगर  श्राप  को  डर  होता  कि

 बह  पार्टी  कई  दिनों  तक  बिना  विधान  सभा

 को  बुलाने  हुए  अपनी  हुकूमत  चला  सकती  थी

 तो  ड्राप  एक  शर्ते  लगा  देते  कि  भाई,  आज  हम
 ने  तुम  को  हुकूमत  बनाने  का  हक  दिया  शौर

 तुम  को  पांच  दिन  के  अन्दर  विधान  सभा  की

 पहली  बैठक  करनी  होगी,  या  आप  तीन

 दिन  के  अन्दर  भी  कह  देते  अगर  श्राप  को

 विश्वास  मिल  गया  तो  आप  की  सरकार  चलेगी,
 और  नहीं  मिला  तो  श्राप  की  सरकार  भंग

 हो  जायेगी  ।

 मैं  यह  कहना  चाहता  हूं  कि  जो  जिम्मेदारी

 इस  सरकार  ने  भ्र पने  ऊपर  ली  है  वह  उस  कै  लिये

 घातक  सिद्ध  होगी  ।  जब  मैं  ने कल  कहा  था,
 पिस्तौल  का  रास्ता  तो  बहुत  से  लोग  हंस  पड़े  थे

 मैं  क्या  करूंगा,  क्या  नहीं  करूंगा  |  इस  को  श्राप

 छोड़  दीजिए  ।  बहुत  से  लोग  इस  बात  को

 जानते  हैं  कि  सन  942  में  जब  हम  लोगों  ने

 थाने  जलाये  थे,  तोड़े  थे,  रेल  गाड़ियों  फो

 अपनी  पटरी  से  गिराया  था,  उस  वक्‍त  भी

 कम  से  कम  मैं  अकेला  एक  आदमी  ऐसा  था

 जो  हमेशा  कहा  करता  था  कि  तुम  जिन  रेल

 गाड़ियों  में  अंग्रेज  अपनी  पलटनी  सामान

 ढोया  करते  हैं  उनको  'गिराया,  उन  की
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 ताकत  को  खत्म  करो,  लेकिन  जिन  गाड़ियों  में

 अंग्रेज  सिपाही  सफर  किया  करते  हैं  उन  को
 मत  गिराया  ।  जब  मैं  उस  वक्‍त  स्क्रीन  नहीं
 करता  था  तो--इस  वक्‍त  तो  कितने  भी  यह
 लोग  खराब  हैं,  श्र  बहुत  खराब  हैं,  जब

 गांधी  जी  जिन्दा  थे  उस  वक्‍त  की  एक  चिट्ठी
 राज  नन्दा  जी  के  दफ्तर  में  श्राप  देख  लेना  t

 मैं  ने  सरकारी  लोगों  के  बारे  में  लिखा  था

 उस  वक्‍त  भी  कि  यह  निकम्मे  हैं,  वाहियात  हैं,
 बदमाश  हैं  |  वह  चिटठी  कहां  रक्‍खी  हुई
 है

 Mr.  Deputy-Speaker:  Order,  order.
 The  hon.  Member  cannot  call  him  a
 ‘badmash’

 Shri  K.  C.  Sharma  (Sardhana):
 Nothing  but  rubbish  comes  out  from
 him.

 Shri  Raghunath  Singh  (Varanasi):
 The  word  ‘badmash’  should  be  ex-
 punged.

 डा०  राम  मनोहर  लोहिया  :  जरा  समझने

 की  कोशिश  करो  t

 Mr.  Deputy-Speaer:  The  hon.  Mem-
 ber  may  please  withdraw  those
 words.

 डा0  राम  मनोहर  लोहिया  :  शाप  जरा

 सुन  लीजिये  ।  मैं  इन  के  लिये  नहीं  कह  रहा

 हूं  7  मैं  पुरानी  चिट्ठी  की  बात  कह  रहा

 हूं  1

 Shri  Raghunath  Singh:  He  is  saying
 about  Congressmen  that  they  are
 ‘badmashes’.

 Shrimatj  Yashoda  Reddy:  This
 shows  that  even  the  Hindi-speaking.
 people  do  not  understand  what  he  is
 speaking.

 डा०  शाम  मोहर  लोहिया  :  शाप

 इस  को  सुन  तो  लीजिए  A  मैं  भ्र भी  की  बात
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 थोड़े ही  कह  रहा  हूं  |  मै ंकह  रहा  हूं  सन्‌
 947  की  बात,  जब  गांधी  जी  जिन्दा  थे  ।

 गांधी  जी  को  मैं  ने एक  चिटठी  लिखी  थी  ।

 वह  बड़ा  लम्बा  किस्सा  आ  जायेगा,  लेकन

 वह  उन  के  दफ्तर  में  मौजूद  है  -  सन्‌  42  में  मैं
 ने  कहा  था  कि  रेल  गाड़ियों  को  पलटना
 जिन  में  सिपाह  होते  हैं,  गलत  काम  होगा  ।
 तो  मैं  यह  नहीं  चाहूंगा  कि  आप  लोगों  की
 जान  ली  जायें  ।  हालांकि  मेरा  मन  बड़ा
 बेचैन  हो  रहा  है  ।  आप  सारे  हिन्दुस्तान
 को  बेचैन  बनाये  दे  रहे  हैं  -  श्राप  जनतन्त्र
 के  नाम  को  खत्म  कर  दे  रहे  हैं।  मेरा  मन
 तो  मामूली  तौर  से  बेचैन  है  ।  शायद  मैं
 अपने  आखिरी  दिन  तक  अहिंसा  को  निभा
 ले  जाऊंगा,  लेकिन  मैं  यहां  कह  देना  चाहता

 हूं  कि  हमारे  लोगों  का  मन  इतना  बेचैन  हो
 रहा  है  आप  लोगों  की  हरकतों  से  कि  मुझे
 ऐसा  लगता  है  कि  शायद  अखिरी  दिनों

 में मुझ  से  पाप  हो  जाये  ।  यह  तो  मैं  अपने
 बारे  में  कह  रहा  हूं,  लेकिन  देश  के  बारे  में
 मैं  आपसे  कहना  चाहता  हूं  कि  अगर  श्राप
 जनतन्त्र  की  इस  बुनियाद  को  खत्म  कर  देंगे
 तो  कहां  ले  जा श्यो गे  ।  श्राप  कहेंगे  कि  मैं  भी

 हिसा  करना  चाहता  हूं  -  रघुनाथ  सिंह  जी
 उस  दिन  मेरे  ऊपर  बहुत  ज्यादा  लाल  पीले

 हो  रहे  थे  ।  बह  श्राप  करवा  रहे  हें  ।  हिन्दु-
 स्तान  आप  से  इतना  ज्यादा  बेजार  हो  जायेगा,
 इतना  ज्यादा  इस  जनतन्त्र  पर  आघात  से
 नाराज  हो  जायेगा  कि  हिन्दुस्तान  को  श्राप

 मजबूर  करेंगे  उस  रास्ते  जाने  के  लिए  ।

 जहां  तक  कम्यूनिस्टों  का  सवाल  है,
 मैं  साफ  बतलाना  चाहता  हूं  कि  वामपन्थी

 कम्यूनिस्टों  कौर  सरकार  को  क्‍या  समझता

 हूं  चीन  के  सम्बन्ध  में  -  मैं  समझता  हुं  कि  चीन
 नगर  बाघ  है  शरीर  शेर  है  जो  कि  हिन्दुस्तान
 की  जम  न  को  हडप  रहा  है  तो  वर्तमान  सरकार

 गीदड़  है  ।

 श्री  त्यागी  :  ऐसी  बात  मत  कहो  t
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 डा०  रास  मनोहर  लोहिया  :  वामपन्थी

 कम्युनिस्टों  को  मेँ  कौवा  समझता  हुं  1  नगर

 वामपन्थ  कम्युनिस्टों  को कभी  मौका  मिल
 जाये  तो  एक  आध  चोंच  इधर  उधर  मार  देंगे  ।

 लेकिन  भ्रमर  आप  इस  पर  ज्यादा  भ्रमणी  तरह
 सोचें,  हिन्दुस्तान  की  जमीन  को  पूरी  तरह
 से  बचाना  चाहे  तब  श्राप  उन  के  ऊपर  ही

 नहीं  पड़  जायें  ।  कुछ  अपने  श्राप  को  बदलने
 की  कोशिश  करें  क्‍यों  बाप  चीन  के  प्रधान
 मंत्री  को  हिन्दुस्तान  की  जमीन  पर  से  जाने
 की  इजाजत  दे  दिया  करते  हैं,  क्‍यों  श्राप  चीन
 का  दूतावास  यहां  कायम  किये  हैं,  क्‍यों  श्राप
 का  चीन  के  साथ  इतना  जबरदस्त  सम्बन्ध

 है  ।  यह  सब  रखते  हुए  श्राप  किस  मुंह  से

 वामपन्थी  कम्यूनिस्टों  को

 उपाध्यक्ष  सहोदर  :  आप  का  समय

 अरब  समाप्त  हो  गया  |

 डा०  राम  मनोहर  लोहिया  :  श्राप  मुझ
 को  थोड़ा  सा  वक्‍त  दे  दीजिए  ।  मैं  दो  तीन
 मिनट  में  भ्र पनी  बात  समाप्त  कर  दूंगा  ।

 मैं  ग्रा पसे  फ़र्ज़  कर  रहा  था  कि  इस  मामले
 पर  जरा  सोच  विचार  करना  मुझे  वाम-
 प्रथी  कम्यूनिस्ट  चीन  की  हरकतें  पसन्द

 नहीं  हैं  7  लेकिन  मैं  कया  करूं  ।  यहां  जनतन्त्र

 है  कौर  इस  जनतन्त्र  में  तुम  अवसर  उन  का

 इस्तेमाल  क्‍यों  किया  करते  हो  जब  कभी

 तुम  को  जनसंघ  को  तबाह  करना  होता  है
 तब  तुम  कम्यूनिस्टों  का  इस्तेमाल  करते

 हो,  जब  कभी  तुम  को  कम्यूनिस्टों  को  तबाह
 करना  होता  है  तब  तुम  जन संधियों  का  इस्तेमाल
 करते  हो  ।  राज  तुम  इस  खेल  को  बड़े  मज़े

 में,  बड़ी  खुशी  से  चला  सकते  हो,  लेकिन

 हमारे  जैसा  आदमी  जो  जनतन्त्र  में  विश्वास
 करता  है,  यह  कोशिश  करता  है  कि  इन  वाम-
 पन्नियों  के  पेट  वाली  लड़ाई  को  स्वीकार  करके
 उनको  सुधारने  की  कोशिश  करे  ।  शायद  हमारे
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 [sto  राम  मनोहर  लोहिया]

 साथ  रहते  रहते  चीन  के  मामले  में  उनके  विचार

 बदल  जायें  या  कुछ  ज्यादा  राष्ट्र  प्रेमी  बन

 जायें,  या  कुछ  हिन्दुस्तान  की  भक्ति  करने

 लग  जायें  |  गंवा  हो  जाये  तो  अच्छा  होगा  ।

 लेकिन  श्राप  के  रास्ते  से  तो  वह  बिगड़ते
 चले  जायेंगे,  और  ज्यादा  बिगड़ते  चले

 जायेंगे  ।

 awe.”

 मैं  ने  एक  बार  पांच,  छः  दिन  पहले  हो

 कहा  था  कि  यह  जो  कांग्रेस  पार्टी  है  और  कांग्रेस
 सरकार  है  यह  आपस  में  विरोधों  का  संगम

 बन  गई  है,  और  केरल  में  तो  यह  बात  बिल्कुल
 साफ  है  ।  आप  देख  लें  कि  केरल  कांग्रेस,
 ग्रथवा  जो  वहां  की  अधिकत  कांग्रेस  है,  उस
 के  अन्दर  क्‍या  है  अधिकृत  कांग्रेस  इस
 वक्‍त  जो  दक्षिण  केरल  के  उडवा  लोग  हैं
 उन  के  समर्थन  पर  खड़ी  है,  इस  के  अलावा
 केरल  कांग्रेस  ज्यादातर  नायर  और  सीरियाई
 क्िस्तानों  के  समर्थन  पर  खड़ी  हुई  है,  उधर
 जो  कम्यूनिस्ट  वामपन्थी  हैं  बहु  उत्तर  केरल
 के  ईडवा  जिन्हें  दिया  भी  कहते  हैं  उन  के

 समर्थन  पर  खड़ी  हुई  है  ।  नतीजा  यह  होता

 है  कि  केरल  कांग्रेस  चाह  वह  भ्रधिकृृत  हो  या

 अ्रनाधिकृत,  यह  विरोधियों  का  एक  संगम

 बनी  हुई  है  -  हर  जाति  समझती  है  कि  हमारा
 मौका  आयेगा  और  वह  उस  के  पीछे  रहती  है  ।

 उसके  पीछे  अ्रपनी  सारी  ताकत  लगा  दिया

 करती  है  ।  तो  यही  मैं  ने  इन  लोगों  से  कहा
 कि  जब  तक  श्राप  भ्र पना  एक  सीधा  रास्ता

 नहीं  चुना,  एक  दिशा  नहीं  बनायेंगे,  ईमान-
 दारी  के  साथ  अपना  पथ  नहीं  लेंगे,  तब  तक

 संगम  बनते  रहेंगे  शर  नतीजा  यह  होगा
 कि  श्राप  हमारे  अन्दर  भी  ढूंढते  रहेंगे।

 हमारे  भ्रमर  भी  कुछ  लोग  होंगे  जो  करो
 पटनायक  के  दोस्त  बन  जायेंगे,  और  कुछ
 लोग  होंगे  जो  मेहताब  साहब  के  दोस्त  बन
 जायेंगे  ।  तो  हमारा  विरोध  कहां  रह  जायेगा  ।

 विरोध  कुल्ला  बन  जायेगा  ।  कौर  आप  के
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 विरोधियों  के  संगम  से  हिन्दुस्तान  की  राज-

 नीति  ब्रिल्कुल  तबाह  होती  चलो  जायेगी  t

 इसलिए  र्  आप  से  निवेदन  करता  हूं  कि  इस
 बजट  के  कार  सोच  विचार  करते  हुए  जरा

 थोड़ा  सा  जो  लोग  बैठे  हुए  हैं,  हमारी  बात  पर

 ध्यान  दें  ।

 Shri  Pottekkatt  (Tellicherry):  Mr.
 Deputy-Speaker,  the  manner  in  which
 this  Government  has  tackled  the
 Kerala  situation  is  causing  serious
 alarm  to  all  honest  people  of  this
 country.  Just  a  few  weekg  prior  to
 the  Kerala  elections,  all  the  Jeaders
 of  the  Left  Communist  Party  were
 arrested  and  detained  under  the
 Defence  of  India  Rules.  Thereby  it
 wis  hoped  that  the  Congress  Party  in
 Kerala  would  get  a  majority  in  the
 State  Assembly.  But,  as  the  results
 began  to  be  announced,  it  became
 clear  to  the  Central  Government  that
 the  enlightened  electorate  of  Kerala
 had  repudiated  the  Congress  Party

 The  People
 of  Kerala  did  not  believe  the  allega-
 tions  leve'led  against  the  Left  CPI.
 The  defeat  of  the  Congress  was  more
 pronounced  in  the  Malabar  region  of
 Kerala  where  it  secured  only  2  out  of
 48  seats,

 Therefore,  hurried  consultations
 were  held  among  the  Cabinet  Minis-
 ters,  and  I  was  told,  it  was  decided  to
 try  to  form  a  Congress  Ministry  with
 the  backing  of  the  Kerala  Congress,
 Two  Ministers  were  deputed  to  pro-
 ceed  to  Madras  to  meet  the  Congress
 President  to  persuade  him  to  agree  to
 this  proposal.  At  that  time,  it  was
 thought  that  if  the  Left  CPI  members
 were  not  released,  the  alliance  may
 get  a  majority.  In  pursuance  of  this
 modus  operandi  fresh  orders  of  deten-
 tion  were  issued  to  continue  their
 illegal  detention.  But  the  Congress
 President  was  adamant  in  his  stand,
 not  to  have  any  alliance  with  the
 Kerala  Congress,  and  hence  this  plan
 could  not  be  carried  through.
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 The  Left  CPI  has  come  out  in  Hying
 colours  in  the  Kerala  elections.  As
 the  single  largest  group  in  the  State
 legislature,  it  has  the  constitutional
 right  to  be  called  upon  to  form  a
 Ministry.  But  this  has  been  conven-
 iently  overlooked,  and  _  President’s
 rule  proclaimed  in  Kerala.  Sir,  29
 members  of  the  Left  Communist  Party
 are  prevented  from  discharging  their
 duties  by  their  continued  detention.

 These  detenues  have  not  incurred  any
 disqualification  under  art.  191  of  the
 Constitution.  Every  one  of  them  is  a
 registered  voter  under  art.  ‘320  of  the
 Constitution.  If  there  is  no  disquali-
 fication  attaching  to  their  member-
 ship,  they  are,  as  a  matter  of  right,
 entitled  to  take  an  oath  or  affirmation
 under  art,  188.  But  they,  as  well  as
 all  the  other  elected  members,  were
 denied  their  fundamental  right.

 The  Governor.  as  the  constitutional
 head  of  the  State,  has  no  right  to
 flout  the  provisions  of  the  Constitu-
 tion.  Our  sacred  Constitution  has
 conferred  on  al]  its  citizeng  political
 justice  and  equality  of  status  and
 opportunity.  It  is  up  to  the  Central
 Government,  for  all  who  believe  in
 the  sacredness  of  the  Constitution,
 for  all  who  believe  in  the  rule  of

 ‘law,  to  respect  the  verdict  of  the
 people  and  allow  the  natural  and
 legal  consequences  to  flow  from  such
 a  verdict.  But  the  verdict  of  the
 people  has  been  swept  aside  for  the
 convenience  of  the  ruling  party,  and
 President’s  rule  proclaimed  in  this  un-
 fortunate  State  of  Kerala,

 Kerala  has  always  been  a  problem
 State.  It  has  always  been  neglected
 by  the  Centre,  It  had  never  receiv-
 ed  any  consideration  in  the  matter  of
 establishing  major  industries.  Even
 today,  it  is  one  of  the  most  bac«ward
 regions  in  the  country.  पा  the
 neighbouring  States,  industries  are
 coming  up  almost  every  day.  But
 Kerala  continues  to  remain  backward.
 There  is  a  feeling  that  the  more  re-
 mote  we  are  from  the  Centre,  the
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 less  are  our  chances  of  our  voice  being
 heard.  The  State  is  earning  valuable
 foreign  exchange  for  the  country  and
 hence  Kerala  deserves  to  be  given
 some  consideration.

 Year  after  year,  large  tracts  of  iand
 are  washed  away  due  to  sea  ervsion.
 Every  year  we  see  the  sorry  specticle
 of  thousands  of  cocoanut  trees  and
 dwelling  houses  being  washed  away
 by  violent  waves.  The  problem  has
 to  be  considered  on  a  national  levei.

 Unemployment  is  very  acute  in
 Kerala.  Thousands  of  educated
 young  men  are  finding  if  hard  to  get
 ary  employment.  Even  the  very  few
 who  succeed  in  getting  selected  to
 Posts,  are  denied  employment  oppor-
 tunities  due  to  adverse  police  reports.
 This  system  of  police  verification  has
 claimed  many  victims.  Some  way
 has  to  be  evolved  to  enable  these  vic-
 tims  to  establish  their  innocence.  To-
 day  they  are  condemned  without
 being  heard.  This  is  against
 natural  justice,  and  is  a_  serious
 matter.

 Every  year,  many  of  the  existing
 industries  have  to  be  closed  down  due
 to  shortage  of  power.  One  cunnot
 operate  a  radio  or  tube  light  due  to
 very  low  voltage  in  towns  like
 Badagara  in  Malabar.  This  has  ocen
 the  case  all  the  365  days—it  is  not
 confined  to  a  particular  period  of  the
 year.  How  long  have  we  to  exist  like
 this?  The  problem  is  more  acute  in
 the  Malabar  region  of  Kerala.

 The  prices  of  essential  articles  ure
 going  up.  People  find  it  very  diffi-
 cult  to  balance  their  budget.  Thcre
 ig  discontentment  everywhere.  What
 has  the  Government  done  to  check
 the  price  level?

 There  are  many  problems  that  re-
 quire  urgent  solution  in  Kerala.  A
 popular  Ministry  alone  can  meet  this
 challenge.  But  the  Government  and
 the  ruling  party  have  taken  revenge

 —  a
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 [Shri  Pottekkatt]
 on  the  people  of  Kerala  by  proclaim-
 ing  President’s  rule.

 Our  Constitution  is  founded  on  the
 authority  of  the  people.  They  can
 act  only  through  their  representatives.
 The  electorate  must  exercise  its  will
 through  the  representatives  chosen  py
 it.  They  have  chosen  their  repre-
 sentatives.  But  the  Government  has
 cast  aside  all  propriety  and  imposed
 Presiaent’s  rule  in  Kerala.

 I  oppose  the  Demands  for  Grants.

 Shri  P.  G.  Menon  (Mukunda-
 purama):  Mr.  Deputy-Speaker,  Sir.
 when  speaking  on  this  budget  for
 Kerala,  I  ought  to  refer

 Shri  Hari  Vishnu  Kamath:  Let  us
 have  quorum  for  Shri  Govinda  Menon
 at  least.

 Shri  Nath  Pai:  One  of  the  ex-Chief
 Ministers  of  Kerala.  The  House  wants
 to  hear  him.

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung—Now  there  is  quorum.
 He  may  continue.

 Speaking  on  the  Kerala  Budget,  I
 would  have  preferred  to  make  some
 remarks  about  the  economic  condi-
 tions  there,  but,  unfortunately,  dur-
 ing  the  discussion  of  this  Budget  and
 on  other  occasions,  there  have  been
 too  many  references  to  what  happen-
 ed  in  Kerala  recently  after  the
 elections.  I  would  like,  on_  this
 occasion,  to  present  the  real  facts  re-
 garding  the  imposition  of  President's
 rule  in  Kerala.

 Shri  Vasudevan  Nair  (Ambal-
 pugha):  Real,  according  to  you.

 shri  P.  G.  Menon:  I  am  extremely
 unhappy  that  this  should  have  hap-
 pened,  that  even  after  the  general
 elections  we  could  not  have  a  popu-
 lar  Ministry.  I  also  know  how  un-
 happy  the  Prime  Minister  has  been,
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 as  also  the  Home  Minister  and  other
 members  of  the  Cabinet,  over  this
 that  they  have  had  no  alternative  but
 to  take  this  bitter  decision.

 Hon,  Members  have  been  putting
 forward  the  view,  as  i¢  it  is  axioma-
 tic,  that  the  leader  of  the  largest
 party  should  have  been  called  and
 designated  Chief  Minister  to  form  the
 Government.  Every  one  takes  that
 for  granted,  and  takes  it  also  for
 granted  that  in  not  having  done  so,
 a  grave  constitutional  impropriety
 was  committed,

 Before  I  refer  to  the  figures  of
 membership  of  the  different  parties,
 I  may,  with  your  leave,  read  a  pas-
 sage  regarding  the  formation  of
 Government  in  the  United  Kingdom.
 After  all,  it  is  on  that  pattern  that
 our  Constitution  has  been  framed.

 Shri  Vasudevan  Nair:
 sarily.

 Not  neces-

 Shri  P.  G.  Menon:  Regarding  the
 formation  of  governments,  regarding
 matters  of  confidence  and  n°  confid-
 ence,  it  has  been  repeatedly  stated
 that  our  Constitution  is  on  the  pattern
 of  the  British  Constitution.

 I  am  reading  from  Munro's  Gov-
 ernments  of  Europe:

 “The  Prime  Minister:  how  he  is
 chosen.”

 “The  Prime  Minister,  as  has
 been  said,  is  head  of  the  Minis-
 try.  the  cabinet,  and  ‘the  gov-
 ernment’,  The  King  goes  through
 the  gesture  of  selecting  this
 official,  but  he  has  very  little
 discretion  in  making  the  choice.
 He  summons,  and  by  usage  must
 appoint,  the  leader  of  that  politi-
 cal  party  which  controls  a
 majority  in  the  House  of  Com-
 mons.  If  no  single  party  con-
 trols  a  majority,  he  calls  upon
 some  leader  who  can  form  a



 65६  Kerala  Budget

 coalition  or  otherwise  assure  him-
 self  of  a  majority  on  important
 measures,  Under  the  two  party
 system,  which  prevailed  in
 England  for  many  generations,
 the  King’s  task  was  very  simpie.
 When  a  Prime  Minister  resigned
 by  reason  of  a  defeat  at  the  po!ls
 Or  on  the  floor  of  the  House,  tle
 monarch  merely  sent  for  the
 leader  of  the  victors  and  invited
 him  to  assume  office.

 But  when  three  political  parties
 are  represented  in  the  House,
 with  no  one  of  them  controlling  a
 majority,  the  royal  function  is  not
 so  simple.  The  King  must  then
 uSe  his  own  judgment  as  to  which
 leader  he  will  summon.  The
 main  thing  is  that  whoever  takes
 office  as  Prime  Minister  shall  he
 able  to  command  a  majority.  If
 he  can  do  this  from  within  the
 ranks  of  his  own  party,  so  much
 the  better.  If  he  cannot,  then  he
 must  secure  it  by  some  coalition.
 compromise,  or  (  understanding
 with  one  of  the  other  parties.
 When  Mr.  Ramsay  Mac  Donald
 was  invited  to  become  Prime
 Minister  in  1924,  the  Labour
 Party  did  not  control  a  majority
 in  the  House.  But  before  taking
 office,  he  satisfied  himself  that  a
 sufficient  number  of  Liberals
 would  support  him  as  against  the
 Conservatives  and  thus  enable  him
 to  carry  on  the  government.”

 This  is  the  accepted  convention  and
 practice  regarding  formation  of  gov-
 ernment  in  the  United  Kingdom.

 What  is  the  position  here?  Un-
 fortunately  for  Kerala,  the  different
 contending  parties  in  the  election—
 and  there  were  4070  5  of  them—
 took  up  certain  rigid  and  inflexible
 attitudes  at  the  time  of  the  clection
 and  thereafter.  But  for  these  rigid,
 inflexible  attitudes  adopted  by  them,
 it  would  have  been  possible  to  form
 a  Government.
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 The  Left  Communist  Party  has
 been  claiming  that  they  have  the  sup-
 port  of  60  or  61  Members,  let  us  say
 6l.  We  will,  for  the  present,  forget
 that  29  of  them  are  in  detention,  and
 assume  that,  for  purposes  of  forma-
 tion  of  Government,  their  numbers
 are  also  available.  But,  all  other
 groups  made  it  definitely  clear  that
 they  would  have  nothing  to  do  with  a
 Government  formed  by  the  Marxist
 Communists,  The  .same  applies  to
 the  offer  later  made  by  the  SSP  to
 form  a  Government  with  the  support
 of  the  Left  Communists.  Is  it  con-
 tended,  then,  that  it  was  the  duty  of
 the  Governor  to  call  the  leader  of  the
 Marxist  Communist  Party  or  SSP  to
 form  a  Government?

 Then,  much  has  been  said  about  the
 Rebel  Congress  or  Kerala  Congress.
 They  have  no  majority.  They  have
 allied  themselves,  almost  like  Siamese
 twins,  with  the  Muslim  League,  and
 stated  clearly  that  they  would  sink
 or  sail  with  them.  The  question  has
 been  put  why  they  were  not  asked  to
 form  a  Government.  The  SSP  and
 Marxist  Communists  made  it  clear,
 very  clear,  that  they  would  have
 nothing  to  do  with  a  Government
 formed  by  the  Kerala  Congress.

 Then,  there  is  the  Indian  National
 Congress  left.  Our  strength  is  only
 36,  and  the  leader  of  the  Indian
 National  Congress  made  it  clear,  and
 according  to  me  very  correctly,  that
 after  having  been  defeated  at  the
 polls,  he  would  have  nothing  to  do
 with  the  formation  of  a  Government.
 In  doing  so,  he  stated  exactly  wnat
 Mr.  Baldwin  said  in  929  when  he  was
 defeated  in  fhe  elections.  Mr.
 Baldwin  said:

 ‘T  took  the  view,  that  what-
 ever  had  been  the  constitutional
 position,  under  universal  sutffer-
 age  the  situation  had  alterea:
 that  the  people  of  this  country
 had  shown  plainly  that  whether
 they  wanted  Hon.  Members
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 [Shri  P.  G,  Menon]
 Opposite  or  not,  they  certainly
 did  not  want  me....”.

 And  that  is  the  position  of  the  Inaian
 National  Congress.  I  am  sure  that  it
 the  leader  of  the  Indian  National
 Congress  in  Kerala  hag  attempted  tc
 farm  a  Ministry,  the  attack  would
 have  been  on  his  greed  for  power,
 his  desire  to  get  into  office.  Ail
 these  4  political  parties,  except  the
 Indian  National  Congress,  approached
 the  electorate  with  the  declarcd
 objective  that  they  would  sce  that
 the  Indian  National  Congress  was  de-
 feated.  All  of  them,  all  the  leaders
 issued  statements  declaring  their
 objectives  in  the  election.  The  leader
 of  the  SSP  said  that  his  objective  was
 to  defeat  the  Indian  National  Cong-
 ress.  It  may  be,  he  said  that  this  is
 a  negative  objective.  He  said  that  it
 is  so,  All  the  other  parties  said
 likewise.  Therefore,  the  only  thing
 which  was  in  common  among  these
 different  parties  opposing  the  Cong-
 ress  was  this  negative  attitude  of
 keeping  back  the  Indian  Nationa)
 Congress.

 Does  this  imposition  of  President’s
 rule  in  Kerala  occur  for  the  first  time?
 In  September,  1964,  when  the  Cong-
 ress  Ministry  was  defeated  by  a  no
 confidence  motion,  the  same  thing
 happened.  The  Congress  had  a
 strength  of  only  50  in  a  House  of  126,
 and  all  the  other  opposing  parties
 which  were  present  in  the  Kerala
 Assembly  before  it  was  dissolved,  nad
 among  them  76  Members.  Nobody
 complained  about  the  imposition  of
 President’s  Rule  then.  The  Gover-
 nor  called  the  leaders  of  al]  the
 political  parties,  one  by  one,  to  form
 a  Government.  They  said:  we  could
 not  form  a  Government,  ‘lhey
 wanted  to  form  a  government  but
 they  could  not  form  a  government.

 Shri  Warior:
 now.

 That  could  be  done
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 Shri  P.  G.  Menon:  The  leader  of
 Mr.  Warior’s  party  said  that  if  they
 could  get  the  support  of  the  PSP,
 they  could  attempt  the  formation  of
 a  government.  It  is  not  enough  if
 you  want  to  marry  the  princess,  The
 princess  also  should  agree.  The
 leader  of  the  Kerala  Conyress,  the
 Jeader  of  the  Marxist  Party—they  all
 want  to  form  a  Government  but  they
 are  not  able  to  produce  a  majority  to
 support  the  Government.  The  exam-
 ple  of  the  United  Kingdom  is  not  ap-
 plicable  in  all  respects  because  under
 the  system  prevailing  there  the  King’s
 or  Queen’s  Government  as  the  case
 may  be,  should  go  on  for  ever;  there
 could  be  no  hiatus  between  one
 Ministry  and  the  other.  ‘Therefore,
 one  more  method  is  resorted  to  in  the
 UK  and  that  is  to  select  some  one  to
 form  a  Ministry  so  that  he  may  get
 the  privilege  of  dissolution.  I  would
 refer  in  this  connection  to  8  text-
 book  on  the  English  Constitution.  |
 refer  to  Jenning’s  Cabinet  Govern-
 ment.

 Shri  Vasudevan  Nair:  You  referred
 to  it  in  1954.

 Shri  P.  G.  Menon:  I  am  referring
 to  it  again.  Referring  to  a  situation
 where  no  party  has  majority,  he  says
 that  in  such  a  case  the  King  has  to

 ¢consider  three  possibilities.  The
 first  is  that  a  coalition  Government
 may  be  formed.  “The  second  possi-
 bility”,  referred  to  by  him,”  is  that
 one  party  may  form  a  minority  Gov-
 ernment  with  the  intentien  of  advis-
 ing  a  dissolution  as  soon  as  it  is  prac-
 ticable  to  do  so.”  The  third  possi-
 bility  is  that  one  party  may  form  a
 minority  Government  which  may  be
 able  to  maintain  itself  in  office  in
 spite  of  its  lack  of  a  majority.  He
 mentions  these  three  possibilities,  The
 first  and  the  third  possibilities  are
 not  available  here  because  no  party
 has  a  majority  and  no  party  has  got
 the  support  of  the  other  groups.  If
 this  matter  occurred  in  England  or  if
 this  situation  arose  in  the  Centre  in
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 India,  what  the  Head  of  the  State
 would  have  done  is  to  choose  one  or
 the  cther  of  the  Jleaders—in  that
 matter,  he  has  discretion—to  form  a
 Government  so  that  he  can  dissolve
 the  legislature  and  go  to  the  country
 again.  That  is  not  a  situation  con-
 templated  by  the  Indian  Constitution
 for  the  States.  Under  the  Indian
 Constitution,  for  the  States,  we  have
 got  article  356  that  has  been  provid-
 ed  in  order  to,  provide  for  this  con-
 tingency.  But  for  article  356,  ‘what
 would  have  happened  is  the  Gover-
 nor  would  have  called  one  or  the
 other  of  the  various  leaders,

 Shri  Khadilkar:  You  are  arguing
 a  constitutional  point.  Article  356
 debars  the  Governor  from  inviting,
 constituting  and  taking  the  advice—
 that  is  what  it  comes  to.  Does  _  it
 debar  him  actually?  Will  you  point
 it  out?

 Shri  P.  G.  Menon:  I  will  come  to
 that.  What  the  Governor  could  have
 done  is  to  ask  either  the  leader  of
 the  Communist  Party  or  the  leader  of
 the  rebel  Congress  to  form  a  Govern-
 ment  so  that  they  may  dissolve  it
 later.  This  was  attempted  in  Travn-
 core-Cochin  in  the  year  953  when  the
 then  Ministry  in  Travancore-Cochin
 lost  a  vote  of  confidence.  They  ad-
 vised  the  dissolution  and  there  was  a
 furore  against  that  pratice  from  all
 the  sides,  especially  from  the  commu-
 nists.  They  said  that  the  right  to
 dissolve  could  not  be  given  to  the
 leader  of  a  party  who  has  no  majo-
 rity.  The  demang  now  made  amounts
 to  this.  One  or  the  other  leader  of
 these  different  warring  groups  should
 have  to  be  put  into  power  so  that  he

 may  have  the  privilege  of  dissolving
 the  House.  That  is  the  situation.

 I  am  sure  it  was  a  very  unpleasant
 duty  on  the  part  of  the  Home  Min-
 ister  and  his  colleagues  and  the  Prime
 Minister  to  have  had  to  advise  the
 President  to  dissolve  the  Kerala  Legis-
 lature  and  to  impose  the  President's
 rule,  Interesting  ang  ingenious  sug-
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 gestions  had  been  made  as  to  what
 the  Governor  could  have  done.  Prof.
 Ranga  the  other  day  said  that  the
 Swiss  model  should  be  tried  in  Kerala.
 If  it  is  good  let  us  try  it.  Other  par-
 ticipants  in  the  debate,  outside  and
 in  this  House,  have  been  saying  that
 the  Governor  should  call  the  house
 and  ask  one  of  the  leaders  to  get  a
 vote  of  confidence  in  order  to  form  a
 government.  Probably  on  account  of
 developing  circumstances  in  India
 some  thought  would  have  to  be  bes-.
 towed  on  this  matter,  how  to  deal
 with  such  situation.  Many  may  know
 of  article  45  of  the  French  Constitu-
 tion  of  the  Fourth  Republic.  It  is  as
 follows:

 “At  the  opening  of  each  legisla-
 ture  the  President  of  the  Repub-
 lic,  after  customary  consultations,
 shall  designate  the  president  of
 the  council.  The  latter  shall  sub-
 mit  to  the  National  Assembly  the
 programme  and  the  policy  of  the
 cabinet  he  intends  to  constitute.
 The  president  of  the  council  and
 the  ministers  may  not  be  formally
 appointed  until  the  president  of
 the  council  receives  a  vote  of
 confidence.”

 Mr:  Khadilkar  and  others  thought
 *that  we  should  adopt  this  procedure.
 If  that  is  the  view  of  the  House  and
 of  the  country......

 Shri  Vasudevan  Nair:  House
 was  not  given  a  chance.

 The

 Shri  P.  G.  Menon:  Let  not  Mr,
 Vasudevan  Nair  be  impatient.  I  shall
 meet  all  his  objections.  I  am  now
 speaking  of  this  House  and  saying
 that  if  this  Parliament  and  the  coun-
 try  think,  if  political  thinkers  and
 constitutional  lawyers  in  India  think
 that  on  account  of  the  developing
 conditions  in  India,  procedures  such
 as  these  should  be  incorporated  in  our
 Constitution,  by  all  means  that  cons-
 tructive  suggestion  should  have  been
 offereq  rather  than  censure  +he  Gov-
 ernment  for  what  it  has  done.  If  it
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 {Shri  P.  G.  Menon]
 is  accepted  that  it  is  the  British  prac-
 tice  that  is  incorporated  in  our  Cons-
 titution,  then  this  could  not  be  done;
 an  amendment  of  the  Constitution  will
 be  necessary.  If  that  is  required,  that
 should  have  been  a  constructive  sug-
 gestion  during  this  debate  and  pro-
 bably  there  would  be  many  to  sup-
 port  it.  Probably,  this  situation  may
 arise  later  in  other  States  also.  We

 ‘adopted  in  the  Constituent  Assembly
 the  British  model  because  that  was
 the  model  that  educated  India  was
 familiar  with;  that  is  a  model  which
 in  a  truncated  form  existed  in  India
 before  the  Constituent  Assembly
 drew  up  the  Constitution.  There  are
 other  forms  also;  but  that  is  a  differ-
 ent  question  than  censuring  the  Gov-
 ernment  for  what  it  has  done  under
 the  Constitution  under  which  we  are
 working  today.  Why  do  I  say  that
 the  Constitution  has  to  be  amended?
 Mr.  Khadilkar  was  happy  when  I  re-
 ferreq  to  this  provision.  I  am  _  also
 happy  that  provisions  such  as_  these
 exist.  But  they  have  yet  to  be  ac-
 cepted.  Mr.  Madhu  Limaye  referred
 the  other  day  to  one  of  the  articles  of
 the  Constitution.  He  referred  parti-
 cularly  to  article  76  of  the  Constitu-
 tion  which  says  that  the  Governor
 shall  call  the  Assembly  ang  tell  the
 Assembly  the  reasons  for  which  it  was
 summoned.  Shri  Khadilkar  is  nod-
 ding  his  head.  What  is  the  meaning
 of  this  provision?  The  meaning  is,
 the  Governor  shall  call  the  Assembly
 to  meet  and  tell  the  Assembly  as  to
 what  the  programme  of  the  Govern-
 ment  for  the  year  is.  That  is  to  say,
 the  Governor  shall  deliver  a  speech,
 corresponding  to  the  speech  of  the
 Crown  in  the  British  House  of  Com-
 mons.  You  cannot  take  the  bare  text
 of  the  Constitution  and  import  mean-
 ings  into  it.  The  articles  of  the  Cons-
 titution  should  be  read  and  understood
 under  the  circumstances  in  which  they
 have  been  framed  and  with  the  cons-
 titutional  practice  in  the  background.

 The  Governor  calls  the  legislature
 immediately  after  the  general  elec-
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 tion  and  annually  so  that  the  pro-
 gramme  of  the  Government  may  be
 communicated  to  the  legislature,  and
 the  Governor,  in  that  respect,  is  only
 the  mouthpiece  of  the  Ministry.  The
 Governor  cannot  now  call  the  legis-
 lature  and  say,  “I  have  calleg  you;  I
 designate  ‘A’  to  be  the  future  Chief
 Minister;  let  ‘A’  place  his  programme
 and  seek  a  vote  of  confidence  of  the
 House.”  For  that  purpose,  Article  76
 can  not  be  used,  If  it  were  to  be
 used,  then  it  would  have  been  tanta-
 mount  to  a  subversi@n  of  or  deviation
 from  the  Constitution.

 This  is  an  occasion,  when  all  of  us
 in  this  House,  whether  one  belongs
 to  the  Congress  party  or  to  the  Oppo-
 sition  parties,  should  think  and  think
 furiously  about  the  pattern  that  has
 evolved  after  this  general  election  in
 Kerala.  I  have  been  told—I  60  not
 want  to  enter  issue  now  with  those
 who  told  me  so—that  this  kind  of
 pattern  may  be  emerging  after  the
 general  election  in  other  places  also.
 I  do  not  know.  But  then,  they  should
 have  made  the  above  constructive
 suggestion.  Instead  of  throwing  mud
 on  the  Home  Minister,  instead  of  call-
 ing  him  names,  instead  of  saying  that
 infamous  advice  was  tendereg  by  the
 Home  Minister  to  the  President,  in-
 stead  of  saying  that  there  has  been
 murder,  infanticide,  abortion  and  what
 not—

 Shri  Vasudevan  Nair:  What
 should  we  say?

 else

 Shri  P.  G.  Menon:  I  will  tell  him
 what  they  should  gay.  Instead  of  say-
 ing  that,  the  Members  of  the  Opposi-
 tion  should  have  hag  the  statesman-
 ship,  should  have  had  the  patriotism,
 to  say  that  a  situation  has  arisen  in
 which  some  further  thought  about  the
 Constitutional  practice  in  India  is  re-
 quired.  That  Sir,  is  the  situation.

 I  do  not  want  to  add  much  further
 to  this  aspect  of  my  speech.  I  am
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 very  sorry,  I  am  extremely  sorry  and
 unhappy  that  my  State,  the  most  edu-
 cated  in  India,  my  State  where  lite-
 racy  is  so  large,  my  State  which  is
 second  to  none  in  India  mnegarding
 intelligence  of  her  people,  should  be
 in  this  situation  even  after  this  gene-
 ral  election.  I  would  have  been  happy
 if  the  Members  ‘of  this  House  who
 thought  it  fit  to  bandy  about  the  name
 of  Kerala  during  the  last  four  or  five
 days  had  been  referring  to  Kerala  on
 account  of  the  unhappy  economic  and
 other  situation  there.  I  have  never
 heard  a  single  word  coming  out  of  any
 Member  of  the  Opposition  regarding
 the  difficulties  in  which  we  in  Kerala
 are  suffering,  regarding  our  economic
 situation,  regarding  the  unemployment
 there  and  regarding  the  erratic  plan-
 ning  at  the  Centre  on  account  of  which
 Kerala  is  in  a  difficult  situation  today.

 I  will  state  one  point  and  finish.  It
 has  been  said  in  the  statement  by  the
 Finance  Minister  that  several  new  in-
 dustries  have  been  started  in  Kerala
 by  the  Centre  during  the  third  Five
 Year  Plan.  Among  them,  only  Hin-
 dustan  Machine  Tools  has  been  com-
 missioned.  The  Oil  Refinery  in  Cochin
 was  starteq  about  a  year  back.  Then
 an  announcement  regarding  the  second
 ship-building  yard  was  made  on  the
 eve  of  the  election.  There  have  been
 wrong  comments  that  it  was  done  with
 the  elections  in  view.  I  am  sure  it  is
 not  so.  The  phyto-chemical  factory
 has  been  scrapped  altogether.  There
 have  been  Rs.  8  crores  invested  in
 Kerala  by  the  Central  Government  by
 way  of  industries  during  the  third
 Five  Year  Plan.  This  Rs.  8  crores  is  a
 rough  figure:  it  may  be  slightly  more
 or  less.  During  the  first  Plan,  the
 all  India  expenditure  on  industries  in
 Public  sector  was  Rs.  50  crores,  and
 the  investment  in  Kerala  was  Rs.  0.00
 (Interruption).  It  is  three  zeros.
 During  the  second  Plan  the  invest-
 ment  in  the  public  sector,  in  indus-
 tries,  by  the  Centre  was  Rs.  770  crores
 and  the  investment  in  Kerala  was
 Rs.  79  lakhs.  This  is  what  happened.
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 Shri  Harish  Chandra  Mathur:
 I  will  tell  you  one  State  which  has
 got  even  much  below  this.  It  is
 Rajasthan.

 Shri  P.  G.  Menon:  I  pleaca  not  only
 for  Kerala  but  for  all  the  kave-not
 States  of  India  like  Kerala  and  Rajas-
 than,  and  I  hope  Shri  Mathur  and
 others  from  Rajasthan  would  join  us.
 That  is  the  position,  after  the  work-
 ing  of  the  five  Year  Plans  during  the
 last  4  or  5  years.  Although  much
 has  been  said  about  regional  dispari-
 ties  being  removed  as  a  result  of  the
 Plan,  they  are  there  only  in  the  Plan
 report.  The  regional  disparities  get
 more  and  more  accentuated  at  the
 end  of  every  Plan.

 Take  power.  During  the  last  year,
 for  four  to  five  months  continuously,
 industries  in  Kerala  lay  closed  down
 for  want  of  power.  Anyone  in  the
 Government  should  know  that  Kerala
 and  Mysore  are  the  two  States  in
 India  which  can  produce  power  most
 economically  because  of  the  hydro-
 electric  potential.  These  are  the  States
 where  power  could  be  produced  at
 six  to  seven  paise  per  kilowatt,  but
 then  what  is  the  position?  Kerala
 today  has  to  go  before  the  Madras
 Government  with  the  begging  bow]
 for  power.

 Shri  Vasudevan  Nair:  who  is  res-
 ponsible  for  all  this?

 Mr.  Deputy-Speaker:
 He  will  have  his  say.

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri  A.  M.
 Thomas):  The  communist  party:

 Shri  P,  G.  Menon:  What  I  am  saying
 is,  this  is  an  example,  as  I  had  an
 occasion  to  state  earlier  in  this  House,
 of  the  most  egregious  kind  of  erratic
 planning  in  India.  Kerala  has  come
 again  directly  into  the  hands  of  the
 Central  Government.  Would  the
 Central  Government  look  into  this
 matter  and  would  they  rectify  the
 position?  I  endorse  every  word  of

 Order,  order.
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 (Shri  P.  G.  Menon]
 the  statement  made  by  my  hon,  friend
 Shri  Kappen.  I  have  no  time  to  ex-
 patiate  on  those  points.

 I  appeal  to  the  Central  Government.
 Shri  Vasudevan  Nair  asked  me  whose
 fault  it  is.  It  is  the  fault  of  the  Cen-
 tral  Government.  It  is  the  fault  of
 the  Planning  Commission.  If  you
 want  to  project  these  matters  to  the
 party  level,  I  do  not  want  to  do  it,  It
 is  not  that  way  that  things  are  hap-
 pening.  There  are  the  federal  union
 relations,  and  those  relations  have  not
 worked  properly.  I  do  not  want  to
 take  more  time  of  the  House.

 \
 I  am  extremely  sorry  that  Members

 of  the  Opposition  in  this  House  want-
 ed  to  speak  about  Kerala  only  to  refer
 to  this  wrong  and  untenable  constitu-
 tional  position  which  they  wanted  to
 raise.  I  hope  the  Union  Government
 would  study  and  understand  the  diffi-
 culties  of  Kerala.  The  Planning  Com-
 mission  is  there,  with  extremely  com-
 petent  people.  Here  is  a  State  whose
 density  of  population  is  025  or  so  per
 square  mile.  If  Kerala  were  a  coun-
 try,  Kerala  would  be  the  most  dense-
 ly  populated  country  in  the  world,  not
 even  the  low  countries  in  Europe,  not
 even  Japan  or  any  other  country  in
 the  world  is  so  densely  populated.
 Has  the  Planning  Commission  ever
 referreq  to  the  problems  of  density
 of  population  in  certain  regions  in
 India?  Has  there  been  any  thought
 bestowed  upon  this?  I  rise  on  this
 occasion  to  complain  about  the  situa-
 tion  in  Kerala,  which  remains  what  it
 was  at  the  time  when  planning  start-
 ed.

 24  hrs.

 Shri  Tyagi:  I  can  assure  the  hon.
 member  that  the  Government  will  do
 their  best  to  remove  their  difficulties.

 Shri  Warior:  We  have  heard  that
 assurance  many  times  without  any
 result!
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 Mr.  Deputy-Speaker:  At  4  o'clock
 the  Foreign  Minister  will  make  a
 statement  on  the  use  of  gas  in  Viet-
 nam.

 Shri  Hari  Vishnu  Kamath:  Mr.
 Deputy-Speaker,  Sir,  the  House  is
 discussing  the  Kerala  budget  under
 the  shadow  of  an  event  which  augurs
 ill  for  the  future  of  parliamentary
 institutions  in  the  country,  which  is
 fraught  with  danger  to  the  future  of
 parliamentary  democracy  in  India.
 The  budget  was  presented  some  days
 ago,  but  by  one  of  those  ironies  of
 history,  the  powers  under  which  it
 was  presented  by  the  Central  Govern-
 ment  had  lapsed,  and  a  new  procla-
 mation  had  been  issued  only  a  couple
 of  days  ago.  This  morning  the  point
 was  discussed  at  some  length.  How-
 ever  much  it  might  be  said  on  behalf
 of  the  Government  that  the  Legisla-
 tive  Assembly  was  properly  constitut-
 ed,  I  still  feel  the  matter  is  not  free
 from  dount.  As  you  are  well  aware,
 even  this  House,  the  Lok  Sabha  is  not
 constituted  properly  until  the  mem-
 bers  are  sworn  in.  Then  only  they
 can  draw  their  salaries,  allowances,
 and  that  kind  of  thing.  In  that  light,
 I  do  think  even  now  that  the  Kerala
 legislature  was  not  properly  constitut-
 ed.  Be  that  as  it  may,  the  position
 with  regard  to  Kerala  legislature  must
 be  examined  in  some  greater  detail.

 May  I  say  straightway  that  I  and
 my  party,  from  the  very  outset,  for
 the  last  so  many  years,  had  warned
 the  Government  against  the  designs  of
 the  Chinese  and  their  allies  in  India?
 On  this  occasion,  I  would  like  to  reite-
 rate  the  position  for  which  my  party
 has  stoog  all  these  years  that  those
 elements  in  our  country—the  parties
 or  groups—who  are  overtly  or  covert-
 ly  allied  with  the  Chinese  enemy  to-
 day  under  the  Defence  of  India  Act
 deserve  no  mercy.

 Shri  N.  C.  Chaterjee
 It  is  an  aggressor.

 (Burdwan):
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 Shri  Hari  Vishnu  Kamath:  As  long
 as  the  Defence  of  India  Act  is  in  force,
 it  is  an  enemy  country,

 Having  said  that,  let  us  examine  the
 position  with  regard  to  the  issue  of
 the  proclamation  two  days  ago.  I  ven-
 ture  to  suggest  that  the  statement
 made  by  the  Home  Minister  a  couple
 of  days  ago  based  as  it  is  or  as  it  pur-
 ports  to  be  on  the  report  of  the  Gov-
 ernor  of  Kerala  is  a  laboured  effort
 at  bamboozling  this  House  and  the
 people  outside  with  regard  to  the  posi-
 tion  in  Kerala.  May  I  invite  your
 attention  to  some  of  the  portions  of
 his  statement?  It  is  said  that  the
 Governor  explored  all  the  avenues
 that  were  open  to  him,  and  he  found
 that  it  was  impossible  to  form  a  stable
 Ministry  and  therefore,  under  the  pro-
 visions  of  article  356,  he  reported  to
 the  Central  Government  that  a  stable
 Government  coulg  not  be  formed  in
 Kerala.  Is  it  as  clear  as  that?

 The  Home  Minister  says  in  one  part
 of  his  statement:

 “The  leaders  of  the  Kerala  Con-
 gress  and  the  Muslim  League  made
 it  clear  to  the  Governor  that  .they
 would  not  join  or  support  any
 ministry  that  may  be  formed  or
 sponsored  by  the  Communists.”

 Well  and  good.  My  friends  on  the
 other  side  seem  to  be  labouring  under
 the  illusion  that  the  strength  required
 for  forming  a  Government  by  any
 party  or  group  of  parties  is  67,  he-
 cause  the  strength  of  the  Assembly  is
 84  or  133.  That  is  a  patent  fraud
 and  a  fallacy,  because  the  Home  Min-
 ister,  rightly  or  wrongly  has  announ-
 ced  in  the  House  that  those  29  left
 communist  detenus  would  not  be  re-
 leased.

 Shri  A.  M,  Thomas:  A  curious  argu-
 ment!

 Shri  Hari  Vishnu  Kamath;  It  is

 easy  for  you,  sit  in  the  front  bench
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 here  and  talk  like  that.  Go  to  Erna-
 kulam  and  see.

 The  strength  of  the  Kerala  Assemb-
 ly,  minus  the  29  detenus,  comes  to
 only  704  or  105,  with  those  commun-
 ist  detenus  behind  the  bars  not  being
 able  to  take  part  in  the  Assembly.
 Sir,  it  was  the  Congress  Party,  the
 peace-mongers  of  the  Congress,  who
 brought  war  to  our  door.  It  is  they
 who  gave  a  fillip  to  the  pro-Peking
 elements  in  India.  Now  it  does  not
 lie  in  their  mouth  to  call  the  kettle
 black—the  pot  calling  the  ketile
 black!

 Be  that  as  it  may,  today  the  position
 is  that  any  party  or  bloc  of  parties
 can  form  a  Government  in  Kerala  if
 it  has  a  strength  of  52  in  a  House  of
 103,  because  one  will  adorn  the  Speak-
 er’s  Chair.  So,  any  group  of  parties
 with  52  members  within  their  fold  can
 form  a  stable  Government.  If  that  is
 admitted—no  sensible  member  on  the
 other  side  would  dispute  that  argu-
 ment—let  us  examine  the  position
 with  regard  to  the  various  parties.

 Kerala  Congress—23  plus  |  plus  an-
 other  Swatantra  member  who  has
 aligneg  himself  with  the  Kerala  Con-
 gress;  that  means  Kerala  Congress  25;
 Muslim  League  6  plus  5,  i.e.  l;  SSP
 13,  Independents  4  and  the  Communist
 Party  of  India  6.  All  these  together
 give  a  total  fo  55  or  56.  It  may  very
 well  be  argued  that  one  or  the  other
 of  the  parties  would  not  support  any
 government  of  that  kind.  What  does
 the  Home  Minister's  statement  say?
 It  says:

 “Thus,  except  for  Samyukta
 Socialist  Party  who  were  not  op-
 posed  to  a  Ministry  formed  or
 sponsored  by  the  Communist
 (Marxist)  Party,  the  parties  were
 clear  that  they  woulq  neither
 lend  support  to,  nor  seek  the  sup-
 port  of,  that  party  in  forming  a
 government.”

 I  am  for  a  Ministry  formed  by  all  the
 patriotic  and  democratic  parties  in
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 Kerala.  If  the  SSP  or  the  Kerala
 Congress  and  Muslim  League  had  for-
 med  a  Government,  once  the  Assem-
 bly  was  convened  by  the  Governor,  it
 would  have  been  anybody’s  guess  as  to
 what  might  have  happened.  You
 know,  Sir,  once  an  Assembly  is  con-
 vened,  the  elected  members  start  dis-
 cussing  things  and  new  thoughtg  and
 new  alignments  may  emerge  from  that.
 I  am  quite  sure  if  the  Assembly  had
 been  convened  and  constituted  there
 would  have  been  a  party  or  group  of
 parties  with  the  requisite  strength  of
 52  members  to  form  and  constitute  a
 stable  government  in  Kerala—it  is  not
 67  but  52,  leg  ug  be  clear  about  this
 matter.

 Sir,  I  do  not  know  what  the  advice
 of  the  Governor  was  to  the  President.
 A  summary  has  been  placeq  here  and

 “not  the  full  report.  Therefore,  I  would
 like  to  ask  the  Home  Minister  one
 thing.  My  hon.  friend,  Shri  Govinda
 Menon  talked  about  the  Constitution
 of  France,  this  country  and  that.  May
 I  ask,  can  this  Congress  party,  which
 has  always  put  party  interest  above
 the  national  interest,  which  has  put
 party  interest  above  the  requirements
 of  democracy,  which  has  put  party
 interest  above  the  imperatives  of  the
 Constitution,  today  ask  the  Opposition
 to  tell  them  some  alternative,  give
 them  some  alternative?  I  have  given
 the  alternative.  Can  you  challenge
 the  reasonableness  of  this  alternative.
 This  party  installed  in  office  as  Chief
 Minister  some  years  ago,  perhaps  not
 once  but  twice,  a  member  who  was
 defeated  very  badly  at  the  elections.
 He  was  installeg  as  Chief  Minister  and
 for  months  together  he  continued.
 Then  he  had  to  face  the  Assembly—
 of  course,  he  got  the  confidence  vote
 because  they  were  in  a  majority.  These

 filthy  precedents  they  have  created  in
 this  country.  Still  they  talk  a  lot  about
 Constitution  and  democratic  propriet-
 ies.  The  party  in  power,  the  Congress
 Party,  has  not  hesitated  to  do  violence
 to  constitutional  proprieties  and  to
 democratic  requirements  in  this  coun-
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 try.  The  duty  of  the  Congress  Party
 was  quite  clear  and  yet  they  have
 shirked  it.  They  have  not  only  shirk-
 ed  it,  they  have  betrayed  their  duty
 to  the  parliamentary  democracy  and
 to  the  people.  They  have  taken  shel-
 ter  behind  the  perfidy  of  the  Left
 Communists.  But  I  charge  them  that
 they  have  been  perfidious  to  the  Cons-
 titution,  perfidious  to  democracy.  I
 charge  them  with  having  committed
 perfidy  to  the  Constitution,  to  demo-
 cracy.  This  ig  not  the  way  the  Con-
 gress  Party  which  is  pledged  to  high
 ideals  shoulq  have  functioned  on  this
 occasion.

 Sir,  I  am  not  one  of  those  who  are
 apologists  for  the  Left  Communists
 and  function  under  the  guise  of  social-
 ism.  We  have  made  our  position  clear.
 My  party  made  its  position  clear.  I
 assert  that  no  chance  has  been  given
 to  the  Kerala  legislature  to  form  or  at
 least  meet  once  after  being  properly
 convened  and  explore  the  possibilities
 of  forming  a  stable  ministry.  It  has
 been  killed.  As  I  said  rightly,  this,
 morning,  democracy  has  been  slaught-
 ered,  not  merely  has  there  been  infan-
 ticide  but,  bruna  hatiya,  it  has  been
 killed  in  the  womb,  a  case  of  foeticide.
 At  the  most  it  might  be  said  that  as
 soon  as  it  was  born  it  was  killed,  it
 was  strangeld.

 I  would,  therefore,  on  this  occasion,
 when  the  Kerala  Budget  is  before  the
 House,  say  that  the  economic  develop-
 ment  of  Kerala  must  occupy  the  un-
 divided  attention  of  this  House.  There-
 fore,  J  hag  pleaded  for  more  time  for
 discussing  this  Kerala  Budget.  It  is
 not  merely  a  Vote  on  Account  that  we
 will  have  to  pass.  Now  that  the  new
 proclamation  has  come  the  entire  bud-
 get  will  have  to  be  passed  by  this
 House,  and  I  am  sure  the  House  will
 discuss  at  length  the  economic  require-
 ments  of  Kerala,  the  economic  deve-
 lopmert  of  Kerala  and  other  essential
 things  of  that  kind.
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 But  I  have  no  hesitation,  once  again,
 in  saying  that  the  proclamation  that
 has  heen  issued  two  days  ago  is  a
 patent,  unmitigated  fraug  on  the  Con-
 stitution.  It  has  betrayed  parliament-
 ary  democracy;  it  has  violated  all  con-
 stitutional  requirements.  The  Vice-
 President  discharging  the  function  of
 the  President  should  have  ensured  that
 the  Kerala  Legislature  met  at  least
 once  and  that  the  members  were  given
 a  chance  to  form  a  stable  ministry.  In
 my  own  Madhya  Pradesh  and  also  in
 Rajasthan,  after  the  last  general  elec-
 tions  the  Congress  did  not  have  a
 majority  at  the  time.  Later  on,  after
 the  Assembly  met,  after  the  legisla-
 ture  met.  they  manoeuvred—after  all,
 we  know  how  they  manoeuvre  things
 by  distribution  of  patronage,  of  office
 and  all  that—and  got  a  bare  majority
 of  thige  or  four.  That  is  how  they
 functioned  in  Madhya  Pradesh  and  in
 Rajasthan  after  the  elections.  They
 did  not  give  a  similar  chance  to  the
 peop:e  cf  Kerala.  This  is  gross  viola-
 tion  cf  the  Constitution,  of  democracy
 and  thy  stand  self-condemned.

 श्री  हुकम  चन्द  कछवाय  (देवास):  उठा-

 ध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  ।

 हाउस  में  कोरम  नौ  है  ,

 Mr.  Deputy-Speaker:  The  Bell  is
 being  rung.  There  is  quorum  now—
 Shri  Khadilkar.

 Shri  Khadilkar:  Mr.  Deputy-Speak-
 er,  Sir,  the  issue  before  the  House
 today  is  of  grave  significance  and  I
 do  not  want  to  apply  my  mind,  nor
 do  I  d2s‘re  any  Member  of  this  House
 to  apy,  his  mind,  from  a  narrow  party
 angle,  cecause  this  House  ig  not  only
 suppesed  to  carry  on  the  Government
 but  is  sso  supposed  to  see  that  the
 provisicns  enshrined  in  the  Constitu-
 tion  the  provisiong  formulated  by  the
 founding  fathers,  are  being  mantained
 and  no  reach  is  committeg  conscious-
 ly  on  any  occasion,
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 Ag  the  Finance  Minister  said  yester-
 day,  every  decision  of  the  Government
 need  not  be  considered  infallible.  This
 is  a  conetitutional  issue  on  which  every
 Memter  of  this  House  must  feel  con-
 cerned.  What  would  happen  if  this
 issue  is  not  properly  grasped  and
 understrnvwd?  If  there  is  a  lacuna  in
 the  Constitution  and  it  is  not  amended
 vr  rectified,  what  would  happen  to  this
 country?

 Sir,  we  are  in  a  most  sorry  state  of
 affairs  because  I  feel,  as  8  democrat,
 that  the  verdict  given  by  the  electorate
 in  Kerals,  the  mandate  given  to  the
 represen'atives  of  Kerala,  has  been
 reversed.  While  reversing  that  man-
 Gate,  I  am  not  personally  satisfied  that
 all  the  constitutional  possibilities  of
 Sunccioning  of  parliamentary  demo-
 eracy  were  explored.  Constitutionally,
 to  my  rnind—let  me  be  very  frank—
 this  ]ooks  dubious  and  it  violates  the
 fundamentals  of  our  Constitution.  It
 js  agairst  constitutional  propriety.  I
 um  not  speaking  as  a  party  member
 with  a  rigid  attitude,  as  I  said  in  the
 beginning.  I  expect  the  time  has  come
 when,  as  I  said  the  other  day,  in  this
 country  the  dominant  party  should
 try  to  sustain  democracy.  In  other
 countries  the  dominant  party  usually
 undezmine  democracy.  That  has  been
 sustained  by  the  leadership  of  late
 Pandit  Nehru  and  now,  I  presume,  by
 Shri  Lal  Bahadur  Shastri  who  is  tak-
 ing  his  decisions  looks  at  the  collec-
 tive  wisdom.  But  there  are  occasions
 when  intuitive  judgment  of  moral
 character  is  called  for  wher  you  have
 to  apply  your  ming  afresh.  I  know
 that  Shastriji  is  not  very  happy  about
 this  decision.  This  is  my  personal
 view.

 What  has  happened  in  Kerala?  Let
 Ug  try  to  analyse  it.  Sir,  you  were  a
 member  of  the  Constituent  Assembly
 and  you  know  that  we  have  enshrined
 in  our  Constitution  the  British  parlia-
 mentary  system  of  Government.  But
 we  never  thought  at  that  time  whe-
 ther  in  the  changing  context  of  the



 6773  Kerala  Budget

 {Shri  Khadilkar]  r
 situation  this  system  will  prove  work-
 able  ia  this  country  or  not.  What  do
 we  find  et  the  present  juncture?  After
 functicn*ng  for  77  years  under  _  this
 Constitun.on,  we  find  that  party  life  is
 distintegrating.  The  Communist  Party
 is  spiit;  the  SSP  is  split;  the  Jan
 Sangh  is  split  on  the  language  issue;
 the  Swatantra  Party  is  united  only  on
 free  enterprise;  beyond  that,  there  is
 no  unitcq  front  in  the  Swatantra
 Party;  there  is  absolute  freedom.  For
 the  first  time,  in  Kerala—let  us  take
 note  «f  this—the  Congress  Party  also
 is  split.  Therefore,  this  situation  has
 arisen,

 Shri  0.  C.  Sharma:  Certainly  not.

 Shri  Khadilkar:  Please  sit  down
 Do  not  disturb  me......  (Interrup-
 tions)  Do  you  want  this  infection  to
 be  carriid  to  the  other  States  also?  I
 Maintain  that  democracy  in  this  coun-
 try  needs  a  dominant  party  like  the
 Congress  to  achieve  certain  objectives.
 I  hear  rumours  that  in  Mysore  there
 is  troui:e  and  there  is  ai  attempt....

 An  hon,  Member:  No  no.

 Shri  Khadilkar:  I  read  about  it  in
 the  pavers.  Therefore,  let  us  take
 stock  of  the  situation.  Let  us  see  whe-
 ther  ovr  present  constitutional  frame-
 work  can  be  fitteg  into  the  changing
 atmosphere  or  some  new  pattern
 should  be  evolved.

 I  do  egree  with  many  things  that
 were  mentioned  by  Shri  Govinda
 Menon.  For  instance,  he  wanted  the
 eonstitutional  aspect  to  56  taken  into
 consideration.  I  agree  there,  but  I  do
 not  agree  with  his  conclusion.  Arti-
 cle  356  coes  not  preclude  inviting  any
 leader,  even  a  minority  leader  to  come
 and  form  a  Government.  Let  any
 ronstitutional  Jawyer—and  there  are
 many  constitutional  pandits  here  like
 Shri  Nath  Pai,  Shri  N.  fon  Chatterjee
 and  Shri  H,  N.  Mukerjee—apply  his
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 mind  to  this  problem  ang  vive  his  con-
 sidered  opinion.  Does  arti.le  356  pre-
 clude  inviting  the  leader  of  a  mino-
 tty  group  to  form  a  government?  It
 does  not.  But  that  possibility  was
 not  expjured.

 As  .  said  on  a  former  occasion,
 many  of  us  in  thig  House  who  were
 brought  up  under  the  British  regime
 still  have  many  cobwebs  in  our  minds
 of  certa:n  constitutional  patterns  which
 are  not  applicable  to  this  country.  The
 time  has  come  when  we  must  apply
 our  mind  to  this  problem.

 So  far  as  Kerala  is  concerned,  as  I
 warned  you  on  the  last  occasion,  rigid
 attitudes  have  developed—caste  atti-
 tude,  party  attitude  and  so  on.  You
 have  no  ready  solutions.  You  have
 arrested  many  people  because  they
 were  security  risks.  I  support  those
 arrests.  But  the  question  is  was  your
 contention  accepted  by  the  people  in
 the  elections?  They  did  not  accept
 your  contention.  This  is  a  serious
 problem.  If  the  Communists  are  go-
 ing  tne  wrong  way  and  they  have
 fureign  affiliations,  we  who  have  the
 heritage  of  Gandhiji  and  Nehru,  _in-
 stead  of  putting  them  behind  the  bars
 should  fight  them  on  their  own
 ttrounds,  on  the  mass  front,  on  the
 politica]  front  and  other  fronts.  I  for
 one,  as  a  democrat,  could  not  tolerate
 this  attitude,  because  ultimately  _  it
 would  land  us  in  trouble  and  demo-
 cracy  in  this  country  will  be  under-
 mineg  in  the  name  of  fighting  Com-
 munists.

 In  Kerala  you  had  given  them  no
 chance.  Shri  Govinda  Menun  quoted
 tve  Canstitution  of  the  Fourth  French
 Renublic.  That  section  says  that  you
 must  give  a  chance  to  the  parties;  let
 them  answer.  If  we  had  given  a
 chance,  some  groups  would  have  come
 forwara  to  form  a  government  and
 the  Congress,  as  we  have  often  said,
 ig  not  lending  active  co-operation,
 would  kave  given  the  negative  kind  of
 support  to  the  constitutional  govern-
 meat  to  function  in  Kerala.  Even  a
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 minority  government  would  have  been
 becter,  provided  the  Legislative  As-
 sembly  is  functioning.  If  that  is  not
 possible,  there  could  have  been  a  con-
 sensus  of  three  or  four  groups.  It  is
 only  when  there  is  a  failure  of  even
 that  that  the  Governor  coulg  say  that
 the  constitutional  machinery  has
 broken  cown  and  so  the  President
 should  take  over  the  administration
 by  issuing  a  proclamation.

 There  igs  another  point  of  propriety
 to  which  I  have  given  deep  thought,  I
 wart  to  ask  the  constitutional  law-
 yers  one  question.  Whose  judgment  is
 final  in  this  matter—the  judgment  of
 the  Governor  or  that  of  the  represen-
 tutives  of  the  people?  That  is  the  con-
 fiict.  Let  the  elected  people  meet  and
 decide  it,  If  they  find  there  is  a  fai-
 lure  af  democracy,  let  them  come  to
 the  Governor.  Ultimately  they  will
 inevitably  have  to  approach  the  Gov-
 enor.  It  is  only  then  that  the  Gover-
 nor  could  form  a  judgment  and  take
 the  decision.  To  take  a  decision  on
 the  basis  of  personal  conversations  is
 ugainst  the  grain,  against  the  spirit  of
 our  Constitution,  as  I  have  understood
 it.

 It  is  not  a  question  of  supporting
 the  general  policy  of  the  Government.
 Sir,  we  are  the  custodians  of  our  Con-
 ctitution  and,  in  that  sense.  we  must
 see  that  it  is  well  protected.  Has  it
 been  done  in  Kerala?  In  my  opinion,
 unfortunately,  it  has  not  been  done.  Of
 course,  it  becomes  academic  once  the
 proclamation  has  been  issued  But  I
 do  not  consider  it  academic.  It  will
 be  agitating  the  mindg  of  the  people.
 When  the  constitutional  history  of  this
 period  will  be  written  by  a  foreigner
 like  Sir  Ivor  Jennings  or  Morris  Jones
 he  will  have  to  say  that  on  this  occa-
 sion  our  judgment  was  not  infallible
 and  there  was  some  dubiousness  about
 it.  ‘hig  proclamation  ought  not  to
 have  Leen  issued.

 Therefore,  on  this  occasion,  as  a
 metnber  of  the  Constituent  Assembly,

 887  (SAKA)  Kerala  Budget  0376

 T  would  like  to  appeal  to  you  and  the
 House  that  we  will  have  to  leave
 aside  party  considerations  and  trans-
 cend  the  party  loyalties  and  consider
 the  position  in  Kerala  in  a  new  pers-
 pective.  I  may  tell  you  that  in  Kerala
 there  is  a  local  leadership.  We  might
 Say  anything,  but  is  it  possible  for
 any  hon.  Member,  be  it  Shri  A.  M.
 Thomas  or  Shri  Ravindra  Varma,  to
 go  and  tell  the  people  of  Kerala  that
 Shr  A,  K.  Gopalan  ang  Shri  E.  M.  S.
 Namboodiripad  are  traitors?  They
 will  not  listen  to  it.  Because,  these
 were  the  people  who  have  fought  in
 the  freedom  struggle  and  undergone
 many  Gifficulties  and  made  many  sacri-
 fices  in  the  earlier  days.  In  view  of
 this  background  material,  it  is  extre-
 mely  difficult  for  anybody  to  tell  the
 people  of  Kerala  that  these  people  are
 traitors.  That  can  be  done  only  by
 meeting  them  on  their  own  ground.
 You  have  to  tell  them  by  active  work
 in  the  field;  you  have  to  tell  them  that
 they  are  being  misleg  by  the  Commu-
 nists,  who  are  security  risks,  their
 loyalty  is  under  suspicion  and  80  on.
 You  have  to  fight  them  on  their  own
 plane;  not  on  any  other  plane;  not  by
 taking  political  action  or  represive
 measures,  because  by  those  measures
 you  cannot  fight  the  Communists.

 Finally,  as  Shri  Govinda  Menon  has
 said,  there  is  a  constitutional  gap  or
 lacuna.  The  changing  situation  de-
 mands  that  thig  gap  should  be  filled
 up  by  amending  the  Constitution.  If
 it  is  necessary,  we  have  to  do  it.  To-
 day  the  position  is  that  the  political
 life  at  the  party  level  is  disintegrating.
 Lord  Bisraeli  said  that  a  party  is  or-
 ganised  public  opinion.  If  that  defi-
 nition  is  not  more  applicable  to  the
 present  context  of  the  situation,  it  is
 for  us,  the  dominant  party  in  the  coun-
 try,  to  take  stock  of  the  _  situation.
 Now,  in  a  slow  manner,  the  whole
 party  life  and  social  life  is  getting  dis-
 integrated.  We  have  to  build  our-
 selves  up  so  that  the  dominant  posi-
 tion  of  the  Congress  Party  would  be
 maintained.  By  no  other  method  can
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 we  sustain  the  Constitution  and  demo-
 cracy  and  achieve  our  social  objective
 within  the  framework  of  the  Constitu-
 tion.  Kerala  has  taught  us  a  lesson
 and  we  should  not  forget  it.  We
 should  try  to  repair  the  damage  that
 has  been  done  to  democracy.

 Shmri  Nath  Pai:  Sir,  Mr.  Khadilkar
 has  made  an  appeal  for  our  Constitu-
 tional  advice  on  this  very  important
 issue.

 It  is  the  considered  opinion  07
 Mr.  N.  C.  Chatterjee,  Mr.  में.  N.
 Mukerjee  and  Mr.  Nath  Pai,  on  behalf
 of  the  few  other  Members  on  these
 benches  also,  that  article  356  does  not
 preclude  the  calling  of  the  leader  of
 a  minority  party  to  form  the  govern-
 ment.  (Interruption).

 Sir,  he  has  asked  for  it.

 An  hon.  Member:
 Bench!

 Constitutional

 Shri  Tridib  Kumar  Chaudhuri:  Sir.
 we  all  know  the  extraordinary  cir-
 cumstances  under  which  Parliament
 has  to  consider  these  Grants.  The
 main  question  before  us  is  whether
 the  action  taken  by  the  President  on
 the  advice  of  the  Home  Ministry  has
 been  constitutionally  proper  or  legal.

 I  would  invite  a  reference  to  the
 concluding  paragraph  of  the  summary
 of  the  report  of  the  Governor  that  has
 been  circulated  to  us.  And  in  this
 paragraph  it  is  stated:

 In  view  of  what  has  been  stated
 above—the  Report  of  the  Governor
 deals  with  the  situation  arising  after
 the  election  and  concludes—In  view
 of  what  has  been  stated  above,  the
 Governor  considered  that  no  party  or
 combination  of  parties  would  be  in  a
 position  to  muster  enough  strength  to
 form  a  ministry  with  8  working  majo-
 rity  ang  he  therefore  recommended
 that  article  356  of  the  Constitution
 might  be  applied.

 MARCH  26,  965

 ‘sider  three  possibilities.

 Kerala  Budget  6178

 But  what  article  356  contemplates
 is  not  the  possibility  or  the  impossi-
 bility  of  forming  a_  representative
 government  with  a  working  majority.
 What  article  356  contemplates,  if  you
 read  the  language  of  that  article,  is
 that  the  Governor  must  be  satisfied
 that  a  situation  has  arisen  in  which
 the  government  of  the  State  cannot
 be  carried  on  in  accordance  with  the
 provisions  of  this  Constitution.

 When  the  Governor  takes  upon  him-
 self  the  responsibility  of  deciding  whe-
 ther  any  party  or  combination  of  par-
 ties  is  in  a  position  to  form  a  govern-
 ment  with  a  working  majority  or  a
 representative  government,  the  Gov-
 ernor  unwittingly  enters  the  sphere
 of  party  poltics.  And  that  is  a  gross
 violation  of  the  Constitution,  What
 the  Constitution  requires  is  stated
 clearly  in  article  164(2)  where  it  is
 stated—it  is  q  very  simple  and  suc-
 cinct  statement—that,  “the  Council  of
 Ministers  shall  be  collectively  respon-
 sible  to  the  Legislative  Assembly  of
 the  State”.

 If  any  party  is  not  in  a  position  to
 commang  a  majority,  in  that  case  the
 courses  that  are  open  to  the  head  of
 the  State  have  been  described  here  in
 this  well-known  book  by  Mr.  Ivor
 Jennings  and  this  was  referred  to  by
 Mr.  Menon  also,

 The  head  of  the  State  has  to  con-
 The  first  is

 that  a  coalition  government  may  be
 formed.  The  second  possibility  is  that
 one  party  may  form  a  minority  gov-
 ernment  with  the  intention  of  advis-
 ing  a  dissolution  as  soon  as  it  is  prac-
 ticable  to  do  it.  And  the  third  possi-
 bility  is  that  a  minority  government
 may  be  formed  which  may  be  able  to
 manage  itself  in  office  in  spite  of  its
 lack  of  a  majority.

 The  Governor’s  report  makes  it  very
 clear  that,  if  a  government  were  for-
 med  by  the  Kerala  Congress  and  the
 Muslim  League,  in  view  of  the  stated



 6179  Kerala  Budget

 position  of  the  Congress  Party,  they
 would  be  prepared  to  support  a  gov-
 ernment  so  long  as  that  government
 did  not  go  against  the  stated  Congress
 policies.  I  fail  to  see  how  in  view  of
 this  position  the  Governor  could  arrive
 at  this  conclusion  that  a  situation  has
 arisen  where  the  government  of  the
 State  cannot  be  carrieq  on  in  accord-
 ance  with  the  provisions  of  the  Cons-
 titution.

 The  provisions  of  the  Constitution
 would  be  satisfied  if  the  Assembly  al-

 tows  the  government  to  be  carried  on.
 So  long  as  it  does  not  throw  out  a
 government,  even  if  it  is  a  minority
 government,  so  long  the  requirements
 of  the  Constitution  are  satisfied.  Un-
 fortunately  that  aspect  of  the  matter
 was  not  considered,  and  the  Congress
 Government  at  the  Centre,  who  were
 embarrassed  because  their  counterparts
 in  the  State  were  thrown  out  of  power
 by  the  electorate,  wanted  to  convert
 their  minority  position  into  a  majo-
 tity  indirectly,  by  assuming  all  power
 to  themselves.  .And  that  is  why  we
 have  to  consider  here  the  State’s  bud-
 get  that  has  been  presented  by  the
 hon.  the  Finance  Minister  to  this
 House.

 I  say,  Sir,  with  all  the  emphasis  at
 my  command  that  it  is  not  merely
 constitutional  impropriety.  The  hon.
 the  Speaker  suggested  that  if  some
 people  were  not  satisfied  with  the  de-
 cision  of  the  Government  they  may
 take  the  matter  to  the  Supreme  Court.

 May  be,  some  Member  of  the  Kerala
 Legislature  would  take  up  that  sug-
 gestion.  But  it  is  clear  that  not  only
 the  spirit  of  the  Constitution  but  also
 the  letter  of  the  Constitution,  the  law
 as  written  in  the  Constitution,  has
 been  violated.  That  has  been  violat-
 ed  firstly  by  the  Governor  in  not  re-
 porting  to  the  Government  that  a
 situation  has  arisen  in  which  the  gov-
 ernment  of  the  State  cannot  be  carried
 on  in  accordance  with  the  provisions
 of  the  Constitution.  That,  he  has
 never  stated  anywhere  in  his  report.
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 The  only  thing  he  has  stated  is  that  a
 representative  government  with  a
 working  majority  cannot  be  formed.
 But  that  does’  not  mean  that  a  situa-
 tion  has  arisen  where  the  government
 of  the  State  cannot  be  carried  on  in
 accordance  with  the  provisions  of  the
 Constitution,  because  the  provisions  of
 the  Constitution  only  require  that  the
 State  Government  should  have  the
 confidence  of  the  Legislature;  it  should
 be  collectively  responsible  to  the
 Legislature;  nothing  more,  and  nothing
 less.  So  long  as  a  government  form-
 ed  is  not  thrown  out  by  the  Legisla-
 ture  by  means  of  a  vote  of  no-confi-
 dence,  so  long  the  requirements  of  the
 Constitution  are  satisfied.

 So  far  as  the  problems  of  that  pro-
 blem  State  are  concerned,  everybody
 is  aware  of  them.  Mr.  Panampilli
 Govinda  Menon  complained  that  Mem-
 bers  of  the  Opposition  oy  Members  of
 this  House  are  not  aware  of  those
 problems.  But  the  tragedy  is  that
 although  his  party  has  been  in  power
 in  that  State  for  the  major  part  of
 the  seventeen  years  that  we  have  been
 independent,  the  problems  of  that
 State  have  not  been  solved  and  they
 will  certainly  not  be  solved  if  the
 ruling  party  here  assumes  power  in
 the  illegal  and  unconstitutional  man-
 ner  it  has  sought  to  do.

 Dr,  M.  S.  Aney  (Nagpur):  If  you
 permit  me  I  will  speak  on  one  small
 point  in  connection  with  the  Constitu-
 tion.

 Mr.  Deputy-Speaker:  Shri  Vasude-
 van  Nair:

 Shri  Vasudevan  Nair:  Mr.  Deputy-
 Speaker,  Sir,  I  was  listening  to  all  the
 speeches  made  by  the  hon.  members
 with  a  lot  of  interest.  I  should  say
 that  I  wag  very  much  amused  to  hear
 the  speech  of  one  hon,  member,  Shri
 Govinda  Menon.  He  had  the  distinc-
 tion  in  this  House—that  only  distinc-
 tion  in  this  House  of  trying  to  defend
 the  indefensible  case.  He  is  a  very
 eloquent  speaker  and  a  very  good



 6181  Kerala  Budget

 (Shri  Vasudevan  Nair]
 Advocate.  But  I  should  tell  him  that
 he  has  tried  to  present  a  lot  of  legalis-
 tic  arguments  to  cover  up  the  politi-
 cal  crime  of  the  ruling  party.  That
 is  the  real  point  at  issue.  And  no
 amount  of  quotations  either  from  Jen-
 nings  or  Montague  can  cover  up  that
 crime,  the  political  crime  committed  by
 the  ruling  party  of  which  he  is  a  lead-
 ing  member.  I  was  also  interested  to
 see  that  he  was  giving  so  many  quo-
 tations  because  he  is  very  good  at
 quotations.  In  9583—I  would  like  to
 recall—it  was  he  who  very  much  de-
 pended  on  Jenning's  quotation  to
 justify  the  continuation  of  a  minority
 Congress  Ministry  in  Travancore-
 Cochin  which  was  voted  out  of  power
 on  no-confidence.  They  tried  to  con-
 tinue  in  power  as  a  caretaker  Gov-
 ernment  and  they  continued  shame-
 lessly.  And  an  explanation  was  given
 and  an  argument  was  advanced  by
 Shri  Govinda  Menon  who  was  ag  Min-
 ister  in  that  Cabinet  on  the  basis  of  a
 quotation  from  Jennings.

 An  hon.  Member:
 tion.

 The  same  quota-

 Shri  Vasudevan  Nair;  I  do  pot  know
 whether  it  was  the  same  quotation,

 I  am  surprised  and  I  am  really  sorry
 that  persons  lixe  him  who  should
 guide  the  Central  Government  and
 the  ruling  party  in  a  more  sensible
 manner  are  trying  to  cover  up  the
 mischiefs,  the  mistakes  and  the  crimes
 committed  by  the  very  same  ruling
 party.  My  charge  is  that  whatever
 the  Central  Government  has  done  in
 relation  to  Kerala  in  the  recent  period
 was  done  solely  and  wholly  in  the
 self-interest  of  the  ruling  party  and
 the  Central  Government.  It  was  not
 done  in  a  spirit  of  fairness;  it  was  not
 one  in  a  spirit  of  democracy;  it  was
 s:0t  even  done  to  uphold  the  spirit  of
 {he  Constitution.  Many  constitutional
 cxperts  and  lawyers  have  already  told
 ts  how  the  action  of  the  Central  Gov-
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 ernment  was  betrayal  of  democracy
 and  betrayal  of  the  Constitution.  I
 am  not  so  much  interested  in  that  as
 I  am  interested  in  the  political  aspect
 cf  the  problem.

 Now,  Sir,  the  Congress  High  Com-
 inand  and  the  Central  Government
 thought  that  they  can  frighten  the
 Kerala  people  and  that  they  can  ter-
 lorise  the  Kerala  people.  I  charge
 this  Government  and  this  Home  Min-
 istry  that  they  decided  to  put  these
 reople  in  prison  just  on  the  eve  of  the
 election  with  no  other  purpose  than
 to  frighten  the  electorate  of  Kerala.
 They  thought  that  they  will  be  able  to
 prevent  an  understanding  between  the
 TIreft  Communists  and  the  Muslim
 league  by  putting  the  Left  Commu-
 nists  in  prison.  I  will  just  request
 Shri  Govinda  Menon  to  really  refute
 if  it  is  possible....

 Shri  P.  G.  Menon:  I  refute  it,

 Shri  Vasudevan  Nair:  It  was  with
 this  idea  in  mind  that  they  will  be
 able  to  prevent  an  alliance  like  this
 vrhich  according  to  me  was  a  very  un-
 holy  alliance.  But  this  was  not  the
 method  to  prevent  it......

 Shri  P.  G.  Menen:  What  happened.

 Shri  Vasudevan  Nair:  I  am  sorry.  |
 co  not  get  enough  time  to  yield  to  the
 hon,  member,

 Shri  P.  G.  Menon:  If  you  challenge
 rane,  I  will  refute  it  and  you  should
 give  me  an  opportunity.

 Shri  Vasudevan  Nair:  They  thought
 that  they  could  win  the  elections—at
 least  some  of  them  thought  that  they
 could  win  the  elections  if  the  leading
 members  of  the  Marxist  Communists
 were  put  in  prison.  But  they  were
 thoroughly  mistaken.  We  know  what
 in  the  stock  of  the  Kerala  electorate.
 We  hag  our  experience  even  before.
 ‘the  Home  Minister  rushed  to  Kerala.
 I  will  even  say  that  a  consultative
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 committee  meeting  of  Kerala  M.Ps.
 was  hurriedly  shifted  to  Trivandrum
 so  that  the  Home  Minister  could  come
 to  Kerala  ang  on  the  spot  he  held  a
 press  conference.  I  charge  that  this
 was  all  planned  and  deliberate.  And
 there  he  came  and  said  in  that  press
 conference:  “All  right,  I  will  give  a
 chance  to  the  electorate  to  reject  these
 people.  But  in  case  these  people  are
 elected,  we  will  do  our  job.”  H  said:
 “We  will  do  our  job”.  Therefore,  even
 at  that  time  he  hinted,  rather  bluntly
 hinted  that  even  if  these  people  are
 elected.  they  will  not  be  released
 Arithmetical  calculations  are  made.
 Fut  in  all  honesty,  we  should  all
 agree  and  realise  that  there  is  a  case
 for  the  major  party  that  has  emerged
 after  the  elections  that  they  were  not
 given  a  proper  opportunity  and  a  fair
 chance  to  enter  into  negotiations  with
 all  other  opposition  parties  to  find  out
 vrhether  they  can  really  form  a  Gov-
 ernment  ang  get  a  majority.  An  im-
 pression  was  given  by  the  Central
 Government  from  the  very  beginning
 that  there  is  no  use  of  having  any
 alliance  with  this  party  because  what-
 ever  happens  75  per  cent  of  those
 members  of  legislature  will  remain  in
 prison;  they  will  not  come  out  of  pri-
 son,  I  say  that  this  also  was  done
 vith  a  calculation  and  with  a  pur-
 pose.  Even  at  this  time  when  the
 Central  Government,  on  the  so-called
 advice  of  the  Governor  and  the  advice
 of  some  members  of  the  Congress
 Party  in  Kerala,  took  this  decision  to
 promulgate  President’s  rule,  I  say
 there  was  a  chaince  for  a  Government
 to  be  formed.  May  be  it  will  be  4
 niinority  Government  for  the  time
 being.

 Why  was  the  High  Command  in  such
 a  hurry?  There  are  two  reasons  for
 that.  One  is  that  they  want  to  get
 rid  of  this  situation  under  which  some
 MLAs  are  in  prison  even  after  get-
 ting  elected.  Even  though  Shri  Nanda
 is  very  bold  in  his  denunciation,  I
 think  he  is  himself  g  little  nervous
 that  people  who  are  voteg  to  the  As-
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 sembly,  in  spite  of  the  accusations,  are
 remaining  in  prison  and  there  is  going
 to  be  a  huge  mass  movement  for  their
 release,  especially  for  the  release  of
 people  who  are  elected  to  the  Assem-
 bly,  if  not  for  all  the  detenus.  The
 knows  that  he  will  be  in  an  extreme-
 ly  defensive  position  and  that  he  will
 not  be  able  io  meet  that  mass  move-
 ment.  This  was  one  consideration.

 The  second  consideration  was  that
 anyone  who  reads’  Kerala  papers
 knows,  this  that  when  an  Assembly
 comes  into  existence  and  Government
 is  sworn  in,  there  will  be  defections
 Jrom  the  Congress  Party.  They  want-
 ed  to  avoid  that  situation  because  that
 has  happened  in  the  past.  There  were
 persistent  reports  in  the  newspapers
 that  some  MLAs  of  the  Congress  who
 were  elected  were  sending  telegrams
 and  messages  to  the  High  Command
 that  they  should  not  take  this  obstruc-
 tionist  attitude  and  that  they  should
 co-operate  with  the  Rebe]  Congress
 ang  form  a  Government.  In  case  the
 rebel  Congress-Muslim  League  _  alli-
 ance  forms  a  Government,  Shri
 Govinda  Menon  ang  many  others
 knew  that  there  was  a  likely  chance
 of  some  people  crossing  over  and  that
 party  becoming  a  majority  party,

 Again,  Sir,  in  the  interest  of  the
 Congress,  the  Government  of  India,
 the  Home  Ministry,  wanted  to  save
 the  Congress  from  that  embarrassing
 situation.  I,  is  very  amazing,  it  is
 very  strange  and  it  is  really  shocking
 that  the  Home  Ministry  comes  out
 with  a  political  analysis  of  the  elec-
 tion  results  to  show  that  the  Congress
 has  gained  in  these  elections  in  per-
 centages  and  that  the  Communists
 have  lost  in  the  elections  in  percentag-
 es.  Of  course,  these  calculations  and
 combinations  can  be  made.  But  my
 charge  is:  what  business  has  the  Home
 Ministry,  what  businesg  has  this  Gov-
 ernment  of  India  which  is  here  at  the
 expense  of  all  the  people,  not  only
 the  Congress,  to  come  out  with  such
 statements  and  publicise  them.  Is  it
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 [Shri  Vasudevan  Nair]
 the  business  of  the  Central  Govern-
 ment  to  bring  out  a  political  analysis
 explaining  that  the  Congress  is  still
 enjoying  so  much  support  and  that
 others  are  losing?  So,  Sir,  from  begin-
 ning  to  end,  if  you  examine  the  his-
 tory  of  Kerala  developments  during
 the  last  six  months,  you  will  see  that
 every  action  of  this  Central  Govern-
 ment  was  actuated,  motivated,  by  sel-
 fish  considerations,  by  party  conside-
 rations,  above  national  interests  and
 even  above  the  constitutional  position
 in  this  country.

 Now,  what  will  be  the  result?  I  am
 really  surprised  that  this  very  Gov-
 ernment,  this  very  party,  which
 everyday  talks  in  the  name  of  demo-
 cracy—they  say  we  are  all  not  demo-
 crats—is  cutting  at  the  very  roots  of
 democracy.  They  are  cutting  at  the
 very  roots  of  democracy.  During  the
 last  7  years,  there  was  not  a  single
 action  like  this  which  cut  at  the
 roots  of  parliamentary  democracy.
 You  are  accusing  the  Communists  as
 a  whole  and  now  the  Left  Commu-
 nists  in  particular  that  they  do  not
 believe  in  parliamentary  democracy.
 It  is  really  surprising  that  here  is  a
 Government  which  is  in  a  hurry  to
 dissolve  a  legislature  even  without
 giving  chance  to  the  parties  elected
 to  form  a  Government  because  the
 Congress  has  lost,  because  they  can-
 not  form  a  Government,  Is  _  there
 any  other  agency  in  this  country
 which  is  really  subverting  democracy
 and  paving  the  way  for  other  paths?
 The  people  will  have  to  look  for
 other  paths.  If  this  ruling  party  is
 going  to  behave  like  that  we  are  not
 afraid  to  say  this.  After  all  utlima-
 tely  it  is  the  interests  of  the  people
 that  are  to  be  considered  supreme.
 Nothing  is  more  supreme  than  the  in-
 terests  of  the  people,  All  responsible
 parties  in  this  country  are  wedded  to
 peaceful  paths  of  revolution.  We
 stand  for  a  revolution  in  this  coun-
 try  but  we  are  pledged  to  a  peaceful
 path  of  revolution.  But  if  this  party,
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 if  this  Government,  is  going  to  be-
 have  like  this,  nobody  can  guarantee
 what  will  happen  in  this  country.
 And  you  know  what  is  going  to  hap-
 pen  in  Kerala.  Already  black  day
 has  been  announced  against  this  dec-
 laration  of  President’s  rule.  May  be,
 they  have  got  the  police.  In  the
 budget,  they  have  one  more  crore  of
 rupees  for  the  police.  A  new  batta-
 lion  is  being  built  up,  Malabar  spe-
 cia]  police,  and  they  may  be  able  to
 meet  the  situation  with  the  help  of
 the  police  for  the  time  being.  But  I
 say  that  bad  days  are  coming  for  our
 country  and  it  is  precisely  because
 of  the  anti-democratic  anti-people,
 anti-constitutional  steps  taken  by  this
 Government  that  such  8  situation  is
 coming  about  in  our  country  ang  the
 entire  responsibility  rests  on  this
 Government.

 Sir,  even  at  this  late  hour,  we
 would  request  the  Central  Govern-
 ment  to  consider  their  position.  Let
 the  people’s  verdict  be  honoured.  Let
 them  meet  the  people;  let  them  car-
 ry  on  their  ideology  among  them  and
 try  to  meet  them.  If  Shri  Govinda
 Menon  can  depend  upon  his  eloque-
 nce  and  meet  the  people  of  Kerala,
 then  perhaps  he  can  do  something.
 Otherwise,  this  move  is  doomed  to
 failure.  We  want  to  give  that  warn-
 ing  to  this  Government.

 Mr.  Deputy-Speaker:  Sir  T.  T,
 Krishnamachari.

 Dr.  M.  S.  Aney:  May  I  have  five
 minutes.  I  want  to  raise  only  one
 constitutional  point.

 Shri  Raghunath  Singh:  We  should
 be  allowed  to  say  a  few  words.

 Mr.  Deputy-Speaker:  I  have  to
 close  this  debate  at  3-30  P.  M.  Other-
 wise,  the  entire  budget  programme
 will  be  upset.

 Dr.  M.  S.  Aney:
 five  minutes.

 May  I  have  only
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 Mr,  Deputy-Speaker:  Al)  right  Dr,
 Aney.  He  should  conclude  in  five
 minutes,

 Dr.  M.  S.  Aney;
 one  constitutional  point  to  make.
 Under  the  Constitution,  there  is  a
 provision  for  the  appointment  of  the
 President  for  the  Union  ang  the  Gov-
 ernor  for  the  State.  There  is  a  con-
 vention  that  neither  the  President
 nor  the  Governor  can  give  any  advice
 or  do  anything  without  the  advice  of
 the  Prime  Minister  or  the  Chief  Mi-
 nister  as  the  case  may  be.  Under  all
 sections  of  the  Constitution  wherever
 it  is  said  that  the  Governor  has  to
 do  this  or  to  do  that,  it  only  means
 that  it  is  on  the  advice  of  the  Chief
 Minister.  He  cannot  do  anything  on  his
 own.  That  is  the  main  basis  of  the
 entire  Constitution.  So,  if  the  Gover-
 nor  wanted  to  act  and  give  the  advice
 to  the  Central  Government,  or  the
 President,  about  this  he  has  first  to
 see  that  there  was  a  Ministry  on
 whose  advice  he  could  give  that  ad-
 vice  to  the  President.  The  Ministry
 hag  to  be  there  first  on  whose  advice
 he  can  say,  “I  have  trieqd  to  run  the
 Government  but  I  cannot  do  _  that.”
 On  that  basis,  he  can  tender  that  ad-
 vice  to  the  Central  Government  or  to
 the  President.  It  is  that  advice
 which  the  President  has  to  take  into
 consideration.  He  himself  dissolved
 the  old  legislature  and  ordered  new
 elections  in  the  State.  That  thing
 was  done.  The  people  acted  according
 to  his  order.  Having  taken  all  these
 steps  on  the  advice  of  the  Ministry,
 the  only  thing  he  could  do  was  to  ask
 them  to  form  a  Ministry  by  selecting
 one  party  which  has  got  a  majority
 vis-a-vis  other  parties,  It  was  his
 duty  to  do  so.  Otherwise,  he  was  not
 creating  a  condition  under  which  he
 can  do  anything  or  give  any  advise
 either  to  the  Central  Government  or
 to  the  President.  That  condition  was
 wanting  and  the  advice  that  he  has
 tendered  to  the  Union  Government
 and  to  the  President  here  is  not  the
 one  on  which  proclamation  should

 Sir,  I  have  only
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 have  been  issued  or  the  Government
 shoulg  have  acted  upon.

 Mr.  Deputy-Speaker:  Shri  T.  T.
 Krishnamachari.

 Shri  T.  T  Krishnamachari:  Mr.  De-
 puty-Speaker,  Sir....

 श्री  हुकम  चन्दा  कछवाय  :  उपाध्यक्ष
 महोदय,  सदन  में  कोरम  नहीं  हैं  ।

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung....Now  there  is  quorum.

 15  hrs.

 Shri  T.  Tr.  Krishnamachari:  Mr:
 Deputy  Speaker,  Sir,  in  the  State-
 ment  that  I  have  appended  to  the
 papers  placed  before  the  House,  I
 had  mentioned  in  paragraph  9  that  I
 am  _  presenting  only  a_  provisional
 budget  of  the  Kerala  Government  for
 the  next  year.  It  was  the  Govern-
 ment’s  hope  at  that  time  that  an  ap-
 propriate  budget  would  be  framed
 and  presented  later  at  an  appropri-
 ate  place  and  we  could  get  the  Vote
 on  Account  for  carrying  on  the  ad-
 ministration  until  the  other  contin-
 gency  qeveloped.  Unfortunately  othgr
 events  have  overtaken  us,  and  may  be
 the  responsibility  for  having  to  frame
 the  budget  for  Kerala  woulq  de-
 volve  on  the  Central  Government.

 Many  hon.  Members  had  sent  cut
 motions  on  these  demands.  I  had
 gone  through  al]  of  them  बात  tried
 to  prepare  an  answer  for  some  of  the
 cut  motions  tabled,  But,  unfortuna-
 tely,  I  think,  none  of  them  has  been
 moved  or  nobody  made  any  reference
 to  any  part  of  the  budget  excepting
 very  general  charges  made  about
 neglect  of  Kerala.  The  discussion
 revolved  round  the  Proclamation  that
 has  been  placed  on  the  Table  of  the
 House  a  couple  of  days  back  and
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 (Shri  T.  T.  Krishnamachari]
 upon  the  pros  and  cons  of  the  cir-
 cumstances  that  were  behind  this  pro-
 clamation.  I  don’t  think  I  am  called
 upon  at  this  stage  to  provide  any
 detailed  reply  for  these  accusations
 and  counter-accusations;  but  the  rea-
 son  for  the  issue  of  this  Proclamation
 will  have  to  be  ratified  by  the  House
 by  a  Resolution  and  in  due  course
 that  Resolution  will  be  tabled  and
 the  House  will  have  a  full  opportu-
 nity  of  discussing  this  problem  over
 again.  Then,  the  Government  also
 would  be  able  to  state  their  case  ade-
 quately  at  that  time.

 I  hope  the  hon,  Members  who  spoke
 will  not  mistake  me  as  being  some-
 what  oblivious  to  the  remarks  made
 and  my  not  replying  to  them,  be-
 because  I  think  that  that  is  the  pro-
 per  time  for  dealing  with  this  pro-
 blem.  At  the  moment  all  I  am  con-
 cerned  with  is  to  request  the  House
 to  pass  the  Demands  and  on  the  basis
 of  the  Demands  to  pass  the  Vote  on
 Account  so  that  the  Government  of
 Kerala  can  be  carried  on  until  such
 time  as  a  fuller  budget,  if  need  be,
 may  be  placed  before  this  House  for
 its  imprimatur,  until  other  condi-
 tions  supervene.

 Therefore  I  will  content  myself
 with  this  statement  and  if  the  House
 permits,  I  shall  present  to  the  House
 my  Bill  in  respect  of  the  Vote  on
 Account.

 Mr.  Deputy-Speaker:  Are  the  Cut
 Motions  being  pressed  to  vote?

 Shri  Vasudevan  Nair:  Cut  Motion
 No.  22  may  be  put  to  voice  vote.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  demand  for  grant  on
 account  under  the  head  ‘Heads  of
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 States,  Ministers  and  Headquar-
 ters  Staff’  be  reduced  to  Re.  1

 [Refusal  to  release  M.  L.  As  under
 detention  thereby  preventing  the  for-
 mation  of  a  Government  in  Kerala
 after  the  elections.  (22)  dL.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  I  shall
 put  all  the  other  cut  motions.

 now

 All  the  other  cut  motions  were  put
 and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  third  column  of  the  Order
 Paper  be  granted  to  the  President
 on  account  out  of  the  Consolidated
 Fund  of  the  State  of  Kerala  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  966  in  respect  of  the  fol-
 owing  Demands  entered  in  second
 column  thereof: —

 Demand  Nos.  I  to  LIII  and  LV”.

 The  motion  was  adopted.

 Shri  T.  T.  Krishnamachari:
 Supplementary  Demands  may
 be  put  to  vote.

 The
 also

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  Supplemen-
 tary  sums  not  exceeding  the
 amounts  shown  in  the  _  third
 column  of  the  Order  Paper  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Kerala  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  965  in
 respect  of  the  following  demands
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 entered  in  the  second  column
 thereof:

 Demands  Nos.  I,  IV  to  VI,
 IX,  X,  XII  to  XIV,  XVI,  XVII,
 XXI  to  XI  XXV,  XXVIII,
 XXX  to  XXXV,  XXIXVII,  XL,
 XLII,  ‘XLVI,  L  to  LIT.”

 The  motion  was  adopted
 [The  motions  of  Demands  for  Grants

 (On  Account,  1965-66)  and  of  Sup-
 plementary  Demands  for  Grants,
 1964-65,  in  respect  of  Kerala  which
 were  adopted  by  the  Lok  Sabha,  are
 reproduced  below—E£d.]
 On  Accounr  Demanps,  1965-86

 DeMAND  No,  I—AGRICULTURAL  INCOME
 Tax  AND  SALES  TAx

 “That  a  sum  not  exceeding
 Rs.  7,44,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,

 in  respect  of  ‘Agricultural  Income
 Tax  and  Sales  Tax’.”

 DEMAND  No,  II—LANp  REVENUE
 “That  a  sum  not  exceeding

 Rs,  22,20,000  be  granted  to
 the  President,  on  acccuni,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Land  Revenue’.

 DEMAND  No.  III—Excise
 “That  a  sum  not  exceeding

 Rs.  4,84,000  be  granted  to
 the  Pregident,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  ycar  end-
 ing  the  3lst  day  of  March,  1966,

 १  १३ in  respect  of  ‘Excise’.
 Demanp  No.  IV—TAxes  ON  VEHICLES

 “That  a  sum  not  exceeding
 fs.  1,65,000  be  granted  to
 the  President,  on  account,  out  of
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 the  Consolidated  Fund  of  the
 State  of  Kerala  ia  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Taxes  on  Vehicles’.”

 DemManpD  No.  V—STAMPS
 “That  a  sum  not  exceeding

 Rs,  2,24,000  be  granteq  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course

 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Stamps’.”

 “That  a  sum  not  exceeding
 Rs.  6,57,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keralg  to  defray  the
 charges  which  wil!  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966, oo” in  respect  of  ‘Registration  Fees’.
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 DEMAND  No.  VI—REGISTRATION  FEES

 *

 Demanp  No.  VII—Starr  Lecistature
 “That  a  sum  ot  exceeding

 Rs,  1,53,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keralg  to  defray  the
 charges  which  wil]  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966, १  है in  respect  of  ‘State  Legislature’.

 Demanpd  No.  VIII[--ELECTIONS
 “That  a  sum  not  exceeding

 Rs.  1,56,000  be  granted  to
 the  President,  on  accouni,  «ut  of
 the  Consolidatet  Fund  of  the
 State  of  Kerala  :o  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  ;car  end-
 ing  the  3lst  day  of  Marzh,  1966,

 oF in  respect  of  Elections’.

 MINISTERS  AND  HEADQUARTERS  STAFF
 “That  a  sum  not  excecding

 Rs,  13,038,000  be  granted  to
 the  President,  on  account,  out  of

 Srates,
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 DEMAND  No,  X—Districr  ADMINISTRA-

 DEMAND  No.  XI—ADMINISTRATION  OF
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 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Heads  of  States,

 Ministers  and  Headquarters
 Staff’.”

 TION  AND  MISCELLANEOUS

 “That  a  sum  not  exceeding
 Rs,  16,685,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  ccurse
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘District  Administra-
 tion  ang  Miscellaneous’.”

 JUSTICE

 “That  a  sum  not  exceeding
 Rs,  17,49,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘  Administration  cf
 Justice’.”

 DEMAND  No.  XII—JAILs

 “That  a  sum  not  exceeding
 Rs.  9,16,000°  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Jails’.”

 Demanpd  No.  XIII—POouice

 “That  a  sum  not  exceeding
 Rs.  81,14,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keralg  {to  defray  the
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 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1966.
 in  respect  of  ‘Police’.”

 AND  MISCELLANEOUS
 “That  a  sum  not  exceeding

 Rs.  3,45,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidatei  Fund  of  the
 State  of  Kerala  t.  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  +1966,
 in  respect  of  ‘State  Insurance  and
 Miscellaneous’.”

 Demanp  No.  XV—ScIENTIFIC  DEPART-
 MENTS

 “That  a  sum  not’  exceeding
 Rs.  1,69,000  be  granted  to  the  Pre-
 sident,  on  account,  out  of  the  Con-
 solidated  Fund  of  the  State  of
 Kerala  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  966  in  respect

 of  ‘Scientific  Departments’.”

 Demanp  No,  XVI—University  Epuca-
 TION

 “That  a  sum  not  exceeding
 Rs.  33,54,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘University  Educa-

 oo tion’.
 Demanp  No.  XVII—GENERAL  Epuca-

 TION
 “That  a  sum  not  exceeding

 Rs.  4,18,85,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966, a
 in  respect  of  ‘General  Education’.

 6394

 INSURANCE



 6195  Kerala  Budget

 DeMAND  No,  XVIII—Tecunica,  Epu-
 CATION

 “That  a  sum  not  exceeding
 Rs,  21,20,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘  Technical  Educa-
 tion’.”

 Demanpb  No.  XIX—MEDICAL
 “That  a  sum  not  exceeding

 Rs.  98,00,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keralg  to  defray  the
 charges  which  willgcome  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Medical’.”

 Demanp  No.  XX—Puprric  HEALTH

 “That  a  sum  not  exceeding
 Rs.  39,74,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-

 ing  the  3lst  day  of  March,  1966,
 99

 in  respect  of  ‘Public  Health’.

 Demanp  No,  XXI—Pusiic  HEALTH
 ENGINEERING

 “That  a  sum  Rov  exceeding
 Rs.  17,54,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course

 of  payment  during  the  year  end-

 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Public  Health  Engi-

 ay) neering’.

 DEMAND  No.  XXII—AGRICULTURE

 “That  a  sum  not  exceeding
 Rs,  46,37,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the

 CHAITRA  5,  887  (SAKA)  Kerala  Budget  696

 State  of  Keralg  to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1966,
 in  respect  of  ‘Agriculture’.”

 DEMAND  No.  XXIII—FisHerzres

 “That  a  sum  not  exceeding
 Rs.  24,12,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Furtd  6f'  “the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Fisheries’.”

 DemMaAND  No.  XXIV—RuraL  DEvELoP-
 MENT

 “That  a  sum  not.  exceeding
 Rs.  9,20,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Rural  Develop-
 ment’.”

 Demanp  No.  XXV—ANIMAL  HuSBAN-
 DRY

 “That  a  sum  १०  exceeding
 Rs.  18,91,000  be  granted’  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  ‘o  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1966, 79 in  respect  of  ‘Animal  Husbandry’.

 Dumanpd  No,  XXVI-—Co-OpErATION

 “That  a  sum  not  exceeding
 Rs,  12,583,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keraly  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,

 oo in  respect  of  ‘Co-operation’.
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 Demanp  No,  XXVII—INbDusrRIES

 “That  a  sum  not  exceeding
 Rs.  16,40,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keralg  to  dcfray  the
 charges  which  will  come  in  course

 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Industries’.”

 LOPMENT  Works

 “That  a  sum  not  exceeding
 Rs.  49,10,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keralg  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Community  Deve-
 lopment  Projects,  National  Exten-
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 MISCELLANEOUg

 “That  a  sum  not  exceeding
 Rs,  8,42,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  ceurse
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Statistics  and  Mis-
 cellaneous’.”

 Demand  No.  XXXII-—IrnicATIon

 “That  a  sum  not  exceeding
 Rs.  49,66,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  i»  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Irrigation’.”

 AND

 Demanp  No.  XXXIII—-Pusiic  Works
 tension  Service  and  Local  Deve-
 lopment  Works’.”  “That  a  sum  not  exceeding

 Rs,  1,56,58,000  be  granted  to
 Demanp  No.  XXIX—LasourR  AND  the  President,  on  account,  out  of

 EMPLOYMENT

 “That  a  sum  not  exceeding
 Rs,  14,72,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidatea  Fund  of  the
 State  of  Kerala  tc  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  1966,
 in  respect  of  ‘Labour  and  Employ-
 ment’.”

 Demand  No,  XXX—HARIJAN  WELFARE

 “That  a  sum  not  exceeding
 Rs,  29,06,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Harijan  Welfare’.”

 the  Consolidated  Fund  of  the
 State  of  Keralg  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Public  Works’.”

 Demanp  No.  XXXIV—Ports
 “That  a  sum  not  exceeding

 Rs.  1,25,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keralg  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  Sist  day  of  March,  ‘1966,
 in  respect  of  ‘Ports’.”

 Demand  No,  XXXV—TRANSPORT
 ScHEMES

 “That  a  sum  not  exceeding
 Rs,  98,34,000  be  granted  to  to
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 the  President,  on  accoun',  out  of
 the  Consolidated  Fund  of  the
 State  of  Keral,  to  dcfray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  ot  March,  +1966,
 in  respect  of  ‘Transport  Schemes’  ”

 DEMAND  No.  XXXVI.-  -FAMINE

 “That  a  sum  aot  exceeding
 Rs.  3,37,000  be  granted  to
 the  President,  on  accouni,  oui  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  -nd-
 ing  the  3lst  day  of  March,  ‘1966,

 yo in  respect  of  ‘Famine’.

 Demanp  No,  XXXVII—PENSIONS

 “That  a  sum  not  exceeding
 lis,  49,73,000  be  granied  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keralg  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  erd-
 ing  the  3lst  day  of  March,  2966,

 द
 in  respect  of  ‘Pensions’.

 Demanpd  No.
 SND  PRINTING

 “That  a  sum  not  exceeding
 Rs.  13,438,000  be  granted  to
 the  President,  on  eccount,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keraly  to  defray  the
 charges  which  will  come  in  ccurse
 of  payment  during  the  year  end-

 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Stationery  and
 Printing’.”

 Demanp  No,  XXXIX—FOoREstT

 “That  a  sum  not  exceeding
 Rs.  28,51,000  be  granted  to
 the  President,  on  account,  out  of

 the  Consolidated  Fund  of  the

 State  of  Kerala  to  defray  the

 charges  which  will  come  in  course
 of  payment  during  the  year  end-

 ing  the  8lst  day  of  March,  1966,
 in  respect  of  ‘Forest’.”

 XXX  VIII—StaTIONERY
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 Demanpd  No.  XL—MISCELLANEOUS
 “That  a  sum  fot  exceeding

 Rs.  9,83,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  cf  the
 State  of  Kerala  te  defray  the
 charges  which  wiil  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Miscellaneous’.”

 Demanp  No,  XLI-—MIscEILANEOUS
 COMPENSATIONS  AN)  ASSIGNMENTS

 “That  a  sum  ot  exceeding
 Rs,  2.74000  be  granted  to
 the  President,  on  account,  ou;  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  ihe
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Miscellaneous  Com-

 aoe
 pensation  and  Assignments’.

 Demanp  No.  XLII—NationsAL  EMER-
 GENCY

 “That  a  sum  not  exceeding
 Rs.  8,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keral,  to  defray  the
 charges  which  vill  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1966,
 in  respect  of  ‘National  Emer-

 79 gency’.

 Demanp  No.  XLITJ—CapirAL  OutTiay
 oN  Pusiic  HEALTH

 “That  a  sum  ot  exceeding
 Rs,  18,65,000  be  granted  to
 the  President,  on  account.  out  of
 the  Consolidated  Fund  of  the
 State  of  Keral,  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  cnd-
 ing  3lst  day  of  March  966
 in  respect  of  ‘Capital  Outlay  on
 Public  Health’.”

 Demanp  No.  XLIV—CaritaL  OUTLAY
 ON  AGRICULTURAL  IMPROVEMENT

 “That  a  sum  not  exceeding
 Rs,  1,17,000  be  granted  to
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 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  ir,  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Capital  Outlay  on
 Agricultural  Improvement’.”

 DeMAND  No.  XLV—CapPITAL  OUTLAY  ON
 INDUSTRIAL  AND  ECONOMIC  DEVELOP-
 MENTS

 “That  a  sum  not  exceeding
 Rs,  57,11,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keralg  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Capital  Outlay  on
 Industries  and  Economic  Develop-
 ments’.”

 Demann  No.  XLVI—CaprraL  OUTLAY
 ON  IRRIGATION

 “That  a  sum  not  exceeding
 Rs.  55,45,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-

 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Capital  Outlay  on

 9  9१
 Irrigation’.

 Demanp  No.  XLVIJ—Caprrau  OuTLAY
 on  Pusiic  Works

 “That  a  sum  not  exceeding
 Rs.  96,16,000  be  granted  to
 the  President,  on  account,  out  of

 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the

 charges  which  will  come  in  course
 of  payment  during  the  year  end-

 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Capital  Outlay  on
 Public  Works’.”

 Demanp  No.  XLVIII—CaritaL  OUTLAY
 on  OTHER  WorKS

 “That  a  sum  not  exceeding
 Rs.  6,65,000  be  granted  to
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 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Capital  Outiay  on
 Other  Works’.”

 Demand  No.  XLIX—-CApiTau  QutTLay
 ON  Ports

 “That  a  sum  aot  exceeding
 Rs.  13,35,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  cnd-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Capital  Outlay  on
 Ports’.””

 Demanp  No.  L--CaPITAL  OUTLAY  ON
 TRANSPORT  SCHEMES

 “That  a  sum  not  exceeding
 Rs,  75,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-

 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Capital  Outlay  on

 Transport  Schemes’.”

 Demanp  No.  LI—Carira,  OUTLAY  ON
 Forests

 “That  a  sum  not  exceeding
 Rs.  6,93,000  be  granted  to
 the  President,  on  account,  out  of

 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  ‘he

 charges  which  will  come  in  course
 of  payment  during  the  year  end-

 ing  the  3lst  day  of  March,  1966,

 in  respect  of  ‘Capital  Outlay  on
 है  है Forests’.

 Demand  No.  LII—ComMMUuTED  VALUE
 OF  PENSIONS

 “That  a  sum  not  exceeding
 Rs.  42,000  be  granted  to
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 the  President,  on  account,  out  of
 the  Consolidated  und  of  the
 State  of  Keralg  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Commuted  Value  of
 Pensions’.”

 DEMAND  No.  LIII—CapitaL  OuTLay  on
 SCHEMEs  OF  GOVERNMENT  ‘TRADING

 “That  a  sum  not  exceeding
 Rs.  13,85,35,000  be  granted  t9
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Capital  Outlay  on
 Schemes  of  Government  Trad-
 ing’.”

 Demanp  No.  LV—Loans  AND  ADVANCES
 BY  THE  GOVERNMENT

 “That  a  sum  not  exceeding
 Rs.  2,98,58,000  be  granted  to
 the  President,  on  account,  out  of
 the  Consolidated  Fund  of  the
 State  of  Keraly  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1966,
 in  respect  of  ‘Loans  and  Advances
 by  the  Government’.”
 SuppLEMENTARY  DEMANDS,  1964-65

 DEMAND  No.  J—AGRICULTURAL  INCOME
 Tax  AND  SALES  TAX

 “That  a  Supplementary  sum  not
 exceeding  Rs.  167,500  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in

 respect  of  ‘Agricultural  Income
 ld

 Tax  and  Sales  Tax’.

 Demanp  No,  IV—Taxes  ON  VEHICLES

 “That  a  Supplementary  sum  not

 exceeding  Rs,  44,000  be

 granted  to  the  President  out  of
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 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Taxes  on  Vehicles’.”

 DEMAND  No,  V—Stamps

 “That  a  Supplementary  sum  not
 exceeding  Rs,  5,100,  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1965,  in
 respect  of  ‘Stamps’.” .

 DEMAND  No.  VI—REGISTRATION  FEES

 “That  a  Supplementary  sum  not
 exceeding  Rs,  11,400  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  ihe
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Registration  Fees’.”

 DemaAnp  No,  IX—HEADs  oF  STATES,
 MINISTERS  AND  HEADQUARTEKsS  STAFF

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,77,000  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Heads  of  States,  Minis-
 ters  and  Headquarter’s  Staff’.”

 DEMAND  No,  X—District  ADMINISTRA-
 TION  AND  MISCELLANEOUS

 “That  a  Supplementary  sum  not
 exceeding  Rs,  3,11,600  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  Bist  day  of  March,  1985,  in
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 Demanp  No.  XVII—GenerAL  EpucaA-
 respect  of  ‘District  Administration
 and  Miscellaneous’.”

 Demanp  No.  XII—JAiL¢”

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4,72,000  '  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Jails’.”

 DEMAND  No.  XIII—Po.ice

 “That  a  Supplementary  sum  not
 exceeding  Rs,  10.00,000  9९
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Police’.”

 Demand  No,  XIV—StatTeE  INSURANCE
 AND  MISCELLANEOUS

 “That  a  Supplementary  sum  not
 exceeding  Rs.  48,700  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  1965,  in
 respect  of  ‘State  Insurance  and

 है  ” Miscellaneous’.

 DEMAND  No,  XVI—UNIVERSITY
 EDUCATION

 “That  a  Supplementary  sum  not
 exceeding  Rs,  3,20,000  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in

 १  88
 respect  of  ‘Univers::y  Education’.

 TION
 “That  a  supplementary  sum  not

 exceeding  Rs.  1,41,88,000  be  grant-
 ed  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of
 Kerala  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1965,  in  respect > of  ‘General  Education’.

 Demand  No.  XXI—Pusiic  HEALTH
 ENGINEERING

 “That  a  Supplementary  sum  not
 exceeding  Rs,  00  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  o2f  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Public  Health  Engi-

 ar) neering’.

 Demanp  No,  XXIIJ—AarICULTURE
 “That  a  Supplementary  sum  not

 exceeding  Rs.  400  be
 granted  to  the  President  sut  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in

 v9
 respect  of  ‘Agriculture’.

 Demanp  No,  XXIII—FYIsHERIES
 “That  a  Supplementary  sum  not

 exceeding  Rs.  17,11,900  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  8lst  day  of  March,  1965,  in

 8  ११8
 respect  of  ‘Fisheries’.

 DemMaAND  No,  XXV—ANIMAL  HusBAN-
 DRY

 “That  a  Supplementary  sum  not
 exceeding  Rs,  27,000  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  witch  will  come  in  course



 Demanpd’  No.

 6207  Kerala  Budget  CHA!TRA  5,  887  (SAKA)  Kerala  Budget  6208

 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1965,  in
 respect  of  ‘Anima]  Husbandry’.”

 LOPMENT  WORKS

 “That  a  Supplementary  sum  nol
 exceeding  Rs.  00  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Community  Develop-
 ment  Projects,  National  Extension
 Service  and  Local  Development
 Works’.”

 DemaAND  No,  XXX—HARIJAN  WELFARE

 “That  a  Supplementary  sum  not
 exceeding  Rs,  3,00,000  be

 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  tne
 State  of  Kerala  t6  defray  ihe
 charges  which  will  come  tn  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in

 yoy
 respect  of  ‘Harijan  Welfare’.

 Demanp  No.  XXXI—STATISTICS
 MISCELLANEOUS

 “That  a  Supplementary  sum  not

 exceeding  Rs.  00  be

 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  ccurse
 of  payment  during  the  year  ending
 the  38  day  of  March,  1965,  in

 respect  of  ‘Statistics  and  Miscella-
 8  9१ neous’.

 Demanp  No.  XXXII—IRRIGATION

 “That  a  Supplementary  sum  not
 exceeding  Rs,  18,28,500  be

 granted  to  the  President  out  of
 the  Consolidateg  Fund  of  the

 XXVIII—CommunlrTy
 DEVELOPMENT  PROJECTS,  NATIONAL
 EXTENSION  SERVICE  AND  Loca,  DEVE-

 Demand~  No.

 AND

 State  of  Kerala  to  defray  ithe
 charges  which  will  come  in  course
 of  payment  during  the  year  eriding
 the  3lst  day  of  March,  1965,  in
 respeci  of  ‘Irrigation’.”

 DEMAND  No.  XXXIIJ—Pusiic  Works

 “That  a  Supplementary  sum  not
 exceeding  Rs.  00  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Public  Works’.”

 Demanpd  No.  XXXIV—Ports

 “That  a  Supplementary  sum  not
 exceeding  Rs,  86,300  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  ihe
 State  of  Kerala  to  deiray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in

 yo
 respect  of  ‘Ports’.

 ScHEMES

 “That  a  Supplementary  sum  not
 exceeding  Rs.  43,67,800  be
 granted  to  the  President  oui  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in

 ४  4
 respect  of  ‘Transport  Schemes’.

 Demand  No,  XXXVII-—-PEensions

 “That  a  Supplementary  sum  not
 exceeding  Rs,  40,07,800  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  th»
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  endin«
 the  3lst  day  of  March,  1965,  ii:

 vo
 respect  of  ‘Pensions’.

 XXX  V—TRANSPOKT
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 DemAND  No,  XL—MISCELLANEOUS

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,00,000  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Miscellaneous’.”

 Demand  No.  XLIII—CapiraL  Ouray
 ON  Pusiic  HEALTH

 “That  a  Supplementary  sum  not
 exceeding  Rs,  00  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Capital  Outlay  on
 Public  Health’.”

 Demanpd  No,  XLVII—Capirat  OuTLay
 on  Pusiic  Works

 “That  a  Supplementary  sum  not
 exceeding  Rs.  300  be
 granted  to  the:  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Capital  Outlay  on  the
 Public  Works’.”

 Demand  No,  L—Caprrau  OUTLAY  ON
 TRANSPORT  SCHEMES

 “That  a  Supplementary  sum  not

 exceeding  Rs.  2,500  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
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 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Capital  Outlay  on
 Transport  Schemes’.”

 Demanp  No.  LI—CapitaL  OvutLay  oN
 FORESTS

 “That  a  Supplementary  sum  not
 exceeding  Rs.  7,93,200  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Capital  Outlay  on
 Forests’.”

 DemAnpd  No.  LII—Commutzep  VA.LvuE
 OF  PENSIONS

 “That  a  Supplementary  sum  not
 exceeding  Res.  1,00,000  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Commuted  value  of
 Pensions’.”

 Demanp  No.  LIII—CaprtaL  OuTLAy  ON
 ScHEMEs  OF  GOVERNMENT  TRADING

 “That  a  Supplementary  sum  not
 exceeding  Rs,  19,25,73,800  be
 granted  to  the  President  out  of
 the  Consolidateq  Fund  of  the
 State  of  Kerala  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Capital  Outlay  on
 Schemes  of  Government  Trading’.”

 Kerala  Budget  62I0
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 (Vote  on  Account)  Bill

 15-06}  hrs,

 KERALA  APPROPRIATION  BILL*,
 965

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the  financiai
 year  1964-65.

 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the  fin-
 angial  year  1964-65.”

 The  motion  was  adopted.

 Shri  T,  T.  Krishnamachari:  I  intro-
 ducet  the  Bill.

 5.07  hrs.
 KERALA  APPROPRIATION  (VOTE

 ON  ACCOUNT)  BILL,  965

 The  Minister  of  Finance  (Shri  T,  T.
 Krishnamachari):  I  beg  to  movet:

 “That  the  Bill  to  provide  for
 the  withdrawal  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Kerala  for
 the  services  of  a  part  of  the  fla-
 ancial  year  1965-66  be  taken  into
 consideration.”

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  provide  for
 the  withdrawal  of  certain  sums
 from  and  out  of  the  Consolidated
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 Bill

 Fund  of  the  State  of  Kerala  for
 the  services  of  a  part  of  the  fin-
 ancial  year  1965-66  be  taken  into
 consideration.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  फट  shall
 now  take  the  clause-by-clause  consi-
 deration.  The  question  is:

 “That  clauses  1,  2,  3  and  the
 Schedule  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  1,  2,  3  and  the  Schedule  were
 added  to  the  Bill,

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 Shri  T.  T.  Krishnamachari:
 to  move:

 “That  the  Bill  be
 Mr.  Deputy-Speaker:

 is:

 I  beg

 passed.”
 The  question

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 5.084  hrs.

 KERALA  APPROPRIATION  BILL,
 965

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  beg  to  movet:

 “That  the  Bill  to  authorise
 payment  and  appropriation  ot
 certain  further  sums  from  and  out
 of  the  Consolidated  Fund  of  the
 State  of  Kerala  for  the  services  of
 the  financial  year  ‘1964-65  be  taken
 into  consideration.”

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  authorise

 payment  and  appropriation  0
 certain  further  sums  from  and  out

 II,  section  2

 +Introduced/moved  with  the  recom  mendation  of  the  President.

 {Moved  with  the  recommendation  of.  the  President.
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 (Mr.  Deputy-Speaker]
 of  the  Consolidated  Fund  of  the
 State  of  Kerala  for  the  services  ot
 the  financial  year  964-65  be  taken
 into  cons:deration.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  We  shall  now
 take  the  clause-by-clause  consiJera-
 tion,  The  question  is:

 “That  clauses  l,  2,  3  and  the
 Schedule  stang  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  1,  2,  3  and  the  Schedule  were
 added  to  the  Bill.

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 Shri  T.  T.  Krishnamachari:
 to  move:

 I  beg

 “That  the  Bill  be  passed.”

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 5.0  hrs.

 INDUSTRIES  (DEVELOPMENT  AND
 REGULATIOIN)  AMENDMENT  BILL

 The  Minister  of  Heavy  Engineering
 and  Industry  in  the  Ministry  of
 Industry  and  Supply  (Shri  T.  N.
 Singh):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Industrie;  (Development  and
 Regulation)  Act,  95l,  as  passed
 by  Rajya  Sabha,  be  taken  into
 consideration.”.

 This  Bill  has  been  necessitated  for
 the  simple  reason  that  certain  indus-
 tries  were  taken  over  under  this  Act
 by  Government,  and  in  respect  of
 those  industries  or  concerns,  the
 period  of  extension  of  the  contro]  and
 regulation  js  due  to  expire  very

 MARCH  26,  965
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 shortly,  and  unless  the  Act  is  amend-
 ed,  further  extension  is  not  possible.

 The  present  provision  in  the  Bill
 which  seeks  to  amend  section  I8A
 empowers  the  Government  to  extend
 the  period  by  two  years  at  aq  time,
 after  the  initial  take-over  period  for
 five  years.  There  jis  no  deviation
 from  the  principa]  enunciated  in  the

 This  Bill  just  carries  on
 the  same  spirit  q  little  further.  I,
 therefore,  submit  that  this  Bill  may
 be  considered.

 Sir,  I  move.

 5.2  hrs.

 {Surxr  SONAVANE  in  the  Chair]

 Motion  moved:

 “That  the  Bill  further  to  amend
 the  Industries  (Development  and
 Regulation)  Act,  95l,  as  passed
 by  Rajya  Sabha  be  taken  into
 consideration.”.

 Mr.  Chairman:

 Since  there  is  the  urgency  of  pass-
 ing  this  Bill  by  3.30  p.m.  today,  I
 request  that  hon.  Members  who  want
 to  offer  their  comments  may  be  brief.
 They  may  not  take  more  than  five
 minutes  each.

 Shri  Bade  (Khargone):  If  you  are
 going  to  give  us  only  five  minutes,
 then  we  would  not  like  to  speak.

 Mr.  Chairman:  All  right,  the  hon.
 Member  can  have  one  o  two  minutes
 more.  I  would  request  that  the
 comments  may  be  brief.

 Shri  Bade:  After  all,  we  have  to
 do  justice  to  the  Bill.

 Mr.  Chairman:  He  may  have  one
 or  two  minutes  more.

 श्री  बड़े  :  सभापति  महोदय,  दी

 इंडस्ट्रीज  (डेवलपमेंट  ऐंड  रेगुलेशन)  श्रमेंड-
 मेंट  बिल  जो  सदन्‌  के  सामने  हस  समय  लाया
 गया  है  यह  केवल  इंडस्ट्रीज  (डेवलपमेंट
 ऐंड  रेगलेशन)  ऐक्ट,  951  के  सैक्शन
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 8  ए  को  झमेले  करने  के  वास्ते  लाया
 गया  है।  सेक्शन  i8  ए  में  यह  लिखा

 हुमा है:

 “,...it  may  from  time  to  time
 issue  directions  for  such  continu-
 ance  for  such  period  not  exceed-
 ing  two  years,  as  is  specified  in
 the  direction......  a

 शासन  कोई  भ  कारखाना  यदि  श्रपने  हाथ
 में  लेता  है  तो  वह  ज़रूरत  के  मुताबिक़  भ्रमर

 ग्वार  तो  समय  समय  पर  उस  के  जारी  रहने
 के  लिए  डाइरेक्टर्स  इश्यू  कर  सकता  है,

 पहली  प्रविधि  ख़त्म  होने  के  पहले  उसको
 साल  ब  साल  बढ़ा  सकता  है  लेकिन  यह
 जरूर  है  कि  बट  जारी  रखने  की  भ्र वधि  दो

 साल  से  श्रमिक  की  ने  होती  चाहिये  और

 टोटल  कंटीनुएंस  दस  साल  से  ऐसी  नहीं
 करना  चाहिये  ।  इसी  मंशा  को  पूरी  करने

 के  लिए  सरकार  सदन  के  सामने  यह  प्रमेंडडिंग
 बिल  लाई  है।  लेकिन  मेरा  कहना  है  कि

 ओरिजिनल  18ए  पर्याप्त  था भोर  उसे

 ब्लेंड  करने  की  ज़रूरत  नहीं  थी  n  उसमें

 यह  प्राचीन  दिया  हुभा है  :--

 “Provided  that  the  Central
 Government,  if  it  is  of  opinion
 that  it  is  expedient  in  public
 interest  so  to  do,  may  direct  that
 any  such  notified  order  shall
 continue  to  have  effect  after  the
 expiry  of  the  period  of  five  years
 aforesaid  for  such  further  period
 as  may  be  specified  in  the  direc-
 tion  and  that  when  such  direc-
 tion  is  issued,  a  copy  thereof
 shall  be  laid  on  the  Table  of  the
 House.”,

 ऊपर के  सैक्शन  को  देखने  से  यह  स्पष्ट  हो
 जाट  है  कि  सेंट्रल  गवर्नमेंट,  नगर  पब्लिक

 इंटरेस्ट  डिमांड  करता  हो  तो  वह  उसे

 ऐक्टर  कर  सकती  है  कौर  यह  नोटि-

 'भाई  कर  सकती  है  कि  अमुक  नोटिफ़ाइड  ताईर

 पांच  साल  की  अवधि  समाप्त  होने  के  बाद

 भी  अमल  में  आता  रहेगा  और  वह  उसे

 दो  साल  से  कम  अवधि  तक  के  लिए  बड़ा
 2601  (Ai)  LSD—7
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 सकती  है।  दो,  दो  साल  के  लिए  सरकार
 उसका  भ्रमण  बढ़ा  सकती  है।  लेकिन  शायद

 मिनिस्टर  महोदय  को  ला  डिपार्टमेंट  से

 यह  लिख  कर  पाया  होगा  कि  आप  उस

 नोटिफ़ाइड  भ्रार्डर  की  इवधघि  को  नहीं  बढ़ा
 सकते  हैं  इस  वास्ते  वह  यह  भ्र में डिग  बिल
 लाये  हैं

 सैक्शन  5  पश्रोरिजिनल  ऐक्ट  में  यह
 दिया  हुमा  है  कि  अगर  इनवेस्टिगेशन  के
 बाद  सेंट्रल  गवर्नमेंट  सैटिसफ़ाइड  हो  जाती

 है  कि  वह  किसी  आ्लाटिकिल  के  प्रोडक्शन
 के  बारे  में  डाइरेक्टर्स  इश्यू  करे  तो  वह  उसा
 कर  सकती  है

 वहां  पर  यह  दिया  हुपा है

 “If  after  making  or  causing  to
 be  made  any  such  _investigatfon
 as  is  referred  to  under  section  15,
 the  Central  Government  is  satis-
 fied  that  under  that  section  it  4s
 desirable,  it  may  issue  such  diree-
 tions  regulating  the  productton
 of  any  article......™

 Yo  बी०  सी०  कारण  दिये  हुए  हैं  कि  झगर

 ऐसी  स्थिति  उत्पन्न  हो  जाय  तो  शासन

 डाइरेक्शंस  इश्यू  कर  सकता  है

 wa  इस  श्रमेंडिग  बिल  के  द्वारा  जो

 यह  लिखा  हुमा  है  कि  प्यार  सेंट्रल  गवर्नमेंट

 प  लिक  इंटरेस्ट  में  यह  प्रावश्यक  समझे

 तो  नोटिफ़ाइड  प्रार्डर  को  पांच  साल  की

 उसकी  भ्र वधि  के  समाप्त  होने  पर  समय  समय

 पर  भ्र.वश्यकतानुसार  बढ़ा  सकती  है  ॥

 लेकिन  यह  पबलिक  इंटरेस्ट  है  क्‍या  ?

 मैंने  तो  कई  कैसे  में  ?ह  देखा  है  कि  जहाँ
 पबलिक  इंटरेस्ट  दरअसल  यह  डिमाड

 करता  है  कि  सरकार  उसकी  वधि  बढ़ाये
 कौर  उस  इंडस्ट्री  के  प्रोडक्शन  को  वह  रेगुलेटर
 करे  वहां  शासन  क़दम  नहीं  उठाया  है
 लेकिन  अगर  रूलिंग  पार्टी  का  अपना  पार्टी

 इंटरेस्ट  फंस है  तो  वह  :स  कारखाने  के

 मामले  में  अपना  हस्तक्षेप  करती  है  y
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 उदाहरण  के  लिए  मैं  अप  को  बतलाऊं
 कि  शोलापुर  की  एक  क्लाथ  मिल  है  1

 वहां  भी  इस  प्रकार  की  एक  व्यवस्था  हो
 बई  है  लेकिन  वहां  शासन  ने  क्या  हस्तक्षेप
 किया  ?  शासन  द्वारा  हस्तक्षेप  करने  के
 बाद  क्‍या  वहां  के  मज़दूरों  को  हरजाना
 दिया  गया  ?  क्‍या  शासन  द्वारा  वहां
 के  मज़दूरों  को  कुछ  भी  रिलीफ़  दी  गई  है  ?
 मैंने  तो  यह  देखा  है  कि  जब  शासन  ने
 किसी  कारखाने  को  अपने  हाथ  में  लिया  है
 तो  शास  द्वारा  कारखाना  लिये  जाने  के

 बाद  मैंने  यह  देखा  है  कि  वह  इतनी  भ्रच्छी  तरह
 से  नहीं  चलता  है  जैसा  कि  प्राईवेट  व्यवित

 हारा  चलने  वाला  कारखाना  चलता  है।
 01  पर  शासन  द्वारा  हस्तक्षेप  नहीं  होता

 है,  उसका  कंट्रोल  सरकार  द्वारा  नहीं  लिया
 जाता  है  वहां  अच्छा  काम  चलता  है

 श्री  चौरड़िया  भ्रमर  ढेंगड़ी  ने  कभी  कुछ
 दिन  पहले  राज्य  सभा  में  यही  बात  कही
 थी  शौर  उन्होंने  इस  बारे  में  राजनन्दन  गांव
 मिल  का  उदाहरण  दिया  था  ।  वह  मिल

 बंद  हो  गई  है।  हमारे  पास  इस  तरह
 का  समाचार  प्राया  हुआ  है  कि  वहां  का

 काम  बंद  हे  लेकिन  उस  में  शासन  हस्तक्षेप
 करने  को  तैयार  नहीं  है।  इसके  लावा

 हमारा  भ्रनुभव  यह  है  कि  जहां  शासन

 हस्तक्षेप  करता  है  और  उस  इंडस्ट्री  का

 कंट्रोल  अपने  हथ  में  लेता  है  तो  वहां  जो

 अपनी  कमेंट्री  शासन  द्वारा  नियुक्त
 होते  हैं  वे  एक  तो  श्रावश्पकता  से  भ्र धिक

 होते  हैं  दूसरे  उनको  इसका  पर्याप्त  प्रैक्टिकल

 ज्ञान  नहीं  होता  कि  उस  कारखाने  के  प्रोडक्शन

 बर्क  कोपैसे  सुचारु  रूप  से  चलाया  जाय  |

 शाप  के  उन  श्रफ़्सरान  को  उस  वाम  के  बारे

 में  अनुभव  नहीं  होता  है  भोर  वर्क  सफर

 करता  है।  दूसरे  उनके  द्वारा  उस  इंडस्ट्री
 के  काम  में  इस  प्रकार  से  हस्तक्षेप  किया

 जाता  है  कि  परिस्थिति  बजाय  सुधरने  के

 शौर  ख़राब  ही  द्वोजाती  है।  मैं  राज्य
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 सभा  के  श्री  ढेंगड़ी  के  इस  सुझाव  से  पूरी
 तरह  सहमत  हूं  कि  मजदूरों  को  आपको  इस
 में  प्रसोसिएट  करना  चाहिये  ।  जो  बोर्ड
 ड्राप  उस  के  लिए  कायम  करें  उसमें  मजदूर
 संगठनों  के  आदमियों  को  भी  लेना  चाहिये  |
 साथ  ही  साथ  दूसरे  ऐसे  आदमियों  को  उसमें
 लेना  चाहिये  जो  कि  उसमें  ऐक्सपर्ट  हों  ॥
 लेकिन  मैंने  देखा  ह ैकि  इस  तरह  सरकार
 काम  नहीं  करती  है।  उज्जैन  मिल  में

 गड़बड़ी  चलती  थी  कौर  उस  के  लिए  शासन
 को  यह  कहा  गया  कि  वहू  उसमें  हस्तक्षेप
 करे  लेकिन  शासन  ने  उसमें  हस्तक्षेप

 नहीं  किया  ।  एक  ऐसे  आदमी  को  मिल  दी

 गई  जो  कि  बेच-बेच  कर  सब  मिल  खा  रहा  है  +

 इसलिये  शासन  को  देखना  चाहिये  कि  जब

 वह  किसी  कारखाने  या  इंडस्ट्री  में  हस्तक्षेप
 करे  तो  उपयुक्त  आ्रादमियों  को  उसका
 काम  करने  के  लिए  नियुक्त  करें।  शासन

 को  दरअसल  जहां  पबलिक  इंटरैस्ट  डिमांड

 करे  वहीं  उसे  हस्तक्षेप  करना  चाहिये
 ग्र न्य या  नहीं  ।  जहां  पर  राष्ट्रीय  हित
 का  तकाज़ा  हो,  जहां  पर  राष्ट्र  विरोधी

 तत्व  जैसे  कि  कम्युनिस्ट  आदि  घुस  गये

 हों  जैसा  कि  भूपाल  की  इंडस्ट्री  में  मैंने

 दिखा  है  कि  उसके  पबलिक  सैक्टर  में  होते

 हुए  भी,  वहां  पर  कम्यूनिस्ट  तत्व  सक्रिय

 हैं  और  भाये  दिन  कम्युनिस्टों  द्वारा  वहां
 उकसाने  से  लेबर  में  श्रनरैस्ट  रहता  है
 कौर  एक  खराब  परिस्थिति  पैदा  हो  गई

 है  ऐसी  जगह  में  बेशक  सरकार  को

 इंटरफ़ीयर  करना  चाहिये  ।  शासन  का

 ऐसा  समझना  कि  जिस  भी  कारखाने  में  वह

 हस्तक्षेप  करेंगे  जिसका  भी  काम  व  अपने

 हाथ  में  सम्हालेंगे  उसे  वह  कुशलतापूर्वक
 चला  सकेंगे,  प्रैक्टिकल  शेष  में  कई  जगहों  में

 सही  सिद्ध  नहीं  हुआ  है।  पबलिक  एकाउंट
 कमेटी  का  मैं  दो  टर्म  से  मैम्बर  रहा  हूं
 श्र  मैंने  देखा  है  कि  जहां  जहां  शासन  द्वारा

 कारखाने  चलाये  जाते  हैं  वहां  वहां  लौस

 होता  है  ।  वहां  पर  बुरी  तरह  से  रुपया



 62I9  Industries

 wa  किया  जाता  है  ।  सरकार  को  यह
 देखना  चाहिये  कि  वहां  पर  अनापशनाप
 खर्च  बंद  हो  ।  सरकार  जिस  इंडस्ट्री  को

 अपने  हाथ  में  ले  उसे  उसका  मैनेजमेंट

 अनुभवी  कौर  एक्सपर्ट्स  के  सुपुर्दे  करना

 चाहिये।  शासन  को  उस  पर  अपनी  निगरानी
 रखनी  चाहिये  ।

 दूसरे  मैंने  देखा  है  कि  शासन  के  काम
 में  देर  होती  है  कौर  मैंने  देखा  है  कि  फ़ौरन

 एक्सचेंज  के  न  मिलने  के  कारण  मध्य  प्रदेश
 में  एक  कारखाना  बंद  पड़ा  रहा  a  फौरेन

 एक्सचेंज  के  लिए  यहां  पाठ  रोज  से
 आदमी  पड़े  हुए  हैं।  रार कार  को  यह
 देखना  चाहिये  कि  फौरन  एक्सचेंज  चूंकि
 उनको  मिलता  नहीं  है,  देर  लगती  है,
 इसलिये  प्रोडक्शन  सफर  बरता  है,
 उनको  इसकी  दिक्कत  पेश  न  प्रिये  कौर

 उन्हें  समय  पर  फौरन  एक्सचेंज  मिल  जाय
 राज  हालत  यह  है  कि  उनको  फारेन  एक्सचेंज
 के  लिए  रा मटीरियल  के  लिए  दिल्‍ली  आकर
 चक्कर  काटना  पड़ता  है,  हम  एम०  पी०
 लोग  भी  उनके  साथ  जाते  हैं,  एक  दफ्तर  से

 दूसरे  दपतर  में  इस  के  लिए  उनके  संग  मारे,
 मारे  फिरते  हैं।  राज  फौरन  एक्सरे
 कौर  रामंटीरियल  समय  पर  न  मिलने
 के  कारण  उनके  बंद  होने  की  नौबत  श्री  जाती

 है।  श्री  टी०  एन०  सिंह  ने  जब  से  इस
 मंत्रालय  का  कार्यभार  सम्हाला  है,  स्थिति
 में  कुछ  सुधार  हुआ  है  भर  नगर  उनके

 वहां  पत्र  लिखा  जाता  है,  तो  जवाब  दे

 दिया  जाता  है  पहले  जवाब  तक  नदारद

 रहता  था।

 मझे  इतना  ही  कहना  है  कि  सरकार

 भ्रमर  उन  कारखानों  के  काम  में  इंटरफीयर
 करती  है,  उन्हें  अ्रपने  कंट्रोल  में  चलाती  है
 तो  उसे  सावधानी  के  साथ  वहां  पर  ऐसे
 व्यक्ति  लगाने  चाहिये  जो  कि  ईमानदारी
 भ्रोर  किफायतशारी  के  साथ  उस  काम  को

 बखूबी  अंजाम  दें  ।  वहां  जो  आप  बों
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 बनायें  उसमें  मजदूरों  के  प्रतिनिधियों  को  भी

 प्रतिनिधित्व  दें  ।  खाली  एक,  दो  व्यक्तियों

 के  हाथ  में  यह  काम  नहीं  देना  चाहिये
 इसके  लिए  उन्हें  बोर्ड  नियुक्त  करना  चाहिये  t

 झ्र गर  आप  उन  में  हस्तक्षेप  करना  चाहते

 हैंतो  बड़ी  सतर्कता  के  साथ  श्राप  उनके

 काम  को  करवायें  ताकि  वहां  पर

 लौस  न  हो  ।  वहां  पर  अ्रच्छे  लोगों  को  रखना

 चाहिये।  जब  से  सिंह  साहब  इस  मंत्रालय

 में  जाये  यह  कारखानों  की  तरफ़  ध्यान  दे

 रहे  हैं  जोर  मुझे  भरोसा  है  कि  वह  भविष्य

 में  भी  ऐसा  ही  करेंगे  और  इस  अ्रधिकार

 का  दुरुपयोग  नहीं  करेंगे  ।  इन  शब्दों

 के  साथ  मैं  इस  बिल  को  सपोर्ट  करता

 हूं

 Shri  D.  0.  Sharma  rose—

 Mr.  Chairman:  I®@it  necessary  to
 further  discuss  these  things?  I  think
 there  are  hardly  about  8  minutes.

 oft  हुकम  चन्द  कछवाय  :  (देवास)  :

 सभापति  महोदय,  मैं  आप  की  व्यवस्था

 चाहता  हूं  इस  समय  हाउस  में  कोरम

 नहीं  है  ।

 Mr.  Chairman:  The  bell  is  being
 rung.  Now  there  is  quorum.

 Shri  T.  N.  Singh:  Mr.  Chairman,
 I  have  listened  with  attention  to
 what  the  hon.  Member  from  the
 other  side  said.  I  can  only  say  that
 we  have  never  taken  over  any  under-
 taking  without  due  reason.  We  have
 so  far  taken  over  9  concerns,  Of
 these  2  have  been  released  and
 seven  are  under  Government  manage-
 ment  and  they  are  doing  well.  In
 fact  it  is  for  the  purpose  of  good
 management  of  a  particular  cerncern
 that  we  have  brought  forward  this
 amendment.  The  House  is  aware
 of  the  circumstances  in  which  that
 concern  was  taken  over.  Therefore
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 {Shri  T.  N.  Singh]
 we  want  to  continue  to  have  a  con-
 trol  over  that  concern  for  a  longer
 period.

 An  hon.  Member:
 name  of  that  concern?

 What  is  the

 Shri  T.  N.  Singh:  The  name  of
 that  concern  is  M/s.  Jessop  &  Co.

 Shri  Bade:  What  about  other  con-
 cerns?

 Shri  T.  N  Singh:  There  are  others
 also  which  have  been  taken  over.

 I  have  not  got  the  list  here  but,  if
 the  hon.  Member  so  desires,  that
 information  can  be  supplied  later  on.
 I  can  only  say  that  the  law  provides
 that  every  concern,  taken  over  should
 be  taken  over  after  due  enquiry.  So,
 it  is  not  taken  over  on  any  other
 ground.  We  limited  today  to

 one  extension  period  only.  I  want  more
 extensions  only.  If  there  js  need  for
 further  extension  of  the  period  we
 should  be  able  to  do  so  But  the
 limit  is  upto  0  years.  I  think  the
 Industries  (Development  and  Regu-
 lation)  Amendment  Bill,  965  is  in
 accordance  with  the  principles  of  the
 original  Act.  Therefore  I  commend
 this  bil]  to  the  Hous:

 ot  बड़े  :  माननीय  मंत्री  ने  कहा  है  कि
 जैसप  एंड  कम्पनी  नहीं  है  मैं  यह  पूछता
 चाहता  हूं  कि  मुंदड़ा  के  या  डालमिया  के
 जो  कारखाने  हैं,  बोस  कमीशन  की  रिपोर्ट
 में  जिन  कारवानों  का  जिक्र  है,  क्या  उन

 कारखानों  में  मंत्री  महोदय  ने  हस्तक्षेप
 कराया  है  ।

 “8  त्रि०  नाज  सिह:  जैसा  कि  मैंने

 कहा  है,  इस  वक्‍त  मेरे  पास  लिस्ट  नहीं  है,
 मैं  दाद  में  माननीय  सदस्य  को  बता

 दूंगा  1

 Mr.  Chairman:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Industries  (Development  and
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 Regulation)  Act,  95l,  as  passed
 by  Rajya  Sabha,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:

 “That  clause  2  stands  part  of
 the  Bill.”

 The  motion  wag  adopted.

 Clause  2  was  added  to  the  Bill.

 Mr.  Chairman:  The  question  is:

 “That  clause  l  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  |  was  added  to  the  Bill.

 Mr.  Chairman:  The  question  is:

 “That  the  Title  and  the  Enact-
 ing  Formula  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 The  Title  and  the  Enacting  Formula
 were  added  to  the  Bill.

 Shri  T.  N.  Singh:  I  beg  to  move:
 “That  the  Bill  be  passed.”

 Mr.  Chairman:  The  question  is:

 “That  the  Bill  be  passed.”
 Tie  motion  was  adopted.

 Mr.  Chairman:  Now  we  shall  take
 up  the  Private  Member’s  Business.

 Shri  Hari  Vishnu  Kamath  (Hos-
 hangabad):  It  js  scheduled  for  3-30
 p.m.  I  don’t  think  we  can  take  that
 up  before  3-30  p.m.  under  the  rules.

 Shri  Raghunath  Singh  (Varanasi):
 What  is  the  harm  in  taking  this  up
 earlier?

 Mr.  Chairman:  Let  us  not  waste
 the  time  when  it  is  available.  We
 shall  take  this  up  if  the  House  agrees.

 Shri  Hari  Vishnu  Kamath:  We  shall
 have  five  minutes  recess.



 6223  Session  of  CHAITRA  5,  887  (SAKA)  Parliament  (Res.)  6224

 35.25  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 ईसी  प्रकार  का  ए  i

 सभा  में  भी  20  नवम्बर,  959  को  मैंने
 BERS’  BILLS  AND  RESOLUTIONS

 SrxtretH  Report

 Mr.  Chairman:  Shri  Hem  Raj:

 Shri  Hem  Raj  (Kangra):  I  beg  to
 move:

 “That  this  House  agrees  with
 the  Sixtieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  “Resolutions  presenteg  to  the
 House  on  the  24th  March,  1965."

 ह  हुकम  बाद  कछवाय  :  (देवास  )  :

 सभापति  महोदय,  अरब  पांच  मिनट  की

 छटी  कर  दी  जाये  ।

 श्री  हरि  विष्णु  कामत  :  (होशंगाबाद)  :

 पांच  मिनट  झा राम  करने  दिया  जाय  |

 Mr.  Chairman:  Order,  Order.

 Shri  Raghunath  Singh:  After  all  it
 is  a  question  of  three  or  five  minutes.

 Mr,  Chairman:  The  question  is:

 “That  this  House  agrees  with
 the  Sixtieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presenteg  to  the
 House  on  the  24th  March,  1965.”

 The  motion  was  adopted.

 Mr.  Chairman:  Shri  Prakash  Vir
 Shastri.

 5.26  hrs.

 RESOLUTION  RE:  SESSION  OF
 PARLIAMENT  AT  BANGALORE  OR

 HYDERABAD—contd,

 श्री  प्रकाशकों  शास्त्री  :(बिजनौर  )  :

 सभापति  महोदय,  §=2  मान,  को  मैंने

 इस  सदन  में  अपना  यह  प्रस्ताव  उपस्थित

 किया  था  कि  संसद  का  एक  अधिवेशन

 दक्षिण  भारत  में  हैदराबाद  अथवा  बंगलौर,

 इन  दोनों  में  से किसी  नगर  में  होना  चाहिये।

 उपस्थित  किया  था।  उस  समय  मेरे  प्रस्ताव
 के  विरोध  में  संसद-कार्य  मंत्री  ने  जो  युक्तियां
 दी  थीं,  राज  मैं  उन  युक्तियों  के  उत्तर  से

 ही  अपने  भाषण  को  आरम्भ  करता  हूं  ।

 संसद-कार्य  मंत्री  ने  अपने  उत्तर  में
 सबसे  पहली  युक्ति  यही  थी  कि  अगर  हम
 बंगलोर  या  हैदराबाद  मे  संसद  का  एफ
 झ्र धि विशन  रखें,  तो  संसद  के  सात  सौ
 सदस्यों  के  रहने  कं।  एक  साथ  व्यवस्था  नहीं
 हो  पायेगी  ।  दूसरी  युक्ति  उन्होंने  यह
 दी थी  कि  हम  दिल्ली  में  संसद के  प्रत्येक
 सदस्य  को  टेलीफोन  देते  हैं,  परन्तु  उन
 नगरों  में  यह  सुविधा  भी  हम  सात  सौ  सदस्यों
 को  एक  साथ  उपलब्ध  नहीं  करा  पायेंगे
 तीसरी  युक्ति  उन्होंने  यह  दी  थी  कि  यहां
 पर  सरकार  के  जो  कार्यालय  और  करें-
 चारी  हैं,  लोक  सभा  के  अधिवेशन  के  दिनों
 में  यहीं  उन  को  इतना  व्यस्त  रहना  पड़ता  है,
 तो  इन  सब  कार्यालयों  कौर  कर्मचारियों  को
 उन  नगरों  में  एक  साथ  शिफ्ट  करना  हमारे
 लिए  बहुत  कठिन  हो  जायेगा  ।

 एक  शर  युक्ति  उन्होंने यह  भी  दी
 थी  कि  सम्भव  है  कि  दूसरे  स्थान  पर
 संसद  का  भ्रधिवेशन  होने  से  हम  को  प्रश्नोत्तर
 के  घंटे  की कटोती  करनी  पड़  जाये  ,  जो  कि

 संसद्‌  में  एक  विशेष  महत्व  रखता  है  कौर
 जो  संसद  के  कार्य  का  एक  बहुत  अलाव-
 श्यक  भाग है।  एक  बात  उन्होंने  यह  भी

 कही  थी  कि  संसद  के  सात  सौ  सदस्यों  में
 जो  भ्रधिकांश  सदस्य  इधर  के  हैं,  उन  को
 जब  संसद  के  अधिवेशन  के  लिए  दक्षिण
 में  जाना  पड़ेगा,  तो  सरकार  पर  भत्ते  का

 भार  बहुत  भ्र धिक  बढ़  जायेगा  |

 इस  के  शअ्रतिरिक्त  एक  प्रौढ़  युक्ति  भी

 मुझे  उन्हीं  दिनों  समाचार-पत्तों  में  देखने

 को  मिली  थी,  जिसका  मैं  जाज  उल्लेख

 कर  देना  चाहता  हूं।  कुछ  लोगों  ने  कहा
 था  कि  जब  राज  यह  बात  कही  जाती  है  कि
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 [a  प्रकाश वर  शास्त्र ]

 हैदराबाद  या  बंगलौर  में  संकर  का  प्रतिवेशी

 हो  तो  कल  को  जरगर  कोई  यह  माँग  करेगा

 कि  संसद  का  अधिवेशन  कलकत्ता,  शिलांग

 या  गोहाटी  में  क्‍यों  न  हो,  तो  उप्त  मांग  को

 किस  प्रकार  रोका  जा  सकेगा  |

 ये  वे  युक्तियां  हैं,  जो  959  में  मेरे

 उब  प्रस्ताव  के  विरोध  में  दो  गई  थों  ।

 मैं  उन  युक्तियों  के  उतर  से  ही  अपने  भाषण

 को  आरम्भ  करता  हूं  t

 जहां  तक  संसद  कार्य  मंत्री  का  यह  कहता

 है  कि  सात  सौ  सदस्यों  के  निवास  को  व्यवस्था

 बंगलौर  ध्या  हैदराबाद  में  करते  हो  सकेगी

 मैं  संसद  किये  मंत्रों  से  पूछता  चाहता  हुं  कि

 साउथ  एवेन्यू  कौर  नाथे  एवेन्यू  जहां  पर  कि

 आज  संसद  के  अ्रधिकरांश  सदस्य  रहते  हैं,
 देश  के  स्वतंत्र  होते  के  पहले  क्‍या  यहां  पर

 वाइसराय  की  मिलिट्री  रहता  थी  या  नहीं  ?

 लेकित  आपको  एक  साथ  सात  सौ  सदस्यों

 के  रहने  को  व्यवस्था  करनी  थी  इसलिए  आपने

 सेना  के  रहने  के  उ  स्थान  को  संप्रग  सदस्यों

 को  दे  दिया  ।  1:18  यह  जो  एम०  पीज़०

 ब्लड  बता  है  ब्रोकर  पूरा  बता  भो  नहीं  है  बरसों

 में  बत  कर  तैयार  होगा  जब  आपने  इसको

 ग्रा वश्य कता  अनुभव  को  तो  क्या  इसको

 बताता  प्रारम्भ  नहीं  किया  ?  "६ ह  आवश्यकता

 अनुभव  हुई  तो  क्या  यहां  सेना  के  जो  फ्लैट्स
 थे  उसको  खाली  कराकर  संसद  सदस्यों  के

 लिए  निवास  को  व्यवस्था  नहीं  की  ?  आपने

 यह  सब्र  करियर  -  यदि  आप  इसको  भी  प्रारूपक

 समझ  लेंगे  कि  संसद  का  एक  अ्रत्रिवेशत

 हैदराबाद  या  बंगलौर  में  हो  तो  कुवर  व्याख्यायें

 ऐसी  हैं  जो  तत्काल  बजे  ही  कठित  हों  लेकिन

 बाद  में ब्राय  कर  सकते  हैं  |  दूसरों  बात  यह  है
 कि  मेरे  इस  प्रस्ताव  में  यह  कहीं  नहीं  कहा  गया

 है  कि  संसद  का  अगला  अधिवेशन  ही  हद  नाबाद
 में  या  बंगलौर  में  होते  लगे  भले  हो  श्राप  एक
 वर्ष  के  बाद  बहू  करे  लेकिन  सिद्धांततः  इस

 बात  को  स्वीकार  तो  कर  लें  कि  देश  की  एकता
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 को  ध्यान  में  रखते  हुए,  देश  के  बहुत  बड़े
 भाग  की  भावना ग्र ों  को  ध्यान  में  रखते  हुए
 संसद  का  एक  अधिवेशन  दक्षिण  भारत  के

 किसी  नगर  में  किया  जाए  और  उस  समय

 तक  यह  सारी  तिवास  आदि  की  व्यवस्था

 की  जा  सकती  है  ।

 जहां  तक  टेलीफोन  की  सुविधाघरों  का

 सम्बन्ध  है,  बंगलौर  में  मैंने  देखा  है  कि  विधान
 सभा  के  सदस्यों  के  रहने  का  जो  स्थित  है,  वहां
 प्रत्येक  कमरे  में  टेलोफोत  लगा  हम्ना  है,  वहां
 उसको  टेलोकोत  को  सुविधा  प्राप्त  है।  दूसरो
 बात  यह  भो  है  कि  बंगलौर  में  तो  टेलोकीत
 की  सबसे  बड़ो  फैक्ट्री  है  शौर  सौभाग्य  से

 टेलीफोन  फैक्ट्री  जिस  मंत्रालय  के  अन्तगंत
 गातो  है,  उनके  भी  आप  मंत्रों  हैं।  एक  दो

 पंक्तियों  का  पत्र  नगर  आपको  तरफ  से  भेज
 दिया  जाए  कि  सात  सौ  टेलीफोन  ज़  को  ठप्जस्था

 प्रमुख  तारीख  तक  करना  है  तो  मैं  सन्ता

 हूं  कि  यह  तता  बड़ा  काम  नहरों  होगा  जिसको

 वे  न  कर  सकें  ।  आपके  केवल  पत्र  लिखते
 की  देर  है।  यह  कोई  इततो  बड़ो  बात  नहों

 है  कि  इतने  महत्वपूर्ण  निर्णय  पर  आपके
 मार्ग  में  कीमतों  प्रकार  को  कोई  कठिनाई  हो  ।

 तीसरी  बात  यह  है  कि  सरकार के  कार्ला  ज़बों

 को  और  सरकार  के  इतते  कर्मचारियों  को  एक
 स्थित  वे दूस हे  स्थान  पर  किस  प्रकार  भेजा जा

 सक्सेस  |  इसके  सम्बन्ध  में  यह  कड़ता  चाहता

 हूं  कि  यह  प्रस्ताव  शमों  संत  में  चर्चा  का

 जिस  भो  नहीं  बस  पाया  था  कि  कांग्रेस  पार्टी
 वी  एडजेक्टिव  कनेडी  में  शायद  इप्त  पर  चर्चा

 हुई  और  समाचारपत्र  में  यह  प्रकाशित

 हुप्रा  कि  संसद  में  ऐसा  ऐसा  एक  प्रस्ताव  आने

 वाला  है  और  कांग्रेस  संसदीय  दल  को  कार्य-

 कारिणो  के  अधिकांश  सदस्य  उसके  साथ

 सहमत  हैं  ।  इस  प्रकार  के  कुछ  समावार
 सप्  चारों  में  प्रकाशित  हुए  हैं  ।  क्योंकि

 वह  प्रस्ताव  मेरा  था  और  समावारात्त्रों  में

 यह  बात  गई  कि  वहू  प्रस्ताव  अपक  सदस्य
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 के  द्वारा  उपस्थित  किया  जाएगा,  तो  मुझे
 कुछ  सरकारी  कार्यालयों  में  काम  करते  वाले
 व्यक्तियों  से  भी  मिलने  का  मौका  मिला  |

 एक  बहुत  ही  महत्वपूर्ण  बात  उन्होंने  मुझे
 बताई  उन्होंने  कहा  कि  राज  दिल्ली  में  एक
 स्थान  पर  सरकार  का  काम  होने  से  काम  के
 इन्दर  बड़ी  शिथिलता  श्र  गई  है  कौर  उन्होंने
 मुझे  फाइलों  के  ढेर  के  ढेर  लगे  हुए  दिखाये  /

 उन्होंने  कहा  कि  भ्रमर  हमें  पता  लग  जाएगा
 कि  संसद  का  एक  अधिवेशन  कहीं  बाहर
 होने  वाला  है  तो  हम  उन  फाइलों  में  से  छंटने
 करेंगे  कौर  छंटनी  करने  के  बाद  जो  प्राप्यक

 फाइलें  होंगी  उनको  ले  लेंगे  जिससे  यहां  भी
 कार्य चल  सकता  है  भर  बंगलौर  या  हैदराबाद
 में  भी  काम  चल  सकता  है  ।  यह  जो  ढेर  लगा

 हुआ  है  इस  में  जो  आ्रावश्यक  कागजात  हैं
 इनको  एकत्र  करने  की  और  या  इनका  चयन
 करने  की  और  भी  हमारा  ध्यान  जाएगा  |

 छापने  यह  भी  कहा  है  कि  संसद
 का  प्रतिवेदन  वहां  होने  से  सदस्यों  को
 वेतन  भत्ता  आदि  देने  के  लिए  सरकार
 पर  आर्थिक  भार  बढ़  जायेगा  ।  यह  बात

 कुछ  समझ  में  नहीं  जाती  है.।  इसका
 कारण  यह  है  कि  दक्षिण  के  सदस्य  जैसे  ग्राम

 यहां  पर  आते  हैं  कल  को  अगर  बंगलौर  में
 या  हैदराबाद  में  भ्र धि विशन  होगा  तो  यहां
 के  सदस्य  वहां  पर  जायेंगे  कौर  इसमें  कोई
 फर्क  नहीं  पड़ेगा  ।  इन  भत्तों  में  कोई  एक  दो

 पैसों  का  भी  अन्तर  नहीं  पड़ेगा,  यह  मेरा

 अनुमान  है  ।  रही  यह  नबात  कि  कलकता,

 महाराष्ट्र  या  और  कहीं  संसद  का  अधिवेशन

 क्‍यों  न  हो,  हैदराबाद  श्र  बंगलौर  का  ही
 नाम  विशेष  रूप  से  प्रस्तावक  ने  भ्र पने  प्रस्ताव

 में  क्‍यों  रखा  है,  तो  मैं  कहता  चाहता  हूं  कि

 हैदराबाद  और  बंगलौर  का  नाम  इसलिए

 प्रस्तुत  किया  है  कि  दक्षिण  भारत  की  ब्रोकर

 सब  राजधानियों  को  देखने  के  बाद  ही  मैंने

 सोचा  कि  कौन  स्थान  इस  प्रकार  का  है  जहां
 सरकार  को  थोड़ी  कठिनाई  के  साथ  ऐसी
 व्यवस्था  करनी  पड़ेगी  कि  संसद  का  एक

 अधिवेशन  वहां  पर  हो  तो  वह  हैदराबाद  कौर
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 बंगलौर  ही  मुझे  प्रतीक  हुए  t  बंगलोर  उ

 दृष्टि  से  भी  कि  बंगलौर  का  जो  विधान  समा

 भवत  है  |  जो  श्री  हतुमंतैया  जी  .का  बताया

 हुमा  है  जिस  को  विधान  सौध  कहते  हैं  वह
 कि  हमारी  छत  लोक  सभा  के  भवन  से  कहीं
 अधिक  बड़ा  है  शौर  उसमें  संसद  को  बैठकें

 बड़ी  सुगमता  के  साथ  हो  सकती  हैं.  केवल
 निवास  की  कठिनाई  है  शौर  उसको  जैसे

 छापने  947  भर  950-5  में  सुतारा
 था  और  तत्काल  उसकी  व्यवस्था  को  थी,  बैठे

 ही  जिस  दिन  श्राप  इसके  बारे  में  निश्चय

 कर  लेंगे  तो  निवास  की  कठिनाइयों  को  हल
 करने  में  भी श्राप कों  कोई  विशेष  दिक्कत

 नहीं  होगी  ।

 रही  बात  यह  कि  महाराष्ट्र  वाले  कहेंगे
 कि  हमारे  यहां  हो  और  कल  पता  वाले  कहेंगे
 कि  हमारे  यहां  हो,  मैरा  पता  अनुमान  यह

 है  कि  हैदराबाद  बौर  बंगलौर  में  शरार

 अधिवेशन  होने  लगता  है  तो  कविता  से

 हैदराबाद  की  दूरी  और  कलकता  से  दिल्ली

 की  दूरी  को  प्रगट  नाप  लिया  जाएं  तो

 कल  ता  वालों  के  लिए  हैदराबाद  अधिक

 निकट  होगा  प्रपेक्षाकत  दिल्‍ली  के  ।  दूसरे
 इस  में  मुन्ने  कोई  प्राप्ति  नहीं  है  कौर  मैं  प्रयास

 प्रस्ताव  उपस्थित  करते  समय  इस  हठ  पर  नहीं

 हूं  कि  हैदराबाद  शौर  बंगलौर  में  ही  या  इन
 दोनों  में  से  कि।'  एक  स्थान  पर  ही  संसद  का

 प्रतिवेदन  हो  ।  झगर  देश  के  म/्नुत्र्ती  स्थित

 होते  की  दृष्टि  से  नागपुर  को  ६-६:  देश  का  मध्य

 माना  जाता  है  जहां  कि  विधान  सभा

 रहने  से  राज  विधान  सभा  का  भवन  ब्रोकर

 विधान  सभा  के  सदस्यों  के  रहने  के  स्थित

 खाली  पड़े  हुए  हैं,  वहां  प्राय  अधिवेशन  कर  लें,

 इसको  भी  आप  मान  लें  तो  यह  भी  विचारणीय

 हो  सकता  है।  लेकिन  सरकार  को  इसके  बारे

 में  कुछ  विचार  तो  करना  ही  चाहिये  |  सत्तरह

 वर्षों  से  सरकार  जैसे  और  सब  कार्यों  में  एक

 लकीर  पीटती  चलो  ओप्रा  रही  है  उयों  प्रकार

 संसद  के  अधिवेशन  कहां  हों  इस  निधि  में  शो

 बराबर  लकीर  पीटती  चलो  जा  रही  है  +
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 एक  भ्रधिवेशन  समाप्त  होता  है  कि  राष्ट्रपति
 जी  के  द्वारा  समान  जारी  हो  जाते  हैं  कि  अमुक
 तारीख  को  राष्ट्रपति  ने  दिल्‍ली  में  आपको

 संसद  के  अधिवेशन  में  सम्मिलित  होने  के

 लिए  बुलाया  है।  हम  तो  उस  दिन  की  प्रतीक्षा

 में  हैं  जिस  दिन  भारत  के  राष्ट्रपति  की  ओर

 से  इस  प्रकार  के  सम्मन  जायेंगे  कि  संसद
 के  अगले  अ्रधिवेशन  में  सम्मिलित  होने  के

 लिए  भारत  के  राष्ट्रपति  ने  आपको  हैदराबाद

 या  बंगलौर  में  भ्रामंत्रित  किग्रा  है  वहू  संस

 के  सदस्यों  की  क्रियाशीलता  बढ़ाने  वाली

 एक  बात  भी  होगी  ।  दूसरे  उनमें  कुछ  ताजगी
 भी  शापेगी  ।  सबसे  बड़ा  लाभ  तो  यह  होगा
 कि  उन  क्षेत्रों  के निवासी  भी  यह  समझेंगे  कि

 संसद  क्‍या  है  t
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 संविधान  निर्मितियों  ने  एक  बड़ी  बुद्धिमता
 का  काम  किया  |  जब  उनके  सामने  यह  प्रश्न
 शाया  कि  संसद  का  अधिवेशन  कहां  होना

 चाहिये  तो  उन्होंने  इस  विषय  में  किसी  प्रकार
 का  कोई  निर्णय  ही  नहीं  लिया  श्र  इस

 अध्याय  को  खुला  छोड़  दिया  ।  अगली  पीढ़ी
 पर  इस  महत्वपूर्ण  बात  पर  निर्णय  लेने  की
 बात  छोड़  दी,  अपनी  कलम  वहीं  रोक  दी

 देश  की  एकता  की  दृष्टि  से  और  देश  की

 परिस्थितियों  को  ध्यान  में  रखते  हुए  राष्ट्रपति

 जी  को  अथवा  सरकार  को  यह  ग्रन्थकार

 है  कि  वे  चाहें  तो  दिल्ली  में  अधिवेशन  बुला
 सकते  हैं  जोर  चाहें  तो  हैदराबाद,  बंगलौर
 या  नागपुर  कहीं  भी  अधिवेशन  बुला  सकते

 हैं  ।  उस  में  ऐसी  कोई  बात  नहीं  है  कि  संसद
 का  अधिवेशन  दिल्ली  में  ही  हो  सकता  है

 कहीं  अ्रन्यत्र  नहीं  हो  सकता  है  ।

 दूसरी  बात  यह  है  कि  संसद  का  मुख्य
 कार्यालय  यहां  होने  से  दिल्ली  में  जनसंख्या

 ग्राही  का  भार  बहुत  बढ़ने  लगा  है,  कि  दिल्ली

 बढ़ते  बढ़ते  गुड़गाव  तक  पहुंच  गई  है  और

 इधर  बल्‍लभगढ़  तक  पहुंच  गई  है  और  शब

 पलवल  तक  भी  पहुंच  रही  है  ।  ऐसी  भी  चर्चा
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 है  कि  दिल्‍ली  के  इन्दर  गाजियाबाद  को  भी:
 लिया  जाए  और  दूसरे  जातर  ब्रोकर  उत्तर
 प्रदेश  के  हिस्सों  को  भी  ले  लिया  जाएगा  t
 नगर  लोगों  को  यह  पता  लग  जाए  कि  संसद
 के  दो  भ्रधिवेशन  दिल्लो  में  होंगे  और  एक
 अधिवेशन  दक्षिण  भारत  में  होगा  तो  दिल्ली
 पर  जनसंख्या  का  जो  दबाव  बराबर  बढ़

 रहा  है  इस  में  कुछ  न  कुछ  कमी  जरूर  हो
 जाएगी  कौर  लोगों  के  निर्णय  लेने  का  ढंग
 भी  बदलेगा  ।

 दूसरी  सबसे  बड़ी  बात  यह  है  कि  दिल्ली

 देश  के  मध्य  में  नहीं  है  a  नहीं  कहा  जा  सकता

 है  कि  पीछे  अंग्रेजों  ने कया  समझ  कर,  क्‍या

 सोच  कर  दिल्ली  को  राजधानी  बनाया  t

 मुझे  अच्छी  तरह  से  याद  है  कि  जब  राजधानी

 कलकत्ता  में  थी  और  अंग्रेज  कलकत्ता  से  राज-

 धानी  को  दिल्ली  लाने  लगे  तो  दू  के  एक
 शायर  ने  उस  समय  लिखा  था  :

 कदम  अंग्रेज  शब  कलकत्ता  से  दिल्ली
 में  रखते  हैं,

 तिजारत  खूब  कर  ली,  देख  नियामत

 कैसे  करते  हैं  ।

 जिस  समय  अंग्रेज  यहां  कराया  था  उस

 समय  भी  उनको  इस  बात  का  सन्देह  था  कि

 दिल्‍ली  का  इतिहास  कुछ  अच्छा  नहीं  है
 राजधानी  के  लिए  ।  दिल्ली  में  राजधानी  बना

 कर  बैठने  से  मुश्किलों  और  परेशानियों  की

 गठरियां  सिर  पर  रहती  चली  आई  हैं  ।

 विदेश!  शासकों  के  लिए  हो  नहीं  स्वतंत्र

 भारत  के  शासकों  के  लिए  भी  यह  ही  चीज़

 पिछले  सत्तरह  वर्षों  से  चलती  ग्रा  रही  है
 स्वस्थ  निर्णय  लेने  की  प्रवृति  का  प्रभाव

 सरकार  में  हो  गया  है  -  जितने  भी  हमारे
 शासक  हैं  दे  निर्णय  को  टालने  में  तो  विश्वास

 रखते  हैं,  किसी  भी  निर्णय  पर  पहुंचने  में

 विश्वास  नहीं  रखते  ।  नगर  किसी  अच्छे

 स्थान  पर  जो  दिल्ली  के  इतिहास  से  कुछ
 भिन्न  हो  अधिवेशन  किया  जाय  और  वहां  वी

 खुली  तथा  में  और  खुले  वातावरण  में  हमारे
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 शासक  बैठ  तो  बहुत  सम्भव  है  कि  इनके
 सीखने  के  ढंग  में  भी  कुछ  परिवर्तन  श्री

 जायगा  ।

 राजनीतिक  श्र  भौगोलिक  दृष्टि  से

 भी  इस  समस्या  की  उपेक्षा  हमें  नहीं  करनी

 चाहिये  ।  पाकिस्तान.  के  राष्ट्रपति  जनरल

 अयूब  और.  पाकिस्तान  गवर्नमेंट  की  इस

 सूझबूझ  को  हम  कुछ  कम  उपेक्षा  की  दृष्टि
 से  न  देखें  कि  वे  करांची  से  हटा  कर  राजधानी

 को  रावलपिंडी  क्‍यों  ले  गये  ।  करांची  में  तो

 उनको  सारी  सुविधायें  उपलब्ध  थी,  वहां
 पर  तो  भवन  भी  थे,  लेकिन  इतना  सब  कुछ

 होने  के  बाद  भी  वे  समझते  थे  कि  राज  की

 दुनिया  में  सामरिक  महत्व  का  भी  एक  स्थान

 होता  है  |  सीमा  के  निकट  जो  स्थान  होते  हैं,

 वहां  पर  राजधानी  नहीं  रखी  जा  सकती

 है  ।  भारतवर्ष  जैसे  देश  को  जिसने  पिछले

 सतरह  सालों  में,  मित्रों  का  निर्माण  तो  कम

 किया  है  बौर  शत्रुओं  का  निर्माण  अधिक  किया

 है  सीमा  के  पास  अपनी  राजधानी  नहीं  'रखना

 चाहिये  ।  ऐसा  होना  भविष्य  की  दृष्टि  से

 कुछ  अच्छा  नहीं  है  1  मेरा  कहने  का  अ्रभिष्राय

 यह  नहीं  है  कि  हमारी  राजधानी  सीमा

 के  निकट  है,  इसलिए  हम  डर  रहे  हैं  या  हमारी

 राजजधानी  सीमा  के  निकट  है,  इसलिए

 हमारे  मस्तिष्कों  में  भय  है  ।  समझदारी  और

 दूरदर्शिता  का  तकाज़ा  यह  है  कि  एक  वैकल्पिक
 राजधानी  हमारे  मस्तिष्क  में  अवश्य  रहनी

 चाहिये  ।  कभी  भी  इस  प्रकार  के  किसी

 परिवर्तन  की  अपेक्षा  दो  तो उस  समय  तत्काल

 देश  को  कोई  कठिनाई  अनुभव  न  हो  इस

 समय  दिल्‍ली  की  हालत  यह  है  कि  यह  पाकिस्तान

 की  सीमा  जो  राजस्थान  से  श्री  कर  लगती  है

 वहां  से  भ्र ढ़ाई  सौ  मील  ही  दूर  पड़ती  है  ।

 अ्रमृतसर  से  हो  कर  शारी  मेक  पाकिस्तान

 की  सीमा  यहां  से  केवल  295  मील  दूर  है  ।

 दिल्‍ली  से  तिब्बत  की  जो  सीमा  है  जहां  कि

 चीन  की  सेनायें  राज  भारी  मात्रा  में  है  श्लोक

 जिस  की  प्रो  हमारे  संरक्षण  मंत्री  ने  अभी

 कुछ  समय  पढ़ले  हमारा  ध्यान  खींचा  था  वह
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 केवल  यहां  से  दो  सौ  मील  दूर  पड़ती  है
 तो  सामरिक  दृष्टि  से  भी  इन  सारी  बातों  को
 अपनी  आंखों  से  बोझल  नहीं  किया  जा

 सकेगा  |

 एक  कौर  सबसे  बड़ी  बात  है,  जिसके
 लिये  मैं  चाहूंगा  कि  संसद  का  एक  अधिवेशन

 दक्षिण  भारत  में  हैदराबाद  अथवा  बंगलोर
 अथवा  किसी  कौर  नगर  में  हो,  वह  है  सांक  ।  #

 राजनीतिक  और  सामाजिक  एककों  का
 झ्रादान  प्रदान  ।  यह  आवश्यक  है  कि  जो

 राजनीतिक  प्रतिनिधि  हों  उनको  वापस  में

 एक  दूसरे  के  क्षेत्रों  की  पूरी  तरह  से  जानकारी

 रहे  ।  वह  एक  दूसरे  के  स्थानों  की  समस्याधों

 से  परिचित  हों  ।  दिल्ली  में  राजधानी  होने
 से  उस  क्षेत्र  के  लोगों  में  बहुत  सी  गल  .फहमियां
 पैदा  हो  रही  हैं।  सबसे  बड़ी  गलतफहमी  तो

 यह  है  कि  लोग  संसद  के  बारे  में  अच्छी  तरह
 से  जानते  ही  नहीं  हैं।  एक  ऐसे  ही क्षेत्र में  मुझे
 जाने  का  अवसर  मिला  ।  वहां  के  लोग  समझते.

 हैं  कि  पालियामेंट  ऐसे  ही  है  जैसे  कि  कोई
 कमेटी  होती  है  ।  उस  कमेटी  में  कुछ  लोग

 बैठते  हैं  मौर  बैठ  कर  कुछ  फैसले  कर  लेते

 हैं  और  दूसरों  पर  वह  फैसले  लाद  दिये  जाते:

 हैं  ।  लेकिन  जब  वे  अपनी  आंखों  से  देखेंगे  तो
 समझेंगे  कि  पालियामेंट  में  जब  कोई  निर्णय

 होते  हैं  तो  उन  पर  पूरी  तरह  से  स्वतंत्रता
 के  साथ  विचारों  का  प्रदान  प्रदान  होता  है  ।

 उन  पर  पूरी  तरह  से  विचार  होता  है  तब  कोई
 निर्णय  लिये  जाते  हैं  ।  जब  वे  अपनी  आंखों

 से  सब  कुछ  देखेंगे  तो  उन्हें  कोई  दूसरी  ही
 बात  मालूम  होगी

 दूसरी  गलतफहमी  इस  क्षेत्र  में  दौर
 दक्षिण  भरत  में  श्र  भी  है।  कभी  कभी  कहा
 जा  है,  जैसे  कि  मद्रास  में  भाषा  के  प्रश्न  को

 ले  कर  बहुत  उपद्रव  हुए  तो  उसके  लये  यहां
 बड़ा  प्रचलित  शब्द  है  दक्षिण  भ  रत  ।  लेकिन
 दक्षिण  भारत  में  जो  तीन  अन्य  प्रान्त  हैं
 मद्रास  के  भ्र ति रिक्त  मैसूर,  केरल  ग्रोवर  आंध्र

 उन  के  नेता  बार  बार  कहते  हैं  कि  बाबा

 मद्रास  वालों  के  आन्दोलन  हमको  क्यों
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 [श्र'  प्रकाश  वर  शास्त्र  ]
 सम्मिलित  करते  हो  ?  हमारे  यहाँ  इस  प्रकार

 घटना  गाँ  घट;  हैं।  भीतर  के  शिक्षा

 मंत्र  श्र  कंठ  ने  प्रम  चार-पांच  पिन  पहले

 मैसूर  विधान  सभा  में  जो  बक्‍्तञय  दिग  है
 उसमें  स्पष्ट  कहा  है  कि  हिन्दी  के  भ्र ति रिक्त

 कोई  दूस री  भाषा  इस  देश  की  राज  भाषा  नहीं
 बन  सकती  ।  केरल  में  कुछ  लोगों  ने  भाषा  के

 प्रश्न  को  ले  कर  जनता  को  धोखा  देवा  चाहा,

 लेकिन,  केरल  में  जहां  हिन्दी  पढ़ना  अनिवार्य

 है  वहां  भाषा  के  प्रश्न  को  राजनीति  में  प्रवेश

 नहीं  करने  दिया  गया  हालांकि  कुछ  लोगों  ने

 इस  सम्बन्ध  में  प्रयास  भी  किया  ।

 अ्रांघ्र  का  एक  बड़ा  हिस्सा  जो  पुराना

 हैदराबाद  है  वह  तो  है  ही  हिन्दी  भाषा  भाषी

 “नीलामी  शासन  के  द  भाषी  होने  के कारण  |

 लेकिन  कुछ  और  भी  भाग  हैं  जहां  उस  प्रकार

 पकी  धारणायें  नहीं  हैं  जो  मद्रास  के  आन्दोलन

 को  लेकर  फैलाई  गईं  ।  दक्षिण  भारत  में

 अगर  संसद  का  एक  अ्रधिवेशन  होगा  तो

 जहां  पर  हिन्दी  का  इतना  विरोध  हो  रहा

 है  वह  भाग  हमारी  भावनाओं  से  परिचित

 होगा  और  हम  उन  की  भावनाओं  से  परिचित

 होंगे  ।  इस  से  हमारे  हृदय  में  जो गलतफहमियां

 हैं  उन  का  निराकरण  हो  जायेगा  शौर  उन

 -के  हृदय  में  जो  गलतफहमियां  हैं  उनका

 भी  निराकरण  हो  जायेगा  i  लेकिन  जब

 उत्तर  कौर  दक्षिण  भारत  के  लोग  एक  दूसरे
 से  आपस  में  मिलेंगे  ही  नहीं  तो  उन  की

 भावनाओं  का  आदान  प्रदान  कैसे  होगा  |

 यहां  दक्षिण  भारत  के  जितने  लोग  रहते

 हैं  बे  सायंकाल  में  काट  प्लेस  में  घूमने  जाते

 हैं  या  चांदनी  चौक  जाते  हैं,  दिल्‍ली  की

 सार्वजनिक  सभाओं  में  जाते  हैं  -  इसी  तरह
 से  यहां  के  लोगों  को  वहां  जाने  पर  उन

 लोगों  की  भावनाओं  को  समझने  का  अवसर

 मिलना  चाहिये  ।  इस  से  हमारी  भी  कुछ

 गलतफहमियों  का  निराकरण  होगा  ।  कौर

 प्रेरणायें  भी  मिलेंगी  ।

 राज  जिस  तरह  से  दक्षिण  भारत  के

 राज्यों  क़ा  औद्योगीकरण  हुया  है,  उन  की
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 तुलना  में  झगर  उत्तर  भारत  के  बिहार
 शौर  उत्तर  प्रदेश  को  देखें  तो  ऐसा  लगता

 है  कि  भ्र भी  तक  यह  प्रदेश  पराधीन  भारत
 में  हैं।  उन  राज्यों  का  औद्योगीकरण  हुया
 ही  नहीं  है  ।  जब  उत्तर  भारत  के  लोग  दक्षिण

 भारत  के  औद्योगीकरण  को  देखेंगे,  मद्रास,
 केरल  और  बांध  को  देखेंगे  तो  वे  अपनी  राज्य
 सरकारों  को  भी  विवश  करेंगे  कि  सारा

 दबाव  प्रदेश  में  खेती  पर  ही  क्‍यों  दे  रहे  हैं  ।
 भ्र पना  प्रदेश  भश्रौद्योगिकि  विकास  की  धोकर
 क्यों  प्रसर  नहीं  होता  ।  इस  प्रकार  के
 श्रमदान  प्रदान  से  एक  दूसरे  को  प्रेरणायें
 मिलेंगी  ।

 इस  के  बाद  सब  से  बड़ी  बात  है  सांस्कृतिक

 एकता  की  ।  मुझे  अच्छी  तरह  से  याद  है,

 कुछ  दिन  पहले  एक  अमरीकी  यात्री  भारत

 घूमने  के  लिये  पाया  ।  वहू  मेरा  परिचित
 था  ।  मैं  उसे  भूतपूर्व  प्रधान  मंत्री  नेहरू  जी
 से  मिलाने  ले  गया  ।  नेहरू  जी  ने  उससे

 छ्ट्ते  ही  प्रश्न  पूछा  कि  क्‍या  तुम  ने  हिन्दुस्तान
 को  देखा  ।  जब  उस  ने  बतलाया  कि  वह
 भारतवर्ष  घूम  चुका  है  तब  पंडित  जी
 ने  पूछा  कि  वह  हिन्दुस्तान  में  कहां  कहां
 गया  |  वह  कहने  लगा  कि  मैं  अ्रयोध्या  गया,
 बनारस  गया,  इलाहाबाद  गया,  पटना  गया,
 कलकत्ते  गया  |  जवाहरलालजी  ने  तुरन्त  ही

 नहा  fu  तुमने  हिन्दुस्तान  नहीं  देखा  ।  सने

 कहा  कि  श्राप  कैसे  कहते  हैं  कि  मैंने

 हिन्दुस्तान  नहीं  देखा  ।  मैं  श्राप  को  नेहरू
 जी  के  ही  शब्द  बतलाता  हूं  ।  उन्हों  ने  कहा
 कि  हिन्दुस्तान  का  नाम  जो  हिन्दुस्तान  है

 वहू  दक्षिण  भारत  का  दिया  हुजरा  है  7  जब

 तक  तुम  साउथ  इंडिया  नहीं  देखोगे  तब  तक

 हिन्दुस्तान  नहीं  देवर  सकोगे  ।  पंडित  जी  ने

 कहा  कि  जिस  दृष्टि  से  इस  देश  का  नाम

 हिन्दुस्तान  दिया  गया  है  उसे  देखने  के  लिये

 यू  गो  =  साउथ  ।  तुम  दक्षिण  जा  कर  देखो

 तब  पता  लगेगा  कि  भारत  क्‍या  है  इस

 दृष्टि  से  भी  यह  चीज  आवश्यक  है  कि  हमें

 वहां  जाना  चाहिये  कौर  वहां  जा  कर  उन

 सांस्कृतिक  प्रवृत्तियों  को  देखना  चाहिये  ।
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 दक्षिण  भारत  के  जो  संसद  सदस्य हैं
 ra

 यहां  पर  वह  एक  बात  में  हम  लोगों  से  अपनी

 तुलना  कर  के  सोचते  हैं  कि  उन  के  अ्रधिकारों
 में  कटौती  हुई  होती  है  ।  अरब  शनिवार  कौर

 रविवार,  दो  दिन  संसद  का  ग्रवकाश  रहता
 है  1  अध्यक्ष  महोदय  ने  संसद  के  भ्रधिवेशन
 को  दो  दिन  न  कर  के  जहां  मंत्रियों  को  सुविधा
 दी  है  वहां  संसद  सदस्यों  को  भी  सुविधा  दी

 है  कि  वे  भी  अपने  निर्वाचन  क्षेत्रों  में  जायें  1

 इस  सम्बन्ध  में  दक्षिण  भारत  के  सदस्यों  का

 कहना  यह  है  कि  जिन  सदस्यों  के  निर्वाचन
 क्षेत्र  00,  200  या  250  मील  की  दूरी
 पर  हैं  वे  अगर  शाम  कोलोन  में  बढें  तो

 सुबह  अपने  निर्वाचन  क्षेत्र  में  पहुंच  जाते

 हैं  -  इस  प्रकार  से  वह  लोग  पालियामेंट  भी

 ट्रेंड  करते  हैं  कौर  अपने  निर्वाचन  क्षेत्र  की

 भी  सेवा  करते  हैं।  लेकिन  उन  को  यह  सुविधायें
 नहीं  हैं  |  यदि  एक  अधिवेशन  दक्षिण  में  हो
 तो  जिस  तरह  से  दो  अ्रधिवेशनों  में  हम  अपने

 निर्वाचन  क्षेत्र  में  जा  सकते  हैं  उसी  प्रकार  से

 एक  अ्रत्ितेशन  में  वे  भी  प्र पने  निर्वाचन
 क्षेत्रों  में  जा  सकेंगे  1

 इप  के  बाद  सत्र  से  बड़ी  बात  यह  है
 कि  जिसे  मैं  ने  कांग्रेस  संपदोप  दल  की  कार्य-

 कारणो  के  सदस्यों  का  मत  बतलाया  कि

 उत  में  से  अधिकांश  ने  प  बात  से  सहमति
 प्रकट  की  है,  उसी  तरह  से  मैं  अपने  इस
 प्रस्ताव  को  पुष्टि  में,  जहां  समाप्ति  महोदय
 आप  बैठे  हैं  तो  स्थान  पर  बैठने  बाने  भूतपूर्व
 श्व्पक  को  अ्रतत्तरप्तम  आयंगार  का

 एक  कथित  प्रस्तुत  करता  चाहता  हुं  ।  वह

 उन्होंने  उप  समय  कहा  था  जब  मैं  ने  यह
 प्रस्ताव  पिछली  लोक  सभा  में  उपस्थित  ह. 8

 नहीं  किग्रा  था  ।  मैं  ने  प्रस्ताव  दिया  था

 दिसम्बर,  959  में  लेकिन  श्री  प्रतत्तशयनतम

 झाय्यंगर  ने  4  जूते,  957  को  मैसूर  विधान

 सौध  में,  जोकि  वहां  की  विधान  सभा  का

 भवत  है,  विधान  सभा  सदस्यों  के  बीच  में

 भाषण  2}  हुए  यह  शब्द  कहे  थे:

 “दक्षिण  ब्रोकर  उत्तर  भारत  को
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 भावात्मक  एकता  के  लिये

 पभत्यन्ा  आवश्यक  है  कि  लोक
 सभा  का  एक  अधिवेशन  बंग-

 तौर  में  हो,  भौर  विधान  सोध

 जो  विधान  सभा  का  भवन

 है  वह  इस  कार्य  के  लिये

 घ्रत्यन्त  उपयुक्त  है  गौर  संसद
 का  अ्रधिवेशन  वहां  हो  सकता

 है  "

 यह  संसद्‌  सदस्यों  की  सम्मति  नहीं  है  बल्कि

 संसद  के  भ्रध्यक्ष  की  सम्मति  भी  है  {  इस
 प्रकार  के  लोग  जब  यह  सम्मति  दे  चुके  हैं
 मेरे  प्रताव  की  पुष्टि  तो  सरकार  इस
 सम्बन्ध  में  विचार  न  करे,  इस  में  मुझे  कोई

 दूरदर्शिता  प्रतीत  नहीं  होत  हो  सकता  है
 कि  सन्‌  i959  में  जबकि  यह  प्रस्ताव  मैंने

 प्रस्तुत।  किया  था  मेरे  प्रस्ताव  की  युक्तियों
 में  कोई  विशेष  प्रभव  न  हो,  उस  समय  की

 परिस्थितियां  इस  प्रकार  की  न  हों  कि  वह
 श्री  सत्य  नारायण  सिंह  के  मस्तिष्क  को
 प्रभावित  कर  पातीं  ।  लेकिन  राज  परि-

 स्त्रियां  बदल  चुकी  हैं  ।  आज  देश  को

 एकता  की  दृष्टि  से  देखना  चाहिये  ।

 मैं  अपने  वक्‍तव्य  को  उपसंहार  की  ओर
 ले  जाते  हुए  फिर  कहता  चाहूंगा  कि  यह
 प्रस्ताव  इस  पृष्ठभूमि  में  न  लिया  जाये  कि

 मद्रास  के  भाषा  श्रान्दोलत  से  प्रम  बित  हो
 कर  मैं  ने  इस  को  प्रस्तुत  किया  है  |  झगर

 ऐसा  होता  तो  मैंने  सन्‌  959  में  प्रस्ताव

 प्रस्तुत  न  किया  होता  ।  मैं  देश  की  एकता
 क  दृष्टि  से  उस  समय  भी  यह  बात  कहता
 था  और  राज  भ  कहता  हूं  मैं  समझता  हूं

 हूँ  कि  पहली  बार  जब  मैं  ने  सन्‌  959  में

 प्रस्ताव  पेश  किया  था  उस  के  पांच  वर्ष  बाद

 इस  में  दौर  बल  आला  गया  है  ।

 कुत्ते  विश्वास  है  कि  संसदीय  कार्य  मंत्री

 राज  मम्मी  रता  के  साथ  इस  पर  कोई  निर्णय

 लेंगे  ।  मैं  उन  से  इस  प्रकार  का  आश्वासन

 चाहूंगा  जिस  से  संसद  सदस्यों  को  सन्तोष
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 हो  और  भारत  के  एक  भाग  के  निवासियों
 को  ह'  नहीं  बल्कि  दक्षिण  भारत  को  भरवा

 हिन्दी  'भाषा भाष  शेष  भारत  को  भी

 सन्तोष  हो  ।

 Mr.  Chairman:  Resolution  moved:

 “This  House  ig  of  opinion  that
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 का  अधिवेशन  कहां  बुलाया  जाय  ।  यह

 राष्ट्रपति  के  ऊपर  छोड़  दिया  गया  है  कि  वह
 जहां  मुनासिब  समझें  संसद  का  अधिवेशन

 बुलाया  करें  ।  माननीय  सदस्य  महोदय  ने

 इस  संकल्प  को  सदन  के  सामने  रखते  हुए
 उसके  अनेक  पुत्रों  पर  प्रकाश  डाला  है  ।
 मैं  समझता  हूं  कि  यह  ऐसा  विषय  है  जिस one  Session  of  Parliament  be
 पर  गम्भीर  रता पू वंक  विचार  करना  चाहिए  । held  at  Bangalore  or  Hyderabad

 every  year.”

 जब  से  स्वतंत्रता  प्राप्त  हुई  है  कौर

 संसद्‌  का  निर्माण  हुमा  है,  तब  से  यह  प्रश्न

 प्रस्ताव  के  रूप  में  और  लाबी  में  चर्चा  के

 रूप  में  भी  बराबर  चलता  रहा  है,  कि  क्‍या

 यह  लांछन  य  है.  कि  संसद्‌  का  एक  अ्रधिवेशन

 दक्षिण  भारत  के  किस,  केन्द्रीय  स्थान  में

 बुलाया  जाय,  और  जैसा  कि  मादनीय  सदस्य

 ने  कहा  है,  इस  प्रस्ताव  पर  विचार  भी  हुआ
 है,  पर  हम  लोग  सरकार  को  इस  पक्ष  में  करने

 में  ग्राम  तक  समर्थ  नहीं  हुए  हैं  ।

 Shri  Shree  Narayan  Das:  I  beg  tu
 move:

 That  for  the  original  resolution,  the
 following  be  substituted,  namely:

 “This  House  calls  upon  the
 Government  to  appoint  a  com-
 mittee  of  Members  of  Parliament
 at  an  early  date  to  consider  the
 necessfty,  desirability  and  feasi-
 bility  of  holding  one  Session  of
 Parliament  at  some  central  place
 in  South  India  every  year  and  to”
 suggest  ways  and  means  of  doing
 so  if  the  committee  recommends
 such  a  proposal.”  (l)

 Shri  Siddheshwar  Prasad:

 मेरा  खयाल  है  कि  यह  प्रस्ताव  जहां

 बहुत  आकर्षक  है  वहां  इस  में  कुछ  खराबियाँ

 भी  हैं।  भावात्मक  एकता  के  लिए,  सांस्कृतिक

 एकता  के  लिए,  परस्पर  सहयोग  के  लिए
 कौर  एक  दूसरे  के  विचारों  से  भ्रमित  होने
 के  लिए  यह  आझ्लावश्यक  है  कि  हम  देश  के

 विभिन्न  भागों  में  कम  से  कम  दो  स्थानों  में,
 मिला  करें,  शौर  मेरा  खयाल  है  कि  इस  से

 बहुत  लाभ  होगा  ।  लेकिन  साथ  ह्‌'  साथ

 मैं  समझता  हूं  कि  सरकार  का  दृष्टिकोण  भी

 विचारणीय  है  कि  क्‍या  क्‍या  वठिताइयां
 सरकार  के  सामने  हैं  1  सिद्धान्त  रूप  म  तो  इस
 प्रस्ताव  से किसी  का  मतभेद  नहीं  हो  सकता  ।

 भ्रंग्रेज़ों  के जमाने  में  भी  संसद  का  भ्रधिवेशन

 दो  जगहों  में,  दिल्‍ली  और  शिमला  में,  होता
 था  ।  मैं  समझता  हुं  कि  सिद्धान्त  रूप  में  तो

 सरकार  को  भी  इस  से  कोई  विरोध  नहीं

 होना  चाहिए  ।  लेकिन  हो  सकता  है  कि  कोई
 बात  आवश्यक  भी  हो,  वांछनीय  भी  हो,
 लेकिन  समीचीन  न  हो  आर्थिक  दृष्टि  से

 That  in  the  resolution,—

 For  “one”  substitute  “Budget”.
 (2)

 Mr.  Chairman:  Before  me  there  is
 a  list  of  about  7  Members  who  are
 anxious  to  speak.  We  have  got  at
 our  disposal  4  hours  at  the  most.
 So,  it  wil]  be  better  if  every  hon.
 Member  takes  only  five  minutes.  As
 we  proceed,  we  will  take  the  opinion
 of  the  House  whether  the  time  should
 be  extended  or  not.

 श्री  श्रीतराषण  दास  (दरभंगा)
 श्रम  माननीय  सदस्य  श्री  प्रकाशवीर  शास्त्री
 जी  ने  जो  संकल्प  संसद्‌  के  सामने  उपस्थित

 किया  है  वह  बहुत  झ्राकषंक  मालूम  होता  है  ।

 यह  बात  सभी  को  मालूम  है  कि  संविधान

 में  इस  बात  का  कोई  जिक्र  नहीं  है  कि  संसद्‌
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 या  और  भी  दृष्टियों  से  ।  इसलिए  मेरा
 संशोधन  है  कि  इस  प्रश्न  पर  विचार  करने
 के  लिए  एक  समिति  नियुक्त  की  जाये,  जिस
 में  संसद  के  माननीय  सदस्य  हों  और  यह
 समिति  पक्ष  और  विपक्ष  दोनों  के  दृष्टिकोणों

 “को  सुने  और  सरकार  के  सामने  जो  कठिनाइयां

 हैं  उन  पर  भी  विचार  करे  कौर  पनी
 सम्मति  दे  t  इसीलिए  मैंने  यह  संशोधन  रखा

 'है  कि  एक  समिति  का  निर्माण  किया  जाये
 जिस  में  इस  प्रश्न  के  हर  पहलू  पर  विचार
 किया  जाये  कि  यह  आवश्यक  है  या  नहीं,
 वांछनीय  है  या  नहीं,  व्यावहारिक  है  या  नहीं।

 पहन  सब  पहलुओं  पर  विचार  कर  के  यह
 समिति  अपनी  रिपोर्ट  दे  और  उस  पर  विचार

 -कर  के  हम  निर्णय  लें

 मैं  सदन  का  ज्यादा  समय  नहीं  लेना

 चाहता  क्‍योंकि  बहुत  से  माननीय  सदस्य  भ्र पने

 विचार  व्यक्त  करने  वाले  हैं,  लेकिन  जहां  मैं

 'इस  प्रस्ताव  को  झ्राकजंक  समझता  हूं  वहां
 “इस  को  कठिनाइयों  को  भी  देखता  चाहिए
 इसलिए  मैं  ने  यह  संशोधन  रखा  है,  और

 मेरा  खयाल  है  कि  सरकार  इस  संशोधन

 को  स्वीकार  कर  के  एक  समिति  का  निर्माण

 जल्दी  से  जल्दी  करेगी  ताकि  इम  प्रश्न  पर

 'हरी  रह  विचार  किया  जा  सके  और  सदन

 को  इस  प्रस्ताव  पर  विवार  करने  का  मौका

 मिले  ।  यह  संकल्प  बहुत  अच्छा  है,  इपलिए
 मैं  चाहता  हूं  कि  इस  पर  विवार  किया  जाय  ।

 5.53  hrs.

 ‘(Mr.  Deputy-SpeaKER  in  the  Chair)

 giz  मैंगो  प्रकाश वीर

 जी  शास्त्री  के  प्रस्ताव  का  समर्थन  करता  हुं  ।

 'पर  मैं  इसके  एक  संशोधन  यह  पेश  करता  हूँ
 “कि  “एक”  के  स्थान  पर  “बजट”  रखा  जाए।

 श्री  ट्रक  शरीर  शास्त्री  जी  ने  अपने  प्रस्ताव

 के समर्वन  में  जो  दलीलें  पेश  की  हैं  उनमें  से
 एक

 बहुत  बड़ी  दलील  यह  है  कि  राज  देश  में
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 जो  स्थिति  है  उसमें  हम  अपने  को  भारत  के

 निवासी  नहीं  मानते  हैं।  हम  अपने  को  किप
 एक  प्रदेश  का  निवासी  मानते  हैं,  या  किसी  जिले
 का  निवासी  मानते  हैं  ।  ऐसी  स्थिति  में
 यह  बहुत  आवश्यक  है  कि  हमारी  सरकार
 ऐसा  कदम  उठाने  जिससे  कि  इस  देश
 में  भावात्मक  एकता  की  जड़  मजबूत  हो  कौर
 इस  देश  का  प्रत्येक  नागा  क  इस  बात  कर

 अनुभव  करे  कि  वह  इस  या  उस  प्रान्त  का
 निवासी  नहों  हैं,  बल्कि  भारत  की  निवासी  है।

 कभी  जो  स्थिति  है  उसमें  हम  भ्र क्सर  यह
 पाते  हैं  कि  जब  किसी  आदमी  को  अपने  प्रदेश
 में  नौकरी  नहीं  मिलत'  शौर  उसको  बाहर
 दूसरे  प्रदेश  में  या  अपने  घर  से  दूर  नौकरी
 करनी  पड़ती  है,  तो  बहू  नौकरी  मिलने  के
 बाद  किसी  तरह  अपने  धर  के  नजदीक  जाने
 के  लिए  परेशान  होता  है  ।  राज  देश  में  स्थिति

 यह  है  कि  हम  उत्तर  भारत  की  बात  करते  हैं,
 दक्षिण  भारत  की  बात  करते  हैं,

 पूर्वी  भारत  को  बात  करते  हैं,
 पश्चिमी  भारत  की  बात  करते  हैं  ।

 इससे  भारत  की  एकता  नहीं  हो  सकती  ।

 इसलिए  मैं  इसको  बहुत  जरूरी  समझता

 हूं  कि  संसद  का  एक  a  सजेशन  दिल्‍ली  के  प्रति-

 रिक्त  हैदराबाद  या  बंगलौर  में  हो  इससे  देश

 की  भावात्मक  वक्रता,  सामाजिक  एकता,

 सांस्कृतिक  एकता  बड़ेगी  तथा  देश  के  आर्थिक

 जीवन  पर  भी  बहुत  प्रसर  पड़ेगा  -  राज  विधि-

 टनकारी  प्रवृत्तियों  के  कारण  बक्तर  देश  की

 एकता  के  लिए  संकट  पैदा  हो  जाता  है  और

 इस  वजह  से  देश  की  सामाजिक,  आर्थिक,

 सांस्कृतिक  विकास  को  हमारी  नोतियां  सफल

 नहीं  होतीं  ।  इस  इष्टि  से  भी  यह  आवश्यक

 है  कि  इस  प्रणत  पर  गम्भीरतापूर्वक  विचार

 किया  जाए  |  यह  भी  जरूरी  है  कि  सरकार  के

 स.मने  जो  कठिनाइयां  हैं शरीर  माननीय  संसद
 कार्य  मन्त्री  ने  पहले  भी  जो  इस  प्रस्ताव  के

 विपक्ष  में  बातें  कही  थीं  उन  पर  भी  गम्भीरता

 के  साथ  विचार  होत  चाहिए  लेकिन  इस
 समय  देश  में  जो  परिस्थितियां  हैं  कौर  जो
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 [a  सिद्धेश्वर  प्रसाद]

 वातावरण  है  उसको  देखते  हुए  मुझे  ऐसा  मालूम
 पड़ता  है  कि  यह  बिल्कुल  उचित  भौर  वाजिब

 है  कि  सरकार  इस  प्रस्ताव  के  महत्व  को  ध्यान

 में  रखते  हुए  इस  पर  विचार  करे  और  संसद
 का  बजट  अधिवेशन  हैदराबाद  में  या  बंगलौर
 में  करने  का  निर्णय  ले  ।  मैंने  बजट  अधि  वेतन
 इसलिए  कहा  है  कि  संसद्‌  का  कोई  भी  छोटा

 सा  अ्रधिवेशन  महीने  डेढ़  महीने  का  हैदराबाद
 या  बंगलौर  में  होगा  तो  उसका  बहुत  असर  नहीं
 हो  सकता  ।  खास  कर  गरमियों  के  मौसम  में
 दिल्‍ली  में  जो  लू  चलती  है  उससे  भी  हम  हैदर-
 बाद  या  बंगलौर  में  सेशन  करके  बच  सकते  हैं  ।

 इन  सब  लाभों  को  देखते  हुए  जो  कठिनाइयां
 इसके  मार्ग  में  आती  हैं  उनको  दूर  करने  के  लिए
 कदम  उठाए  जाने  चाहिए  ।  श्री  नारायण  दास
 जीने  जो  संशोधन  रखा  है  वह  मुनासिब  है
 कौर  उसको  स्वीकार  करने  से  यह  लाभ  होगा
 कि  इस  प्रश्न  के  सारे  पहलुओं  पर  विचार

 करने  का  अवसर  उस  समिति  को  मिल  जाएगा।

 दिल्ली  के  शअ्रतिरिक्त  इन  स्थानों  पर

 संसद्‌  का  अधिवेशन  करने  से  लोगों  को  देश

 के  एक  हिस्से  से  दूसरे  हिस्से  में  जाने  का

 भ्र वसर  मिलेगा  कौर  इससे  देश  की  भावात्मक

 एकता,  सांस्ड/तिक  एकता,  सामाजिक  एकता
 को  बहुत  बल  मिलेगा  ।  पहले  लोग  इस  देश  में
 धार्मिक  अ्रधिक  थे  और  धर्म  के विचार  से  लोग

 देश  के  विभिन्न  भागों  में  जाते  जाते  थे  ।  राज

 राजनीति  ने  धर्म  का  स्थान  ले  लिया  है  कौर

 इसलिए  मैं  समझता  हूं  कि सरकार  ऐसा  कदम

 उठाए  जिससे  देश  के  लोगों  को  एक  हिस्से  से

 दूसरे  हिस्से  में  जाने  का  अ्रवसर  प्राप्त  हो  शौर
 वे  आपस  में  मिलें,  जिससे  जो  राज  तनाव  पैदा

 हो  जाते  हैं  वे  समाप्त  हों  और  देश  में  श्रमिक

 एकता  पैदा  हो  ।

 इसलिए  मेरा  निवेदन  है  कि  इस  प्रश्न

 पर  नम्भं  रतापूर्वक  विचार  किया  जाए  भ्रौर
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 अगर  इस  वर्ष  सम्भव  न  हो  तो  एक  साल  में

 दो  साल  में  जब  भी  स्थिति  अनुकल  हो  तो

 संसद  का  बजट  भ्रधिवेशन  हैदराबाद  या  बंग

 लौर  में  करने  का  प्रबन्ध  किया  जाए  |

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का

 समर्थन  करता  हूं  ।

 श्री  णशयालसह  (कैराना):  उपाध्यक्ष

 महोदय,  मैं  बड़ी  इज्जत  के  साथ  यह  अर्जे
 करना  चाहता  हूं  कि  माननीय  भाई  प्रकाश

 वीर  शास्त्री  जी  रिजोल्यूशन  लाए  हैं,
 इसका  अनुमोदन  करना  मेरे  लिए  उचित  नहीं
 है  ।  मैं  शारत्नी  जी  से  बहुत  प्रेम  करता  हूं भ्नार
 उनके  प्रति  मुझे  बहुत  श्रद्धा  है,  लेकिन  मैं  उनके

 इस  प्रस्ताव  का  समर्थन  नहीं  कर  सकता  ।

 हमारे  यहां  नीति  शास्त्र  में  लिखा  है  :

 “श्रुत यो पि  पिता:  स्मृतयोपि  भिन्ना:

 अनेक:  मुनीनां  वचन  प्रमाण  ।”

 तो  इख्तिलाफ  करने  से  प्रेम  और  बढ़ता  है  t

 कोई  दलील  ऐसी  नहीं  दी  गयी  है  जिससे  कि

 हम  यह  मान  जाएं  कि  हैदराबाद  में  या  बंगलौर
 में  संसद्‌  का  अधिवेशन  करना  जरूरी  है  एक
 बात  तो  यह  कही  जाती  है  कि  संविधान  में  य  ह
 कहीं  नहीं  लिखा  है  कि  कहां  राष्ट्रपति  जी

 संसद्‌  का  अ्रधिवेशन  बुलावे  ।  यह  तो  एक

 बिल्कुल  स्वाभाविक  बात  है.  कि--

 चाहे  गृह  निर्माता  ने यह  न  लिखा  हो  कि  हम
 कहां  बैठ  कर  संध्या  पूजा  करेंगे---जहां  हमारा
 घर  होगा  वहीं  बैठ  कर  हम  संध्या  पूजा  करेंगे  ॥

 जहां  हमारा  जनतन्त्र  का  मन्दिर  है  वहीं  संसद्‌
 का  अ्रधिवेशन  होगा  ।  मगर  राज  हम  कहें  कि.
 गया  के  मन्दिर  को,  या  रामेश्वर  के  मन्दिर  को.

 या  श्रमृतसर  के  अकाल  तख्त  को  दिल्ली  में  ले.
 धाया  जाए  तो  यह  युक्तिसंगत  नहीं  होगा  ।  जो.
 मन्दिर  जहां  है  वहीं  उसका  महत्व  है  ।  हमें

 अमृतसर  के  भ्र काल  तख्त  की  परिक्रमा  करने
 के  लिए  पअ्रमृतसर  ही  जाना  होगा,  भ्रमर
 शरीफ  की  जियारत  करने  के  लिए  वहीं  जाना
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 ठीक  है  |  यह  हमारा  जन तन् त्न  का  मन्दिर  है
 शरीर  इसे  हम  ने  बड़े  यत्न  से  और  साधन  से
 निर्माण  किया  है  |  हमारा  भ्रधिवेशन  यहां  ही
 होना  चाहिए  |

 एक  भाई  ने  कहा  कि  यहां  गरमी  में  लू
 बहुत  चलती  है  |  भ्रमर  हम  लोग  लू  से  डरेंगे
 तो  देश  का  निर्माण  कैसे  होगा  ।  हमारा  काम  है
 है  कि  हम  लू  का,  सरदी  का  गरमी  का  मुकाबला
 करें  वर्षा  शौर  श्लोकों  का  भी  मुकाबला  करें

 5.59  hrs

 {Sarr  SoNnAvaNE  in  the  Chair]

 इसके  भ्र लावा  एक  बात  औद्योगीकरण  की

 कही  जाती  है|  औद्योगीकरण  के  लिए  हम  नहीं
 बने  हैं  -  हम  सैनिकीकरण  के  लिए  बने  हैं  ।

 6  hrs,

 [Mr.  Depury-SpeaKEr  in  the

 हम  चाहते  हैं  कि  हमारे  देश  का  सैनिकीकरण

 हो,  हमारा  बच्चा  बच्चा  फोजी  बने  हमारी
 बेटियां  तक  राइफलें  लेकर  लैफ्ट  राइट  करती

 हुई  चलें  -  देश  की  जो  सम्पदा  है  वह  हर  जगह
 बांटी  जाय  ।  हली  मध्य  नहीं  हो  सकती  है  ।

 देहली  के  माने  हैं  देहलीज-था  होल्ड  देहलीज
 का  अर्थ  घर  का  द वाज़ा,  अरब  धर  के  दरवाज़े
 की  जहां  स्थापना  की  है  उस  दरवाज़े  को  शरीर

 हम  उसके  स्थान  से  बदलेंगे  तो  हमारा  सारा

 महल  छिन्न  भिन्न  हो  जायेगा  ।  इसलिए  मूझे
 बंगलौर  में  पालियामेंट  का  सैशन  करने  के  लिए
 कोई  दलील  ऐसी  नज़र  नहीं  भाई  जिससे  मैं

 किस  हो  सकता  जिसमें  यह  कह  सके  कि

 हम  संसद  का  भ्रधिवेशन  बंगलौर  अथवा

 हैदराबाद  में  ल ेजाकर  करें  |  काफ़ी  खर्चा  होगा  |

 हर  एक  मैम्बर  को  दो  जगह  स्थान  देना  पड़ेगा  |

 यहां  उसके  परिवार  के  लोग  रहेंगे  भौर  वहां

 उन्हें  ठहरने  के  लिए  हमें  स्थान  देना  पड़ेगा  ।

 इसके  अलावा  राजनीति  का  सबसे  बड़ा  उसूल

 यह  है  —

 “स्थान  भ्रष्टा  न  शोभस्ते,सिहा:  सत्पुरुषा  गजा:”

 प्रखर  सांसदों,  सत्पुरुषों  कौर  हाथियों  को  उनके
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 स्थान  से  हटा  दिया  जाय  तो  उनकी  शोभा  नष्ट

 हो  जायेगी  ।  जिस  जनतन्त्र  के  मन्दिर  की
 रक्षा  के लिए  और  यहां  के  सम्मान  व  निष्ठा
 की  रक्षा  के  लिए  महात्मा  गांधी  ने  इतनी
 तपस्या  की  है  जिससे  लिए  कि  लाखों  इंसानों
 ने  अपनी  कुर्बानी  दी  है,  उस  जनतन्त्र  के  मन्दिर
 की  स्थापना  यहां  दिल्ली  में  हुई  ह ैऔर  उसको

 कहीं  कौर  तबदील  करना  उचित  नहीं  जान

 पड़ता  है  ।  जो  हमारे  हैदराबाद  कौर  बंगलौर
 का  इलाका  है  वह  हमें  बड़ा  प्रिय  है,  हम  उन

 इलाक़ों  में  बड़ी  श्रद्धा  रखते  हैं,  वे  हमें  बहुत
 अजीज  हैं  लेकिन  जिस  तरीक़े  से  एक  मन्दिर

 को  उठा  कर  हम  दूसरे  मन्दिर  पर  नहीं  लाद

 सकते  हैं  ।  उसी  तरह  से  जनतन्त्र  के  मन्दिर  को

 दूसरी  जगह  ले  जाना  बरच्छा  नहीं  प्रत  त  होता  ।

 अगर  इस  तरह  से  हम  संसद्‌  के  श्री-

 बेशक  अन्य  अरन्य  स्थानों  पर  करने  लगे  तो

 यह  एक  रोमिंग  थियेटर  हो  जायगा  ।  यह
 श्री  सत्य  नारायणसिंह  का  एक  रोमिंग  सिनेमा

 बन  कर  रह  जायेगा  जो  कि  राज  यहां  दिख-

 लाया  जा  रहा  है  तो  कल  कहीं  प्रौढ़  दिखाया

 जा  रहा  है  1  जिस  तरह  से  कि  प्रोफेसर  राममूर्ति

 नाम  का  सरकस  नगर  राज  दिल्‍ली  में  दिख-

 लाया  जा  रहा  है,  तो  कल  वह  बम्बई  में  दिख-

 लाया  जा  रहा  है  और  परसों  वह  कलकत्ते  में

 दिखलाया  जा  रहा  है  |  यह  जनतन्त्र  का  मन्दिर

 एक  सेमी  मूवी  सिनेमा  बन  कर  रह  जायेगा  |

 श्री  सत्य  नारायण  सिंह  इस  तरह  से  संसद  का

 अधिवेशन  एक  जगह  से  दूसरी  जगह  दिखला

 कर  दर्शकों  को  खुश  करते  फिरें  यह  कोई  एक

 अच्छी  बात  नहीं  होगी  ।  जब  जनतन्त्र  के

 मन्दिर  की  यहां  दिल्ली  में  स्थापना  हुई  है  तो

 यहीं  उस  की  पूजा  होनी  चाहिए  ।  हैदराबाद
 प्रौढ़  बंगलौर  की  मैं  बड़ी  इज्जत  करता  हूं  ।

 हमारे  देश  के  निर्माण  में  उनका  बड़ा  हिस्सा

 &  कौर  उनकी  भी  इज्जत  की  जानी  चाहिए  |

 मैं  इसकी  कभी  राय  नहीं  दूंगा  कि  हैदराबाद
 भौर  बंगलौर  में  मन्दिरों  को  यहां  लाया  जाय

 उसी  तरह  से  मैं  नहीं चाहूंगा  कि जनतःत्न  का  दिल्ली:
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 [अं  यशपाल  सिंह]
 “का  मन्दिर  वहां  ले  जाया  जाय  ।  इन  शब्दों  के
 साथ  मैं  श्री  प्रकाश बी र  शास्त्री  से  बड़ी  विन  करता
 के  साथ  यह  प्रार्थना  करता  हूं  कि  बह  इस  झपने
 अस्तिव  को  वापिस  ले  लें  1

 sat

 6.03  hrs.

 ‘CALLING  ATTENT:ON  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Use  or  Gas  sy  Unrrep  STATES  IN
 VIETNAM  AND  GOVERNMENT  OF

 INDIA’S  REACTION  THERETO

 Shri  P.  R.  Chakraverti  (Dhanbad):
 I  call  the  attention  of  the  Minister
 ‘of  External  Affairs  to  the  following
 matter  of  urgent  public  importance

 and  I  request  that  he  may  make  ea
 sstatement  thereon:

 The  use  of  gas  by  U.S.  in
 Vietnam  and  Government  of
 India’s  reaction  thereto.

 Shri  Nath  Pai  (Rajapur):  Sir,  on  a
 point  of  order.  We  welcome  the

 ‘statement  to  be  made  by  the  Minis-
 ter  of  External  Affairs,  but  only
 yesterday,  the  Calling  Attention
 Notice  tabled  by  some  other  hon.
 Members  was  r2jected.  At  what  stage
 you  came  to  accept  it,  we  need  to
 know.  It  is  a  kind  og  mysterious

 ‘procers.  Yesterday  we  had@  very
 serious  arguments  about  its  being
 rejected  and  we  pleaded  with  the
 Speaker  that  the  Prime  Minister
 may  be  requested  to  make  a  state-
 ment.  The  statement  was  to  be  made
 at  the  instance  of  the  Speaker,  at  the
 request  of  ours.  And  today,  we  are
 told  that  it  is  admitted.  What  is  the
 kind  of  rules  that  are  followed  in
 admitting  or  rejecting  these  notices?
 Yesterday,  it  Was  ruled  out  of  order.
 Today  it  is  admitted.  I  think  this
 is  very  objectionable.  We  welcome
 the  statement  by  the  Minister,  but
 ‘we  must  know  the  process  through
 which  Parliament  works;  it  cannot  be
 mysterious.
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 ‘Mr.  Deputy-SpeaKer:  Are  you
 objecting  to  this  statement?

 Shri  Nath  Pali:  Not  at  all.  We
 welcome  it.  I  am  objecting  to  the
 procedure.  (Interruption)

 Shri  Warior  (Trichur):  Yesterday,
 the  Calling  Attention  Notice  of
 Shrimati  Renu  Chakravartty  wae
 rejecttd  by  the  Speaker,

 Shri  Bade  (Khargone):  Further,
 the  procedure  is  that  only  those  who
 are  signatories  to  the  Calling  Atten-
 tion  Notice  would  be  called  upon  to
 put  questions  and  others  are  not
 allowed.  But  now,  it  seems  io  hap-
 pen  otherwise.

 Shri  Nath  Pai:  The  Prime  Minister
 was  to  make  a  statement,  and  at  our
 request  the  Prime  Ministcr  yester-
 day  agreed  to  make  it.  Today,  an
 announcement  was  made  that.  the
 Minister  of  External  Affairs  is  going
 to  make  a  statement.  We  welcome
 this,  but  it  is  a  matter  of  procedure
 which  we  cannat  ignore.

 Shri  Hari  Vishnu  Kamath  (Hushan-
 gabad):  May  I  add,  Sir,  that  it  was
 the  Prime  Minister  who  yesterday
 agreed  to  make  a  statement.  But  to-
 day,  the  Minister  of  External  Affairs
 has  been  called  upon  to  make  the
 statement.  I  do  not  know  why  this
 change  has  been  made.  It  is  most
 arbitrary.

 Mr.  Deputy-Speaker:  I  do  not  think
 the  Prime  Minister  has  said  so.  Any-
 way,  I  shall  convey  the  wishes  of
 the  House  to  the  Speaker.

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  We  have  learnt
 with  distress  ang  a  sense  of  shock  of
 the  disclosure  about  the  use  of  gas
 in  South  Vietnam  affecting  the  Viet-
 cong  and  the  civilian  population.

 Ever  since  World  War  I,  civilised
 opinion  throughout  the  world  has
 condemned  gas,  chemimal  and  bacter-
 iological  warfare.  The  revulsion  of
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 the  peoples  of  the  world  was  crysta-
 lised  in  the  Geneva  Convention  of
 925  against  use  of  gas  in  war,  Ac-
 cording  to  United  States’  spokesmen
 the  gas  used  is  not  lethal.  Even  so,
 regard  must  be  paid  to  world  opin-
 jon  and  the  danger  of  the  situation
 escalating  into  a  larger  conflict.  We
 consider  that  the  use  of  gas  is  ag-
 ainst  the  conscience  of  humanity  and
 sincerely  hope  that  no  further  use  of
 it  will  be  made  in  South  Vietnam.
 We  have  already  given  expression  to
 our  deep  concern  at  the  situation  in
 Vietnam.  Arising  from  our  initiative,
 discussions  were  held  recently  in
 Belgrade  and  ‘many  non-aligned
 countries  will  be  making  a  joint  ap-
 peal  with  the  object  of  getting  nego-
 tiations  started  as  soon  as  possible,
 so  that  a  politica]  solution  to  the  pro-
 blem  of  Vietnam  may  be  found.

 Shri  P.  R.  Chakraverti:  Commen-
 surate  with  the  past  practice  of  India
 to  take  the  intiaitve  on  all]  crucial
 occasions  whenever  humanity  has
 been  aggressed  upon,  may  I  know
 whether  the  Government  has  banded
 together  all  the  non-aligned  nations
 and  the  other  nations  also  to  mould
 world  opinion  on  this  matter?

 Shri  Swarayn  Singh:  I  have  already
 mentioned  in  my  statement  that  aris-
 ing  from  India’s  intiative  a  discussion
 took  place  in  Belgrade  and  it  is  hop-
 ed  that  many  non-aligned  countries
 will  be  making  an  appeal  to  the  part-
 jes  concerned  in  Vietnam  for  the  res-
 toration  of  peace  and  for  starting
 talks  and  discussions,

 Shri  D.  C.  Sharma  (Gurdaspur):
 While  I  congratulate  the  hon.  Minis-
 ter  on  the  very  fine  statement  that
 he  has  made,  for  which  I  think  the
 whole  world  will  congraulate  him,  I
 would  ask  just  one  question.  May  I
 know  if  the  feelings  of  the  Govern-
 ment  of  India  with  regard  to  the
 use  of  gas,  which  has  been  described
 as  a  kind  of  tear  gas  and  which  has
 also  been  described  as  a  kind  of  gas
 which  makes  people  only  sick  at  the
 stomach,—the  feelings  of  revulsion,
 the  term  which  is  not  mine  but  which
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 is  used  in  the  statement  against  the
 use  of  this  gas  of  whatever  kind—
 have  been  conveyed  to  the  USA  and,
 if  so,  have  they  received  any  reac-
 tion  from  them  and  if  they  have  not
 done  so  far,  may  I  know  whether
 these  feelings  will  be  conveyed  to  the
 US  Government  soon  and  the  reaction
 communicateq  to  the  House  very
 early?

 Shri  Swaran  Singh:  We  have  not
 separately  conveyed  our  feelings  in
 this  respect,  but  the  statement  that
 I  make  now  will  now  be  public  pro-
 perty  and  this  will  be  taken  note  of
 by  the  United  States  Government  and
 by  the  rest  of  the  world.

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  In  view  of  the  fact  that  the
 British  Foreign  Secretary,  whose
 Government  is  linked  very  closely
 with  the  Government  of  the  United
 States,  has  thought  fit  to  publicly  ex-
 press  himself  on  this  point  and  there-
 fore  to  communicate  their  idea  to  the
 Uniteq  States  Government,  may  I  know

 why  it  ig  that  the  Indian  Government
 is  appearing  to  fight  shy  of  making  a
 direct  communication  to  the  US  Gov-
 ernment  which  is  directly  concerned
 in  the  use  of  the  lethal  gas  which  has
 causeq  us  shock  ang  revulsion  in  our
 minds,  very  righly,  and  may  I  know
 why  we  are  playing  a  hesitant  role
 about  it?

 Shri  SWaran  Singh:  We  are  not
 fighting  shy  and  we  are  not  at  all
 playing  a  hesitant  role.  As  a_  big
 country  with  8  certain  responsible
 approach  to  such  matters,  we  have
 expressed  our  opinion  very  clearly.
 If  the  hon.  member  is  pleased  to  call
 even  this  as  hesitating  or  fighting
 shy,  I  can  only  say  I  am  sorry  for  his
 way  of  thinking.

 Shri  H.  N.  Mukerjee:  Why  not  tell
 them  straight?

 श्री  'कियास  पटनायक  (सम्बलपुर)  :  मैं

 यह  जानना  चाहता  हूं  कि  गैस-युद्ध  के  बारे  में

 सरकार  की  तरफ़  से  जो  बयान  दिया  गया  है
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 प्री  किशन  पटनायक]

 यह  विशुद्ध  नैतिक  स्तर  पर  दिया  जा  रहा  है
 या  दक्षिण-पूर्व  एशिया  में  हमारे  जो  राजनैतिक
 दांव  हैं,  उनको  ख़याल  में  रख  कर  दिया  जा

 रहा  है;  मगर  यह  राजनैतिक  दृष्टि  से  दिया
 जा  रहा  है,  तो  क्या  इस  गैस  के  चीन  और
 प्रभाव  के  बारे  में  सीधी  जानकारी  प्राप्त  करने
 के  लिए  भी  कोशिश  हुई  थी  ।

 Shri  Swaran  Singh:  I  have  not
 quite  followed  the  import  of  his
 Hindi,  which  was  a  little  difficult
 and  I  diq  not  switch  on  the  English
 translation.  Will  he  repeat  it  in
 simpler  language?

 श्री  'किराम  पटनायक  :  मैं  जानना  चाहता

 हूँ  कि  गैस  युद्ध-गैस  वॉरफ़ेयर--के  बारे  में
 सरकार  ने  जो  बयान  दिया  है,  यह  विशुद्ध
 नैतिक  स्तर  पर--मॉरल  प्लेन  पर--दिया  है
 या  दक्षिण-पूर्व  एशिया  में  हिन्दुस्तान  के  जो
 पोलीटिकल  स्टेटस  हैं,  उनको  ख़्याल  में  रखते

 हुए  दिया  गया  है;  झगर  राजनैतिक  दृष्टि  से
 दिया  गया  है,  तो  क्‍या  यह  गैस  कितनी  पाय-
 जनस  है,  इसकी  सीधी  जानकारी  के  लिए  भी
 कोशिश  हुई  थी  ।

 Shri  Swaran  Singh:  I  do  not  know
 what  the  hon.  member  means  by
 political  considerations.  Here  is  the
 use  of  gas  which  we  say  is  against
 the  conscience  of  humanity.  The
 other  substantive  question  is  whether
 we  have  got  any  direct  information
 about  the  quantum  of  danger  in  this
 gas.  You  can  well  imagine  the  place
 where  the  gas  is  being  used.  We
 cannot  have  any  more  direct  informa-
 tion.  Buf  this  is  now  world  news
 and  even  the  composition  of  some
 of  the  gases  that  have  been  used  has
 been  publicised.  It  is  also  mentioned
 that  one  of  the  gases  at  any  rate
 causes  nausea  and  vomiting  and
 therefore  temporarily  disables  the
 people.  Therefore,  the  use  of  this  is
 something  which  is  against  the  spirit
 and  conscience  of  humanity.
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 oft  मधु  लिये  (मुंगेर)  :  वियत-नाम
 की  लड़ाई  में  जार  सरकारों  का  सीधा  सम्बन्ध

 जाता  है--एक,  उत्तर  वियत-नाम  की  सरकार,

 दूसरी,  दक्षिण  वियत-नाम  की  सरकार  तीसरी
 पीकिंग  की  सरकार  और  चौथी,  वाशिंगटन  की

 सरकार  ।  मैं  जानना  चाहता  हूं  कि  जिस  जैनेवा

 सन्धि  का  उल्लेख  बैदेशिक-कार्य  मन्त्री  ने  किया,.
 कया  इन  लाखों  देशों  ने,  या  इनमें  से  किसी  देश

 ने,  जेनेवा  की  सन्धि  पर  हस्ताक्षर  किया  है  +

 प्रमर  उनमें  से  किसी  ने  हस्ताक्षर  नहीं  किया

 है,  तो  यह  जो  गैस  के  इस्तैमाल  की  घटना  घटी

 है,  क्या  उसकी  रोशनी  में  सरकार  इन  चारों

 देशों  की  सरकारों  से  यह  अनुरोध  करेगी  कि

 जिन्होंने  हस्ताक्षर  नहीं  किया  है,  पहले  वे  हस्ती-
 कर  करें,  जिससे  ऐसी  घटनायें  भविष्य  में  न

 हों?

 Shri  Swaran  Singh:  I  do  not  know
 how  this  arises  out  of  this  question.
 In  the  Geneva  Agreement  there  is  no
 mention  of  any  prohibition  of  the  use
 of  gas.  It-was  not  necessary  because
 no  one  contemplated  that  gas  would
 be  used  in  any  circumstance.  So
 this  question  does  not  arise  from  the
 present  problem  with  which  we  are
 concerned.  For  historical  interest,  I
 am  sure  the  hon.  Member,  who  is
 sufficiently  vigilant,  knows  the  names
 of  the  countries  who  participated  is
 the  Geneva  Agreement.  The  United
 States,  although  Yiot  an  original
 signatory,  later  on  made  a  statement
 that  they  are  bound  by  the  decisions
 and  they  had  unilaterally  decided
 and  made  a_  declaration  that  they
 will  abide  by  the  terms  of  the
 Geneva  Agreement.

 क्रि  मु  लिये  :  मैं  पीकिंग  सरकार,

 उत्तर  वियत-नाम  की  सरकार  और  दक्षिण

 वियत-नाम  की  सरकार  के  बारे  में  पूछ

 रहा  था,  लेकिन  मंत्री  महोदय  कोई  जानकारी

 नहीं  दे  रहे  हैं  ।  भ्रध्यक्ष  महोदय,  मैं  भ्रापका

 संरक्षण  चाहता  हूं  ।  ग्रामीण  मैं  न ेकोई  मजाक

 में  सवाल  नहीं  पूछा  है।  पहले  तो  मैं  यह

 पूछना  चाहता  हूं  कि  क्‍या  गैस  की  लड़ाई
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 पर  रोक  लगाने  के  सम्बन्ध  में  कोई  सन्धि  है,
 कौर  प्रखर  कोई  ऐसी  सन्धि  है,  तो यह  जानना

 बहुत  जरूरी  है  कि  किन  किन  देशों  ने

 उस  पर  हस्ताक्षर  किया  है  कौर  यह  भी  जानना

 ज़रूरी  है  कि  कया  इस  को  मनवाने  के  लिए
 भारत  सरकार  इस  वक्त  इन  देशों  से  भ्रनुरोध
 करेगी  कि  वे  हस्ताक्षर  करें,  ताकि  अगर

 झ्राईन्दा  ऐसी  घटना  होगी,  तो  उस  के  बारे  में

 फैसला  हो  सके  ।  मैं  जानता  हूं  कि  क्‍या  मंत्री

 महोदय  यह  सफाई  इसलिए  नहीं  देना  चाहते  हैं
 कि  पीकिंग  की  सरकार  ने  उस  को  नहीं  माना

 है?  पीकिंग  की  सरकार  किसी  भी

 अन्तर्राष्ट्रीय  कानून  को  नहीं  मान  रही
 है।

 Shri  Raghunath  Singh  (Varanasi):
 Sir,  I  rise  to  a  point  of  order.  Under
 the  rules  he  can  ask  only  one  ques-
 tion.

 Mr.  Deputy-Speaker:  Order,  order.
 We  will  go  to  the  resolution  that  is
 before  the  House.

 Some  hon.  Members  rose—

 Shri  Nath  Pai:  Mr.  Deputy-
 Speaker,....

 Mr.  Deputy-Speaker:  You  are  not
 a  signatory.

 Shri  Nath  Pai:  Mr.  Deputy-Speaker,
 T  want  to  bring  to  your  notice  the
 precedent  in  this  matter.  On  a  pre-
 vious  occasfon  when  my  Gatling
 Attention  Notice  was  rejected  and,
 nonetheless,  the  Government  spokes-
 man  was  asked  to  make  a  statement,
 the  Speaker  insisted  that  on  _  that
 statement  questions  could  be  asked.
 I  am  pleading  with  you,  because  this
 is  a  matter  of  the  highest  importance
 as  far  ag  the  rights  of  the  House  are
 concerned,  to  allow  us  to  put  ques-
 tions  on  this.  Yesterday  it  was
 repeatedly  said  that  it  cannot  be
 taken  up.  Today  I  insist  that  this
 has  to  be  treated  as  a  statement  made
 by  the  Minister  of  External  Affairs
 and  therefore  the  right  of  putting
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 questions  cannot  be  limited  only  है
 those  who  afe  supposed  to  have
 signed  it.  I,  therefore,  plead  with
 you  to  allow  us  to  put  questions.
 This  is  a  very  serious  matter  (Inter-
 ruptions).

 Shri  Swaran  Singh:  If  instead  of
 spending  time  on  these  arguments
 the  hon.  Members  put  their  questions,
 I  am  prepared  to  answer  them.

 Shri  Kapur  Singh  (Ludhiana):
 Yesterday  it  was  not  admitted  and
 today  we  are  precluded  because  we
 are  not  signatories.  This  is  a  highly
 invidious  procedure.

 Mr.  Deputy-Speaker:  The  Speaker
 later  on  has  admitted  them  and
 therefore  only  the  signatories  can  be
 allowed  to  put  questions.  (Interrup-
 tions).  Order,  order.  I  find  that
 half-a-dozen  hon.  Members  are
 standing  and  speaking  at  the  game
 time.  All  right,  I  will  allow  two  or
 three  questions  more—Shri  Nath  Pai.

 aft  मधु  लिमये:  मेरा  एक  पाइंट  श्राफ
 झालर  है--व्यवस्था  का  प्रश्न  है  ।

 उपाध्याय  महोदय  :  इस  वक्‍त  क्‍या

 व्यवस्था  का  प्रश्न  हो  सकता  है  ?

 थी  सु  लिमये  :  जब  मैं  ग्रसना  व्यवस्था
 का  प्रश्न  पेश  करूंगा,  तभी  श्राप  उस के  बारे  में

 फैसला  करेंगे  t  शाप  ने  श्री  नाथ  पाई  को  प्रश्न

 पूछने  के  लिए  बलाया  है।  श्राप  उन  के  बाद

 मुझे  इजाज़त  दीजिए  ।  कोई  जल्द-राजी  नहीं

 है  1

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य

 बतायें  कि  उन  का  व्यवस्था  का  प्रश्न  बया

 है  ?

 1] ह  सु  लिये  :  कल  हम  लोगों  की  मांग
 पर  प्रधान  मंत्री  जी  ने  यहां  कहा  कि  इस  विषय

 के  सम्बन्ध  में  सारी  जानकारी  इकट्ठा  कर  के

 सदन  के  सामने  हम  बयान दे  देंगे  ।

 उपाध्यक्ष  महोदय  बयान  दे  दिया

 है
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 eft  मधु  लिमये  :  बयान  नहीं  दिया  है  ।

 इस  विषय  से  सम्बन्धित  बातों  की  जानकारी

 वैदेशिक-कार्य  मंत्री  को  नहीं  है  ।  क्‍या  श्रन्तर्रा-

 ट्रीय  कानून  है,  क्या  सन्धि  है,  गैस  की  लड़ाई
 से  किस  का  ताल्‍लुक  रहता  है,  वह  कुछ  जानते

 नहीं  हैं  श्र  फिर  भी  वह  अपने  पद  पर  रहते
 हैं  ।  वह  मेरे  प्रश्न  का  उत्तर  देने  का  बिल्कुल
 प्रयास  नहीं  करते  हैं।  इस  तरह  सदन  का  काम

 नहीं  चल  सकता  है।  वह  जानकारी  हासिल.
 कर  के  सदन  के  सामने  आ रायें  ।

 Mr.  Deputy-Speaker:  There  is  no
 point  of  order.  Whatever  informa-
 tion  he  had  he  has  given.

 श्री  मधु  लिये  :  वह  समय  मांग  लें  |

 Shri  Nath  Pai:  Mr.  Deputy-Speaker
 Sir,  I  was  on  my  legs  when  the  point
 of  order  was  raised.  You  asked  me
 to  ask  a  question  of  the  Minister  of
 Externa]  Affairs.  Sir,  the  statement
 of  the  Minister  of  External  Affairs
 tends  to  be  equivocal.  He  has  assured
 without  saying  why  the  Government
 is  reluctant  to  convey  directly,  at  the
 highest  level,  the  concern  §  and
 anxiety  felt  at  the  reported  use  of
 non-lethal  gas.  We  are  extremely
 cautious  in  the  use  of  our  termino-
 logy  and  phrases  which  we  are  using.
 He  says  that  this  will  be  taken  note
 of.  Is  he  aware  that  when  the  late
 Prime  Minister  was  asked  whether
 he  had  conveyed  the  anxiety  felt  in
 India  regarding  the  liberation  of  Goa
 when  he  met  President  Kennedy,  he
 had  told  me  in  these  words  “that
 was  the  first  statement  that  I  made  to
 the  President”.

 Mr.  Deputy-Speaker:  What  is  the
 question?

 Shri  Nath  Pai:  This  matter  has  not
 become  that  clear.  It  is  not  a  ques-
 tion  of  “yes”  or  “no”.  He  says  that
 this  will  be  taken  note  of.  Are  we
 serious  of  conveying  our  feelings  or
 are  we  trying  to  please  and  placate
 everybody?  Th  some  cases  risk  has
 to  be  taken.  We  do  not  want  China
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 its  objective.  All  the  same,  there  are
 certain  important  matters  on  which
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 we  must  convey  our  views.  I  want
 to  know  what  is  restraining  our
 Government  from  conveying  our
 feelings  af  fhe  highest  level,  at  the
 Prime  Minister's  level,  rather  than
 leaving  it  to  those  concerned  to  pick
 it  up  from  the  proceedings  of  the
 Lok  Sabha.  Will  he  kindly  explain
 this?

 Shri  Swaran  Singh:  This  ts  a  sug-
 gestion  for  action.  We  will  give  care-
 ful  consideration  to  this,  I  have  al-
 ready  said  that  there  is  no  hesitation.
 There  is  no  question  of  fighting  shy.
 There  is  nothing  by  way  of  informa-
 tion  that  he  is  asking  for.  He  is  sug-
 gesting  that  it  can  be  taken  up  at
 the  highest  level.  I said  that  we
 would  consider  this.

 Shri  Nath  Pai:  Why  does  the  Prime
 Minister  not  rise  and  say  something?

 Mr.  Deputy-Speaker:  You  have  got
 the  answer.

 Shri  Nath  Pai:  The  reply  has  not
 come.  The  question  was  why  at  the
 Prime  Minister’s  level  it  was  70५
 taken  up  to  convey  what  we  feel
 about  it.  I  am  repeatedly  saying
 that  I  do  not  want  the  Prime  Minis-
 ter  today  to  condemn  it;  but  we  want
 him  to  cenvey  that  we  are  feeling
 disturbed  at  the  events  and  the  re-
 ported  use  of  non-lethal  gas.  What
 is  wrong  in  doing  that?

 Shri  Hari  Vishnu  Kamath:  Why
 should  he  be  tongue-tied?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  My  colleague  has  just  now
 stated  that  we  have  no  objection  to
 conveying  our  views  and  feelings  in
 this  matter  to  the  Government of  the
 United  States.  He  has  already  said
 it.

 Shri  Hari  Vishnu  Kamath:  My  col-
 league,  Shri  Nath  Pai,  said  that  the
 Prime  Minister  should  write  directly
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 to  President  Johnson  of  America.
 That  is  what  he  said,  not  the  Exter-
 nal  Affairs  Ministry.  Why  should  he
 do  80?

 Shri  Kapur  Singh:  The  hon,  Minis-
 ter  of  Externa]  Affairs  has  fust  now
 made  a  revelation  to  us,  and  I  am
 quoting:

 «  .the  use  of  gas  is  against
 the  conscience  of  humanity.”

 I  would  request  him  to  make  a  pre-
 cise  answer  to  my  question.  Does  he
 include  all  riot-controlling  or  incap-
 acitating  agents  in  them  if  they
 happen  to  be  gaseous  and  not  solid?
 Does  he  include  in  them  tear  gas  also
 which  makes  people  not  only  most
 uncomfortable  but  also  lachrymous.

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Kapur  Singh:  Let  him  answer
 this  question.

 Mr.  Deputy-Speaker:  We  are  con-
 cerned  only  with  the  use  of  gas  in
 Viet  Nam.

 Shri  Kapur  Singh:  I  am  not  talking
 of  Viet  Nam.  He  has  said  that  the
 use  of  gas  is  against  the  conscience
 of  mankind.  I  want  him  to  tell  me
 what  he  means...

 Mr.  Deputy-Speaker:  He  can  table
 a  resolution  on  this,  if  he  likes.

 Shri  Kapur  Singh:  Why  should  he
 not  give  an  answer  to  my  question?
 Why  should  you  come  in  the  way?
 What  does  he  mean  by  gas?  Does
 he  include  all  gaseous  agents?  He
 can  answer  this  simple  question
 without  your  protection.

 Mr.  Deputy-Speaker:  I  disallow  it.

 श्री  बड़े  :  तीन  चार  रोज़  से  प्राकारों  में

 समाचार  थ्या  रहे  हैं  कि  वियतनाम  में  गैस

 का  उपयोग  किया  गया  है।  इंग्लैंड  की

 पार्लियामेंट  में  इस  की  चर्चा  भी  हुई  है  ।
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 इसलिये  गाने  मेंट  ने  कभी  तक  इस के  बारे  में

 कोई  स्टेटमेंट  क्‍यों  नहीं  दिया  है,  हम  ने  जब

 इस  चीज  को  प्रैस  किया  तब  ही  स्टेटमेंट

 क्यों  दिया  है  ?  मैं  जानना  चाहता  हूं  कि

 पहले  श्राप  ने  प्रेस  को  या  बाहर  देशों  को

 स्टेटमेंट  क्‍यों  नहीं  दिया  है  कौर  देरी  का कारण

 क्या  है  ?  हमारे  मुखर्जी  साहब  ने  कहा  कि

 आप  हैजीटेंट  थे,  क्या  यह  देर  इसी  वास्ते

 लगाई  गई  है  ?  पहले  क्‍यों  नहीं  श्राप  ने  स्टेटमेंट

 दिया  ?

 Shri  Swaran  Singh:  Sir,  we  could
 have  made  a  statement  even  yestcr-
 day  in  the  afternoon  but  we  thought
 we  could  make  it  today.  It  was
 raised  for  the  first  time  yesterday
 and,  in  any  case,  we  would  have  made
 a  statement.  Once  it  was  raised
 here,  we  could  not  make  a  statement
 even  outside  unless  we  made  _  that
 statement  first  on  the  floor  of  the
 House.

 Shri  Joachim  Alva  (Kanara):  May
 I  know  whether  the  hon.  Minister  is
 ‘aware  that  in  the  middle  or  early
 50s  the  French  used  napalm  bomb  in
 Indo-China  and  whether  since  then
 our  military  specialists  or  Military
 Attaches  have  made  any  study  about
 the  intensity  and  quality  of  these
 bombs?

 Shri  Swaran  Singh:  If  the  Defence
 Ministry  is  addressed,  they  might
 give  the  information.  This  is  too
 technical  for  me.

 Dr,  L.  M.  Singhvi  (Jodhpur):  What
 specific  efforts  did  our  Government
 make  to  ascertain  the  kind  of  gas
 and  its  likely  effects  in  Vietnam  and
 why  has  the  Government  not  con-
 veyed  its  feelings,  if  it  had  the  2n-
 formation,  to  the  Government  of  the
 United  States  of  America.

 Shri  Swaran  Singh:  This  use  of  the
 gas  came  to  our  notice  only  very
 recently  and,  as  I  have  already  said.
 the  Prime  Minister  also  has  made
 that  statement.
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 Mr.  Deputy-Speaker:  Shri  Khadil-
 kar.

 श्री  मधु  लिये  :  जेनेवा  संधि  पर

 Mr.  Deputy-Speaker:  I  am_  sorry.
 Order,  order.

 Shri  Khadilkar  (Khed):  In  the  past,
 when  there  were  issues  of  vital  mo-
 ral  significance  we  never  hesitated  or
 observed  any  diplomatic  silence  while
 expressing  our  protest.  But  on  this
 occasion,  unfortunately,  when  for  the
 first  time—not  even  in  the  last  world
 war...  me

 Mr.  Deputy-Speaker:  What  is  your
 question?

 Shri  Khadilkar:  I  am  coming  to
 that.  In  the  last  world  war,  gas  was
 not  used  on  either  side...

 Mr.  Deputy-Speaker:  We  are  not
 concerned  with  the  last  world  war.

 Shri  Khadilkar:  It  concerns  Asia.
 On  the  Asian  people,  gas  is  being
 used  for  the  first  trme  in  this  war-
 fare.  Therefore,  was  it  not  proper
 for  him  to  come  out  in  a_  forthright
 manner  condemning  the  action  and
 conveying  the  resentment  of  the  peo-
 Ple  of  India,  this  Parliament,  to  the
 Government  of  USA?

 Shri  Swaran  Singh:  I  am  sorry  that
 this  type  of  thing  should  be  said  that
 there  is  any  hesitation  for  diplomatic
 reasons  or  the  like.  It  is  an  unfor-
 tunate  temper  into  which  some  peo.
 ple  are  in  the  habit  of  working
 themselves  up.  I  have  made  a  clear
 statement  and  I  have  amplified  it.
 The  Prime  Minister  has  said  that  it
 is  our  intention  to  take  it  up  with  the
 Government.  I  know  how  sensitive,
 and  quite  rightly,  the  House  is.  It
 was  raised  on  the  floor  of  the  House
 yesterday.  I]  had  a_  temptation  to
 issue  a  statement  even  yesterday  at
 about  !  O’Cfock  but  I  could  not  do  it
 unless  I  had  made  a  statement  on  the
 floor  of  the  House.  I  take  strong  ob-
 jection  to  such  a  thing.  It  really

 MARCH  26,  965  1  U.S.  in  Vietnam
 (C.A.)

 waters  down  our  stand  and  unneces-
 sarily  exposes  us  to  criticism  which  is
 absolutely  unjustified.
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 Shri  Raghunath  Simgh:  In  view
 of  the  fact  that  even  in  the  last  war
 Hitler  did  not  use  gas,  may  I  know
 what  was  the  immediate  cause  of
 using  this  gas  in  Vietnam?

 Mr.  Deputy-Speaker:  How  can  our
 External  Affairs  Minister  say  this?

 Shri  Raghunath  Singh:  May  I
 know  whether  the  Government  of
 India  has  got  any  information  why
 the  gas  was  used  there?  (Interrup-
 tion).

 Shri  Swaran  Singh:  Somehow  or
 other,  Mr.  Madhu  Lintaye  does  attract
 notice  and  it  is  really  unfortunate
 that,  whether  it  is  his  question  -or
 anybody’s  question,  he  has  always  an
 opinion  and  has  a  very  high  opinion
 of  his  own  knowledge  on  both  inter-
 national  and  national  affairs.  I  do
 not  want  to  join  {issue  with  him.  But
 let  us  observe  some  decorum  when
 J  am  answering  something.  (Inter-
 ruptions).Well,  if  I  am  the  Minister
 for  External  Affairs  it  is  no  fovour
 of  Mr.  Madhu  Limaye.  I  am  there
 in  spite  of  him  and  I  propose  to  re-
 main  there....

 att  मधु  सिमटे
 तो  दिया  जाए

 :  सवाल  का  उत्तर

 श्री  रघनाथ  सिरे  :  यह  बड़ा  अशोभनीय

 व्यवहार  है  ।

 श्री  मधु  लिमये  :  प्र शोभनीय  व्यवहार
 मंत्री  जी  का  है,  मेरा  नहीं  है।  प्रश्न  का  उत्तर

 नहीं  देते  हैं,  विदेश  कार्य  मंत्री  बने  हैं  ।

 शनी  किशन  पट नाम थक  :  उत्तर  की  तो

 हम  तराशा  करते  हे  न?

 Shri  Swaran  Singh:  I  have  already
 said  that  this  was  used  on  the  South
 Vietnamese  people  and  against  the
 Vietcong.  As  to  what  were  the  pre-
 cise  circumstances  that  necessitated
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 the  use  of  it  we  have  no  further  in-
 formation.

 Mr.  Deputy-Speaker:  That  is  all.
 Shri  Bade  to  continue  his  speech  on
 the  previous  Resolution.

 Shri  Warior:  Sir,  I  want  to  ask
 one  question.

 Mr.  Deputy-Speaker:  No.  I  have
 given  enough  opportunities  to  all  the
 parties.

 Shri  Warior:  The  International  Con-
 trol  Commission  is  there.  Govern-
 ment  can  get  the  information.  I  want
 to  ask  a  question  on  that.

 Mr.  Deputy-Speaker:  No.  Shri
 Bade.

 36.30  hrs.
 RESOLUTION  RE:  SESSION  OF
 AT  BANGALORE  OR  HYDERABAD

 PARLIAMENT—contd.

 sit  बड़े  (खरगोन)  :  उपाध्यक्ष  महोदय,
 माननीय  प्रकाश वीर  शास्त्री  का  जो  प्रस्ताव

 है  उस  का  मैं  समर्थन  करता  हूं  t  समर्थन  मैं

 इसलिये  करता  हूं  कि  मैं  ने  पहले  भी  देखा  है
 कि  जब  मध्य  भारत  में  ग्वालियर  कौर  होलकर
 स्टेट  एक  हो  गई  तो  दोनों  के  इंटीग्रेशन  के  लिये

 ग्वालियर  में  भी  विधान  सभा  होती  थी
 और  इन्दौर  में  भी  विधान  सभा  होती  थी  ।

 जैसे  ही  हाई  कोर्ट  के  सम्बन्ध  में  भी  है  ।  एक

 हाई  कोर्ट  जबलपर  में  है,  दूसरा  हाई  कोर्ट

 इन्दौर  में  है,  और  तीसरे  हाई  कोर्ट  की  बेच

 ग्वालियर  में  है  ।  यही  प्रिसीपल  उत्तर  प्रदेश

 में  भी  फालो  किया  गया  है  ।  इस  लिये  प्रकाश-

 चीर  शास्त्री  ने  अपने  प्रस्ताव  के  समर्थन  में

 जो  मद्दे  दिये  हैं,  जो  आग  में  इस  दिये  हैं,  वे बहुत
 ठोस  हैं  |

 वस्तुत :  बंगलौर  में  जो  विधान
 सौध  नाम  का  विधान  सभा  भवन  है  वह  इस

 हाउस  के  बजाय:  है,  ग्रौर  देखने  में  इस  से  भी

 अच्छा  है  -  वहां  जो  एम०  एल०  ए०  क्वार्टर्स

 हैं  उन  में  500  मैम्बर्स  आ्रासानी  से  रह  सकते

 हैं।  यह  कहना  गलत  होगा  कि  चूंकि  वहां  पर

 जगह  नहीं  है  इस  वास्ते  दक्षिण  भारत  में

 बंगलौर  में  या  हैदराबाद  में  लोक  सभा  का

 अधिवेशन  नहीं  हो  सकता  ।
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 वास्तविकता  यह  है  कि  दिल्‍ली  में  मद्रासी

 लोगों  के  झा  जाने  से  हमारा  और  मद्रासियों

 का  एक  जगह  पर  खाना  पीना  होता  है
 उन  की  इडली  दोसा  हम  खाते  हैं  भ्रौर  हमारी
 रोटी  दाल  वे  खाते  हैं  भ्र ौर  दोनों  बडे  मेल  से

 रहते  हैं।  भोजन  को  लेकर  एक  जगह  लिखा

 हुआ  है  :  य्र्न्नं  ब्रह्मा  ।  इस  तरह  से  इडली
 दोसा  और  रोटी  दाल  दोनों  का  सम्मिलन

 हो  जाता  है  ।

 मैं  जब  मद्रास  गया  शर  मद्रास  स्टेशन  के

 लोगों  ने  देखा  कि  मैं  हिन्दुस्तानी  हूं  तो  उनका

 व्यवहार  मेरे  साथ  बड़े  प्रेम  का  हुआ  ।  इसलिये
 मैं  समझता  हूं  कि  यदि  हैदराबाद  अथवा

 बंगलौर  में  पालियामेंट  की  एक  बैठक  हो  तो

 इस  से  बड़ा  लाभ  होगा  ।  मैं  नहीं  कहता  कि  वहां
 पर  बजट  अधिवेशन  हो  ।  क्‍योंकि  इस  में  बहुत
 सी  बातें  ऐसी  हैं  जिन  के  लिये  सेक्रेटेरियट  से

 माहिती  या  इन्फार्मेशन  बाने  कौ  जरूरत  होती

 है  ।  मगर  बजट  अधिवेशन  के  बजाय  कोई

 दूसरा  अधिवेशन  किया  जाये  तो  ज्यादा  अच्छा

 होगा  कौर  खर्च  भी  ज्यादा  नहीं  होगा  |

 एक  दूसरा  पहलु  भी  है  कि  वहां  खर्च

 ज्यादा  लगेगा  ।  श्री  शास्त्री  ने  कहा  था  कि

 मद्रास  के  लोगों  को  यहां  खाने  में  जो  खर्चे

 पड़ता  है,  उतना  ही  खर्च  बम्बई  के  लोगों  को

 यहां  बाने  में  पडता  है  ।  लेकिन  बम्बई  के  भाई-

 मियां  के  लिये  बंगलौर  नजदीक  पड़ेगा  ।

 हमारे  वास्ते  बंगलौर  ज्यादा  लम्बा  नहीं

 रहेगा  ।  कलकत्ता  के  लोगों  के  लिये  जैसे

 बंगलोर  पड़ेगा  वैसे  ही  दिल्‍ली  ।  इस  लिये

 मैं  समझता  हूं  कि  खर्च  की  दृष्टि  से  जो  प्राप़्ति

 की  जा  रही  है  उस  में  कोई  दम  नहीं  है  ।

 यह  देश  हमारा  है  लेकिन  इस  में  अजीब  अजीब

 तरह  की  कह सपना यें  हैं।  सदन  इंडिया

 बाले  कहते  हैं  कि  हाट  दस  इंडिया  भार  भारत।

 भारत,  देश  इज,  उत्तर  प्रदेश।  वह  उत्तर

 प्रदेश  का  इम्पीरियलिज्म  भ्र पने  ऊपर  4  छत

 हैं।  लेकिन  वह  गलत  समझते  हैं  ।  इंडिया,

 बेट  इज  भारत,  वेट  &! द  उसर  प्रदेश  यह  कहना
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 गलत  है।  हम  को  उन  लोगों  को  यह  बतलाना

 चाहिये  कि  हम  तो  तुम  को  वेदों  को  मानने

 बाला  समझते  हैं  ।  मैं  कहता  हूं  कि  झगर

 सच्चा  भारत  देखना  है  तो  जा  कर  दक्षिण
 देखो  जब  मैं  मद्रास  गया  था  तो  मैं  ने  वहां
 दक्षिण  भारत  के  मन्दिर  देखे  ।  जब  मैं  ने

 वहां  क  संस्कृत  का  ज्ञान  देखा  तो  मुझे  ऐसा

 मालूम  पड़ा  कि  सच्चा  भारत  वहीं  है  ।  दिल्‍ली

 के  ह्रास  पास  मुसलमानों  के  श्रावण  के  कारण

 दूं  कौर  मुस्लिम  साहित्य  ज्यादा  रहा  ।

 यहां  उन  का  मिश्रण  हो  गया  है  ।  लेकिन  भ्रमर-

 विशुद्ध  भारत  देखना  हो  तो  हमारे  साथ  दक्षिण

 में  आइये  ।  वहां  वेदों  का  पाठ  होता  है  |

 बहीं  से  शंकराचार्य  निकले  हैं  ।  तीनों  आचार्य

 निकले  हैं।  मगर  श्राप  दक्षिण  के  मन्दिरों  के

 चिंत्र  देखेंगे  तो  वहां  पर  पुराणों  के  चित्र  मिलेंगे।

 हमारे  यशपाल  सिंह  जो  ने  कहा  कि  एक  जगह
 से  मन्दिर  दूसरी  जगह  जाते  हैं।  मैं  समझता

 हूं  कि  पंढरपुर  में  जो  विठोवा  का  मन्दिर  है
 वह  खानदेश  में  हैं  ।  वहां  मन्दिर  को  उठा  कर

 दूसरी  जगह  ले  जाया  गया  है।  भावना  यह  है  कि

 सब  जगह  भगवान  है।  कण  कण  में  भगवान  है,
 कंकड़  कंकड़  में  शंकर  है।  यह  कहना  ठीक  नहीं

 है  कि  मथुरा  जी  में  ही  भगवान  बैठते  हैं  ।

 वह  बैठते  हैं  भारत  के  हृदय  में  ।  प्यार  उत्तर

 प्रदेश  के  लोग  मद्रास  में  जायें  तो उन  को  मालूम
 पड़े गा  कि  उन  लोगों  का  हृदय  कितना  विशाल

 है।  वह  लोग  दक्षिण  भारत  को,  मध्य  प्रदेश
 को  और  शेष  भारत  को  एक  साथ  ले  कर  चलते

 हैं

 डिफेंस  की  दृष्टि  से  दिल्‍ली  सीमा  के

 बहुत  पास  है  ।  इसी  वास्ते  पहले  भी  ब्रिटिश

 टाइम  में  अंग्रेजों  ने  जबलपुर  में  श्रार्डनेग्स

 फैक्टरी  खोली  थी  ताकि  नगर  हमला  हो
 तो  दिल्‍ली  में  ही  हो,  जबलपुर  में  वह  लोग  नहीं

 [जा  सकेंगे  ।

 मैं  रघुनाथ  सिंह  जी  से  कहना  चाहता  हूं
 कि  'भ्रमर  वह  यह  कह  कि  बंगलौर  में  पार्लियामेंट

 की  बैठक  नहीं  होनी  चाहिये  तो  यह  एक  संकुचित
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 भावना  होगी  ।  मद्रासियों  का  कहना  है  कि

 श्राप  के  दिमाग  में  दिल्ली  भरी  पड़ी  है  t

 इस  तरह  से  इस  बात  की  दृष्टि  हो  जायेगी  ।

 उन  लोगों  को  एसा  नहीं  मालूम  पड़ना

 चाहिये

 कांग्रेस  की  दृष्टि  से  भी  मैं  यही  कहना

 चाहूंगा  ।  प्रभी  लैंग्वेज  प्रॉब्लम  को  ले  कर

 झगड़ा  हो  चुका  है  हमारा  व्यवहार  ऐसा  होना

 चाहिये  जिस  से  मालूम  हो  कि  हम  सब  एक

 हैं  1 इस  लिये  मगर  एक  साध  महीने  के  लिये

 पालियामेंट  दक्षिण  में  ले जाई  जाये  तो  कोई
 झ्रापत्ति  नहीं  होनी  चाहिये  ।

 श्री  रघुनाथ  सिह  (वाराणसी  )  :  उपाध्यक्ष

 महोदय,  मैं  तो  यह  कहना  चाहता  हूं  कि

 दिल्‍ली  कभी  भी  हिन्दुस्तान  की  राजधानी

 नहीं  रही,  कौर  जब  कभी  हिन्दुस्तान  की

 राजधानी  दिल्‍ली  रही,  हिन्दुस्तान  का  राज्य

 समाप्त  हो  मया।  दिल्‍ली  राज्य  और

 साम्राज्यों  का  महाश्मशान  भूमि  है  ।  हिन्दु-
 स्तान  की  राजधानी  होने  का  श्रेय  केवल

 पाटलिपुत्र  को  प्राप्त  था।  वह  825  साल  तक

 सारे  भारतवर्ष  की  राजधानी  रही  ।  दिल्ली

 का  इतिहास  प्रारम्भ  होता  है  चौहानों  के

 काल  से,  कौर  चौहान  लोगों  के  समय  में  भी

 केवल  i8  वर्ष  तक  दिल्ली  राजधानी  रही  t

 अट्ठारह  वर्ष  बाद  फर्स्ट  बैटल  शरीफ  पानीपत

 हुई  जिस  में  दिल्ली  राजधानी  समाप्त

 हो  गई।  उस  के  पश्चात्‌  गोरी  वंश  पाया

 गौरी  वंश  सिर्फ  ग्यारह  वर्ष  तक  शासन  कर

 सका  ।  फिर  गुलाम  वंश  पाया  ।  वह  भी

 84  वर्ष  तक  रहा  ।  खिलजी  वंश  30  वर्ष

 तक  रहा  ।  तुगलक  वंश  78  वर्ष  तक  रहा  +

 सैयद  वंश  35  वर्ष  तक  रहा  भ्र ौर  शेर  शाह

 स्री  ने  i6  वर्ष  तक  शासन  किया  ।

 इस  प्रकार  से  आप  देखेंगे  कि  पहले  पहल
 इस  बात  को  किस  ने  समझा  ।  बाबर  जब

 यहां  कराया,  मुगल  लोग  भाये  तो  उन्हों  ने  इस

 बात  को  भ्रनुभव  किया  कि  दिल्ली  में  कोई
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 शासन  व्यवस्था  स्थिर  नहीं  रह  सकती  |

 यहां  कभी  स्थिरता  नहीं  भा  सकती  a  fest
 मे  भी  इस  बात  को  सोचा  था,  प्रभाव  उन्हों  ने

 कभी  भी  दिल्ली  को  भारतवर्ष  की  राजधानी

 नहीं  बनाया  ।  चौहान  ने  गलती  की  और

 नतीजा  यह  हुआ  कि  700  वर्ष  बाद  भारत

 पराधीन  हो  गया  ।

 एक  माननीय  सदस्य  :  इंद्रप्रस्थ  राजधानी

 रह  चुकी  है  ।

 श्री  रघुनाथ  सिह  :  जब  इंद्रप्रस्थ  में

 राजधानी  बनी  तो  दिल्ली  में  सीधा  कुरुक्षेत्र
 हो  गया  जिस  में  सारे  हिन्दुस्तान  की  तमाम

 शक्तियां  तबाह  हो  गई  ।  मैं  चाहत  हूं  कि  कोई

 इतिहास  से  प्रमाण  दे  दे  कि  दिल्‍ली  कभी  भी

 भारत  की  राजधानी  रही  है  |

 मुगल  लोगों  ने  पहले  इस  को  सोचा

 कि  दिल्ली  में  कभी  भी  सु स्थिरता  नहीं

 होगी  श्लोक  दिल्‍ली  से  हटना  चाहिये
 जब  मुगल  लोगों  ने  इब्राहीम  लोदी
 को  हराया  तो  उस  के  बाद  उन्हों  ने

 झा गरे  में  राजधानी  कायम  किया ।

 मुग़लों  का  शासन  हिन्दुस्तान  में  33:  वर्ष

 तक  रहा  लेकिन  श्राप  देखेंगे  कि  इन  33)

 वर्षों  में  से करीब  3:  वर्षों तक  उन्होंने
 ध्रागरा  को  भ्र पनी  राजधानी  बनाया  |  शह-
 जहां  ने  सन  1616  ई०  में  दिल्ली  को  अपनी
 राजधानी  बनाने  की  कोशिश  की  t  जब
 उसने  दिल्ली  में  शीरानी  राजधानी  स्थापित

 करने  की  कोशिश  की  तो  ठीक  दस  वर्ष  बाद

 वह  भ्रामरी  के  किले  में  बौद  हो  गया  ।  उसके

 बाद  औरंगजेब  राजा  बना  |  लेकिन  शाहजहां
 के  पश्चात  राजा  बनने  पर  भी  औरंगज़ेब

 को  यहां  स्थिरता  नहीं  मिली  ।  दक्षिण  में

 लड़ते  लड़ते  वहीं  पर  दौलता बाद  में  औरंगजेब

 की  कब्र  बन  गई  ।  मुगलों  के  समय  में  भी

 औरंगज़ेब  के  पश्चात  150  वर्ष  तक,  हयात

 सन्‌  7857  तक  जब  कि  यहां  लास्ट  मोगल

 CHAITRA  5,  1887  (SAKA)  Parliament  (Res.)  6264

 किंग  बहादुरशाह  का  राज्य  रहा,  बाप  देखेंगे

 कि  यहां  मराठे  जाये  |  वह  भी  समाप्त  हुए  ।

 नादिरशाह  पाया,  ग्रह मद शाह  श्रब्दःली

 पाया  |  सब  जाते  गये  कौर  इस  महाश्मशान
 में  प्रगति  चिता  बनाते  चले  गये  ।  इस  7कार

 से  दिल्‍ली  कभी  शोभनीय  स्थान  नहीं  रहा

 है

 इसके  बाद  पाप  अंग्रेजों  को  देखिये

 अंग्रेजों  ने  सन  903  में  लाड  कर्जन  के  समय

 में  पहला  दिल्‍ली  दरबार  किया  ठीक  उसके

 45  वर्ष  बाद  प्रंग्रेजों  का  राज्य  यहां  से  खत्म

 हो  गया  ।  इस  प्रकार  आप  देखेंगे  कि  दिल्ली
 ने  किसी  साम्राज्य  को  स्थिर  नहीं  रह
 दिया  ।

 हमारे  भाई  ने  कहा  कि  दिल्ली  का  नाम

 देहली  है  ।  लेकिन  उसका  नाम  देओल  नहीं
 है  ।  जब  पृथ्वी  राज  ने  अपना  दु।  बनाने
 के  लिये  नींव  डाली  तो  वह  हिलने  लगी  ।

 इसलिये  इसका  नाम  हुआ  ढीली  शौर  उससे
 दिल्‍ली  हो  गया  ।  यहां  जो  भी  शासन  प्रणाली
 चलेगी  वह  सब  ढीली  चलेगी  |  कोई  शासन
 प्रणाली  स्थिर  नहीं  होगी  ।

 इसके  बाद  में  एक  बात  और  कहना
 चाहता  हुं  ।  अंग्रेजों  के  समय  में  हिन्दुस्तान
 की  दो  राजधानियां  थीं  ।  एक  राजधानी
 कलकत्ते  में  होती  थी  और  समर  कैपीटल
 दारजिलिंग  में  होत'  ।  जब  दिल्ली  में
 भ्रंग्रेज  लोग  अपनी  राजधानी  ले  जाए  तो

 उन्हों  ने  समर  कैपिटल  शिमल।  रखा  ।

 वहां  भ्रसेम्बली  की  बैठक  होती  थी  ।  हम  नहीं
 समझते  कि  हम  भी  अपना  एक  सेशन  बंगलौर-

 में,  खास  कर  प्रात  की  परिस्थितियों  में.
 क्यों  न  करें।  वहां  की  शराब  हवा  भी  अच्छा

 है  ।  यह  मेरा  एक  सुझाव  है  ।

 सरदार  पटेल  के  समय  में  भी  यह  प्रश्न
 उठा  था  कि  दिल्ली  को  हिंदुस्तान  की
 राजधानी  बनाया  जाए,  या  नहीं,  तो  सरदार
 पटेल  ने  कहा  था  कि  दिल्‍ली  बहुत  शुभ
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 [को  रघुनाथ  सिंह]

 नहीं  है,  अच्छा  होता  यदि  हिन्दुस्तान  की

 राजधानी  उज्जैन  या  भोपाल  में  होती  ।

 ऐसा  विचार  उस  समय  हिन्दुस्तानियों  के

 दिमाग  में  आया  था  ।

 श्री  सत्य  नारायण  सिंह  तो  बहुत  धार्मिक

 पुरुष  हैं  ।  उन्होंने  भविष्य  पुराण  भी  पढ़ा

 होगा  ।  वह  बता  दें  कि  कब  तक  दिल्ली

 हिन्दुस्तान  की  राजधानी  रही  है  ।  भ्रमर

 रही  है  तो  +  इसे  राजधानी  अवश्य  बनाएं  |

 मैं  समझता  हूं  कि  देश  की  एकता  की  दृष्टि
 से  और  जो  मतभेद  पैदा  दो  जाते  हैं  उनको

 दूर  करने  की  दृष्टि  से  दक्षिण  भारत  में  संसद

 का  एक  अधिवेशन  किया  जाए  तो  बहुत
 अच्छा  रहेगा  ।  अंग्रेजों  के  समय  में  भी  एक
 झधिवेशन  शिमला  में  होता  रहा  था  ।  इस-

 लिए  अगर  हमारी  संसद  का  भी  एक  प्रति-

 बेशक  दक्षिण  भारत  में  हो  तो  अ्रनुचित  न
 होगा  ।

 Mr.  Deputy-Speaker:  Shri  Narendra
 Singh  Mahida.  I  am  calling  the  Min-
 ister  to  reply  at  5  O’Clock.

 Shri  Gauri  Shankar  Kakkar  (Fateh-
 pur):  I  want  ten  minutes.

 at  किसान  पटनायक  (सम्बलपुर)  :

 उपाध्यक्ष  महोदय,  समय  बढ़ाया  जाए  ।

 श्री  गौरी  हॉकर  कक्कड़ :  प्राधा  घंटा  समय

 बढ़ा  दिया  जाए  ।

 श्री  हुक्म  द... ल  कछवाय  (देवास)  :

 यह  बहुत  महत्वपूर्ण  प्रश्न  है  ।  इसलिए
 इसके  लिए  राधा  घंटा  समय  बढ़ाया  जाए  ।

 Shrimati  Lakshmikanthamma  (Kha-
 mmam):  The  resolution  is  concern-
 ing  Hyderabad  and  Bangalore.  You
 have  not  allowed  hon,  Members  from
 those  places  to  speak.

 Mr.  Deputy-Speaker:  Why  should
 they  speak?  It  is  for  the  North  to
 decide.
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 Shri  Narendra  Singh  Mahida
 (Anand):  I  appreciate  the  object  of
 Shri  Prakash  Vir  Shastri  in  moving
 this  resolution,  but  I  am  afraid  I
 cannot  agree  with  him.  On  the  one
 side  we  are  talking  about  economy,
 while  on  the  other  we  say  that  we
 should  have  a  session  in  the  South  as
 the  British  had  at  Simla.  We  are  a
 poor  country,  and  we  cannot  shift
 our  capital  even  temporarily  to  our
 liking  here  and  there.

 Arguments  have  been  given  for
 holding  a  session  in  Bangalore  or
 Hyderabad,  but  then  the  Western
 part  of  the  country  will  say  that  a
 session  should  be  held  in  Ahmedabad,
 the  Eastern  part  will  say  that  a  session
 should  be  held  in  Calcutta,  the  Cen-
 tral  part  will  say  that  a  session  should
 be  held  in  Bhopal  or  Ujjain.  From
 the  point  of  view  of  climate,  Kashmir
 will  say  that  it  is  a  paradise,  and  a
 session  should  be  held  there.  I  think
 it  will  create  more  problems.

 We  are  already  short  of  accommoda-
 tion,  short  of  finances,  and  we  are
 in  an  emergency,  and  we  cannot  shift
 our  session  to  our  liking  during  this
 time  of  crisis.

 We  may  talk  in  a  lighter  vein.  Shri
 Raghunath  Singh  has  mentioned  about
 the  history  of  Delhi,  but  he  will  not
 be  able  to  find  any  capital  in  the
 world  which  has  been  sustained  for
 all  time,  but  in  USA  the  capital  re-
 mains  at  Washington,  in  UK  it  re-
 mains  at  London,  and  in  West  Ger-
 many  it  remains  at  Berlin.  So,  I
 do  not  think  there  is  any  necessity
 for  shifting  our  capital  from  Delhi.

 I  therefore  request  Shri  Shastri  to
 withdraw  his  resolution,

 aft  शिव  नारायण  (बांसी)  :  उपाध्यक्ष

 महोदय,  मैं  ने  बाब  रघुनाथ  सिंह  का  भाषण

 सुना  ।  मालूम  होता  है,  उन्होंने  इस  प्रस्ताव

 को  देखा  नहीं  है  t  उसमें  राजधानी  को

 बदलने  का  प्रश्न  नहीं  है  ।
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 मैं  प्रकाश वीर  शास्त्री  जी  की  बड़ी
 इज्जत  करता  हूं,  वह  बड़े  विद्वान  हैं,  मैं  उनकी

 बड़ी  प्रतिशत  करता  हूं  ।  लेकिन  मैं  उनसे

 पूछना  चाहता  हूं  कि  यह  तुगलकी  नीति

 कब  से  उनके  मस्तिष्क  में  प्रवेश  कर  गयी  ।

 मुहम्मद  तुगलक  ने  अ्रपनी  राजधानी  दिल्ली

 से  हैदराबाद  शौर  फिर  हैदराबाद  से  दिल्ली

 को  बदली  थी,  और  ऐसा  करने  में  हजारों
 आदमी  मरे  थे  ।  मैं  शास्त्री  जी  से  पूछता  हूं
 कि  उनकी  यह  नीति  कब  से  हो  गयी  ।

 जहां  तक  भारत  की  संस्कृति  की  एकता
 का  प्रश्न  है,  भारत  के  सब  लोग  यहां  एकत्र
 होते  हैं  -  राज  यहां  रहते  हुए  भी  हम  देखते

 हैं  कि  सरकारी  फाइलें  गायब  हो  जाती  हैं,
 तो  जब  हैदराबाद  में  अ्रधिवेशन  होगा  तो

 फाइलें  रास्ते  में  ही  गायब  हो  जाएंगी  |

 फिर  कितना  खर्च  होगा  ।  आज  हम  लोग

 इमरजेंसी  में  से  गुजर  र्है  |  राज  देश  में
 डी०  झाई०  शरार ०  लागू  है  हम  जनता
 की  गाढ़ी  कमाई  का  पैसा  लेकर  सरकार

 चला  रहं  हैं  7  राजधानी  बदलना  कोई  गुड़िया
 का  खेल  नहीं  है,  यह  कोई  नागपंचमी  का
 मेला  नहीं  कि  चाहे  जहां  कर  लिया,  यह  कोई
 नाटक  मंडली  नहीं  है  कि  इसे  चाहे  जहां  नचा

 लिया,  पार्लियामेंट  की  एक  मान  मर्यादा

 होती  है  ।  संसार  के  और  भी  बड़े  बड़े  देश  हैं
 जहां  डिमाक्रेटिक  सेटभ्रप  है,  जैसे  इंगलैंड  है,
 अमरीका  है  ।  वहां  कैपीटल  एक  ही  जगह
 रहते  हैं,  बदलते  नहीं  हैं  a  प्रकाशवीर  जी  ने

 एक  भी  ऐसा  किसी  देश  का  उदाहरण  नहीं
 दिया  कि  इंगलैड  में  कैपीटल  बदलता  है,
 या  अमरीका  में  बदलता  है  या  जरमनी  में
 बदलता  है  |  कहीं  नहीं  बदलता  |

 क्लाइमेट  की  बात  कही  जाती  है  ।

 हमारे  एक  मित्र  ने  कहा  कि  दिल्‍ली  में  लू
 लगती  है  ।  हम  तो  किसान  के  बेटे  हैं,  मई
 में  गांवों  में  घूमते  हैं,  चार  दिन  यहां  रहते  हैं
 तो  चार  दिन  रघुनाथपुर  में  रहते  हैं  ।
 और  हमारे  रघुनाथ  सिंह  जी  तो  पवित्र
 काशी  नगरी  के  रहने  वाले  हैं,  जो  कि  शिव
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 जी  के  व्याकुल  पर  रहती  है  ।  उन्होंने  ऐसे
 पवित्र  स्थान  का  सुझाव  क्‍यों  नहीं  दिया  ।

 वह  तो  वहां  पले  हैं  ।

 मैं  इतिहास  का  विद्यार्थी  रहा  हुं  ।
 मैं  श्रमिकों  बताता  हूं  कि  दक्षिण  नासूर  हो
 गया  था  औरंगजेब  के  लिए  कौर  उसके  बह
 जाने  से  मुगल  एम्पायर  समाप्त  हो  गया  ।
 तो  मैं  भ्र पने  मित्रों  से  निवेदन  करता  हूं  कि

 हमको  उस  नासूर  में  फंसाने  की  कोशिश  न

 कीजिए  ।  मैं  समझता  हूं  कि  हमारे  मित्र
 श्री  प्रकाश बीर  शास्त्री  अपने  प्रस्ताव  को
 वापस  ले  लेंगे  ।  राजधानी  जहां  है  वहीं
 रहेगी  ।  इस  संसार  में  सबका  समय  होता
 है,  जो  जाता  है  वह  जाता  है।  न  कोई  सदा

 रहा  है  मीर  न  रहेगा  ।  जो  राजा  होगा  वह

 कुछ  समय  शासन  करके  जाएगा  |

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का
 विरोध  करता  हूं

 att  गोरी  शंकर  wees:  मैं  शास्त्री  जी
 के  प्रस्ताव  का  समर्थन  करने  के  लिए  खड़ा

 हुआ  हूं  ।  मुझे  एक  चीज  कहनी  है  ।  प्रभी

 हमारे  मित्र  रघुनाथ  सिंह  जी  ने  इतिहास  के

 पन्ने  पलटे  |  मालूम  होता  है  कि  उनके  दिमाग
 में  यह  बात  करा  रही  है  कि  जो  राजा  दिल्‍ली  में

 पाया  उसका  शासन  नहीं  रह  सका  ।  इस

 लिए  मैं  प्रकाशवीर  शास्त्री  को  बधाई  देता  हूं
 कि  उन्होंने  शासक  दल  के  शुभचिन्तक  के

 रूप  में  यह  राजधानी  हटाने  का  प्रस्ताव  रखा

 है  ताकि  शासक  दल  मजबूत  रहे  ।

 जहां  तक  बंगलौर  में  भ्रधिवेशन  को

 बुलाने  का  सवाल  है  मैं  नहीं  जानता  कि  इसमें
 कितना  खर्च  होगा  कौर  इस  में  क्या  क्या  कभी-

 नाइयों  हैं  ।  यशपाल  सिंह  जी  ने  कहा  कि

 जहां  तक  मिनिस्टर  फार  पार्लियामेंटरी

 अफेयर्स  का  ताल्लुक  है  वह  तो  सत्य  नारायण

 हैं,  स्व व्यापी  हैं,  चाहे  दिल्ली  में  भधिवेशन  हो  या

 बंगलौर  में  हो,  बह  सभी  जगह  उपस्थित  रह
 सकते  हैं  ।  उसके  लिए  कोई  कठिनाई  नहीं

 है
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 जहां  तक  भावनात्मक  एकता  का  सवाल

 है  उसके  बारे  में  मेरा  विचार  है  कि  भ्रमर  हम
 बंगलौर  में  झपना  एक  भ्रधिवेशन  करेंगे  तो

 हमको  वहां  के  लोगों  स ेमिलने  का,  उनके  साथ
 में  रहने  का,  उनके  साथ  विचार विनिमय  करने
 का  अवसर  मिलेगा,  तो  वास्तविक  रूप  में  हम  में

 राष्ट्रीय  एकता  की  भावना  पैदा  होगी  ।
 श्र  श्रीमन्‌  मैं  तो  मापकों  भी  बधाई  देता  हूं
 कि  आपके  राज्य  का  विधान  सभा  भवन
 इतना  सुन्दर  है  कि  उसमें  हमारे  सदन  का
 अधिवेशन  अच्छी  तरह  हो  सकता  है  ।

 मैं  इस  के  पक्ष  में  हुं  कि बंगलौर  में  सदन

 एक  अधिवेशन  किया  जाए,  यह  राष्ट्रीय
 एकता  के  लिए  भ्रच्छा  होगा  t

 Shrimati  Lakshmikanthamma:  Mr.
 Deputy-Speaker,  Sir,  I  support  the
 Resolution  of  Shri  Prakash  Vir
 Shastri,  and  at  the  same  time,  I  do
 not  agree  with  Shri  Raghunath  Singh
 that  Delhi  is  not  an  auspicious  place.
 It  has  given  us  a  stable  government
 all  these  years  and  we  could  fight
 against  evi]  and  establish  right.  I
 am  sure  Delhi  should  be  the  capital,
 but  what  Shri  Prakash  Vir  Shastri
 has  asked  is  that  one  of  the  short
 sessions  of  Parliament  should  be  held
 at  Hyderabad.  Recently,  when  the
 Prime  Minister  visited  Hyderabad—
 on  the  20th  and  2Iist  instant—the  DCC
 President  also,  in  his  welcome  ad-
 dress,  has  requested  the  Prime  Min-
 ister  to  hold  one  of  the  sessions  of
 Parliament  at  Hyderabad.  I  am  sure
 this  could  be  done;  on  behalf  of  the
 Government  of  Andhra  Pradesh,  I
 can  assure  the  House  that  all  the
 facilities  whl  be  given,  and  all  the
 difficulties  that  have  been  mentioned
 in  the  previous  speeches  will  be  over-
 come  and  all  facilities  will  be  given.

 There  are  a  number  of  auge  build-
 ings  of  the  Nizam’s  time.  All  these
 will  be  placed  at  the  disposal  of  the
 Government  either  for  accommodation
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 of  Ministers,  or  the  Members  of  Par-
 liament.  I  do  not  agree  with  the  re-
 marks  by  my  hon.  friend  about  the
 change-over  from  Delhi  to  Daulatabad
 and  back.  There  was  nothing  wrong
 with  Mohammed  Bin  Tughlak.  He
 was  ahead  of  his  time  and  always  so,
 and  that  was  one  of  the  reasons  why
 he  failed.  One  other  reason  was  the
 communications  were  not  developed
 then.  Today,  you  sit  here  and  with-
 in  three  hours  you  are  at  Hyderabad.
 Andhra  Pradesh  is  one  of  the  biggest
 States  in  the  South,  al]  the  four  sou-
 thern  States  put  together.  I  welcome
 the  suggestion  that  one  of  the  sessions
 can  be  held  elsewhere  in  the  South

 talso.  But  at  the  same  time,  I  am  con-
 fident  that  Hyderabad  can  play  the
 part  of  an  integrating  force  between
 the  South  and  the  North.  I  am  glad
 that  in  the  southern  States  there  is
 unity  and  they  have  always  pledged
 for  the  unity  of  the  country.  The
 leadership  in  the  South  has  always
 pledged  for  the  unity  of  the  country.
 They  have  stood  together  amongst
 themselves  either  in  the  river  water
 dispute  or  any  other  thing.  They
 stand  together  among:  themselves  and
 they  decide  things.  There  is  no  dis-
 unity  and  this  will  help  the  culturat
 or  linguistic  unity  of  the  nation  as  a
 whole.

 Hyderabag  will  be  able  to  give  all
 the  facilities  for  holding  a  session
 there.  I  may  add  that  this  is  not  a
 new  idea  of  Shri  Prakash  Vir  Shastri
 alone.  Dr.  Rajendra  Prasad,  88  Pre-
 sident,  used  to  stay  at  Hyderabad  for
 six  months  or  so  in  a  year.  He  was
 having  the  Rashtrapati  Nilayam  there.
 He  used  to  stay  there  and  proceed  on
 tours  from  there  to  the  other  Stetes
 in  the  South.

 So,  with  these  few  words,  I  have
 pleasure  in  supporting  the  resolution.

 Shri  A.  S.  Alva  (Mangalore):  Mr.
 Deputy-Speaker,  Sir,  I  fully  support
 the  Resolution  of  my  hon.  friend  Shri
 Prakash  Vir  Shastri.
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 An  Hon.  Member:  Is  he  for  Hydera-
 baq  or  Bangalore?

 Shri  A.  S,  Alva:  Of  course,  Banga-
 lore.  It  is  not  a  question  of  shifting
 the  capital  at  all.  Shri  Raghunath
 Singh  was  not  justified  in  saying  that
 Delhi  is  not  a  suitable  piace  to  be  the
 capital.  What  happened  is,  monarchy
 cannot  survive  in  Delhi;  but  demo-
 cracy  can  always  survive.  So,  his
 example  to  show  that  Delhi  cannot
 be  the  Capital,  cannot  be  sustained.

 My  hon.  friend  has  rightly  said
 that  if  you  have  a  session  in  the
 South,  it  will  go  a  iong  way  towards
 national  integration.  and  the  people
 in  the  North  will  be  knowing  better
 the  people  of  the  South.  There  is  one
 further  point  which  ]  wish  to  submit
 in  this  connection.  There  is  a  charge
 against  high  officers  of  the  Secretariat

 of  the  Government  of  India  that  they
 are  not  willing  to  go  out  of  Delhi  and
 ‘that  they  always  want  to  remain  in
 Delhi;  and  that  will  be  a  good  reason
 why  they  should  go  to  another  place
 ‘where  the  session  may  be  held.  So,
 when  the  session  is  held  at  ancther
 Place  in  the  South,  they  will  also  rea-
 lise  that  high  officers  should  not
 ‘always  remain  in  the  capital,  but  that
 they  should  also  he  shifted  to  other
 places.  Actually,  at  this  juncture,
 when  there  igs  a  let  of  controversy
 over  the  language  issue,  we  will  rea-
 lise  that  if  we  go  to  the  South  for
 the  session,  the  people  in  the  South
 will  try  to  study  Hindi.  They
 will  be  anxioug  to  pick  up
 Hindi  words.  Hindi  people  also  will
 realise  the  difficulties  of  the  people  in

 the  South  in  not  knowing  Hindi.
 ‘Therefore,  I  fully  support  the  resolu-
 tion  of  Shri  Shastri.

 Regarding  the  expenses,  so  far  as
 the  travelling  and  other  allowances

 ‘of  members  are  concerned,  there  will
 not  be  any  difference.  I  do  not  know
 ‘about  Hyderabad,  but  in  Bangalore
 we  have  got  the  beautiful  Vidhan
 Soudha  where  you  can_  hold  the
 session.  There  is  the  legislators’  hos-
 tel  nearby  and  there  are  a  number
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 of  other  hostels  and  good  hotels.
 Therefore,  I  hope,  in  spite  of  the
 little  expenses  involved,  the  Minister
 will  try  the  experiment  by  having  a
 short  session  in  Bangalore.

 श्री  नवल  प्रभाकर  (दिल्ली-करोल  बाग)  :

 उपाध्यक्ष  महोदय  ,  श्री  प्रकाशवीर  शास्त्री
 ने  यह  जो  संकल्प  प्रस्तुत  किया  है,  जब  पिछली
 बार  वह  यह  संकल्प  इस  सदन  में  लाये  थे
 तब  उस  समय  मैं  ने  उस  का  विरोध  किया  था

 किन्तु  राज  मैं  उनके  प्रस्ताव  का  समर्थन  करना

 चाहता  हूं  ।  मेरा  विचार  क्‍यों  बदल  गया  है
 वह  मैं  शाप  को  बतलाना  चाहता  हूं  ।

 उन  के  प्रस्ताव  का  समर्थन  करने  का

 कारण  यह  है  कि  दिल्ली  में  संसद्‌  का  भ्रधिवेशन
 चलता  है  दिल्ली  देश  की  राजधानी  है  यह

 हमारे  लिए  गौरव  की  बात  है  यह  मैं  मानता

 हैँ  ;  लेकिन  जहां  तक  उस  का  राजनीतिक
 स्थान  है,  राजनीतिक  दृष्टि  से  दिल्ली  दिन

 प्रतिदिन  पीछे  पिछड़ती  जा  रही  है।  दिल्‍ली
 की  जो  समस्‍यायें  हैं  वे  भुलाई  जा  रही  हैं  ।
 उनकी  तरफ़  ध्यान  नहीं  दिया  जा  रहा  है
 मैं  ने  पिछले  दिनों  कहा  था  कि  यातायात  की

 समस्या  यहां  की  सुलझ  नहीं  पा  रही  है  v

 ag  दिल्‍ली  जो  कभी  ढाई  लाख  की  आबादी
 वाली  दिल्‍ली  थी  शौर  उसके  सामने  बहुत
 समस्याएं  भी  नहीं  थीं  लेकिन  जब  दिल्ली  यहां
 देश  की  राजधानी  बनी  शौर  दिल्ली  में  सैटल
 असेम्बली  ग्राम  उस  समय  जो  उस  के  सामने

 समस्याएं  थीं  वह  सारी  समस्याएं  राज  और

 भी  बढ़े  चढ़े  रूप  में  उस  के  सामने  मौजूद  हैं  ।
 दिन  पर  दिन  दिल्ली  की  आबादी  बढ़ती  ही  चली
 जा  रही  है  शौर  आबादी  बढ़ने  के  साथ  साथ
 उस  की  समस्याएं  भी  बढ़ती  चली  जा  रहीं

 हैं  ।  उन  समस्याश्ों  का  कोई  हल  नहीं  होता

 है  ।  दिल्‍ली  के  लोगों  की  बराबर  गह  मांग

 रहती  है  कि  उन  के  लिए  उनका  वाजिब
 राजनैतिक  हक  मिलना  चाहिए,  उनको  उनका
 वाजिब  अधिकार  प्राप्त  होना  चाहिए  ।
 उसके  साथ  ही  जहां  मैं  यह  समझता  हूं  कि

 नैतिक  दृष्टि  से,  सांस्कृतिक  दृष्टि  से  शौर
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 एकता  की  दृष्टि  से  हम  यह  चाहते  हैं  कि  उत्तर

 और  दक्षिण  का  मेल  हो  तो  मेरा  यह  निवेदन

 है  कि  अगर  बंगलौर  के  अ्रन्दर  एक  सैशन  होगा
 तो  कम  से  कम  हम  यह  जान  सकेंगे  कि  बंगलौर

 में  जहां  पर  पहले  ग्रसेम्बली  बैठती  है,  वहीं  बंगलौर

 में  संसद्‌  भी  बैठेगी  तो  राज  दिल्ली  को  उत्तर-
 दायी  शासन  न  देने  के  लिए  केन्द्रीय  सरकार  जो

 यह  तक  उपस्थित  करती  है  कि  दिल्ली  में

 चूंकि  संसद्‌  बैठती  है  इसलिए  यहां  दो  असेम्बली

 नहीं  बैठ  सकतीं  ।  इसलिए  दिल्ली  वालों  को

 उत्तरदायी  शासन  का  अधिकार  नहीं  दिया
 जा  सकता  है,  उनका  वह  तर्क  ग़लत  साबित

 हो  जाएगा  |  इसलिए  बंगलौर  जहां  कि  असेम्ब-
 ली  बैठती  है  वहीं  संसद्‌  का  भी  अ्रधिवेशन

 होगा  तो  सरकार  के  सामने  और  सब  के  सामने

 यह  चीज़  साबित  हो  जायेगी  कि  प्यार  बंगलौर
 में  दोनों  अ्रसेम्बलियां  बैठ  सकती  हैं,  दोनों

 सरकारें  चल  सकती  हैं  तो  दिल्ली  में  क्‍यों  नहीं
 चल  सकतीं  हैं  शौर  उस  तरह  से  मैं  समझता

 हूं  कि  दिल्लीमें  भी  दोनों  सरकारें  चल  सकेंगी  ।

 इन  शब्दों  के  साथ  मैं  श्री  प्रकाशवीर  शास्त्री
 के  प्रस्ताव  का  समर्थन  करता  हूं  और  मैं  यह
 चाहता  हूं  कि  संसद्‌  का  छोटा  अ्रधिवेशन

 बंगलौर  में  हों  लेकिन  बजट  ग्रधिवेशन  यहीं
 होना  चाहिए  संसद  के  छोटे  अधिवेशन

 बंगलौर  के  भ्रन्दर  होने  चाहिए  ।  हैदराबाद
 में  संसद्‌  के  भ्रधिवेशन  क ेपक्ष  में  मैं  नहीं  हूं  ।
 मैं  श्री  प्रकाशवोीर  शास्त्री  के  प्रस्ताव  का

 समर्थन  करता  हूं  |

 उपाध्यक्ष  महोदय  :  श्री  सत्य  नारायण

 सिंह  :

 शो  सोकार  लाल  बाबा  (कोटा)
 उपाध्यक्ष  महोदय,  मैं  ने  इस  प्रस्ताव  पर  बोलने

 के  लिए  नाम  दिया  था  लेकिन  मुझे  नहीं

 बुलाया  ।  मुझे  समय  दिया  जाय  ।

 थ्री  हुकम  चन्द  कछवाय  :  यह  बड़ा

 महत्वपूर्ण  विषय  है  और  चूंकि  भ्र भी  भी  इस  पर

 काफी  लोग  भ्र पने  विचार  रखने  को  उत्सुक
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 हैं  इसलिए  इस  पर  एक  घंटा  बढ़ा  दिया

 जाय  |

 गा  hrs,

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  I  am  afraid,  Sir,  I  have  to
 Oppose  this  extension  of  time.

 st  ger  wee  कछवाय  :  माननीय
 सदस्य  को  उन  का  प्रस्ताव  मूव  करने  दिया

 जाये,  जिस  पर  बहस  बाद  में  हो  सकती  है  ।

 यह  बड़े  महत्व  का  प्रश्न  है।  यह  देश  की  एकता
 का  सवाल  है  |  सारा  हाउस  यह  मांग  कर

 रहा  है  कि  समय  बढ़ा  दिया  जाये  ।

 श्री  ओंकार  लाल  बैरवा:  राधा  घंटा
 समय  बढ़ा  दिया  जाये  ।

 Shri  D.  C.  Sharma
 Sir,  I  beg  to  move:

 (Gurdaspur):

 “That  the  time  allotted  for  this
 resolution  be  extended.”

 Sir,  I  suggest  that  we  may  extend
 it  by  50  minutes.

 Shri  Hari  Vishnu  Kamath  (Hosha-.
 ngabad):  Sir,  to  accommodaie  both
 the  sections  of  the  House,  may  {f
 move:

 “That  the  debate  on  this  resolu-
 tion  be  adjourned.”

 It  can  be  carried  over  to  the  next.
 day  and  taken  up  after  5  days.

 Mr,  Deputy-Speaker:  The  time  al-
 lotted  has  already  been  taken  up.
 There  canbe  only  one  motion  and
 that  is  for  extension  of  time.  I  wil!
 put  it  to  the  vote  of  the  House.

 ‘The  question  is:

 “That  the  time  allotted  for  this
 resolution  be  extended.”

 Lok  Sabh:  divided:
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 Division  No.  8]

 Bade,  Shri
 Berwa,  Shri  Onkar  Le!
 Bhattacharya,  Shri  Dinen
 Brij  Raj  Singh,  Shri
 Dass,  Shri,  C.

 Jain,  Shri  A,  P.

 Alva,  Shri  A.  5
 Babunath  Singh,  Shri
 Bhagt,  Shri  8.  R.
 Bhakt  Dershan,  Shri
 Chatreverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsre
 Chaturvedi,  Shri  5.  क्,
 Chaudhry,  Shri  C.  L.
 Chavda,  Shrimati
 Chuni  Lal,  Shri
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Flayarerumal,  Shri
 Gandhi,  Shri  V.  B.
 Hem  Raj,  Shri
 Khan,  Shri  ¢  sman  Ali
 Kishan  Veer,  Sbri
 Koki,  Shri  Liladher

 AYES

 Kachhavaiya,  Shri  Hukam  Chend
 Kakkar,  Shri  Gauri  Shanker
 Lonikar,  Shri
 More,  Shri  K.  L.
 Patnayak,  Shri  Kishen
 Raghunath  Singh,  Shri

 NOES

 Kvreel,  Shri  8,  7२.
 Lakshmikenthamma,  Shrin  ati
 Lalit  Sen,  Shri

 Mahida,  Shri  Narendra  Singh
 Mandal,  Shri  J.
 Matcharaju,  Shri
 Mathur,  Shri  Shiv  Charen
 “‘Achrotra,  Shri  Braj  Bihari
 Mehta;  Shri  Tashvant
 Mirza,  Shri  Baker  Ali
 Misra  Dr.  U.
 ukerjee,  Shri  H.  N.

 Murti,  Shri  M.  S.
 Nair,  Shri  Vasudevan
 Nallakoya,  Shri
 Pandey,  Shri  Vishwa  Nath
 Paramasivan,  Shri
 Prethaker,  Shri  Naval
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 Sharma,  Shri  D.  C.
 Shastri,  Shri  Prakash  Vir
 Sonavane.  Shri
 Virbhadra  Singh,  Shri

 Pratap  Singh,’  Shri
 Raja,  Shri  C.  R.
 Rajteo  Singh,  Shri
 Raju,  Shri  0.  8.
 Ram  Swarup,  Shri
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Roa,  Shri  Muthyal
 Ryo,  Shri  Bishwansth
 Sheo  Narain,  Shri
 Shree  Narayan  Das,  Shri
 Shukla,  Shri  Vidya  Chara  a
 Sinhasan  Singh,  Shri
 Subramaniam,  Shri  C.
 Tiwary,  Shri  R.  S.
 Tula  Ram,  Shri
 T  yagi,  Shri

 Mr.  Deputy-Speaker:  The  result  of
 the  Division  is:  Ayes  16,  Noes  53.

 The  motion  was  negatived.

 संसार  तथा  संसद-कार्य  मन्त्री  (रो  सत्य

 नारायण  सिह  )  :  उपाध्यक्ष  महोदय,
 माननीय  सदस्य,  श्री  प्रकाश  वीर  शास्त्री,
 की  भाषा  और  शली  इतनी  भ्रमणी  होती  है
 कि  जब  भी  बह  इस  सदन  में  बोलते  हैं,  उस  की

 तरफ़  हम  लोगों  का  खिचाव  हो  जाता  है,
 भले  ही  जो  कुछ  बातें  वह  कहते  हैं,  हम  उस  से

 सहमत  हों  या  न  हों  ।  जिस  भावना  से  वह  इस
 बार---भोर  पिछली  बार  भी--  यह  प्रस्ताव

 लाए,  उस  की  मैं  काफी  इज्जत  करता  हूं  ।
 पिछली  बार  भी  जब  मुझे  इस  प्रस्ताव  का  विरोध
 करना  पड़ा  था,  तो  मैं  ने  अपनी  कौर  सरकार
 की  ओर  से  विचार  व्यक्त  किये  थे।  माननीय

 सदस्य  ने  कहा  कि  पिछली  बार  उन  के  प्रस्ताव

 के  विरोध  में  जो  कुछ  मैं  ने  कहा  था,  उसी
 के  जवाब  से  राज  वह  झपना  व्याख्यान  शुरू
 करेंगे  ।  उन्‍होंने  भी  करीब  करीब  वही

 मूर्तियां  दी  हैं  शौर  शायद  मेरे  लिए  भी  इस
 के  झलावा  कोई  दूसरा  रास्ता  नहीं  है  कि  मैं

 उन्हीं  युक्तियों  को  दोहराऊं  |  यह  खेल  ऐसा
 अल  रहा  है  कि  वही  बातें  उधर  से  कही  जाती

 हैं  भ्र ौर  वही  जवाब  इधर  से  दिया  जाता

 है

 सब  लोगों  को  सुनने  में  प्रिया  लगता  है
 कि  ज़रूर  दक्षिण  में  संसद्‌  का  ग्रधिवेशन

 करना  चाहिए,  क्योंकि  वहां  जा  कर  वहां  के

 लोगों  से  हमारा  सम्पर्क  होगा  ।  यह  भावना

 बड़ी  प्रगति  है  कौर  हम  सब  उस  को  समझते

 हैं,  लेकिन  उपाध्यक्ष  महोदय,  कभी  १भी

 भावना  में  आदमी  बह  भी  जाता  है  भ्र ौर  उस

 वक्‍त  व्यावहारिकता  को  प्रपनी  दृष्टि  से

 बोझल  कर  देता  है  |
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 ore  सत्य  नारा श्री
 सत्य

 नारायण  सिंह]  Shri  M.  R.  Krishna:  By  this  time,
 the  hon.  Minister  must  have  come  to

 राज  से  पन्द्रह  दिन  पहले  उन्होंने  झपना  now  all  about  it.
 यह  प्रस्ताव  पेश  किया  था  कौर  इस  बीच

 में  सरकार  ने  इस  पर  काफी  तौर  पर  ग़ौर

 किया  है।  जिस  विचार  से  माननीय  सदस्य

 Mr.  Deputy-Speaker:  Order,  order.
 The  hon,  Members  should  have  the
 patience  to  hear  the  Minister.

 यह  प्रस्ताव  लाए  हैं,  वह  तो  ठीक  है,  लेकिन

 इस  में  कठिनाइयां  ऐसी  हैं,  जिन  पर  हम  काबू
 नहीं  पा  सकते  |  यह  असम्भव  है  ।  959

 में  जब  यह  चीज़  आई  |  उस  वक्‍त  से  जब
 'दिक्कतें  शौर  भी  बढ़  गई  हैं।  कभी  यहां  मैसूर
 में  करने  की  श्रावाज्ध  उठाई  गई  है।  आज  जो

 स्पीसीस  हुई  हैं  उन  के  ट्रेंड  को  ड्राप  देखें  राज

 देश  भक्ति  जग  गई  है  ।  लोकल  पैट्रियोटिज्म
 जिस  को  कहते  हैं,  उसकी  श्रावण  उठी  है  ।

 एक  तरफ  से  श्रीवास  उठी  है  कि  हैदराबाद
 में  होना  चाहिए  भ्र ौर  दूसरी  तरफ  से  उठी  है

 मैसूर  में

 Shri  M.  हे,  Krishna:  There  is  no
 quarrel  between  these  two  States.

 Shrimati  Lakshmikanthamma:  We
 be  either do  not  quarrel.  Let  it

 Hyderabad  or  Bangalore.

 श्री  सत्य  नारायण  सिह  :  जो  कहा  गया

 है  उसका  मैं  जिक्र  कर  रहा  हूं  ।  स्पीसीस  को

 मैंने  सुना  है,  तभी  मैं  यह  कह  रहा  हूं

 बंगलौर  में  एक  बड़ा  भवन  है  ।  मैं  इस
 को  मानता  हूं  ।  जेब  बन  रहा  था  तब  मैं  ने
 देखा  था  ।  अब  तो  नहीं  देखा  है  शायद

 इतना  ही  बड़ा  हो  या  इससे  कुछ  छोटा
 या  कुछ  बड़ा  हो  t  मैं  उस  में  जाना  नहीं
 चाहता  हूं  |  सवाल  भवन  का

 ही  नहीं  है  ।  मुझे  शक  है  कि  साढ़े  सात  सौ
 के  लिए  दो  भवन  होंगे  ।  दो  तरफ  के  भवन

 हैं  या  नहीं  हैं,  इसमें  मुझे  सन्देह  है  ।

 Shrimati  Lakshmikanthamma:

 places,

 I
 request  the  hon.  Minister  to  visit  these

 श्री  प्रकाशकों  शास्त्री  :  है  ।

 श्री  सत्य  नारायण  सिह  :  मैं  इसको
 मानता  हूं  ।  गैलरी  वगैरह  का  इन्तजाम  है
 या  नहीं  इन  सब  बातों  को  शराब  छोड़  दें  ।

 सिर्फ  भवन  के  इंतज़ाम  की  ही  बात  नहीं  है  ।

 मैं  मानता  हूं  कि  हम  लोगों  के  बैठने  का  इंत-
 ज्ञान  वहां  हो  जायगा

 श्री  बेकार  लाल  बैरवा  :  उनकी  रात

 में  बैठक  हो  सकती  है  और  हमारी  दिन

 में  4

 श्री  सत्य  नारायण  सिह  :  दो  तरह  के

 कालेज  चलते  हैं,  एक  डे  कॉलेज  और  एक
 नाइट  कॉलेज  ।  नाइट  कॉलेज  जो  काम

 करते  हैं  उनके  लिए  होते  हैं  कौर
 डे  दूसरों  के  लिए  i  वह  अलग  बात  है  ।

 उन  सब  बातों  में  मैं  जाना  नहीं  चाहता  हूं
 उन  शब्दों  का  मैं  प्रयोग  करना  नहीं  चाहता  हूं
 जिन  का  हमारे  यशपाल  सिंह  जी  ने  किया  है  t

 इधर  से  भी  लोगों  ने  किया  है  -  सर्कस  वाली

 बात  में  भी  मैं  जाना  नहीं  चाहता

 हूं  कि  मैं  उसका  शायद  रिंग  लीडर

 बन  कौर  लोगों  को  सरकस  दिखाता

 फिरूं  ।  कठिनाइयां  जो  हैं,  उन  को

 श्राप  देखें  |  बैठने  का  सवाल  है,  रहने  का

 सवाल  है  ।  सात  पाठ  सौ  मेम्बरों  की  बात

 को  आप  छोड़  दें  ।  आप  देखें  कि  कितने  हज़ार
 झ्रादमियों  को  जाना  पड़ेगा  |  जरगर  हम

 सचमुच  पालिमैंट  का  वहां  तमाशा  नहीं
 बनाना  चाहते  हैं,  अगर  सचमुच  काम  करना

 चाहते  हैं  तो  बाप  देखें  कि  कितने  आदमियों

 को  जाना  पड़ेगा  ।  जिस  तरह  से  पालिमेंट
 का  काम  होता  है  वसा  करना  चाहते  हैं
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 तो  बहुत  ज्यादा  इस्लाम  हमको  करना  पड़ेगा  ।
 सारी  श्राप  की  राज्य  सभा  जायगी,  सारी
 लोक  सभा  जायगी,  पालिमेंटरी  श्रफेयर्ज  का
 डिपार्टमेंट  जायगा  श्र  गवर्नमेंट  के  सारे
 'डिपार्टमेंटल  से  झादमं *  जायेंगे  ।

 शिमला  का  दृष्टान्त  मैं  देता  हूं।  शायद
 इस  हाउस  में  ऐसा  कोई  मेम्बर  नहीं  है  जो
 उस  ज़माने  में  उस  भ्रसैम्बली  का  सदस्य  रहा
 हो  ।  मैं  उस  वक्‍त  सैंट्रल  असेम्बली  का  सदस्य

 हुआ  करता  था

 डा०  सा०  श्री०  झ्रणे  (नागपुर)  :  मैं
 था ।

 श्री  सत्य  नारायण  सिह  :  इन  को  पता

 हं  गा  कि  क्‍या  क्‍या  हम.  उस  वक्‍त  कहा  करते
 थे  1  शिमला  को  यह  एक् सो डस  होता  था,

 'वहां  छः  महीने  के  लिए  राजधानी  चली
 जाता  थी,  मार्च  का  महीना  खत्म  होते  ही
 अप्रैल  में  राजधानी  वहां  चली  जाया  करती

 थी,  सारी  गवर्नमेंट  मूव  कर  जाती  थी  शरीर
 सैशन  वहां  हुमा  करता  था  लेकिन  तब  गवर्नमेंट

 बड़ी  छोटी  हुआ  करती  थी  ।  ऊतक  क्‍या

 चर्चा  करनी  है  |  25  मैम्बर  इस  हाउस  के

 नौकर  ठोस  चालीस  दूसरे  हाउस  के  हुमा  करते
 थे  ।  छः  केवल  एग्जैक्टिव  काउंसलर  न11
 करते  थे  ।  राज  श्राप  देखें  कि  53  मिनिस्टर,
 ठप्टि  मिनिस्टर  शादी  सब  मिला  कर  हैं  ।

 आज  एक  डिपार्टमैंट  उतना  ही  बड़ा  है
 जितनी  बड़ी  कि  उस  वक्‍त  सारी  गवर्नमेंट

 हुआ  करती  थी  ।  भ्रूण  साहब  को  मैं  याद

 "दिलाऊं  कि  तब  रस्सी  करोड़  का  बजट

 हुआ  करता  था  मीर  श्री  दो  हजार  करोड़
 रुपये  का  बजट  है  ।  कया  से  क्‍या  हो  गया  है,
 पता  हो  नहीं  चलता  है  |  क्‍या  दुनिया  तब
 थी  शौर  क्‍या  राज  हो  गई  है  ।  मैंने  दोनों

 दुनियायें  देखी  हैं,  इसलिए  मैं  मुकाबला  कर

 सकता  हूं  ।  भ्रूण  साहब  समर्थन  करेंगे  मेरा

 इस  बात  में  कि  जब  हम  कांग्रेत  बेची  पर

 उधर  बैठा  करते  थे  तो  हमेशा  ही  शिमला

 'एक्सोडस  को  कंडोम  किया  करते  थे  ।  किसी
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 भी  बजट  सशन  की  स्पीच  उठा  कर  बाप
 देख  लीजिये  ।  शिमला  की  एक् सो डस  हमेशा
 हमारे  सामने  होती  है  -  सब  लोग  इसको
 भ्रमों  किया  करते  थे  ।  कांग्रेस  के  प्लेटफार्म
 से  भी  शर  ए०  ग्र ईद  सी०  सी०  के  प्लेटफार्म
 से  भी  मुझे  याद  है  कई  बार  शिमला  की  एक्रो-
 डस  का  हम  लोगों  ने  काफी  विरोध  किया

 है,  उस  की  काफी  निन्दा  की  है  ।  बजट  में

 तो  यह  एक  हैरानी  चीज़  थी  ।  हम  कहा
 करते  थे  कि  क्‍या  कर  रहे  हो,  लाखों  करोड़ों
 रुपया  वहां  जाने  में  खर्च  करते  हो  ।

 प्रान्तों  में  इस  तरह  से  राजधानियां

 मूव  किया  करती  थीं  ।  उत्तर  प्रदेश  की

 नैनीताल  में  जाती  थी,  बिहार  की  रांची  में

 और  मद्रास  की  ऊटी  में  ।  स्वराज्य  के  बाद

 यह  सब  बन्द  हो  गया  है  |  हम  लोगों  का

 यह  विचार  था,  हमारी  यह  भावना  थी  कि

 एस  तरह  से  फिजूलखर्ची  नहीं  होनी  चाहिए  ।

 श्राप  विलायत  की  बात  लीजिये  यू०
 के०  की  मिसाल  लीजिये  ।  कई  देश  मिला

 कर  वह  बना  था  ।  जब  श्रायरलैण्ड  था  तो

 उसका  इसके  साथ  काफी  झगड़ा  था  ।  राज

 नाथ  ओर  साउथ  का  उतना  झगड़ा  नहीं  है
 जितना  उन  में  था  ।  आयरलैण्ड  अलग  हो
 गया  ।  कभी  लोगों  ने  यह  नहीं  सोचा  कि  यह
 सम्पर्क  स्थापित  हो  सकता  है,  पत्थर  हम
 सैशन  प्रायर लंड  में  भी  करें  -  राज  भी  कभी

 स्काटलैंड  में  सैशन  नहीं  होता  है,  वेल्ज  में

 नहीं  होता  है  -  यू  एस०  एस०  कार  की

 हिस्ट्री  श्राप  देखिये,  यू०  एस०  ए०  को

 देखिये,  कनाडा  को  देखिये  ।

 एक  भाई  ने  कहा  कि  पाकिस्तान  में

 ऐसा  होता  है.।  भगवान  बचाये  पाकिस्‍तान

 से  ।  वहां  क्‍या  कोई  पालिमेंट  है  ?  कोई  भ्र सर

 ही  नहीं  है  उस  का  ।  हर  जगह  हम  घुमाते
 फिरें  क्‍या  ?

 टेलीफोन  की  बात  भी  कहीं  गई  है

 यह  भो  कहा  गया  है  कि  मैं  मिनिस्टर  भी
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 श्र  सत्यनाणरण  सिंह]

 उसी  डिपार्टमेंट  का  हूं  ।  यह  कहा  गया  है  कि

 टेलीफोन  का  प्रबन्ध  करना  बड़ा  झ्रासान

 है  ।  इंट्रेंस  तो  हमारे  पास  बहुत  हो  गये

 हैं,  यह  ठीक  है  1  जितनी  राज  जरूरत  है  उतने

 इम  इंस्ट्रूमेंट  तो  बढ़ा  लेते  हैं।  लेकिन  केबिन

 भी  बहुत  जरूरी  हैं,  एक्सचेंज  सब  से  जरूरी

 है  ।  कोई  एक्सचेंज  इस  वक्‍त  नहीं  है,  मैं  ने

 दरियाफ्त  करा  लिया  है  मैसूर  या  हैदराबाद
 में  जो  कोई  भी  बोझा  इस  वक्‍त  बरदाश्त

 कर  सके  ।  श्राप  मैम्बर  साहिबान  ही  नहीं

 हैं,  मिनिस्टर  भी  हैं,  जितने  डिपार्टमेंटल  के

 लोग  हैं,  वे  भी  हैं,  उन  के  लिए  भी  टेलीफोन

 चाहियें,  एक्सचेंज  चाहियें  ।

 खर्चे  की  बात  भी  की  गई  है  नम्बरों

 के  जाने  जाने  से  कोई  फर्क  नहीं  पड़ता  है
 इन  को  तो  वही  32  रुपये  रोज  और  पांच

 सौ  रुपये  महीने  के  मिलने  हैं  |  सब  से  बड़ा
 खर्चा  तब  बढ़ना  जब  हज़ारों  कर्मचारी  श्राप

 के  यहां  से  जायेंगे  a उन  को  टी०  ए०  देना

 पड़ेगा,  उन  को  स्पेशल  एलाउंस  देना  पड़ेगा  ।

 जब  भी  कोई  प्राप्ति  अपनी  जगह  से  दूसरी
 जगह  जाता  है  तो  उस  को  वह  देना  होता

 है  nl  हम  लोगों  ने  हिसाब  किया  है
 करोड़ों  का  मामला  यह  हो  जाता  है  in  फिर

 मकान  बनाने  का  या  मकानों  के  इंतजाम
 की  बात  भी  है  |  इस  विषय  पर  हम  ने  बहुत
 सोच  विचार  किया  है  ।  काफी  सोचा  है  ।

 झगर  हो  सकता  तो  जरूर  हम  इस  को

 करते  t

 सम्पक  की  बात  भी  की  जाती  है  ।

 यह  भी  अ्रच्छी  बात  है  {  लेकिन  होता  क्‍या

 है,  इस  को  भी  श्राप  देखें  ।  मुझे  याद  है  पंडित

 जवाहरलाल  नेहरू  ने  उत्तर  प्रदेश  में  हिन्दुओं
 कौर  मुसलमानों  के  बीच  में  सम्पर्क  की  बात

 की  थी,  जो  मतभेद  था  उस  को  सम्पर्क  स्थापित
 करके  मिटाने  को  बात  की  थी,  कहा  था  कि
 कमर  सम्पर्क  ही  जाय  तो  मामला  टीक

 MARCH  26,  965

 हो  जाय  t  मास  कांटैक्ट  पर  उन्हों  ने  बड़ा
 जोर  दिया  था  ।  यह  मुस्लिम  लीग  की  बात

 थी  ।  सरदार  ने  एक  बार  स  का  विरोध

 भी  किया  t  सम्पर्क  से  कहीं  उलटी  बात  न

 हो  जाय,  एसी  झाशंका  प्रकट  की  थी  ।  श्राप

 देखें  कि  सम्पर्क  एसा  स्थापित  हुआ  कि  जो

 मुस्लिम  लीग  कहीं  भी  बिल्कुल  मजबूत
 नहीं  थी  वह  बहुत  ज्यादा  मजबूत  हो  गई

 इस  सम्पर्क  के  सबब  से  ।

 लोग  कहते  हैं  कि  एक  साथ  खायें गे,
 इडली  खायेंगे  ।  मैं  कहता  हूं  कि  झल्लो

 चीज़  यह  है  कि  दिल  मिलें  ।  महात्मा  गांधी
 ने  जब  मूवमेंट  शह  की  थी  कि  छप्राछृत
 को  मिटा  दिया  जाय  -  जातपात  मिट  जायगा
 अगर  छत्रा छूत  खत्म  हो  जाय  |  छ॒प्राछत  तो
 मिटा  दी  गई  है  लेकिन  जातपात  की  भावना

 जो  कभी  स्तनों  मजबूत  नही  थी,  आज  श्राप

 जानते  हैं  कि  कितनी  मजबूत  हो  गई  है,  उस
 की  क्‍या  हालत  हो  गई  है  असली  बात  यह
 है  कि  दिल  मिलें  t

 aa  भावना  माननीय  सदस्य  की  है,
 बत्ती  हमारी  भी  है  भावनायें  सभी  माननीय
 सदस्यों  की  इस  मामले  में  एक  सी  हैं।  लेकिन
 दिक्कतें  हुई  हैं,  कठिनाइयां  बहुत  अधिक

 हैं  ग्रोवर  हम  को  व्यावहारिकता  से  काम  लेता

 चाहिये  '

 एमरजेंसी  की  बात  को  जाती  है  तो  उस
 की  नुक्ताचीनी  होती  है  ।  लोग  कहते  हैं  कि

 जहां  आप  पुतते  को  बचा  सकते  हैं,  बचाते  क्यों

 नहीं  हैं  |  ब  प्रखर  इस  को  मान  लिया  जाए
 तो  लोग  कहेंगे  कि  सतरह  बरस  में  तो  इस
 चीज़  का  खयाल  बाप  को  नहीं  आया  शब
 कैसे  श्र  गया  है,  क्‍यों  करोड़ों  रुपया  इस  में
 बरबाद  किया  जा  रहा  है,  बीस  करोड़  या

 पता  नहीं  कितना  रुपया  बरबाद  किया  जा

 रहा  है  मकान  बनाये  जायेंगे  वहां  क्योंकि

 होटलों  में  इतनी  जगह  नहीं  है  कि  इन  लोगों
 को  शाप  प्रोवाइड  कर  सके  t
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 यह  भी  कहा  गया  है  कि  फाइलें  गायब

 हो  जायेंगी  ।  प्रसुविधा  बहुत  होगी  ।  काम

 करने  के  लिए  वहां  सब  मिनिस्टर्स  को  रहना
 पड़ेगा,  वे  यहां  नहीं  ऋ  सकेंगे  ।  हम  यहां
 भी  काम  करते  हैं,  नम्बर  में  भी  करते  हैं
 घोर  दफ्तरों  में  भी  बैठते  हैं  ।  वहां  जा  कर

 तो  बहुत  मुकल  हो  जायगी.।  एक  दो  के
 जाने  से  काम  नहीं  चल  सकता  है  |  सब  को

 जाना  होगा  ।  छः  महीने  के  लिए  या  कुछ  समय
 के  लिए  कैपिटल  बन  जायगा  जैसा  कि  शिमला
 में  होता  था  रेग्यूलर  इस  का  इंतजाम  करना

 होगा  ।  जैसे  पहले  होता  था  कि  अप्रैल  का

 महीना  खत्म  हुआ  कि  सब  गवर्नमेंट  चली

 गई,  वैसा  ही  यहां  भी  होगा  ।

 हमारे  रघुनाथ  सिंह  जी  ने  इतिहास  की

 बात  बताई  है,  एक  सिद्धान्त  की  बात  बताई

 है  और  कहा  है  कि  दिल्ली  में  जो  भी  ठहरा
 बह  चला  गया  ।  उन  को  कहना  चाहिए

 “मुनारे  तृतीय:  पन्ना:”  t  जो  कुछ  उन्होंने

 कहा  क्‍या  बह  बनारस  के  पंडितों  से  पूछ  कर

 कहा  ।  वहां  तो  बड़े  पंडित  रहते  हैं।  इस  तरह
 के  सन्देह  वह  हमारे  दिलों  में  पैदा  न  करें  ।

 हम  खत्म  होने  वाले  नहीं  हैं  ।  हम  हटने  वाले

 नहीं  हैं  -  हम  नींव  जमा  कर  बेचने  वाले  हैं,

 हटने  वाले  नहीं  हैं  ।

 यह  जो  प्रस्ताव  है,  इसके  ऊपर  कोई
 'बोला  बोटी  नहीं  होनी  चाहिए  ।  इस  पर  हम
 ने  बहुत  गम्भीरता  से  विचार  किया  है  |

 जब  भी  उपयुक्त  समय  पायेगा  कौर  हम
 इस  को  कर  रुकेंगे  तो  जरूर  करेंगे  ।

 शी  प्रकाहइबीर  शास्त्री  :  उपाध्यक्ष

 महोदय,  संसद-कार्य  मंत्री  श्री  सत्य  नारायण

 सिंह  न  केवल  शारीरिक  -दृष्टि  से  सुन्दर  हैं

 अपितु  उन  की  भाषा  में  भी  सुन्दरता  है  भ्र ौर

 जितने  वह  स्वयं  सुरक्षित  हैं  उन  को  भाषा  भी

 उतनी  ही  सुरक्षित  है  लेकिन  एक  विशेष  बात

 जो  श्री  सत्य  नारायण  सिंह  की  है  वह  यह  है
 कि  उन्होंने  भ्र पनी  सुरभित  भाषा  में  एक

 जादू  सा  कर  के  2  घंटे  की  बहस  को  दस
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 मिनट  में  पनपने  भाषण  से  समाप्त  करना

 चाहा  है  ।  मैं  सोचता  था  कि  जिस  गम्भीरता

 के  साथ  यह  प्रस्ताव  इस  सदन  में  पाया  है
 उसी  गम्भीरता  से  उत्तर  देते  हुए  बह  उन  लोगों

 की  कठिनाइयों  पर  भी  विचार  करेंगे  जो

 हजारों  मील  की  यात्रा  कर  के  यहां  जाते  हैं
 शरीर  झपने  निर्वाचन  क्षत्रों  के  प्रति  वे  भी  भ्रपने

 दायित्व  को  अनुभव  करना  चाहते  हैं  ।  मैंने

 इस  बात  पर  बहुत  बड़ा  बल  दिया  था  कि

 जिस  प्रकार  से  यहां  संसद  के  सदस्य  Pieee

 ax  रविवार  को  अपने  निर्वाचनक्षेत्रों  में

 चले  जाते  हैं  उसी  प्रकार  से  दक्षिण  भारत

 के  संसद  सदस्यों  को  भी  यह  भ्र वसर  मिलना

 चाहिए

 श्री  सत्य  नारायण  सिंह  :  ऐयर  स्विस

 इसीलिए  दी  है  t  हवाई  यात्रा  की  रियायत

 इसीलिए  दी  गई  है

 श्री  प्रकाशकों  शास्त्री  :  चूंकि  वे  संसद-

 कार्य  मंत्री  हैं  इसलिए  हो  सकता  है  कि  उनकी

 जानकारी  मुझ  से  कुछ  अधिक  हो  लेकिन

 छापने  यह  जो  विमान  यात्रा  की  सुविधा  दी

 है  बह  छंटे  श्रधिवशन  में  एक  बार  शौर

 बड़  श्रधिवशन  में  दो  बार  दी  है।  उसमें  भी

 झगर  किसी  व्यक्ति  को  यहां  से  बंगलौर

 पहुंचना  हो  शौर  बंगलोर  से  फिर  जाकर

 सोमवार  को  सेशन  झ््टंड  करना  हो  तो

 दोनों  दिन  विमानों  में  निकलेंगे  ऑर  वह  अपने

 निर्वाचन  क्षेत्र  में  नहीं  जा  सकता  है  .

 हरी  सत्य  नारायण  सिह  :  विमान  के

 समय  को  मगर  उन्होंने  देखा  होता  तो  वह

 इस  बात  को  रिएलाइज्ञ  करते  कि  पूरा  एक

 दिन  वह  रह  सकेंगे  ।  शत्रवार  को  यहां  से

 चल  कर  मद्रास  पहुंच  जायेगे,  शाम  को  वह

 पहुंच  जायेंगे  झपने  मैसूर  रात  में  रहेंगे,
 शनिवार  को  रह  सकते  हैं  ध्रौर  इतवार  को

 किसी  समय  चल  कर  के  यहां  इतवार  की

 रात  तक  दिल्ली  वापिस  पहुंच  जायेंगे  ।
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 श्री  ब्रहाशपीर  शास्त्री  :  दूसरी  एफ
 पिय  बात  जो  संतह-कार्य  मं  गो  कहता  चाहते

 हैं  वर  यह  है  कि  भारत  सरकार  बड़ी  शम्भो  रता

 सेहत  बात  पर  दीवार  कर  रहो  है  कि  सरकार

 के  सारे  कार्यालय  दिलो  में  हो  नहीं  रहते

 चाहिएं  इतर  दुद  से  उमसते  कुद  झपते  कार्ला-

 लगों  को  खालीपन  भेजा  है,  कुड  बने
 कर्यानिय  उठते  नागपुर  भेजे  हैं  शोर  बाजार

 भेते हैं  जब  सरकार  पते  कार्पातप्रों  को

 दिल्लो  से  बाहर  भेजना  चाहती  है  तो  अर
 सरकार  इत  बात  का  जतिश्वप  कर  ले  कि
 संसद  का  साल  में  एफ  अवव्रियेगत  हैदराबाद
 या  बंगलौर  में  हो  शोर  स्पा पी  रूप  से  कुछ
 कार्यालय  वहां  भो  रख  दिये  जायें  तो  सरकार
 का  पता  जो  वह  निश्चय  है  उसके  क्रिया-
 स्वत  करे  में  कयों  प्रकार  को  कड  वाई

 नहीं  होगो  क्योंकि  कुठ  लोग  जिसके  कि

 स्थानों  रूप  से  कार्यालय  बड़ा  होंगे  उत  को
 संत  के  कार्य  में  भाग  लेने  में  यहां  सुविधा
 होगी  तथा  जिसके  कार्पानप  यहां  होंगे  उसको
 संत  के  कार्य  में  भाग  लेने  में  यहां  सुविधा
 होगो  ।

 श्री  सत्य  नारायण  सिंह  ने  अपने  भाषण
 में  80  करोड़  शोर  2000  करोड़  रुपये  के

 आंकड़ों  का एफ  जाल  बिछा  कर  मस्तिष्क
 में  यह  डर  बझाते  का  यत्न  किया  कि  उस

 समय  जय  शिमला  में  ब्धियें गत  होता  था

 तो  भारत  सरकार  का  बजट  80  करोड़  रुपये
 का  बताता  था  तो  क्या  थ्रो  सत्य  नारायण  सिद

 यह  बतलाने  कि  उस  समय  रुपे  की  क़ामत
 क्या  थो  झोर  आज  जब  2000  करोड़  रुपये

 का  जब  बजट  बताता  है  तो  राज  ्य  की

 ब्या  कोमल  रह  गई  है  ?  उस  समय  के

 80  करोड़  हाये  शोर  राज  के  2000  करोड़
 रपये  कौर  तराजू  के  ऊपर  रख  कर

 तो  नें)  तो  कोई  बहुत  बड़ा  अ्रन्तर  नहीं  पायें)  ।

 लेकिन  थोड़ी  देर  के  लिए  मैं  यह  कल्पना  करूं

 कि  उसमें  5-10  करोड़  या  2-4  करोड़
 रपये  अधिक  बढ़  भी  जायेंगे  तो  भी  देश  की
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 एकता  के  लिए  यड़  महगी  चीज़  नहीं  है  ।

 एक  बड़ा  अनकिये  गत  नहीं,  साल  में  एक  छोटा

 अधिकार  अगर  दक्षिण  भारत  में  किया  जाय

 तो  मेरा  सयता  झबिया  है  कि  देश  की  एकता
 के  सामने  यह  क़ामत  कोई  बात  महतो  नहीं

 है।  देश  की  एकता  के  लिए  यह  क़ामत  बहुत
 छोटी  है  ।

 ऐसा  करता  इस  दृष्टि  से  भी  आवश्यक

 है  कि  उत  लोगों  को  भावना  को  निकट  से

 झध्ययत  करने  का  हमें  अवसर  मिलेगा

 शरीर  हमारी  भावता  को  निकट  से  प्रयत्न

 करते  का  अवसर  उन्हें  मिलेगा  |  मैं  चाहता

 हैँ  जैसा  कि  उन्होंने  अपने  भाषण  के  अन्त  में

 कहा  कि  हम  द्  प्रस्ताव  पर  फिर  विचार

 करेंगे  वह  इस  बात  को  यों  न  कह  कर  यह
 कह  दें  कि  सिद्धान्तत:  गवर्नमेंट  इस
 बात  को  स्वीकार  करती  है  लेकिन  अभी

 चूंकि  झ्रापत्कालीन  स्थिति  चल  रहो  है
 इससे  तत्काल  हम  इलाकों  कार्यान्वित  नहीं
 कर  सहेंगे,  संक्रमणकालीन  स्थिति  में  पते
 कार्यान्वित  करने  में  कठिनाई  बतलाते  तो

 संसार  है  मुझे  अपने  प्रस्ताव  को  वापस  लेते

 में  कोई  कठिनाई  न  होती  ।

 थ्री  सत्य  नारायण  तीन  :  राज  की

 बात  कीजिये,  कल  कौन  जाने  क्‍या  हो  ?

 ही  प्रकाशकों  शास्त्री:  फिर  तो

 वह  जो  'रहता  सिंह  जो  की  बात  बिलकुल
 सही  ठढडरेगी  ।  श्री  रघुनाथ  सिंह  ने  कहा
 था  कि  दिल्‍ली  का  इतिहास  बतलाता  है  कि

 यह  दिल्‍ली  नहीं  बल्कि  यह  "ढीली"  रही
 है  ।  जो  भी  गवर्नमेंट  यहां  प्रतीत  में  झाई

 है  वह  इसमें  हिलती  रहो  है  इसलिए  कुछ
 नहीं  कहा  जा  सकता,  संवाद-कार्य  मंत्रो  ने

 ऐमा  कह  कर  श्री  रघुनाथ  सिंह  के  विचार  की

 पुष्टि  की  है.  मैं  यह  चाहता  हूं  कि  गवर्नमेंट

 मेरे  इस  प्रस्ताव  पर  विचार  करे  और  इसको
 पारित  किया  जाये  |
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 Mr.  Deputy-Speaker:  There  are
 two  amendments.

 ’  §hri  Shree  Narayan  Das:  I  am  not
 pressing  my  amendment,  No,  l.  I

 Swoulq  seek  leave  of  the  House  to
 withdraw  it.

 Amendment  No.  l  was,  by  leave
 withdrawn,

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  amendment  moved  by  Shri
 Sidheswar  Prasad,  to  the  vote  of  the
 House.

 Amendment  No.  2  was  put  and
 negatived,

 Mr.  Deputy-Speaker:  Has  Shri  Pra-
 kash  Vir  Shastri  the  leave  cf  the
 House  to  withdraw  his  resolution?

 Shri  Prakash  Vir  Shastri:  No,  no.  I
 am  not  withdrawing  it.

 Mr.  Deputy-Speaker:  The  question
 is:

 “This  House  is  of  opinion  that  one
 Session  of  Parliament  be  held  at’
 Bangalore  or  Hydcrabaq  every
 Year”.

 The  motion  was  negatived.

 27.25  hra.

 RESOLUTION  RE:  STRUCTURE  OF
 EDUCAT:ON—contd.

 Mr.  Deputy-Speaker:  The  Hone
 ‘will  now  take  up  further  discussion ‘  of  the  following  Resolution  moved  by
 Dr.  L.  M.  Singhvi  on  the  2th  March,
 1965;

 “This  House  {s  of  opinion  that
 the  pattern  and  structure  of  edu-
 cation  should  be  purposefully
 recast  and  reorganised  with  a
 view  to  promote  greater  educa-
 tional  uniformity  and  the  cause  of
 national  integration.”

 CHACTRA  5,  887  (SAKA)  Education  (Res.)  6288

 Four  ‘minutes  have  been
 There  are  56  minutes;  left.

 taken.

 Dr.  L,  M.  Singhv!  (Jodhpur):  The
 state  of  education  ह्ाधले  ‘he  plight  of
 teachers  in  our  couniry  weigh  very
 heavily  on  our  nutional  conscience.
 The  long  and  persistent  neglect  of
 education  has  led,  I  velieve,  to  a  smo-
 thering  of  values  and  a  smotnering  of
 Our  creative  impulses.  A  cynical  view
 of  conscience  is  that  it  is  the  fear  of
 being  watched,  that  it  is  the  fear  of
 being  found  out.  Even  that  fear
 seems  to  have  been  in  abeyance  all
 these  years  of  drift  and  inertia,  and
 remorse  for  this  state  of  affairs  has,
 at  best,  consisted  in  winisterial  cone
 fessions  and  admissiuns,  making  ureme
 selves  and  the  country  feel  bad,  in
 order,  porhaps,  to  lessen  their  sense
 of  guilt,

 I  do  not  wish  to  sound  unduly  self-
 righteous  or  sweeping  in  my  vom-
 ments,  but  I  dg  fecl  that  the  gravest
 lapses  of  the  Government  all  these
 years  after  independence  have  been
 in  the  twin  fields  of  education  and
 economics,  and  the  cumulative  effect
 of  these  lapses  in  tne  long  run  fill
 our  hearts  with  dismal  forebodings.

 I  for  one  was  happy  to  discern  a
 radical  approach  in  ‘he  outlook  of  our
 new  Education  Minister,  Shri  M.  com
 Chagla,  who  is  a  scilar,  a  humanriet, and  a  jurist  of  distinction,  and  who
 has,  by  his  forthright  realism,  at  least
 revived  the  flickering  hope  “hat  thi
 Government  means  to  salvage.  and
 resuscitate  education  from  the  stag- nation  into  which  :t  nas  failen.  it  is
 a  stupendous  task  and  a  task  of  heroic
 dmensions.  It  is  on  the  Success  or
 failure  of  this  task  of  Shri  Chagla
 that  the  very  future  cf  our  country and  its  teeming  millions  hinges.

 There  is  no  doubt  that  educetion
 provides  the  nurser-y  for  the  growth
 and  flowering  of  human  resources  and
 that  investment  ‘n  education  is  the
 most  basic  and  the  most  far-reaching
 of  all  investments.  The  question  that

 chat  we  must  address  ourselves  today



 6289  Structure  of

 (Dr.  L.  M.  Singhvi]
 and  the  question  which  the  hon,  Edu-
 cation  Minister  must  answer  today,  is
 whether  we  have  done’  everything
 po  sible  to  ensure  that  educaticn
 occupies  a  pivotal  position  in  the
 scheme  of  things  in  our  national  plan.
 ning  and  effort,  whether  we  have
 always  exerted  ourselves  to  find  the
 required  resources  for  the  cause  of
 education  ang  research,  whether  we
 have  brought  vision  and  dynamism  to
 bear  upon  the  effort  in  the  field  of
 education,  whether  we  have  formu-
 lated  and  implmented  our  educational
 Policies  with  aview  to  recons-
 truct  them,  so  that  they  may  contri-
 bute  in  a  real  sense  to  th2  cause  of
 national  integration  and  to  the  cause
 of  national  advancement.

 7.29  Ars,

 [Surr  SoNAvANE  in  the  Chair]

 In  my  humble  opinion,  the  record
 of  the  last  47  years  is  a  repudiation
 and  a  travesty  of  the  tryst  we  had
 made  with  destiny  in  the  exuberant
 sunshine  of  the  dawn  of  our  inde-
 pendence.  Let  the  Education  Minis-
 ter  tell  us  today  if  he  does  nut  con-
 sider  the  total  appropriations  fcr
 education  to  be  extremely  meagre
 ang  woefully  inadequate.  Let  us
 concede  candidly  that  at  the  present
 pace  we  may  not  in  our  lifetime  be
 able  tq  redeem  the  promises  and  the
 expectations  enshrined  in  our  Con-
 stitution  and  enshrinej  in  the  hearts
 of  all  enlightened  citizens  of  this
 country.  Let  me  say  clearly  that
 without  a  radical  reorientation  and

 ‘reorganisation  of  the  structure  of  the
 pattern  of  education  in  our  country,
 the  cause  of  education  will  be  a  iost
 cause,  I  sound  this  insistent  note  of
 urgency  because  in  our  swiftly  chang-
 ing  times,  in  nuclear  times,  a  nation
 which  is  anxious  to  telescope  the  pro-
 gress  of  centuries  in  a  few  dacedes
 does  not  have  much  ‘ime  lef  to-day
 to  redeem  the  expectations  and  the
 promises  made.  We  are  8.customed
 to  speak  in  a  somewhat  grandiloquent
 terms  of  the  academic  freedom  tut
 we  must  pause  and  consider  whether

 MARCH  26,  965  Education  (Res.)  6290

 academic  freedom  can  Nourish  or  even
 subsist  without  upnolding  the  dignity
 of  the  teaching  profe-sion  at  al!  levels.
 I  have  no  doubt  in  my  mind  that  a
 great  deal  depends  on  the  prestige
 education  and  the  educatcrs  enjoy
 in  our  society  and  the  rating  the  soc-
 iety  gives  to  the  teaching  professicn.
 Although  the  pay  scales  of  university
 teachers  had  improved  of  late,  the  fact
 that  an  urban  postman  ig  paid  mure
 than  a  primary  school  teacher,  that  a
 clerical  assistant  is  paid  more  than
 a  high  school  teacher  in  our  country
 is  a  matter  of  crying  shame  for  us  all.
 It  is  very  well  for  the  authorities  and
 for  the  Education  Minister  to  wax
 eloquent  over  perorations  of  ethica
 and  emergency  but  in  the  context  of
 the  incredibly  low  pay  scales  obtain-
 ing  in  oUr  own  country,  it  ‘s  quite
 heartless  to  say  that  teaching  is  a
 vocation  and  therefore  the  teachers’
 profe:sion  should  be  indifferent  to
 salaries  and  ‘material  comforts.  I
 agree  that  it  is  extremely  necessery
 for  the  teaching  profession  to  be  dis-
 ciplined  but  in  the  name  of  discipline
 Government  cannot  be  permiteq  to
 practise  the  worst  kind  of  exploitation
 and  perpetrate  the  injustice.  The
 Minister  has  been  good  enough  to  say
 recently,  only  this  week,  that  the
 Centre  is  prepared  to  give  fifty  per
 cent  of  the  contribution  to  the  States
 which  wish  to  raise  the  pay  scales  of
 teachers  ang  that  in  the  case  of  U.P.
 he  is  prepared  to  consider  it  on  a
 special  footing.  Where  does  it  leave
 us?  It  Teaveg  us  if  I  may  say  ‘SO,  in
 the  wilderness  and  to  aw  hoc  solutions
 which  are  more  apparent  than  real.
 The  whole  question  of  pay  scales  of
 primary,  high  school  and_  higher
 secondary  school  teachers  must  be
 looked  into  by  a  Pay  Commission  or
 by  a  specially  constituted  committee
 of  persons  competent  to  deal  with  this
 matter.  Without  this  I  think  we
 could  not  have  adequate  pay  scale
 Or  uniform  pay  scate  throughout  the
 counhry  for  the  teamching  profession.
 It  is  well-known  that  secondary  edu-
 cation  is  the  weakest  spot  in  the
 whole  system  of  education  today.
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 What  have  we  done  about  it?  We
 have  the  Muduliar  Committee  Report.
 Have  we  pressed  those  recommenda-
 tions  into  service  sufficiently  to  in-
 prove  the  quality  and  content  of
 secondary  education  in  our  country
 We  have  done,  if  I  may  Say  80,  precious
 little  in  this  direction,  at  least  so  fer
 The  States  now  clea  ly  say  that  higher
 Secondary  education  is  beyond  thair
 Means  and  beyond  their  capacity  und
 therefore  the  upgrading  ७१  szhocls
 which  was  supposed  to  be  to  the  tune
 of  40  per  cent  hag  been  less  than  half
 of  it.  The  quality  of  upgrading  has
 also  been  more.  perfunctory  than
 Proficient.  The  needed  facilities  yelat-
 ing  to  the  revised  sy!labii,  model  labo-
 ratories  and  adequate  libraries  are
 conscpicuously  absent;  the  teacher
 pupil  ratio  is  unconscionable  today  in
 Our  country,  Nothing  very  much  has
 been  done  by  the  Government  in  a‘l
 these  years.  The  enormous  wastage
 due  to  a  high  percentage  of  fuilures
 is  continuing  unabated  both  in  schoo!s
 and  in  universities  The  language
 formula  is  perpetually  in  a  state  of
 flux  and  irresponsible  ang  changing
 and  conflicting  statements  made  py
 members  of  the  Government  have  not
 helped  the  adoption  of  &  uniform  tere
 mula  throughout  the  country.  ‘rhe
 tutorial  system  has  in  most  colleges
 become  a  meaningless  rcutine.  Edu-
 cated  unemployment  is,  if  anytning,
 On  the  increase.  In  spite  of  all  this,
 we  ask  ag  if  it  we3  a  guarded  mystery
 why  have  our  educational  standards
 fallen  ang  gone  down,  What  we  need
 is  a  stable,  all-India  pattern.  What
 we  need  is  a  Grants  Commission  for
 higher  secondary  and  high  school  edu.
 cation,.an  idea  which  at  one  time
 found  support  at  the  hands  of  our
 present  Education  Minister,  What  we
 need  is  to  find  adecuate  resources  for
 education  ang  to  make  it  a  concur-
 rent  responsibility  of  the  Centre  and
 the  States.  A  monstrous,  Jemoraue-
 ing  constitutional  anomaly  is  being
 brought  into  existence  today  because
 the  Centre  has  all  the  resources  and
 the  States  have  the  basic  responsihi-
 Jity  in  the  fleld  of  education,  The
 only  solution  is  cither  to  revise  the
 distribution  of  powers  in  the  Consd-

 १
 for  all  the  universities.
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 tution  or  to  agree  to  8  different
 scheme  of  distribution  of  fiscal
 resources,

 In  this  context,  I  woulg  hke  ४०
 know  whether  the  Minister  proposes
 to  pursue  the  path  of  constitutional
 amendment  or  wa:id  be  satisfieq  with
 what  he  has  called  recently,  concur-
 rent  powers  in  substunce.  I  think  it
 is  a  euphemism  which  will  be  used  to
 cloak  and  conceal  tcr  the  indecision
 and  inaction.  I  would  also  like  =  ७७
 know  what  the  operational  range  of
 this  concurrence  in  substance  would

 be
 Furthermore,  the  Minister  himself

 states  in  no  unclear  terms  what  he
 proposes  to  do  in  respect  of  establish-
 ing  an  All-India  Educational  Service
 which  would  function  effectively
 throughout  the  country  as  a  catalyst
 of  national  integration.  I  would  also
 like  to  know’  whether  the  idea  of
 vesting  the  President  of  India  with
 visitatorial  powers  is  going  to  be
 actualised  in  the  near  future.  The
 other  day,  during  the  Question  Hour,
 Shri  Chagla  observed  in  response  to
 a  question  that  I  had  put  that  so  far
 as  he  could  recall,  there  was  no  speci-
 fic  recommendation  in  the  matter  of
 vesting  the  President  with  visitatorial
 powers  in  respect  of  universities.  So
 far  as  the  Sapru  Committee  report  is
 concerned,  I  agree  that  the  position
 so  far  as  that  recommendation  is  con-
 cerned  is  not  quite  clear  in  this  res-
 pect,  but  the  opinion  of  the  Attorney-
 General  which  has  been  appended  to
 the  report  is  quite  clear  in  the  matter.
 The  Attorney-General  says:

 “It  is  open,  however,  by  legis-
 lation  to  invest  the  visitor  with
 wider  powers,  but  if  they  are
 powers  for  the  purpose  of  co-
 ordination  or  fixing  of  standards
 within  the  meaning  of  Entry  66,
 it  must  be  done  by  Central  legis-
 lation.  If  those  powers  are  to  be
 properly  exercised,  that  legisla-
 tion  will  have  to  appoint  the
 President  generally  as  the  visitor

 I  think
 no  question  should  arise  as  to
 such  legislation  being  discrimina-
 tory  as  vesting  unguided  powers



 6293  Structure  of

 [Dr.  L.  M.  Singhvi]
 since  the  powers  would  have  to
 be  exercised  only  for  the  purpose
 of  co-ordination  and  fixing  of
 standards  which  have  to  be  a
 sufficient  all-over  guidance  to
 validate  the  exercise  of  such
 powers  vested  in  the  visitor.”

 The  only  hesitation  of  the  Sapru
 Committee  in  this  matter  stems  from
 the  fact  that  on  account  of  an  earlier
 opinion  of  the  then  Attorney-General
 in  1952,  it  was  felt  that  even  these
 visitatorial  powers  would  have  to  be
 exercised  by  the  President  on  the  aid
 and  advice  of  his  Council  of  Minis-
 ters,  and  therefore,  it  may  encroach
 upon  the  academic  freedom  and
 autonomy  of  the  universities.  If  we
 are  prepared  to  give  these  visitatorial
 powers  to  the  President  as  such,  then
 l  am  sure  the  import  of  the  Sapru
 Committee’s  recommendation  is  to
 vest  the  Priesident  with  such  visitato-
 tial  powers.

 I  would  also  like  to  know  as  to
 what  the  Government  proposes  to  do
 in  respect  of  the  various  recommen-
 dations  made  by  the  Sapru  Com-
 mittee,  which  has  done  an  estimable
 piece  of  work  so  far  as  the  assign-
 ment  which  was  made  over  to  it  is
 concerned.  I  should  like  to  know
 particularly  whether  the  Government
 is  prepared  now,  has  made  up  its
 mind,  to  scrap  the  whole  scheme  of
 matching  grants  and  not  to  make
 education  the  handmaid  of  people
 who  command  wealth  and  power  in
 society  and  to  extend  the  benefits  of
 education  to  all  those  who  may  not
 have  necessarily  the  wealth  to  acquire
 it  but  may  have  the  confidence  and
 the  merits  to  acquire  it.  It  is  a  dis-
 tressing  affair  in  a  State  like  Rajas-
 than  where  the  Government  has  pro-
 claimed  a  moratorium  on  any  further
 «xtension  of  higher  secondary  schoo!3.
 hey  said  we  cannot  bear  it;  we  do
 not  have  the  money.  The  State  Gov-
 ernment  insists  that  each  village
 where  the  school  is  desired  must
 contribute  50  per  cent  of  the  outlay
 on  it.  This  is  a  distressing  state  of
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 affairs  in  a  society  which  we  say  is.
 based  on  social  justice.  I  hope  some-
 thing  would  be  done  to  rectify  the-
 Slluauus

 I  would  like  also  the  Minister  to.
 give  an  assurance  in  respect  of  b-ing-
 ing  into  existence  national  colleges
 which  would  set  high  standards  of
 education  and  which  would  be  sort
 of  peaks  of  excellence  in  the  field  of
 education,  from  which  various  other
 colleges  and  universities  could  draw
 inspiration.  It  is  obvious  that  in.
 recent  years,  particularly  after  inde-
 pendence,  there  has  been  a  visible
 decline  in  the  voluntary  effort  in  the
 field  of  education.  I  should  like  to
 know  what  is  being  done  to  salvage
 voluntary  effort  in  the  field  of  educa-
 tion  in  our  country.

 Before  concluding,  I  should  like  to
 say  that  I  expect  that  the  present
 Education  Minister,  who  has  spoken
 frankly  very  often  about  how  he
 wishes  to  reconstruct  the  system  and
 pattern  of  education  in  our  country,
 would  not  also  be  like  his  other
 colleagues,  a  prisoner  of  indecision  or
 inertia.  I  hope  we  will  be  able  to
 disprove  what  a  publicist  recently
 said  answering  the  question.
 “Where  is  India  going’?  He  said,
 “One  can  only  answer  fo:  the  present,
 that  it  is  pottering  along  with  no  clear
 destination  yet  in  mind”.  This  does
 not  redound  to  our  credit.  I  would
 expect  the  Education  Minister  to  take
 us  into  confidence  and  tell  us  about.
 his  blueprint  for  the  reorientation
 and  reorganisation  of  the  pattern  and
 structure  of  education  in  our  country,
 so  that  we  may  look  forward  to  a
 brighter  tomorrow.

 Mr.  Chairman:  Motion  moved:

 “This  House  is  of  opinion  that
 the  pattern  and  structure  of  edu-
 cation  should  be  purposefully
 recast  and  reorganised  with  a
 ‘view  to  promote  greater  educa-
 tional  uniformity  ang  the  cause
 of  national  integration.”
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 There  are  some  amendments  also.

 Shri  Rananjaya  Singh  (Musafir-
 khana):  I  beg  to  move:

 That  in  the  resolution,—

 for  “recast  and  reorganised”  sub-
 stitute—

 “reorganised  in  consonance  with
 the  Indian  culture  by  bringing  in
 a  synthesis  of  the  ancient  and
 the  modern.”  (1)

 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  I  beg  to  move:

 That  for  the  original  resolution,  the
 following  be  substituted,  namely:

 “This  House  recommends  that
 the  Education  Commission  ap-
 fointed  by  the  Government  of
 India  be  further  asked  to  suggest
 rneasures  to  recast  and  reorga-
 rise  the  pattern  and  structure  of
 education  with  a  view  to  promot-
 iag  g-eater  educational  unifor-
 mity  and  the  cause  of  national
 iategration  if  the  said  Commis-
 sion  thinks  it  necessary  and  desir-
 able  of  so  doing.”  (4)

 Shri  P.  R.  Chakravertl  (Dhanbad):
 I  beg  to  move:

 That  in  the  resolution,—

 for  “reorganised  with  a  view
 to  promote  greater  educational  uni-
 formity  and  the  cause  of  national
 integration”,  substitute—

 “reoriented  to  meet  the  demands
 of  developing  economy  of  the
 country  as  an  integrated  whole.”
 (5)

 Shri  Sidheswar  Prasad:
 move:

 I  beg  to

 That  in  the  resolution,

 add  at  the  stl.

 “so  that  it  may  be  helpful  in
 eliminating  the  prevailing  social,
 economic  and  cultural  ‘discrimi-
 naticn.”  (6)

 887  (SAKA)  Education  (Res.)
 629,

 Mr.  Chairman:  Regarding  the
 amendment  of  Dr.  L,  M.  Singhvi,  I
 feel  it  is  out  of  order  and  it  cannot
 be  admitted.

 Dr.  L.  M.  Singhvi:  If  the  amend-
 ment  has  been  admitted,  I  would  like
 to  know  why  it  is  out  of  order.

 Mr.  Chai  man:  The  question  of
 admission  comes  in  later  on.  It  is
 beyond  the  scope;  it  is  unduly  long
 and  involves  multiple  issues,

 Dr.  L.  M.  Singhvi:  I  take  exception
 to  this,

 Mr.  Chairman:  I  have  given  my
 ruling  and  he  will  please  abide  by
 it.  Shri  8.  M.  Banerjee  is  not  here.
 So,  his  amendment  is  not  moved.

 The  resolution  and  the  amend-
 ments  which  have  been  moved  are
 before  the  House.  Only  56  minutes
 are  available.  Sometime  has  been
 taken  by  the  mover.  There  are  7
 speakers.  In  o:der  to  accommodate
 them,  I  request  hon.  members  to  take-
 only  5  minutes  each.

 Dr.  L.  M.  Singhvi:  It  is  quite
 obvious  that  the  discussion  on  this
 resolution  cannot  be  concludeg  even
 according  to  the  56  minutes  left.  So,
 in  order  to  accommodate  my  esteem-
 ed  friend,  Shri  Mukerjee,  I  think  we
 should  adopt  the  same  procedure
 which  was  adopted  last  time  that
 this  would  be  an  adjourned  debate
 and  Mr.  Mukerjee  would  have  a
 chance  to  move  his  resolution.

 Mr.  Chairman:  f  would  like  to
 bring  to  the  notice  of  the  House  that
 the  25  minutes  spent  on  the  discus-
 sion  on  the  use  of  gas  in  Vietnam
 have  been  accounted  for.  So,  even
 the  discussion  on  Dr.  Singhvi’s  resolu-
 tion  would  be  covered  within  the
 time  so  as  to  leave  one  minute  for
 Mr.  Mukerjee  to  move  his  resolution.
 I  think  that  would  satisfy  fhe  House.

 Mr.  Chairman:  Shri  Sree  Narayan
 Das.

 Shri  Bade  (Khargone):  Sir,  does  it
 mean  that  other  Members,  who  have
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 not  given  any  amendment,  will  not
 be  called  to  speak?

 oo

 Mr.  Chairman:  I  am  giving  only
 five  minutes  éach.  Tnere  would  be
 scm2  time  left  for  other  hon,  Mem-

 .bers  also,  Let  us  proceed  now.

 sit  श्लीनारायण  दास  :  हमारे  सिंघवी

 -साहब  ने  जो  प्रस्ताव  सदन  के  सामने  उपस्थित

 किया  है  वह,  हमारे  देश  की  शिक्ष  प्रणाली  के

 सम्बन्ध  में  विचार  करने  का  बहुत  अच्छा

 अवसर  देता  है  ।  यह  सही  है  कि  हिन्दुस्तान
 में  परहेज़ों  ने जो  शिक्षा  प्रणाली  प्रचलित  की,

 उसके  सम्बन्ध  में  समय  समय  पर  टीका

 “टिप्पणी  होती  रही  है  जब  हम  स्वतन्त्र

 नहीं  थे  तो  हमारे  देश  के  जो  तत्कालीन  नेता

 “था  उन्होंने  उस  शिक्षा  प्रणाली  से  भिन्न  कई

 प्रणालियों  का  प्रचार  इस  देश  में  किया  ।

 इसी  सिलसिले  में  गुरुकुल  प्रणाली  कां,  उसी

 सिलसिले  में  शान्तिनिकेतन  का,  उसी

 सिलसिले  में  और  भी  गैर  सरकारी  तौर  पर

 बहुत  सी  शिक्षा  संस्थानों  का  निर्माण  हुआ ।
 तराशा  की  गई  थी  कि  उस  शिक्षा  प्रणाली  से  देश

 की  संस्कृति  भ्र ौर  सभ्यता  को  बनाये  रखा

 जाएगा,  देश  की  जो  मौजूदा  हालत  है  कौर  देश

 में  भावात्मक  एकता  कायम  करने  की  जो

 जरूरत  है,  उसके  अनुरूप  ही  शिक्षा  प्रणाली

 हमारे  देश  में  प्रचलित  होगी  ।  उस  पद्धति  को

 अपनाने  की  कोशिश  भी  को  गई  ।  लेकिन

 बावजूद  बड़े  बढ़े  प्रयत्नों  के  तौर  बड़े  बड़े

 सुधारकों  के  पा  श्रम  के,  हमारे  देश  में  एक  ऐ  सी

 शिक्षा  प्रणाली  का  निर्माण  नहीं  हो  सका

 लो  देश  की  आवश्यकताओं  को  हर  दृष्टि
 से  पूरा  कर  सके  कौर  देश  में  भावात्मक  एकता

 पैदा  हो  सके  या  देश  की  शिक्षा  पद्धति  में

 एक रु  .ता  श्र  सके  |

 मामनीय  सदस्य  ने  जो  प्रस्ताव  उपस्थित

 किया  है,  मैं  समझता  हूं  fe  इस  तरह  के  प्रश्न

 वाले  भी  बराबर  यहां  उपस्थित  किये  जाते

 रह  हैं।  जो  हमारे  देश  के  शिक्षा  शास्त्री  हैं  सनौर

 जो  शिक्षा  में  दिलचस्पी  रखते  हैं  उन  ल

 ने  भी  और  सरकार  की  जोर  से  भी  कई
 प्रकार  के  कमिशनों  का  निर्माण  समय  समय  पर

 हुआ  है।  राधाकृष्णन  चानी दान  की  नियुक्त  हुई
 थी  जो  विश्वविद्यालयों  की  शिक्षा  के  सम्बन्ध  में

 बहुत  विश्व  रिपोर्ट  पेश  कर  चुका  है  श्रौर  उसकी

 सिफारिशों  के  श्ननुसार  बहुत  से  सुधार  भी

 यूनिवर्स्टी  की  शिक्षा  प्रणाली  में  हुए  हैं  t

 बाद  में  प्रारम्भिक  शिक्षा  और  माध्यमिक

 शिक्षा  के  सम्बन्ध  में  भी  कई  तरह  के  झा योगों

 की  नियुक्ति  हुई  है  भौर  शिक्षा  प्रणाली  में

 परिवर्तन  लाने  के  लिए  या  शिक्षा  के  संगठन  को

 इस  स्तर  पर  लाने  के  लिए  जिस  से  देश  में

 एकरूपता  शा  सके,  शिक्षा  में  एकरूपता
 प्रा  सके  कौर  देश  में  भावात्मक  एकता  पैदा

 हो  सके,  उन्होंने  अपने  सुझाव  दिये  हैं।  सरकार
 ते  उन  कमिशनों  की  रिपोर्टों  के आधार  पर

 बहुत  से  पग  भी  उठाये  हैं  उनकी  सिफारिशों
 को  अमल  में  लाने  की  कोशिश  भी  की  है  ।

 लेकिन  जहां  तक  मेरा  खयाल  है  श्र  कई  अन्य

 माननीय  सदस्यों  का  भी  खयाल  होगा  तभी

 तक  हम  अपने  देश  में  एक  ऐसी  राष्ट्रीय
 शिक्षा  प्रणाली  की  स्थापना  नहीं  कर  सके

 हैं  जिससे  सभी  तरह  के  हमारे  जो  उद्देश्य
 हैं,  उन  में  हमें  सफलता  मिल  सके  t  इसी

 लिए  माननीय  सदस्य  ने  इस  प्रस्ताव  को

 उपस्थित  किया  है  ।  उन्होंने  कई  शिक्षा

 संस्थाओं  की  शोर  हमारा  ध्यान  श्राकषित

 किया  है  कौर  बहुत  सी  जो  कमियां  हैं  यूनिवर्स्टी
 शिक्षा  में,  माध्यमिक  शिक्षा  में  दौर  प्रारम्भिक

 शिक्षा  में  उनकी  तरफ  हमारा  ध्यान  खींचा

 है  ।  शिक्षकों  की  जो  मर्यादा  है,  शिक्षकों

 को  जो  प्रतिष्ठा  हम  भपने  समाज  में  देते  हैं,
 शिक्षकों  की  वेतन  प्रणाली  में  जो  कमियां

 हैं,  उन  सब  बातों की  ओर  भ  “उन्होंने  हमारा
 ध्यान  आकर्षित  किया  है  |

 समय  नहीं  है  कि  मैं  भ्र भी  जो  वर्तमान

 शिक्षा  प्रणाली  हमारे  देश  में  है  उसकी  कर्मियों
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 का  वर्णन  यहां  कर  सकूं  ।  लेकिन  जैसा  कि

 माननीय  सदस्यों  को  भो  मालूम  है,  हाल  में
 शिक्षा  मंत्री  ने  एक  शिक्षा  भ्रायोग  की  नियुक्ति
 की  है  जिसके  जिम्मे  इस  बात  का  भार  सौंपा
 गया  है  कि  सारी  शिक्षा,  प्रारम्भिक  शिक्षा  से

 ले  कर  विश्वविद्यालय  की  शिक्षा  तक,  का  वह
 अध्ययन  करे  ज़ोर  भ्रध्ययत  करके  देश  के
 सामने  एक  राष्ट्रीय  शिक्षा  प्रणाली  की
 स्थापना  के  सम्बन्ध  में  सुझाव  दे  ताकि

 सरक.र  उतार  विवार  कर  सके  ।  मैं  नहीं
 सना  हूं  कि  हमारे  माननीय  सदस्य  ने  जो
 प्रस्ताव  उपस्थित  किया  है  उसको  उपस्थित
 करते  को  आवश्यकता  है  या  नहीं  है  t  जो
 कमीशन  नियुक्त  हुजरा  है,  उसकी  जो  टीजे  श्री

 रैकैसिस  हैं,  वे  भ्र भी  मेरे  सामने  नहीं  हैं  ।
 झगर  टम्स  साफ  रिफरेंस  में  यह  बात  करा  जाती

 है  तो  इत  को  कमिशन  के  ऊपर  छोड़  दिया
 जाये।  लेकिन  इस  प्रस्ताव  में  जो  भावना  डा०
 सीधी  ने  रखी  है  भ्रमर  वह  टिम्स  आफ
 रेफरेंस  में  नहीं  आती  है  तो  मैं  माननीय  शिक्षा
 मंत्री  जी  से  अनुरोध  करूंगा

 Dr.  L.  M.  Singhvi:  But  the  Com-
 mission  will  report  after  two  years
 and  then  a  decision  on  that  would  be
 taken  perhaps  after  five  years.

 sit  ओतारायण  दास  :  जहा  तक  मेरा

 खयाल  है  दप्  दृष्टि  से  यह  कमिशन  नियुक्त
 किया  गया  है  कि  वह  सारे  पहलुओं  पर  विचार
 करे।  तात्कालिक  निर्णय  करना  और  उस  पर

 चलता  मैं  समझता  हूं  कि  सम्भव  भी  नहीं  है
 शौर  उपयोगी  भी  नहीं  है  इस  लिए  इस
 प्रस्ताव  को  टिम्स  ग्राफ  रिफरेंस  में  सम्मिलित
 कर  दिया  जाये।  मगर  जरूरी  समझा  जाये  तो

 कमीशन  से  इस  सम्बन्ध  में  कोई  इं्ररिम
 रिपोर्ट  मांग  ली  जाये  ।  उस  के  भ्राधार  पर

 सरकार  को  काम  करने  में  सुविधा  होगी  ।

 इसी  लिये  मैं  ने  अपना  संशोधन  पेश  किया

 है  कि  इस  प्रस्ताव  का  जो  मूल  ग्रा धार  है,
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 मूल  भावना  है  उस  को  शिक्षा  आयोग  के  टिम्स

 ग्राफ  रिफरेंस  में  जोड़  दिया  जाना  चाहिए  ।

 भ्रावश्यक  हो  तो  इस  के  लिए  बीच  में  ही  कोई
 रिपोर्ट  मांग  ली  जाये  शरीर  उस  के  आधार

 पर  काम  किया  जाये  ।

 Shri  Narendra  Singh  Mahida
 (Anand):  Mr.  Chairman,  I  rise  to
 support  the  Resolution  of  Dr.  Singhvi
 Education  is  a  subject  which  needs  a
 lot  of  change  in  our  country  and  also
 reorientation  to  the  present  day  con-
 ditions,  I  would  request  the  Deputy
 Minister  who  is  present  here  to  take
 cognisance  of  our  pleas  and  make  a
 very  careful  study  of  the  educational
 position  in  India.

 In  my  opinion,  in  the  rural  areas
 the  voice  of  education  is  not  reaching
 our  small  villages.  Even  though  we
 have  compulsory  primary  education,
 we  have  not’  been  able  to  enforce
 compulsory  education  in  the  back-
 ward  areas.  Instead  of  attending
 school  and  learning,  I  have  seen  young
 boys  and  girls  playing  about  in  the
 village  streets,  or  going  after  cattle
 or  indulging  in  smoking.  I  have  seer:
 with  my  own  eyes  children  of  5  to  6
 years  taking  to  smoking  and  other
 bad  habits.  The  reason  is  that  the
 voice  of  education  has  not  reached
 the  rural  areas.

 We  must  try  to  improve  the  salary
 scales  and  conditions  of  service  of  our
 primary  and_  secondary  teachers.
 Unless  we  infuse  them  with  some
 enthusiasm,  I  do  not  think  the
 teachers  will  take  sufficient  interest
 in  the  education  of  children  in  rural
 areas,

 The  real  definition  of  education  is
 to  learn  to  judge  what  is  right  and
 wrong.  In  that  sense,  even  our  most
 backward  and  uneducated  people  are
 educated  for  after  an  experience  of
 nearly  35  to  40  years  they  can  judge
 what  is  right  and  what  is  wrong.  In
 that  way  education  hes  percolated  to
 the  rural  areas.  But  if  we  bring  our
 present  standards  of  education  to  the
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 {Shri  Narendra  Singh  Mahida}
 rural  area,  we  can  bring  about  a
 great  change  in  the  country.

 The  spread  of  education  in  this
 count-:y  is  an  enormous  problem  and
 without  education  we  cannot  really
 progress.  We  may  talk  about  high
 ideals  and  high  objectives  but  unless
 we  educate  our  masses  we  cannot
 improve  our  conditions.  We  would
 take  nearly  50  to  60  years  to  com-
 pete  with  other  advanced  countries
 in  the  matter  of  education.

 We  also  lack  moral  and  spiritual
 education.  We  are  losing  our  moor-
 ings  because  we  are  departing  f-om
 the  teachings  of  Gandhiji.  We  should
 come  back  to  those  moral  and  spiri-
 tual  values.  I  would  request  the
 Education  Minister,  who  is  present
 here,  to  see  that  moral  and  spiritual
 education  are  given  to  children  in
 both  schools  and  colleges.

 Lastly,  I  come  to  my  _  State  of
 Gujarat.  Although  the  majority  of
 people  in  that  State  want  English
 to  be  taught  from  the  fifth  standard,
 Gujarat  State  Government  is  the  only
 State  Government  which  is  insisting
 that  English  should  be  taught  only
 from  the  eight  standard.  There  is
 difference  of  opinion  on  this  subject
 and  sOme  committees  are  being
 appointed  to  look  into  this  question.
 I  would  request  the  Education  Minis-
 ter  to  pay  attention  to  this  problem
 and  bring  pressure  on  the  State  Gov-
 ernment  so  that  the  voice  of  the
 people  may  be  heard  by  the  State
 Government,

 Finaliv,  I  also  request  the  hon.  Edu-
 cation  Minister  to  Indianise  our  con-
 vocation  system.  We  have  a  system
 of  having  robes  and  all  such  ancient
 Greek  methods.  We  can  have  our
 own  Indian  methods  just  as  we  have
 in  Valabh  Vidyanagar.  I  am  quite
 sure  that  a  very  laudable  Resolution
 of  Dr.  Singhvi  will  be  t=ken  into  con-
 sideration  py  tne  Gov.  «nent.
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 Shri  P.  R.  Chakraverti:  Mr.  Chai--
 man,  Sir,  the  amendment  which  I
 move  here  is  for  asking  re-orienta-
 tion  of  the  education  system  to  meet
 the  demands  of  developing  economy
 of  the  country  as  an  integrated  whole
 and  for  bringing  in  the  concept  of
 integration  into  the  educational
 sphere  because  of  the  chaotic  condi-
 tions  that  have  persisted  for  so  many
 years  after  Independence.

 As  I  said  on  another  occasion,  it  is
 an  age  of  rising  expectations  and
 naturally  in  this  upsurge  of  a  new
 form  of  feeling  in  the  human  mind,
 the  education  brings  in  a  new  concept
 and  thereby  it  serves  as  a  direct  link
 of  integration.

 Curiously  enough,  is  no  common
 medium  of  instruction.  When  I  go
 to  Baroda,  I  find  English  as
 the  medium;  when  I  go_  to
 Ahmedabad,  I  find  Gujarati  as  the
 medium  and  when  I  go  to  Kaira—
 there  is  the  Valabhbhai  Patel  Univer-
 sity—I  find  Hindi  as  the  medium.
 Now,  the  man  transferred  from
 Ahmedabad  iv  Baroda  cannot  get  his
 children  educated  because  they  have
 been  trained  in  a  particular  way.  So,
 there  must  be  some  system,  some
 accepted  policy  of  education  in  the
 developing  economy  of  the  country.
 Where  education  plays  such  an
 important  part,  we  cannot  leave  it
 to  its  fate.

 As  has  been  announced  by  the  pre-
 sent  Education  Minister,  when  he
 joined  the  Ministry  he  did  away  with
 the  committees.  There  had  been  a
 spate  of  committees  which  had  been
 set  up  in  the  Education  Ministry
 wherever  we  were  stuck  up  with  any
 problem  without  taking  recognition
 of  the  real  facts  involved.  It  is  good
 that  he  did  away  with  a  number  of
 committees

 Sir,  the  other  dav,  in  reply  to  my
 question,  the  Minister  was  kind
 enouch  to  sugeest  that  the  teachers
 should  not  indulge  in  indiscipline.  I
 say  that  the  teachers  are  the  last
 persons  to  indulge  in  all  acts  of  indis-
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 ciple  and  other  irregular  activities
 because  they  have  to  set  an  example
 before  their  students.  But  why  is  it.
 so?  It  is  because  there  are  certain
 factocs  which  are  not  being  taken  into
 account.  The‘e  is  the  teacher-stu-

 ‘dent  ratio.  The  ratio  must  be  fixed
 in  a  way  so  that  the  teache-s  are  not
 overburdened  with  a  colossal  problem
 of  attending  to  a  very  large  number
 of  students,  a  class  of  50  students  or
 more,  and  then  taking  to  private
 tuitions.  As  such  the  students  do  not
 get  proper  attention.  That  is  what
 happens  in  big  cities  of  Calcutta,
 Bombay,  Madras  and  Delhi.  This  is
 a  very  difficult  question  which  has  to
 be  tackled.

 Then,  there  are  education  shops
 ‘ropping  up  in  Delhi  and  other  big
 cities.  Delhi  is.  the  leading  centre
 in  that  way.  So  many  education  shops
 ‘are  cropping  up—  there  is  no  recog-
 nition,  nothing  of  the  kind—and  -the
 students  appear  privately  and  go  to
 Bhagalpur  and  other  places.  They  do
 not  know  what  form  of  education
 they  are  receiving.

 Then.  there  are  no  recreation  faci-
 lities  for  the  teachers  as  well  as  the
 students.  The  student  savs,  “well,  I
 do  not  have  any  recreation  facility.
 There  is  no  club,  no  playground
 and  no  meeting  place.  I  go  to  a
 coffee  shop  or  some  other  shop  where
 I  speak  so  many  things  and  hear  so
 many  thinzs  and,  of  course,  the  radio
 is  there.”  Indeed,  it  is  a  very  diifi-
 ‘cult  problem.  When  we  have  to  take
 account  of  a  growing  gencration,  we
 cannot  leave  them  like  that.  There
 are  oth2r  factors  353  which  csndition
 their  outlook.  But  this  is  a  very  im-
 portant  factor  that  they  must  have
 scope  for  solf-expression.  You  can-
 not  deny  the  person  cpvortunity  40
 develop  of  his  personality  so  that  he
 cain  fox!  delighted  that  he  has  had
 full  scope  and  he  has  tried  to  sive
 vent  to  his  feelings.  He  should  hive
 scope  for  his  self-expression.  That
 factor  also  has  to  be  taken  into
 account.
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 The  main  thing  which  I  would  like
 to  insist  upon  is  that  a  student  can
 never  be  interested  in  education  un-
 less  he  finds  education  oriented  to  the
 developing  economy.  That  is  what  I
 seek  to  emphasise  here.  What  are  they
 doing  in  Germany?  After  the  secun-
 dary  education,  they  have  got  one
 year  cours2  where  the  student  is  al-
 lowed  to  s2ek  his  avenues  of  _  self-
 expression  through  certain  crafts  and
 industries.  So,  I  would  suggest  that
 immediately  aft2r  the  schocl  leaving
 certificate  is  granted,  he  must  have
 one  year’s  career  seeking  course
 where  he  is  allowed  to  find  his  ave-
 nues  of  self-expression  and  find
 out  how  far  he  is  fitted  with  the
 particu'ar  aspect  of  developin  eco-
 nomy  and  select  his  profession.  That
 factor  has  also  to  be  borne  in  mind.

 8  hrs.

 Mr,  Chairman:  I  would  like  to  know
 how  mu:h  time  the  hon.  Mover
 would  take  for  reply.

 Dr.  L.  M,.  Singhvi:  I  wculd  like  to
 take  about  ten  minutes,  because  un-
 fortunately  the  hon,  Minister  was  not
 present  here  when  I  was  speaking.  I
 should.  therefore,  very  much  like  to
 have  about  ten  minutes,

 Mr,  Chiirman:  That  much  time  is
 not  available.  He  can  have  about  five
 minutes.

 I  wou'd  like  to  know  h-w  much
 time  the  hon.  Minister  would  take.

 The  Minister  of  Education  (Shri  M.
 C,  Chagla):  I  have  got  to  attend  a
 mecting  at  6.30  p.m.  So,  you  may
 kindly  call  upon  me  at  a  convenient
 time.

 Mr.  Chairman:  I  shal)  cal]  up:n  him
 very  early.  How  much  time  would
 he  take?

 Strl  M.  0.  Chagla:  I  shal!  be  as
 brief  as  possible.  I  would  take  cnly
 about  0  to  5  minutes.
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 >t+  Chairman:  Now,  Shri  Bade.  He
 vill  be  the  last  speaker  on  this  reso-
 .ution  before  the  hon,  Minister  is
 called.

 st  बड़े  :  सभ-परस्ती  महोदय,  मैं  मान-

 नीय  सीधी  साहब  का  अ्रभितन्‍्दन  करता

 हूं  कि  उन्हंने  यह  प्रस्ताव  रखा  |

 भारत  में  पहले  शिक्षा  का  एक  स्टेंडडें

 दिया  गया  था  कि  शिक्षा  कसी  होनी  चाहिए  ।

 “सा  शिक्षा  या  विमुक्त ये”

 भर्यात्‌  शिक्षा  वह  है  जो  भ्र ज्ञान  से  धौर

 गुलामी  से  आदमी  को  मुक्त  करतो  है  t

 भारतवर्ष  में  यह  शिक्षा  का  २देश्य  होना

 चाहिए  ।  लकिन  श्राप  देखें  कि  राज  देश

 में  शिक्षा  का  स्तर  क्‍या  है  |  राज  आपका

 ध्यान  उद्योगों  को  तरफ  प्रतीक  है  लेकिन

 विद्यार्थियों  के  चरित्र  निर्माण  की  तरफ

 ध्यान  नहीं  है,  चरित्र  निर्माण  के  स्थान  पर

 तो  राज  एक  वैकुप्रम  पैदा  हो  गया  है
 लोकमान्य  तिलक  के  समय  में  जो  विद्यार्थी

 होते  थे  उनके  शिक्षण  की  तरफ  अधिक  ध्यान

 दिया  जाता  है  |  आज  बच्चा  मां  की  गोद  7

 बाहर  जाने  के  बाद  गुरु  के  पास  जाता  है,
 लेकिन  वहां  किस  प्रकार  की  शिक्षा  होती  है  ?

 मैं  आपको  बताना  चाहता  हूं  कि  भारत  में

 शहरों  में  तो  आप  शिक्षा  देखा  हैं,  शहर
 सो  एक  व्हाइट  एल  फेंट  की  तरह  यहां  हैं,
 उनको  झोर  ध्यान  दिया  जाता  है  लेकिन

 गांवों  में  शिक्षा  की  तरफ  किसी  का  ध्यान

 नहीं  है।  महात्मा  गांधी  ने  धपने  सेल्फ

 सेक्रोफाइस  के  ले सन्स  में  कहा  है  :

 You  have  got  no  right  to  give  your
 child  that  education  which  vour  neigh-
 bour’s  child  cannot  have.

 wat  गरीबों  को  वहो  शिक्षा  मिलती  है  जो

 कि  श्रमिकों  के  बच्चों  को  मिलती  है।  ड्राप

 देखें  कि  गांवों  में  किस  प्रकार  की  शिक्षा  दी

 जाती  है  ।  मैं  भ्रापको  बंताता  हूं  कि  मध्य
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 प्रदेश  में  बच्चों  को  क  से  कमल  शौर  ख॒  से
 खडग  सिखाया  जाता  है,  पहले  ग  से  गणपति

 सिखाया  जाता  था,  लेकिन  ब  गणपति
 को  निकाल  कर  ग  से  गधा  स्खियया  जाता

 है,  जिस  /  कि  हमारे  सेक्यूलेरिज्म  को  धक्का

 न  लगे  |  न  मालूम  हमारा  यह  सेक्यूलेरिज्म
 हमको  कहां  ले  जाएगा  ।  शापने  देखा

 होगा  कि  बच्चों  को  स्कूलों  में  चरित्र  का
 शिक्षण  नहीं  मिलता

 आपको  मास्टरों  की  पगार  बढ़ानी

 चाहिए  ।  इसके  बारे  में  दो  मत  नहीं  हो
 सकते ।  इसके  साथ  यह  भी  देखें  कि  विद्यार्थियों
 को  शिक्षा  किस  प्रकार  की  मिलती  है  t
 wry  में  शिक्षा  ऐसी  होनी  चाहिए  कि

 विद्यार्थी  चरित्रवान  हों  राज  विद्याथियों
 को  उचित  शिक्षण  नहीं  मिलता,  इसलिए
 उनमें  भ्रनुशासनहीनता  ञ्  गयी  है  ।  उनमें

 राष्ट्रपति  की  भावना  उपप्श्न  नहीं  होती
 है  इसका  क्‍या  कारण  है  ?  टका  कारण

 यह  है  कि  हमारी  जो  टैक्स्ट  बुक्स  हैं  उनमें  जो

 हमारे  बड़े  कौर  विद्वान  लोग  हो  गये  हैं  उनके

 चरित्र  नहीं  दिए  जाते  ।

 बच्चों  को  इतने  इतने  विषय  पढ़:ए  जाते

 हैं  फिर  भी  उनका  शिक्षण  भ्र धुरा  रहता  है  ।
 धाप  देखें  कि  उनको  सामान्य  विज्ञान,  भाषा,
 संस्कृत,  अंग्रेजो,  इतिहास,  प्रथम  रत्न,  नागरिक
 स्वास्थ्य  आदि  सात  सात  विषय  पढ़ाए  जाते

 हैं  प्रौढ़  एक  एक  विषय  के  लिए  लड़कों  को:
 दो  दो  नोट  बुक्स  लेनी  पड़ती  हैं  जोर  टेस्ट

 बुक्स  भी  काफी  महंगी  होती  हैं  ।  श्राप
 देखें  कि  इस  अवस्था  में  एक  गरीब  किसान
 झपने  लड़कों  को--प्रखर  उसके  फोन  चार

 लड़के  हैं--किस  प्रकार  पढ़ा  सकता  है  ।

 वह  उनको  छोटी  उम्र  ८  ही  होटलों  में  जोर
 सिनेमाघरों  में  नोकर  करा  देता  है।  तो  आप
 देखें  कि  गांवों  की  शिक्षा  पर  ध्यान  नहीं
 दिया  जाता,  जो  दो  परसेंट  लोग
 कालिजों  में  पढ़ते  हैं  उन  पर  ही  आपका
 ध्यान  है
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 साथ  ही  मैं  परीक्षा  पद्धति  के  बारे  में

 भी  बता  दं  ।  राधाकृष्णन  कमीशन  ने
 भ्र पनी  रिपोर्ट  में  लिखा  है  कि  यहां  की  पर  क्षा

 पद्धति  बदलनी  चाहिए  यहां  एक  डाक्टर

 शाए  थे  मध्य  प्रदेश  से  ।  उन्होंने  बताया
 कि  हायर  सेकेडरी  में  विज्ञान  की  शिक्षा
 कसी  देनी  चाहिए  यह  सिखाने  के  लिए  श्रम  रीका
 से  विशेषज्ञ  जाए  हैं  जो  कि  यह  के  लोगों
 को  बता  रह  हैं  कि किस  तरह  पढ़ाना  चाहिए
 यह  कहते  हैं  कि  बच्चों  को  डाइरेबटली  बताया
 जाना  चाहिए  कि  एच  टू  प्रो  के  माने  पानी
 के  हैं।  इस  त  ह  पढ़ाना  चाहिए।  ये  प्रम रिकी
 विशेषज्ञ  हमारे  मध्य  प्रदेश  के  और  प्रति
 प्रदेश  के  शिक्ष"  शारिद्वयों  को  पढ़ने  का
 प्रशिक्षण  देने  के  लिए  ?  हां  बुलाए  गए  हैं  ।
 ये  भ्रमरी  विशेषज्ञ  हम  को  ह आ 3  पढ़  एंगे  ।
 मे  कहना  है  कि  क्राप को  गरीब  लोगों  के.
 बच्चों  के  शिक्षण  पर  अधिक  ध्यान  देना

 चाहिए  श्नौः  जो  शिक्ष  बच्चों  कोई  जाए
 बह  ऐसी  हो  जिससे  उनके
 चात  का  निर्माण  हो  तभी
 उनका  श्री:  देश  का  कल  कण  हो  सकता  है  ।
 ग़रीबों  के  लिए  किताबें  भी  आपको
 सकती  करनी  चाहिए,  तभी  वे  पढ़  सकते

 हैं  ।  अगर  किताबें  महंगी  रहेंगी  तो  गर  बों
 का  कल्याण  नहीं  हो  सकता  |

 सभापति  महोदय,  यह  बहुत  महत्व  का
 विषय  है,  इसके  लिए  पांच  मिनट  का  समय
 देना  तो  भ्र न्याय  करना  है  ।

 a

 सभापति  महोदय  :  श्राप  बजट  की

 डिमां एस  के  वक्‍त  इस  पर  बोल  सकते  हैं  ।

 थी  बड़े  :  उस  समय  तो  मैं  बोलूंगा  ।
 पर  इस  समय  तो  पांच  पांच  मिनट  देने  से
 तो  यह  अवस्था  था  कि  आप  एक  दो  सदस्यों
 को  बुला  देते  कौर  हम  उनको  सुन  लेते  ।

 शी  रण जय  तह  :  मुझे  बोलन  का
 समय  नहीं  मिला  ।  मुझे  क्यों  इग्नोर  किया
 था  रहा  है  |  मैं  ने  प्रमेंडमेंट  भी  दिया  है  ।
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 सभापति  महोदय  :  वक्‍त  नहीं  है  ।

 क्रि  'रंजय  सिह  :  मुझे  बजट  पर  भी

 बेलने  का  समय  नहीं  मिला  t  यह  बड़े

 महत्व  का  विषय  है ।

 सभापति  महोदय  :  एजुकेशन  मिस्टर।'

 Shri  M.  C.  Chagla:  Mr.  Chairman,
 I  wiil  try  to  be  as  brief  as  possible
 because  I  see  the  clock  moving  on.

 May  I  compliment  my  hon.  friend,
 Dr,  Singhvi,  for  whom  I  have  very
 great  regard,  on  moving  this
 Resolution?  I  appreciate  the  spirit
 underlying  it,  the  object  he  has  of
 improving  the  whole  structure  of  edu-
 cation.  But  may  I  appeal  to  him  not
 to  press  this  Resolution,  because  we
 are  trying  to  do  exactly  what  he
 wants  by  appointing  the  Education
 Commission  which  will  go  into  the
 whole  spectrum  of  education,  pvi-
 mary,  secondary,  higher,  technical  and
 so  on.  Jt  will  deal  with  all  the  points
 he  has  raised  in  his  Resolution.

 Two  of  my  hon.  friends  have  talked
 about  primary  education.  I  agree
 that  the  situation  is  far  from  satis-
 factory.  But  look  at  what  has  hap-
 pened  since  independence?  50  mil-
 lion  boys  are  there  in  primary  schools
 today.  It  is  what  I  call  an  expan-
 sion  explosion,  We  have  not  sutfi-
 cient  teachers,  trained  teache’s,  we
 have  not  sufficient  schools,  we  have
 not  sufficient  textbooks.  The  child-
 ren  want  to  come  and  are  clamouring
 for  education.  Therefore,  I  have  been
 emphasising  that  while  we  cannot
 prevent  expansion,  we  must  also  pay
 some  attention  to  quality.

 May  I  point  out  two  things?  We
 are  trying  to  make  primary  education
 production-oriented.  I  agree  with
 what  mv  hon.  friend  over  there  said
 that  students  should  have  the  oppor-
 tunity  of  se!f-expression.  The  stu-
 dent  should  do  something  creative
 and  not  grind  his  nose  at  the  desk
 and  read  merely  textbooks  and  pass
 examinations.  Also  we  are  doing  our
 best  with  regard  to  textbooks.  We
 have  set  up  a  committee  here.  We
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 are  writing  textbooks  én  a  national
 basis.  We  are  going  to  send  them
 to  every  state  so  that  they  can  be
 ‘translated  into  different  national
 languages,

 I  do  not  know  whether  my  col-
 league  was  good  enough  to  note  down
 all  the  points  Dr.  Singhvi  made.  I
 cannot  deal  with  all  the  points  he
 has  made  in  this  short  time.  I  will
 try  to  reply  to  as  many  as  I  can.

 I  agree  with  him  that  education  is
 of  basic  importance.  I  think  there  is
 nothing  in  India  today  which  is  of
 greater  importance  than  education.
 It  is  investment  in  human  beings,
 Unless  we  can  rdise  the  educational
 standards  of  our  people,  we  can  never
 go  far  as  a_  nation.  Therefore,  I
 ‘entirely  agree  with  him  that  educa-
 tion  should  be  given  ५09  priority.
 Unfortunately,  whenever  there  is  an
 economy  drive,  education  becomes
 the  first  casualty.

 Dr.  L.  M.  Singhvi:
 that.

 Do  not  allow

 Shri  M.  C.  Chagla:  That  is  how  it
 is,  because  we  cannot  show  results.

 ‘They  sav:  “We  cannot  produce  steel,
 we  cannot  produce  fertilisers.  we
 cannot  put  up  icrigation  dams.  What
 is  the  value  of  education.”  But  we
 are  creating  human  beings,  and  no
 nation  can  progress  without  creating
 the  right  type  of  human  beings,

 Dr.  Sinehvi  says  that  we  must  take
 note  of  the  urgency  of  the  problem.

 Dr.  L.  M.  Sinehvi:  These  are  gene-
 ralities.  What  I  would  like  the  hon.
 Education  Minister  to  deal  with  sve-
 cifically  are  some  of  the  points.  With
 your  permission,  I  may  specify  them.

 Mr.  Chairman:  He  has  noted  them.

 Sh-i  M.  C,  Chagla:
 to  them.

 I  am  coming

 As  revards  the  teacher’s  profession,
 I  entirely  agree  with  what  he  says.
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 I  have  said  so  often  on  the  floor
 of  the  House,  I  have  said  it  at  public
 meetings,  and  I  go  on  repeating  that
 I  think  that  our  teachers  are  very
 poorly  paid.  But  look  at  what  we
 have  done.  We  have  offered  50  per
 cent  for  increase  in  the  emoluments
 of  teachecs,  if  the  State  Government
 can  spare  the  other  50  per  cent.

 Dr.  L.  M,  Singhvi:  The  States  do  not
 have  even  that  50  per  cent.

 Shri  M.  C.  Chagla:  Therefore,  I
 do  feel  that  the  system  of  matching
 grants  has  not  succeeded,  and  we  are
 trying  to  evolve  a  better  system  for
 the  Fourth  Plan.

 I  entirely  agree  that  our  education
 cannot  improve  unless  we  raise  the
 standard  of  our  teachers.  We  are
 doing  everything  possible  to  raise  the
 status  of  our  teachers.  We  give  them
 national  awards.  Teachers  are  select-
 ed  fx  these  awards.  We  have  &
 national  foundation  to  relieve  the
 distress  of  the  teachers.  As  I  have
 said.  we  are  giving  ९४९०४  incentive
 to  (४३  States  to  raise  the  dignity  and
 status  of  the  teachers.  Still  they  are

 very  poorly  paid.

 Shri  Bade:  You  agree,  and  still

 you  cannot  do  anvthing  without  the

 help  of  the  Finance  Minister.

 Shri  M.  C.  Chagla:  I  wish  I  were
 both  Education  Minister  and  Finance
 Minister,  then  I  could  write  cheques
 for  education,  but  I  am  not.  There-

 fore,  for  everything  I  wank  for  edu-

 cation,  I  have  to  beg,  to  go  down  on

 my  knees  before  the  Finance  Minister
 and  say,  “Please  give  me  sme  money
 for  education”,  because  I  think  this

 is  the  greatest  national  activity  we
 can  have,

 Then,  my  hon.  friend  wants  that  a

 high  power  commission  should  be

 appointed.  This  has  already  been
 done.

 Dr.  L.  M.  Sinehvi:  I  did  not  say
 ‘that.  I  do  not  believe  in  committees.
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 Shri  M.  0.  Chagla:  He  says  the
 recommendations  of  the  Mudaliar
 Commission  have  not  been  imple-
 mented.  I  cannot  implement  the
 recommendations  of  the  Mudaliar
 Commission  when  by  March  next
 year  I  hope  to  have  the  report  of
 this  Education  Commission,  and  I  give
 an  assurance  to  this  House  that  this
 Comission’s  report  will  not  be  pigeon-
 holed.  Once  we  have  taken  a  deci-
 sion,  we  will  implement  whatever  the
 Commission  recommends,

 Dr.  M.  8,  Aney  (Nagpur):  By  what
 time  will  this  Commission  report?

 Shri  M.  C.  Chagia:
 by  March  next  year.

 It  is  expected

 Dr.  L.  M.  Singhvi:  Final  report?

 Shri  M.  C.  Chagla:  That  is  a  year
 more.

 I  agree  with  the  suggestion  of  Dr.
 Singhvi  that  there  should  be  an  all-
 India  pattern  of  secondary  education.
 At  various  conferences  of  Education
 Ministers,  we  have  laid  down  the
 pattern—so  many  years  of  school,
 three  years  degree  course  etc.  Most
 of  the  States  are  conforming  to  it,
 and  today  we  are  giving  the  greatest
 importance  to  secondary  education.

 Shri  Vasudevan  Nair  (Ambalpuzha):
 Many  States  are  not  following  the
 pattern,  they  are  flouting  it.

 Shri  M.  Cc.  Chagla:  I  know,  but  we
 have  no  powers.  Secondary  educa-
 tion  is  a  State  subject.  A  suggestion
 has  been  made  by  the  teachers  that
 I  should  set  up’a  Secondary  Educa-
 tion  Grants  Commission  like  the
 University  Grants  Commission.  We
 consulted  the  Law  Ministry,  and  they
 said  it  was  not  constitutional.  So,
 unless  we  make  secondary  education
 either  a  Union  subject  or  a  concur-
 rent  subject,  this  cannot  be  done.

 But,  I  must  admit,  as  I  have  said
 before,  that  although  there  is  no  con-
 currence  in  law,  to  a  large  extent
 there  is  concurrence  in  substance,
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 because  all  the  Education  Ministers
 agreed  ai  the  last  Education  Minis-
 ters’  conference  that  in  all  matters
 affecting  quality  in  secondary  educa-
 tion,  the  schemes  should  be  Centrally
 sponsored  or  Central  schemes,  and
 that  the  States  would  abide  by  the
 directions  given  by  the  Centre.
 Therefore,  we  are  having  a  crash  pro-
 gramme  with  regard  to  teaching  of

 sscience  and  teacher  training.  These
 are  two  very  important  subjects  as
 far  as  Secondary  Education  is  con-
 cerned.  Unless  we  attach  the  greatest
 importance  to  science  our  country
 will  not  progress.  We  are  very  back-
 ward  in  science.  We  had  a  special
 commission  consisting  of  Russians
 and  Americans  financed  by  UNESCO.
 It  has  gone  round  and  given  a  report
 how  to  improve  science  education  in
 secondary  schools  and  we  have  started
 implementing  it.  Dr.  Singhvi  says
 that  education  must  be  in  the  con-
 current  list.  I  am  trying  to  get  at
 least  higher  education  in  the  concur-
 rent  list.  That  is  in  Sapru  Com-
 mittee’s  report.  So  far  only  one  State,
 Punjab,  had  agreed  to  it.  My  friend
 who  is  an  eminent  lawyer  knows  that
 the  Constitution  cannot  be  amended
 unless  a  majority  of  State  ratify  this
 particular  amendment.  So  that  even
 if  I  get  the  whole  House  to  agree,  I
 think  very  likely  I  would,  that  higher
 education  at  least  should  be  in  the
 concurrent  list,  it  is  no  good  till  I
 get  a  majority  of  the  States  to  agree
 to  it.  With  regard  to  the  Indian
 Education  Service,  a  Resolution  had
 been  moved  this  afternoon  in  the
 Rajya  SaBha  and  we  will  set  up  the
 Indian  Education  Service  almost
 immediately.  I  am  very  happy  that
 at  least  in  that  respect  all  the  States
 have  agreed  that  we  should  have  an
 All  India  Education  Service.  That
 will  be  a  great  int@grating  factor.
 The  constitutional  requirement  is  that
 it  has  to  be  carried  by  a  two-third
 majority  in  the  Rajya  Sabha.  A
 Resolution  had  been  moved  and  I
 hope  the  vote  will  be  taken  on  Mon-
 day.  Another  suggestion  of  Dr.
 Singhvi  is:  what  about  the  President
 being  vested  with  visitorial  powers
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 for  all  the  universities?  The  Univer-
 sities  are  autonomous.  The  Univer-
 sity  Acts  are  passed  by  State  legis-
 latures.  We  have  had  a  model  uni-
 versities  Bill  committee  and  they
 have  made  certain  suggestions  about
 the  appointment  of  Vice  Chancellors.
 I  have  forwarded  this  report  to  the
 various  States  but  again,  I  cannot
 compel  the  States  to  accept  this.

 Dr.  L.  M.  Singhvi:  I  would  draw
 the  attention  of  the  hon,  Minister  to
 this  part  of  the  opinion  of  the
 Attorney  General  which  is  appended
 to  the  Sapru  Committee  report  in
 which  the  Attorney  General  has
 clearly  stated  under  entry  66  Central
 legislation  vesting  President  with
 visitatoria]  powers  could  be  enacted.
 Under  such  legislation,  the  President
 could  be  a  Visitor  for  all  the  univer-
 sities  in  India.

 Mr.  Chairman:  I|  hope  the  hon.
 Minister  will  have  a  lot  of  opportunity
 to  give  detailed  explanation  at  the
 time  of  replying  to  the  Demands  for
 grants  on  the  Ministry.  We  have  to
 consider  the  time  factor  now.

 Shri  M.  0.  Chagla:  That  only
 applies  to  the  Central  Universities.  I
 will  look  it  up  again  and  see  if  that
 could  be  done.  The  other  suggestion
 is  the  establishment  of  national
 colleges  to  serve  as  peaks  of  excel-
 lence  for  other  institutions.  I  agrec
 that  our  colleges  are  in  a  bad  way.
 85  per  cent  of  our  students  are  in
 colleges.  There  are  some  very  good
 colleges  but  the  majority  of  them  are
 bad  colleges.  We  have  now  decided
 to  concentrate  on  improving  the
 standard  of  colleges.  I  agree  with
 my  hon.  friend  that  we  should  take
 up  one  or  two  colleges  and  make
 them  models.

 Since  you  have  already  indicated,
 I  must  conclude  my  remarks  85
 quickly  as  possible.  Shri  S.  N.  Das
 has  moved  an  amendment.  It  con-
 forms  to  the  reference  we  have  made
 to  the  Commission.  Our  education
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 -ystem  should  be  according  to  a
 national  pattern.  My  friend  Shri
 Mahida  supported  the  Resolution  and
 had  spoken  about  primary  education
 and  moral  education  and  it  was  said
 that  convocations  should  be  made
 simpler.  The  other  day,  I  delivered
 a  convocation  address  at  Wardha  at
 the  rural  institute.  We  had  an  entirely
 Indian  ceremony  but  again  this  must
 be  left  to  the  Universities  as  they  are
 autonomous.

 I  have  already  dealt  with  what
 Shri  P.  R.  Chakraverti  has  said  about
 the  demands  of  a  developing  eco-
 nomy  and  self-expression.  I  agree
 with  him.  I  also  agree  with  Shri
 Bade.

 Shri  P.  R.  Chakraverti:  One  year’s
 career-finding  scheme  which  has
 been  introduced  as  a  new  innovation.

 Shri  M.  C.  Chagla:  I  agree.  In  all
 these  things,  what  we  have  to  remem-
 ber  is  that  the  numbers  are  astrono-
 mical:  50  million  students  in  primary
 schools,  about  0  million  in  secondary
 schools  and  a  million  and  a  quarter
 in  colleges  and  universities.  In  any
 scheme  which  we  devise,  we  are  faced
 with  these  enormous  numbers.  I  agree
 that  the  students  should  have  a  train-
 ing,  as  my  hon.  friend  Shri  Chakra-
 verti  suggests,  but  it  is  a  question
 not  only  of  resources  but  of  teachers
 and  the  equipment.

 I  would  not  take  any  more  time  of
 the  House.  I  again  thank  Dr.  Singhvi
 for  having  moved  this  Resolution.
 The  debate  has  been  interesting.  I
 would  appeal  to  him  not  to  press  this
 to  a  division.  I  can  assure  him  that
 all  these  points  will  be  taken  into
 consideration  by  the  Commission.  I
 shall  forward  copies  of  the  proceed-
 ings  of  this  House  on  this  Resolution
 to  the  Commission.

 Dr.  L.  M.  Singhvi:  Mr.  Chairman,
 Sir,  in  the  midst  of  uhrelieved  and
 remorseless  drift  and  intertia  which
 characterises  Government  policies  in
 most  fields,  I  do  find  8  reassuring
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 sign  in  what  Shri  Chagla  has  said  on
 the  floor  of  the  House  today  ana
 earlier.  I  am  sorry  that  the  ubiqun-
 tous  axe  which  applies  to  the  Demands
 for  Grants  for  the  Education  Minis-
 try  seems  to  have  been  applied  also
 to  this  Resolution  concerning  the  field
 of  education  in  our  country.

 Mr.  Chairman:  The  time  was  allot-
 ted  by  the  Business  Advisory  Com-
 mittee.  I  was  not  responsible.

 Dr.  L.  M.  Singhvi:  It  seems  it  has
 been  applied  equally  to  this  Resolu-
 tion.  If  it  is  applied  to  the  time
 allocated  to  the  discussion  of  this
 Ministry’s  demands  for  grants  in  the
 budget  also,  it  would  not  really  give
 us  an  adequate  opportunity  to  discuss
 the  problems  that  confront  education
 in  our  country.

 Iam  not  wholly  satisfied  with  what
 the  hon,  Minister  of  Education  had  to
 say  in  respect  of  the  various  issues
 IT  had  raised.  In  view  of  the  great
 admiration  I  have  for  him  and  his
 integrity  and  his  sense  of  what  is
 right  and  his  courage  of  conviction,
 TI  hope  that  I  would  be  right  and
 justified  in  ascribing  his  unsatis-
 factory  replies  to  the  lack  and  in-
 sufficiency  of  time  rather  than  to  his
 views  in  the  matter.

 I  feel  that  this  Parliament  should
 ‘take  note  of  the  fact  that  the  whole
 field  of  education,  our  whole  pro-
 gress  in  the  field  of  education  today,
 is  stalemated  and  deadlocked  partly
 because  it  is  a  half-way  house  that
 we  have  sought  to  build,  because  the
 States  and  the  Centre  share  responsi-
 bility  in  the  matter,  one  without
 having  the  finance  and  the  other
 without  having  the  constitutional
 power.  This  is  a  distressing  situa-
 tion,  and  this  sort  of  dyarchy,  I  think,
 should  be  put  an  end  to.

 I  do  strongly  feel  that  the  pay-
 structure  of  the  teachers  should  be
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 revised  progressively  and  at  once.  No
 excuse  would  avail  in  this  country:
 even  if  we  were  to  say  that  the  Cen-
 tral  Government  is  prepared  to  give
 as  much  as  50  per  cent,  that  is  not  a
 sufficient  excuse,  because  the  remain-
 ing  50  per  cent  is  not  forthcoming  so
 far  as  the  States  are  concerned.  It
 cannot  be  done  merely  in  the  State
 of  Uttar  Pradesh.  It  is  a  problem
 which  is  nationwide  and  I  think  it
 should  be  tackled  as  a  nationwide
 problem.

 The  debate  has  been  considerably
 cramped  because  of  the  lack  of  time.
 I  am  thankful  to  my  hon.  friends  who
 have  participated  in  the  debate  and
 have  lent  their  strong  support  to  the
 discussion  and  to  the  points  of  view
 that  I  had  sought  to  explain.  I  am
 also  thankful  to  the  hon.  Minister  for
 having  answered  many  of  the  issues
 that  I  had  raised,  though  he  was  not
 actually  present,  and  it  must  be
 ascribed  to  the  very  ful!  notes  that
 Shri  Bhakt  Darshan  has  taken  for
 him,

 I  seek  the  leave  of  the  House  to
 withdraw  the  Resolution  in  view  of
 what  the  hon.  Minister  has  said.

 Mr.  Chairman:  I  think  the  amend-
 ments  also  are  withdrawn.

 aft  रणंजय  सिह  :  मुझे  बोलने  का

 समय  दिया  जाये  ।
 .

 सभापति  महोदय  :  मापकों  डिमांड
 पर  बोलने  का  मौका  दिया  जायेगा  |  मैं

 स्पीकर  साहब  को  कहूंगा  कि  वह  आपको

 मौका  दें

 All  the  amendments  were,  by  leave
 withdrawn,  The  resolution  was,  by
 leave,  withdrawn.
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 8.25  hrs.

 RESOLUTION  RE:  DEVELOPMENT
 OF  CALCUTTA  METROPOLITAN

 AREA

 Shri  H.  N,  Mukerjee  (Calcutta
 Central):  I  beg  to  move:

 “This  House  is  of  opinion  that  a
 comprehensive  and  _  self-contained
 scheme  for  the  development  of  the

 MARCH  26,  965  Development  of  Calcutta6328
 Metropolitan  Area  (Res.)

 Calcutta  metropolitan  area  should
 find  priority  in  the  Fourth  Plan.”

 Mr.  Chairman:  The  time  is  up.  He
 will  continue  his  speech  on  the  next
 occasion.

 8.26  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  March
 29,  965/Chaitra  8,  887  (Saka).

 GMOIPND—LSII—260:  Ai  LSD—26-4-65—970


